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LOK. SABRA DEBATES 

I 

LO" SABRA. 

Wednesday, April 22, 1981/Vaisakh.! 
20, 1903 (SARA). 

'fbe LR. Sabba .. et at Blevea Of the 
Clock. 

(MR. J)EPtl'l'Y SPEAKER in the Chair) 

ORAL A!NSWEBS TO QUElSrrIONS 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir. I have gIven 
notice under Rule 388 ~ suspend the 
Question Hour to enab!te the House 
to taR up this L.I.C. iSSUe in which 
the Government h ~ really committed 
a misconduct. (futeTrUPtions). Sir, 
this is a verv serious matter. Never 
be'fore in history this soTt. of tricky 
basiness has been adopted by Govel'tl-
ment at an extraordinary t.ime. 

MR. DEPUTY-SPEAKER: This is 
the Question Hour. I have not per-
mitted you to raise it. 

URI JYOTIRMOY BOW: I have 
aiyen notice. 

MR. DEPUTY -SPEAKER: This is 
t.he QuestiOA Houl". I h1lve not gi.\fen 
my consent under that. 

SHRI JYOTIRMOY BOSU: I am 
on a point of order. My poil'lt of 
ol'cief is for this sort of e)tigency, 
this mhr 388 haa been ereated in the 
Rutes of Procedune aDd thist i. a fit 
ca. wbelJ; boau» is clUe toP them 
to.4ay. 

MR. DJ:PtT'J1Y..&PEA.KEB.. You 
stick tQ.. )'OU point 01 artier.' 

-w ~-
SHRI JYOTIRMOY BOSU: I am 
saying that the provision under 
rule 388 was created ~ itteet this .,r,t 
of exigency. Therefore, would you 
be lood enough at least to let Q' 
make submissions in this regard so 
that the Government will come pre-
pared to make a statement? 

MR. DEPUTY"SPEAKER: You 
raised a point of order-Any ~  .. 
ber can, with the _sent of the 
Speaker ... I have not ,ven my con.. 
sent. 

SHRl JYOTIRMOY BOSU: No. 
Sir. You have not ... rr ~  

.MR. DEPUTY .. SPEAKJlB,· Now I 
go to Questions. Shri Bhiku Ram 
Ja.in. Not here. Shri R. P. Gaekwad. 
Question No. 888. 

U .. S.S.R. Offer COOPerattoa ia the 
Field of PlaDnlq 

*S88. SHRI R. P. GAEKWAD: 
SHR,t BHIKHU RAM JAIN: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether it is a fact; that the 
USSR had oftered recently 'facUities 
for cOopi!ration in the field of Plan-
ning; 

(b) whether ~  had QC. 

cepted the offer; and 

(c) what are the details in thIs 
regard? 

.. 
THE KINIST.IlB OF PLANNING 
ANm LABOUR (SHRl NABAYAlf 
D2\.Tr TIWARI): (a> to (e): Tee. 
Sir. In the Fifth Meeting Of tbe 
Indo-Soriet Plaulng Group ~  'bet ... 
ween March 24-80, 1.1 In Hew 
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Delhi, it was aJ'l'eed, that the Sixth 
Meeting of the Indo-Soviet Planning 
Group would be held at !4olCow 
sometime in September}October,. 1881, 
wherein experience and knt»wledge 
would be exchanged on the following 
topics:-

(i)Planning of the energy aeClor; 

(ii) PlanninS of foreign trade sec-
tor; 

(iii) Dovetailing the Plans of the 
Sovie' Republics within the Natio-
nal Plan; and 

(iv) Coordination r:Jf the Plans of 
the USSR and other C.MEA COWI-
tries. 

The leader of the Soviet Delega-
tion offered facilities for 2 Or 3 officers 
working in the :field of planning for 
pursuing an advanced oourse in the 
GOSPLAN for two weeks, The lea-
der of the Indian Delegation weI. 
comed the etuggestion. 

SHRI R. P. GAEKWAD: Would 
the hon. Minister please state whe-
ther this facility of planning is offer-
ed to public as well as private sec-
tors? It SO, why has the meeting 
not been held in lndia sO that more 
officers ean benefit from discussions. 

DOes it also mean change from tha 
established pattern Of planning pro-
cedure which has been followed till 
now. 

SHRI NARAYAN DATT TIWARI: 
Sir, it is not a r ~ procedure. This 
is the result of the Agreement which 
was signed on November 29, 1973 Qn 
technical cooperation (between Plan-
ning Commission and the state P-lan-. 
nin, Committee of the USSR. It is 
a sort of exchangitlg technical infor-
mation and expertise. It is not a 
question of any deviation from any 
ettab11shed procedures. FiVe annual 
meetings have already taken place 
and t.be sixth meeting Is propoeed to 
be held at ~  The fifth meeting 
wee held at New DeIhL It doe. 110t 

concern the public and private .ec-
tors directlY: It only concerns tbe 
two Planning bodies. 

SHRI BbRAVADAN K. GAD. 
HA VI: Sir, it is stated that in the 
field of energy 81&0 there I. talk about 
cooperation between Bussia and 
India. With regard to Tarapore Ato-
mic Power station We are finding 
eome difficulties SO far as the Ameri-
can part of contract is concerned be· 
cause they are not likely to help us. 
I would like to know if the existu'g 
contract does not materialise whether 
Russia would be in a position to help 
us in that matter. Further I would 
like to know whether this matter is 
under contemplation of the Govern. 
ment of Inaia. 

SHRI NARAYAN DATT TIWARI: 
The discussion as far as the energy 
sector is concerned were regarding 
the technical aspects of planning and 
general aspects of planning-in the 
field of design, technology and esti-
mates part of it, the input ou!'f)ut 
models and mathematical models. It 
was a technical .sort Of h ~  It 
was not programme Or project speci-
fic. This matter of getting nuclear 
fuel is a separate matter which will 
be dealt with appropriately by the 
Ministry concerned. 

SHRI R. L. BHATIA: The hOll. 

Minister has agreed in his statement 
that Indo-Soviet i ~ Group is 
going to meet in September-October. 
In this connection I would like to 
know if he haE, formulated energy 
requirements of the country. If so, 
whether this discussion will be per-
taining to hydro or atomic or thermal 
requirements. 

SHRI NARAYAN nATT TlWARI: 
Sir, I would like once again to em .. 
phasise tbe fact that this ~  

does not concern about programmes 
or details of the h'y'drQ or thermal 
requirements regarding energy -sec-
tor. It is only the technical sector that 
is covered-the technical sector as 
far as planning requirements 10. 
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SHm . .rfOTIBMOY BOSU: Sir, I Meeting with the Aasoclatlo.as ., iIae 
would like to put a very baSic ques- Paper lDdustry ....... 
tion to the h')ft. Minister and I shall 
sincerel¥ truEt that 'he will try to 
meet my points, 

Sir, Planning Commission coopera. 
tion between two countries following 
tWJ distinct paths of dev'el0J.,ment-
one is following capitalist path of 
development h r ~ every economic 
.activity is taken with one object of 
profit and th.! other where socialist 
pai h of developrrl'ent is accepted 
where economic ac·tivity is aimed at 
doing good ~  the country and the 
peoPle and th(} wor:dng class. I would 
like the hone Min-ster to teU as to 
how there could b ~ a cooperation in 
the h~r  of ~ ning Oorrmissbn 
when we are travellers in different 
directions altcgether. 

THE ~ MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, may 
I ~  ~ this is a policy matter? 
Su ~  it is for h ~ other country t'J 
dec ide VI. hether it il; possible for them 
to coope'"ate ",ith us? This perticular 
issue is a lim'ted one. We have eco .. 
nomic r£'1atlonships not only vlith the 
Soviet Union but with other coun-
tries. Now, in those cOlmtries where 
all econnmic activity comes under the 
Planning prof'ess as it does in the 
SO"liet Union, they must adjust the 
assistance etc. that they give US 

within their overa'l economic plan. 
Th'it is why it becomes necessary to 
have such meetings. I strongly refute 
the-hon, Member's C)uggestion that our 
programmes ~ not for the welfare 
CIf. the down .. trodd en. The entire 
thrust all these years has ,been tor 
their welfare. It is true that the goal 
ot the opposition is different :trotn 
ours. We are not Communists. Other-
wise We would sit with the hone 
Member opposite. We in the Can .. 
grE'SS, are-deeply committed to rais-
ing the stand9rds of living ot our 
people. We have succeeded in some 
small measures. We have a very, 
very long way to go. 

-S89. ~  S. M. KRISHNA. 
SHRI B. V. DESAI: . 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether representatives of 
different associations Of the paper in .. 
dustry met the Union Industry Min-
ister during the month of March, 19S:' 
to impress upon the Minister to end 
the supply jmpasse; 

(b) if so, what were the subjects 
discussed; and 

(c) the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI 
P. A. SANGMA) : (a) and (b) 
Yes, S4". The discussions with 
the representatives of the Paper 
Industry mainly related to the 
modernisation plans of the Indusky. 
research and develo,pment activities, 
shortage of raw materials and other 
inputs such as power and coal, sup. 
ply of white printing paper and the 
qUE'tion of taking up industry orient. 
ed plantations and commercial affore-
station, 

(c) Government are following up 
these matters with the paper industry 
and suitable steps are being taken. 

SHRI S, M, KRISHNA: The 1979 
Paper Production and ContrOl Order 
is effective today, I would like to 
konw this from the hone Minister: 
How many mills are conforming to 
the production pattern which is sU-
puJated there? How many are reaDy 
conforming to the 1979 Regulation or 
Act? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
This question ('jf the Paper Regulation 
Act and the functioning of the 
Mills are not entire Iv co-related. I 
can give the Statewise data ~ far as 
the requirement of paper is concern-
ed. That Can be laid on the Table of 
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.&e Hoase. The only tihing is that 3& 
pet' cent of the total production has 
to be white paper, white printing 
paper and the supply of that is being 
monitored. Efforts are made to &ee 
that the allotted quota is adhered to 
by these mills. 

SHRI s. M. KRISHNA: The Min-
ister said that 30 per cent is earmark-
ed for getting white printing paper. 
Now, the question h ~ I ~  like 
to put to him is this. The issue t.hat 
is facing Us today is whether ~h  

paper bills are conforming to this. 
Do they produce this 30 per cent 
which has to be done according to 
the 1979 regulation, whiCh is 'obliga-
tory on thoeir part? That is the ques-
tion, Sir. Are they conforming to 
it? ;-

8HRI CHARANJIT CHANANA: 
Well they are not. (Interruptions) . 

B\l.t 'we are i r i ~ upon them. 
One of the reasoIlf; which they llZ:C 

iiving to Us is the lower utilisation 
of the capacity. As the hon. Member 
has raised the question with the basis 
01. 1979, I would say that in 1979 the 
utilised capacity was 75.9 and the 
capacity ut.ilised as of now is that it 
has come down to 70 2. These mills 
are in fact attributing the shortfall 
to the infras1:.ructural inputs being 
ill short supp1y, the in'frastructural 
ha:pdicaps and so on. But in spite of 
that We are tryinj.! to see that they 
adhere to the quota allotted to them. 

SHRI S. M. KRISHNA: I am glad 
that h~ hon. Minister has answered 
my first question. My second ques-
tion flows out of the answer given by 
him to my first question. And the 
Q.uestion which I want to put is this. 
It is conceded that many cJf the mills 
8.l"e aot conforming to the 1979 under-
.tending or order Or regulation or 
whatever it is. NOW. in view of the 
non-conformity of the millS, is this 
not ~ i  the vulnerable sectors 
liKe tbe Go-vernmental requireI:nen.t16. 
the requirements of the students and 
IChOOI 'going children etc. in this 

country? It paper mills, are not ful-
filling ,heir oibligatione ~ what 
steps Government proPOse to take to 
see that these paper mills behave? 

SHRI CHARANJIT CHANANA: 
The alrotment is done through our 
Ministry; but: the distribution is done 
by the State Governments. The MiD. 
istrX has not received any complaints 
from any State Governments as :far 
as the gap in ~ is concerned. 

SHRI R. K. MHALGI: "'the repre-
sellltatives of different AssociatiOns of 
the paper iildustry met the hone Min-
ister. May I know from the hon. 
Industry Minister what it the pro-
gress made SO far in taking suit-able 
steps to end the supply impasse? 

SHRI CHARANJIT CHANAN.(\.: 
The main reasOn as I haVle mentioned 
earlier is that they are saying that 
there are infrasfiructural bottlenecks 
and the Government of India in fact 
is looking after this part of thing, 
that is, the movement of core inputs, 
movements Of final output and al&) 
We have told the paper manu'factu-
rers Associations to i~r the in-
frastructural bottlenecks and let us 
know about them. They are yet to 
establish the monitoring centre here. 
But as and when we receive the com-
plaints about the infrastructural 
bottlenecks being faced by them, the 
Ministry is looking after that. 

SHm SONTOSH MOHAN DEV: 
The basic material for the paper in-
dustry is bamboo pulp. I come from 
a State where bambOo is available in 
plenty. But we :find that there Is 
large scale cutting of bamboOs fOr the 
paper industry. There is DO corres-
ponding bam'boos production by the 
State Government: What ~  do the 
Ministry propose fo take in collabora-
tion with the State Government to 
grow in sufftcient quantity this impor-
tant basic r&NI material 10r the paper 
industry for wlUeh JC8rcity is th.,e? 
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SKaI CHARANnT CHAN ANA: In 
fad, forest. fan under 1;he State Gov-
ernments and the hone Member's 
point; is that they ere deforesting, etc. 
I \h1l1k that ie a crime that they are 
indulging in. The hon. Member must 
draw the attention of the state Gov. 
ernment to the large-scale cutting 
and also bring it to our notice. As 
far as afforestation Of bamboOs and 
other forest trees 10r 1;he paper in-
dustry is concerned, the Ministry of 
Industry lias already appointed a 
Committee under the I.G. (Forests) 
who has further appointed a Working 
Group who are going into the dretails 
of planning the aft\:lrestation specially 
for the paper industry. In fact if the 
hone Member wants I can give the 

I k' terms of ref(fltence of the Wor lng 
Group also. They are: 

( 1) to work out the requirements 
Cjf. forest raw materials other than 
agricultural waste ot each existing 
paper mill and the shortage experi. 
eced at present; 

(2) to identify the location ot nrew 
mills to meet the needs of the coun-
try; 

(3) to identify the industrial catch-
ments of each of the mills consisting 
Of waste lands or private lands which 
could be brought under pulp wood 
plantation for meeting the sustained 
needs of the industry; 

(4) to identify suitable species 
which can be grown in these catch-
ments; 

(5) to make a simiJar exercise in 
respeet df new paper mills which can 
be set up; 

(6) to work out the economics of 
ptantations to be raised; and 

(7) to work out the modalities of 
financing these plantations. 

"" 1II"mW fq : 1fq1' 1ir.:ft' ~ 
., q tf1'a', fill riw ~  ~ .. 
RI.T(ae ffft i:;ftqf6 q'f itr ~ ~ 
d\'ir "'" ~ ;m: CIT4f r~ q"'( 

~ ~ ~~ itr ii~ Cfi!CrT ~, • 
CI'l"'t ~r cr(f ~ r~ ~ i~ 

~ ~ ~  Sf',r.a' ~ ifr 1f'\t" 
~ ~ ~r ~~ ~~ r 

if ~ ~~ t ~~ ifirlf3r ~ li' \3';r'; 
~ ~ I if ~ #(;fi ~ ~ 

~ ~ r~~r Al CftfT ~ fp;rfcr ~~ 
r ~  q ~ ? Iff<=: t crT CflI'f ~~ 
~r  ~ r~  ~ 'f;"Tf ~  

~ rr r ~ ~r ~ ~ Cflr ~ ~ 

~1 t crrf'fi ~, G;) CfiT ~ r ~~  

~ ~ if if if iifTlf ? 

Sf) ~ r i  .. ,~ ~  

ifT6' -6'T trtf ~ ~ ~ ~ ~  r ~ 
.eJ 

1{ i9T i rr~, ~ ~r iifiT1: 

"ilifr ~r  iifT ~  & lfT ~, ~ 
~ if It ~ ~ ~ Ai' ~ i  ~ 

Cfim) i W'f er.f ~r  ~r -q:r t 
, ~ ~~  'f.-r ~ ~i  ~ r 

lf1'1.filf ~~, ," ;f '5I'T 

tfRQI' ~ i ej"iCf ~i t I 
between the State Government and 
the merchants and capitalists, I would 
on1y advise the hon ...... Member to send 
the details of this complaint to the 
State GoV'ernment who are the moni .. 
toring authority for this particular 
thing, and send a COPy of tha1; to me 
also. 

qr ;rlfciiW ~  ~~r 1~ ~ 

~rr  qtn: flff;(' arft aT., ~  ~~ 

~~ ~~r ~ 'Q!"T a ~ h  'l? 
~~~ r~ ctT ~~  i ctiTe ~ ~, 

MR. DEPUTY-SPEAKER: He has 
already replied. 

SHRI K. LAKKAPPA: The erra-
tic behaviour of the paper mUls 
during 1979 has put the distribuUon 
system and the whole thing in the 
doldrums. Even the capacity of the 
paper mills was sometimes r ~

ed and sometimes underplayed durillC 
1979. Taking into consideration tAe 
erratic behaviour of these paper milk 
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anti the need for ensurin, quality ot 
paper and the distrIbution System, 
wil1 the hon. Minister take steps to 
streamline not only the distribu1;ion 
system in a proper manner. but also 
see that the erratic behaviour of the 
private paper mills as it existed in 
1979 with regard to mcreasina the 
capacity and the utilization of the 
capacity in 1011 or _ otherwise, not 
maintaining the quality of paper or 
proper distribution System in the 
country is not allowed to happen 
again? 

SHRI CHARANJIT CHANANA· As 
tar as the erratic behaviour of "t979 
is concerned, having done a post 
mortem in 1980. we are monitoring 
the whole thing and We are not 
allowing any paper mill to repeat that 
erratic behaviour. 

MR. DEPUTY-SPEAKER: 
care tnore for the future than 
past. -

You 
the 

SHRI CHARANJ'IT CHANANA: 
Present as well as the tutUl'e. 
As far as distribution of the paper is 
concerned, I have already submitted 
to -the House th3t it is done by the 
Ministry ot EducatiOn in collabora-
tion with the State Governm.ants We 
have, in fact, advised botli of h~
the hon. Memeer would be happy to 
know-to adhere to the Karnataka 
pattern of distribution which is the 
best one. 

Post-Matric SchGlandliPs for se and 
ST 

. ·891. SHRI R. R BHOLE· Will the 
ltlinister of HOME AFFAIRS be 
pleased to state: 

I (a) the date Or year when the cur-
TEp1t value of the post-matric scholar-
ships fqr Scheduled Castes and SChe-
duled Tribes ('for both technical and 
non-technical studies) was last fJxed; 

(b) whether any action was taken 
ttrereafter' to review the value of such 
'&olarshl,.; 

(c) whether his Wni6try are aware 
that the University Grants ·ConunJ.s-
sion., C.S.I.R. and similar Qther bodi.s 
have recently raised the value of 
their various research h ~, 

stipends and other grants on the basis 
of a revrew; 

(d) whether there is any proposal 
to similarly raise the value of Scbe-
duled Caste and Sch-eduled Tribe 
scholarships alSO; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINIS'rRY OF HOME AF-
FAIRS (SHIt! YOGENDRA MAR:-
WANA): (ti) The rates of Poat-
matric Scho!arships far Scheduled 

~  and Scheduled Tribes (for 
both technical and non-technical stu-
dies) were last fixed fI'\)m the acade .. 
mic year 1974-75. The rates of schO-
JarshiPs for Medical aDd En6ineeling 
E'tudents (Hostelleu;) w{!re further In· 
creased by Rs. 601- p.m. with effect 
from 1-1.1978. I 

(b) Yes, Sir. A review was unaer-
taken in 1980. 

(c) Yes, Sir. 

(d) A proposal [Or raismg the rates 
01 Post.matric h r ~i  for Schp.-
duled Castes and Schec..uled Trib£l,s is 
under examination. 

(e) Does not ar se? 

SHRI R.  R. BF OLE: It appears 
from the anwser that the rates of 
scholarship for mEdical and engiDl!er-
ing students, specially the hostellers; 
were increased with effect f .. "om. 
1-1-197B. When the Govermr .. ent have 
increased the rates of HC'holarship for 
the medical and engine ~ri  students, 
what prevented-them a so to consider 
the question of r~ i i  of rates ot 
post-matrie scholarships for scheduled 
castes and scheduled tr'bes in general 
at that time. SecoI).dly, is ,there any 
principle in the policy of deciding 
mat·ter by instalments? The decision 
in respect of the medical and engi. 
neering studeRts, the hostellers, ~  

taken in 19'18. but nothmg has been 
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decided about otha-s. ~  we are 
told that a review was undertaken in 
the year 1980, but we have not been 
told, whether this review was in res:' 
pect of the technical, non-technical 
::,tudents, day scholars or others, So, 
We would lUte to know also, Sir, how 
many months it will take for the 
Government to decide on the raising 
of the rates of post-matric scholarships 
of Scheduled castes and Scheduled 
Tribes because they are under exami-
nation, according to your Statement. 

SHRI YOGENDRA ~ 

Sir, sO far as the first part of the 
question of the Hon. Member is con-
cerned, I have already replied that 
the proposal for raising the rates of 
post-matric scholarships of Scheduled 
Castes and Scheduled Tribes is under 
l examination. So :far as the second 
part is concerned, I am not able to 
tell him the specific period, But I can 
aSSure the Hon, Member that it will 
be done as early as possible. 

SHRI R. R. BHOLE: Sir, I had 
asked when the increase in the 
rate of scholarshIp of Medical and 
Engineering students were considered 
and decided, why did not the Gov-
ernment decIde at that time the ques-
tion of increasing the scholarship of 
other scholars and day scholars? 

SHRI YOGENDRA MAKWANA: 
I t was done in the case of engineering 
and medical colleges because their sU .. 
pends and other things were increased 
in the case of other students also. Sir, 
so far as the other courses are con-
cerned, I have said it is under ~ i

sion. 
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MR. DEPUTY SPEAKER: The Mi-
nister said they were reviSiA, it. 
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SHRI YOGENDRA MAKWAN.A: 
It has nothing to do with my Ministry. 
(Interruption) Please hear me. My 
Ministry is concerned with Sea. and 
STs.; and we have considered the in-
crease in the scholarship on the baSis 
of merit also. And, therefore, we are 
examining it. It is at different stages. 
But I said that it would be done as 
early as ppssible. 

SHRI HARIKESH BAHADUR: On 
a point of order. (InteTTuptions). 

MR. DEPUTY SPEAKER: No point 
ot order during Question Hour. 
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(Inte-rru.ptionB > 

SHRI P. NAMGYAL: I would like 
to have one clarification. To what ex-
tent is the hone Minister considering 
to increase the present rate of scho-
larship in comparison with the Cost of 
living in India? 

MR. DEPUTY SPEAKER: The Mi-
nister has already replied. 

SHRI YOGENDRA MAKWANA: 
We consider it, keeping in mind, and 
along with the merit scholarship. 

SHRIMATI GEETA MUKHERlEE: 
While replying to the question about 
Scheduled Caste and Scheduled Tribe 
scholarships, the hone Minister has 
used two expressions: examination 
and consideration. Those of Us who are 
aequainted with. Government vocabu-
lary are very panicky about these ex-
pressiDll6. I would like to know when, 
from the stage of examination and 
consJderation, Jt 'Will pass on to the 
stage of active oonsideration-that 
means the file will be found-and 
when actual implementation will take 
place. 

SUBt YOGENDRA MAKWANA: 
I think the lady Member is under 
contusion. I said it is under examina-
tion; and I also further e,aborated it 
by sayibc that We have to eoDIUlt the 
Planning Commi88iOll aad the Plnance 
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MitUstq at dilferent sta.IeS. (,., ... 
TUpttoft.). It is under aethre e... 
sideration. 

~ ........... .,..,.., 
aDd. 0eI'IU* UDba 01. ... .8 ..... 

Co. Ltd. 

-892. SHRI MUKUNDA MANDALt: 
SHRI KRISHNA CHANDRA 
RALDER: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether his Ministry have .re-
ceived any representations from the 
Members c:JI. Parliament and MLAs re. 
garding the Refractory and Ceramic 
Units of Burn Standard CODlpazay 
Ltd., Raniganj, West Bengal; 

(b) if so, the details thereof; 

(c) whether he has taken any 
actiOn on the representations; 

(d) if so, details thereof; and 

(e) if not, the reasODS thereof? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF INDUSTRY (SHRI 
P. A. SANGMA): (a> and (b) Yes. 
Sir. A representation sUggesting sub-
stantial investment to modernise the 
plant and machinery in the 5 units of 
the Raniganj Group of Burn Standard 
Company Limited (BSCL) has been 
received based only on the demand 
for Silica Refractories for the coke 
oven!. 

(c) to (e > On consideration of the 
demand for refractories, the existing 
production eapaeity and the return Of' 
fresh investments at altemative sites 
indicates that in view of the past per-
formance and potential of the Rani-
ganj Group of BSCL, fresh inftStment 
in these units would not appear to be 
j ustifled at this stage. 

SHRI MUKUNDA MANDAI..: Mr. 
Deputy Speaker, Sir, the hon. Minis-
ter has deliberately bypassed the main 
problem. However, I want to 1mow 
fl'OJD the hone Minister whether it 1. 
a fact that Bum StaDdard Com}ml)'. 
Ltd. was taken over by the eeawal 
Government .. early aa , years .., 
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as "they were rendered sick by the 
private management; if so, whethet" 
any action has been taken by the 
Government to revive, revitalise and 

~  the Refractory and Ceramle 
Umt8 ot Burn Standard Company Ltd. 
durin. these years.? Is it not a fact 
that Refractory and Ceramic Units 
of Burn Standard Company Ltd. have 
been functioning with age old equip· 
ments and machinery and gasping for 
want of 1unds? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(DB. CHARANJIT CHANANA): The 
reply to the first part of the ques-
tion of the hone Member is yes. 
The reply to the second part of the 
question is also yes. The reply to the 
third part of the question is also yes, 
but then the hone Member should 
know that we have been making 
efforts to revitalise the particular 
unit. In spite of that, the com-
mitment made, the agreement 
made by the authors of the letter un-
der reference in the question, the 
response has. been not only zero but 
negative. _" • 

. SHRI MUKUNDA MANDAL: He 
has. given a very brief reply. 

MR. DEPUTY SPEAKER: Your 
question was also brief. 

SHRr MUKUNDA MANDAL: 
His answer to (c), (d). " (e) 
is as follows: "On consideration of 
the demand for refractories, the 
existing production capacity and the 
return on fresh investments at alter-
native sites indicate that in view of 
the past performance and potential ot 
the Raniganj Group of BSCL, fresh 
investment in these units would not 
appear to be justified at thi$ stage." 
When this unit was sick, this unit 
was nationalised. After nationalisa-
tion, we are saying that as this is a 
sick unit, we will not invest more 
money. What is the difference bet-
w.een nationalisation and before na· 
tionalisation? Is it not a fact that 
due to the discrimination against 
these ~  Bengal Units, the :future 
of 2500 workers and 50 o8lcials has 
become uncertain? Is i* Dot al$o a 
fact that workers of the lUke units 

have been ciemanding the improve-
Inent ()f these units but not any bene .. 
fits for them? Since betore nationali-
sation the RIce units have been func;-
tioning with the Engineering Units 
which use a qUlte c:Wferent type of 
furnace. But TISCO has got a  . high 
power furnace which is aJ.so suitable 
to R&e units. In view of this, may 
I know whether Government would 
consider the joint' functioning of R&C 
unIts with the lISCO. 

SHRI CHARANJIT CHANANA: As 
lell' as the question of dlscrmunatlon 
agci.mst the area is concernt:d, 1 would 
hKe hIm 1.0 note down to lld in tne 
commurucatioll gap that .Bu!'n ~
dard Company Ltd. ltselt have In-
vested .Ks. 4.40 crores in West 1Sengal 
in Howrah and .Burnpur Works at 
~  situated in West Bengal. Also 
tne Company has a prop0::'cll for 
substantial Investment of Rs. 7.tsO 
crores in the coming five year 
pian-agaIn for Burnpul' Works In 
the coming five years of the same Com .. 
pany (2) .lhe hon. member must ap-
preciate one thlnJiC that mvestments 
are always corelat.ed to the economic 

i ~  of the unit and the produc· 
tlVlty and the commitment of labour 
is very important thing. In view of 
these Investments-in tact, the hon. 
member sh01tld appreciate tlus-l 
would, just like hIm to note down the 
investment figures as also the produc· 
tivity data. In 1979-80-betore that 
the mvestments were under considera-
tIon only, and as the hone Member 
says the sick mill has to be cared and 
when it has to be cured a proper dia .. 
gnosis has to be done-according to 
the production plans an amount of 
0.77 lakhs was invested. But, for 
1980-81 the performance .. wise projec. 
tion was Rs. 10.92 1akhs for 
revitalising the wllo1e unit, out of 
which about Ra. 5 lakhs have been 
invested. The remaining is in "fact 
under the plan. The final question is 
about productivity. It is worthwhile 
comparing the productivity figures ot 
Rani,an,j with .one of its other units 
which is-the Salem unit. I am ~ i  " 
the comparatiy. pl"oductivit7 ftgures 
per worker. In 1977-78 for Salem 1t 



APRIL 22, 1981 Oral Amwers 

w.s 96.15 and. for Rani Ganj it was 
3,144. FOr 1978-79 for Salem it was J 
12.464 and Rani Ganj went down to 'I 
2,505. In 1979-80 for Salem it was 
16,'578 and for Rani Ganj it was 2,482. I 

The last question is a very relevant 
question. 'l'he hon. Member asked 
about IISCO. We have in fact been 
In negotlatlon with them. and we are 
still under negotiation with them 
for a managentent takeover or 
a management coordination of this 
particular unit. But in spite of that-
we have also in fact to leave it open 
to the West Bengal Government to 
come into the management of that 
unit-but we have not received any 
request from that state also. 

SHRI KRISHNA CHANDRA HAL-
DER: Myself and Mr. Haradhun Ray, 
MLA, had met the MInister and we 
made constructive proposals/schemes 
for r~ ... vitalising, etc. The production 
figures which the Minister quoted 
were those of the period after natlon-
alisatlon. But at that tIme no invest-
ment was there. So these compara-
tive production figures are not rele-
vant. I want to say that the Minister 
has n.:>t applied his mmd properly and 
seriou.sly to save this nationalised 
concern. 

MR. DEPUTY·SPEAKER: You se-
riosuly put the question. 

SHRI KRISHNA CHANDRA HAL-
DER: Ye.s, It is a very serious ques-
tion if you allow me. Before take-
ove; this was an engineering unit of 
Howrah and there were refractories 
in Wc!st Bengal, Madhya Pradesh and 
Tamil Nadu of the same concern. It 
was amalgamated and it was brought 
under the Industry Ministry. Before 
that this refractory at Rani Ganj pro-
duced silica for the liSCO. 

~  DEPUTY-SPEAKER: Put the 
~  , 

SHRI KRISHNA CHANDRA HAL-
Dma: We gave him. figures that at 
present we require 24,000 tonne! . ot 
sillca per year, but the productIon 
capacity is only 18,000 tonnes per 
year. So, there is a shortfall of 6,000 
tOJlD.8_ ;pet year.. So. if the Govern .. 
ment can invest only Rs. 3 crores to 

moderniSe and re-vitalise, then it will 
be viable, and if it is brought under 
the Industry Ministry. (Interrup-
tions) I am putting the question. 
Mr. Bhole, when you put a question, 
you also. • . (Interrul'tiom) 

MR. DEPUTY SPEAKER: Please 
put the question straight. What do 
you want? 

SHRr KRISHNA CHANDRA H,AL. 
DER: I suggested that it may be 
brought under the Bharat Ceramic3, 
a public undertaking which is under 
the Steel Ministry. I would ask the 
hon. Minister whether he will discuss 
with the Steel Ministry and transfer 
these refractories to Steel Ministry 
under Bharat Ceramics which is a 
public undertaking, so that it will 
produce sufficient silica for lISCO ~ 1 

then only it will be a viable umt. 
(Interruptions) 

MR. DEPUTY-SPEAKER; I have 
understood the question. Please rep-
ly. 

SHRI CHARANJIT CHAN ANA: 1 
have to draw the hon. Member's at-
tention to what I said a few minutes 
ago., i.e. we '!lave been negotiating 
with the IndIan Iron & Steel Com-
pany under the Ministry of ~  Oil 

this very thing. I would only lIke the 
hon. Member to correct the figures 
given by Mr. B. Roy, which he was 
quoting about silica. He has. men-
tIoned that the installed capacIty of 
sillea is 18,000 per annum. That is not 
correct. He must correct it and put 
it at 88.000 per annum. 

SHRI NAWAL KISHORE 
SHARMA: In view of the fact that a 
large number of industrial units have 
fallen sick and the Government, be-
cause of its social commitment and 
obligation, has to take over these 
units would the Government find out 
a ~  So that the industrial unIts 
do not fall sick and plough ~  
of capital as well as renovation 
of' hi ~ are being done regular-
ly? 

SHRI CHARANJIT CHANANA: As 
far as curing of sick units is concern .. 
ed, we are in fact doing what tbe hon-
Member has said. It is known as the 
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early warDina system. We have 
~ resorted. to that early waminI 
S7stem, waiortunately the capsule IS 
not tbat strong and overnight the re-
sult is not there. It is the chronic 
sickness of the mills which takes tbenl 
nearer to mortality. Secondly. he has 
ta1ked about our social obligation. 
That We are ndt going to change. We 
do attach importance to our social ob-
lilatiOR., which alone forces us to taka 
OMr tllese units. 

Ul"PiIIlD d8JJ08its 

-893. SHRI A. K. ROY: Will the 
PRIME MINISTER be pleased to 
~  ~ t 
(8) whether it is a fact that India 

is rich in Thor!!Jm ores compared to 
Uranium and other minera.ls which 
could be used as the raw materials 
tor nuclear energy; 

(b) if so, the facts in detail accord-
ing te. the latest estimate of TJlorium 
within the country; 

(e) whether there has been any 
bNak through in the use of Thorium 
in place of UraniUDl in producing 
nuclear energy anywhere in the 
World and. also within the countrY; 

(d) whether Government have any 
detailed scheme to promote special 
research fn this matter in the Sixth 
Five Year P13" as a solution of 
energy problem within the country; 
and 

(e) if so, the deta.ils thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRONICS 
ANO ENVIRONMENT (SHRI C. P. N. 
SINGH): (a) Yes, Sir. 

Cb) It is estimated that the reserves 
of Monazite 'Sands in the country 
wnt yield 0V'er 350,000 tonnes of 
Thorium in ~ of Thorium Oxide. 

(c. Thorium cannot replace Uranium 
as such, but has to be converted, in 
a reactor Or other devices, to a tissile 
material. AttemPts are 'being made for 
ecobcIIr6e conY.1ion of Thorium in 
reaetor.. When the Fut Breeder Test 

Reactor (FBrR) at KalP&1*am goes 
into operation, the techDo-economic 
feasibility of using Thorium can be 
establbhed, 

(d) and (e) As part Of the research 
programme for utilisation 01 theriwn, 
an experimental Fast Breeder Teat 
Reactor is being set up at the Reactor 
Reaearch Centre. Kalpakkam. Provi-
sion has been made in the design of 
FBTR to irradiate Thorium so as to 
generate valuable information on the 
fabrication, irradiation and reproces-
sing of Thorium-based element. 

SHRl A. K. ROY: Sir. with your 
permiSSion, I would like to enlarge 
the scoPe of this question, because it 
deals with the future of atomic-
power in this country. You know 
that there are two basic materials for 
generating atomic energy-thorium 
and uranium The availability of 
uranium deposits is very poor in this 
country and of very poor quality. 
Assessed avaIlability which is assured 
is only 36,000 tonnes and economical-
ly exploitable quantity is only 15,000 
tonnes. In the world also there are 
hardly 5 million tonnes of Uranium 
minerals available. So. attention is 
diverted towards Thorium. We are 
having ten times more of thorium-
350,000 tonnes-for which three stages 
were advised by the working group 
of the Energy Policy Committee. The 
first stage is thermal reactors such as 
thOse operating in Tarapur and 
Ranapratap Sagar in Rajasthan, using 
enriched natural uranium, with heavY-
water or light water as moderators. 
The second stage is to USe plutonium 
in the fast breeder reactor. The third 
stage is the thorium reactor. In 1972 
Dr. Sethna expected that by 1980 we 
will enter the second stale aDd our 
fast breeder reactor in Kalpakkam 
will cOllle up with the collaboration 
of France. Now also it has not come. 
In view of that, when are we expect-
ing to .reach the seCOnd stage of 
atomic power generation? SecoDdly, 
is he aware that h~ are some taat 
breeclina .reactors operating in the 
WM"ld and. that the SOtViet UnioD baa 
lot expertise! au he P1'0be« .. 



that? Thirdly .. in case the fast bree4-
m. tecbnology does not come in time 
where we can USe the natural Ura-
nium, are we loing to USe thorium 
there? 

SHRI C. P. N. SINGH: The hone 
Member bas more or less answered 
his own question. However, I would 
like to allay his fears about the fast 
breeder reactor, which will be using 
thorium in the future. He said that 
it would not come up as soon as it 
should. 1 would like to inform the 
House that by 1983 we are sure the 
fast breeder reactor will begin func-
tioning. The other countries that 
have been looking into the field of 
Thourium Gf their reactors are USSR, 
Germany, France and USA. But we 
are not lagging behind in that parti-
cular technology. Regarding the 
thorium reactors, the recent theoreti-
cal studies carried out by the Bhabha 
Atomic Research Centre and in 
Canada have shown that thorium fuel 
cycles can be established in heavy 
water reactor such that when the.fuel 
cycle reaches equilibrium stage, no 
external fisSile material will be need-
ed. So, if Uranium is available, the 
heavy water reactor can work on a 
self-sustaining thorium cycle from the 
bellnning itself. The work done ill 
Canada. USSR and in India are of 
the same level of technology. 

SHRI A. K. ROY: Are you in com-
munication with them? 

SHRI C. P. N. SINGH: Our scient-
ists and our people are in constant 
touch with the progress made in this 
field in the world but, I am sure the 
hon.. Member will realise, there are 
many things that various coWltries 
would not like to divulge. As far as 
we can get published material from 
the various countries we do aet them. 

SHRI A. K. ROY: My second ques-
tion is a bit political. What is the role 
of atomic energy in an under-deve-
loped poor ceuntry like India? Is it 
a ROlls Royce exhibited on a buUoek 
cart road? ~ 'We· bave heeD 
~i i about the emUass mystMious 
a.eaotiatiGDs JGing on in USA·on the 

fate of Tarapore. Sometimes we are 
reading that Tarapom f40na-act ia 
being terminated and some day we 
are reading that it has been reaur-
rected. Now some of the AsiaD 
countries have developed their atoJOic 
energy, countries like China and. 
Pakistan. But, untortunately, it has 
created an air mistrust. Will the Gov· 
ernment take the initiative to create 
an Asian Atomic Club to exchanp 
the achievements they have lot ill 
atomic research so that the air of mMI-
trust can be chanieci into an aura elf 
co-operatjpn? 

SHRI C. P. N. SINGH: The hoD. 
Members ... 

SHRI A. K. ROY: I want the Prime 
Minister to say something. 

SHRI C. P. N. SINGH: The bon. 
Member has raised a question. It is 
not as political as he thinks. 

MR. DEPUTY-SPEAKER: It may 
be political to him. 

SHRI C. P. N. SINGH: But not to 
the Government. Mention was made 
about the achievements of Pakistan 
and China. I am proud to inform the 
han. Memober that our technology is 
well advanced. We need not enter 
into any agreement with thoSe COUD-
tries, unless they want SUch an agre.-
ment with us. As far as the American 

i i~  are concerned, there haV'fl 
been various press reports. T40se 
negotiations are still on. 

THE PRIME MINISTER (SHRI. 
MATI INDIRA GANDHI): The politi-
cal part Of the question is wRether 
We want to remO'Je distrust between 
theSe countries. I think han. Mem: 
bers are fully aware that it is we 
who have constantly been taking the 
initiative in this matter and the dis-
trost, if MY, does not rest on oar 
atomic energy experimentation, bUt 
On many othEl" issues. However, we 
share the hon. Member's concern that 
all distrust should be removed and 
that we should all try for better rela-
tions which wW lead towards peace. 

SURI NIREN GHOSH: Mr. Deputy-
Speaker, Sir, 1 would like to know 
whether the Government is aware of 
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the opinlon of Nobel Laureate Abdus 
Samad that particularly for the 
developing countries atmoic energy is 
bound to go a long way or 
sbo.u1d be adopted as a me-
thod of satisfying our energy 
hunger. That is the only source. But 
In spite of the fact that many atomic 
energy plants are left behind by a 
decade in being commissioned and 
Thorium reserves were found in India 
almost 15 Or 16 years ago, even now 
Thorium has not been put into use. 
Can I take it from the Government 
that it is adopted as a policy that 
atomic energy will supplant other 
energy resources to a great extent? 
To what extent are We self-sufficient 
in Thorium and Uranium? Have we 
gone in fOr that? As regards Tarapur, 
If they do not give, I would like to 
know whether we are going for rep-
rocessing the spent fuel on oUr own 
because of the non-fulfilment of that 
obligation. There cannot be any one-
sided treaty obligation. If they re-
pUdiate it from their side, We ~h  

be free to undertake reprocessIng of 
this spent fuel. I would like to 
know whether We have made up our 
mind on that Or not. 

SHRI C. P N. SlNGH: i ~ 

the hon. Member's first question 
about Thorium being utilised, I have 
already informed the House by way 
of answer to hO:1. Member Mr. Roy's 
question that it is being exploited and 
the possibilities explored. But as 1 
said earlier, the problem today is, un-
less we h ~ our fast breeder reac-
tOr at Ka1pakkam functioning, we '\Vill 
not be able \0 truly get a proper 
techno-economic feasibility report. 

About the second question Of the 
hon. Member rpgarding reprocessing 
ot spent fuel at Tarapur, We have the 
technology, but there are certain 
agreements. Now, those aore being 
looked into and the Government is 
doing its best to see that the United 
States adhere to the agreement, but 
as far as technology goes, I am happy 
to inform the HouSe and the hon. 
Member that We are not lagging 
behind and We will be able to do 
what the Member wants it certain 
acreements are not adhered to 

(Interruptions) . I forgot to answer 
one question and that was about the 
utilisatiOn of atomic energy for power 
generation. In India-not only in 
India., but the world over-there is an 
energy mix of suitable hydro gfnera-
tion, thermal generation, atomic 
generation and also now, the renew-
able energy programme tor power 
generation. We cannot be ~  

On one source. With the massIve 
water system We have in India 
hydro power has a lot (\f potential. 

DR. KRUPASINDHU BROI: From 
the answer to the main question it is 
seen that abundant Thorium is avai-
able in the CQuntry. Because there is 
no setback in the country in respect 
of production and utilisation, we are 
thinking of Uranium also. But I 
would like to know whether it is a 
'fact that lack of Uranium in our 
country is due to lack of exploration 
programme in aero-magnetic survey 
and whether we are deficient in 
Uranium and if so, whether the 
Minister will have a separate explora-
tion cell for Uranium in the country 
so that we can get our reserves 
which are abundant in So many states 
like Orissa and Himachal Pradesh. 

SHRI C. P. N. SINGH: I have al-
ready informed the House in reply to 
the last question regarding this as-
pect. At present through the Atonlic 
Mmeral Division, a part of the Atonlic 
Energy Department We are exploring 
the possibility of mining uranium all 
over India. Certain areas have been 
identified. We are concentrating at 
present in Bihar at Jaduguda and 
some other places where with copper 
tailings we are trying to recover 
uranium. 

WRITTEN ANSWERS TO 
QUESTIONS 

AssaqIt on newsmen ana news 
cameramen b)? Police 

·890. SHRI K. P. ,SINGH DEO: 
Will the Minister of HOME AFFAIRS 
lle pleased to state: 

(a) whether Government have taken 
note Of increasing number of caaes 



119 Writt.m An8Wet"8 ,APRIL-22, 1.1 Writteft. AM1De1'B • 30 

wh.-e newsmen and news caJIlera- . 'I'ilrr mnr i ~ ..-r VJA rfr 
men. despite sbowing their iderltlty ~ ~  : 
cards are being assautted by P<'lice 
in this country; 

(b) whether it is also a fact that 
such incidents are creating an inlage 
as if Government are . against ft'ee-
dom of press; 

(c) if so, whether his 'Ministry have 
issued directives/advice to State Gov-
ernments to take suitable meast.1res 
to ensure that police do exercise ut-
~  ~ i  an.d ~ ~ ~  ~  

police officers would be permittec1 to 
deal with them; and 

(d) if not, when they propose to 
bsUe such orders? 
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME ~  

(SHRI YOGENDRA ~  

(a) Some stray incidents of ~  

on newsmen and news-cameratnen 
have been reported. 

(b) NOt Sir. 

(e) and Cd) General instruction 
were issued to State Governments in 
September, 1980 regarding reorienta-
tion C1.f outlook of policemen with a 
view to give a better account of their 
performance and behaviour in dealing 
with the public. 

r , ~ if "'" .l.)f",. It'III 

• 894. "" ~ .... W"t« : "qr 
"ti\'" 'fief) i ~ i ~ rr r~i r ~ 

(err) ~~ if ~ir ~ ~ 

~ ~ i t q-"tT ci m-fl!l:'i ;frwrl 
..-T a'fmc1' ~~  & ; 

(v) Ifq-r ~~i 11  iliT ~  ~

2:": ~~, Gf'iflii iIlT t ; 
~  ~ ~ ~ , m ~  ifiT mrT 

1~  ~ i ~ 11ft ~ ~~ ~ it;r t ; 
'ITT 

. . . . 
('ef ) ~ ~ 'ttl, Q) ~i , IflI'T ifi""," 

".)q ".,...q if-'(1" ~ . (.n 
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r~ ~  t i~, ~~r~ fTUit( iliIi" 
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~ i i it ~ iiti 1J[VT Gf)r m'l ~ Ei'"1 ~ 
t;tCflarIT ~ Cirr=t ij r ~  .Cf iJ "filii 
~~~ if)'T ~~r t I 'l1Ttrl;r ft\;rcf fit!' ir 
\i'\ qtur ~1 ~ cn=t ft ~ ~ I if 
'fl!i 1 9 79 ita qrfCf;i ~~ fi!f)l! it I 
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(4") • (tf> ~ ...... ift,*,fiiew 
'Iq'1f;q it. 1 ~ r I'l!': . """" '1ft 
~ Si1Aa: ~  amli ~  

if WfQf1« r i~, ~ ,pfVCfi, 

tfwliTif(Ql, ~ , "&if, ~ 
.r?: awn ~  ~ ,r  ~ t I ~ ~ 

~  lff1r'lT q"T firinT .nr -. ft=i{! 
TI'f" Mt i~ ~1  ~ 1r , ~ 

At1fT tl'IH t I '(if ~ ir r i  it ~ ~ i1 r1 , 

"'t ~ ~~r~, 'mill fiffl'Pf ~, 
~ m ~ ~, ,,~ a'fT ~~ 

r~ ~  ~ it. ~~  ifi) 

... r 1r~ r",q-r 11'lfT t ~1  ~  ~ 

f'f'lT'l' it. ~~ itt ~ it ~ T1i Clirct ~ I 

\J-ilfCf:t 'fltr ct: it aremt i ~  . ~ 

'""''''' • ., it ~ r ~~  ~ arft it ~ r ir 
~~ i  r~, 1951 

itr ~~, ~ ,~ ~ , ~ 

~ ~~ ,~ it; ~ tift ~~ ~ 
t, 
Amalgamation of MIs. Gourepore 
Contain... aDd Cloaures Ltd.., 

Naillatl (W.8.) 

·895. SHRI MOHAMMAD ISMAIL: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government were con-
sidering amalgamation ot Mis. Goure-
pore-Containers and Closures Ltd., 
Naihati (West Bengal) with SOOlle 
major public sector undertakings; 

(b) if &0, whether the proposal has 
fructified; 

(c) it not, the reasons thereof; and 

(d) if reply to (b) is in the nega-
tive, what other alternative steps 
Government are considering to save 
this unit? 

THE 'MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) to (d) Government are still ex-
ploring the possihility of merger I 
amalgamation of Containers and 

Closures LW., (:alcutta. with ... paDlic 
sector uncil8PtalciDg in a 1'''.8n* 1_ 
m production. 

IJnter-Ministerial task FOrce in 
NUcleus PlaDts 

·898. SHRI JAGDISH TYTLER: 
Will the Minister of INDUSTRY &e 
pleased to state: 

(a) wbl.ther the inter-Ministerial 
task-force has recolJllllended any inte-
grated industrial development plans 
for the establishment Of nucleus 
plants in various States; 

(b) if so, the salient features ot 
their recommendations; and 

(c) the action proposed by Govern-
ment thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) to (c) Two out of the nine task 
forces have submitted their recom-
mendations. Recommendations Receiv-
ed from these two task Forces relat-
ing to Goindwal Saheb in Amritsar 
District Of PUnjab and Chandak in 
Puri District of Orissa, suggest speci-
flc projects with ancUlary potential 
as also supporting infrastructure 
development. Action thereon has been 
initiated. 

Rural UplUtmeat dulDUP seieace and 
1 11 ~  

*897. SHRr D. M. PUTTE GOWDA: 
SHRr H. N. NANJE GOWDA: 

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether any research and deve-
lopment to the Microlevel with a view 
to providing drinking and irrigation 
water in rural areas has been made 
in Science and Technology; 

(b) if so, whether any new guide:-
lines have been given for application 
Of SCiences for rural upliftment; 

(c) whether there is need to consti-
tute a Science Advisory Panel Con-
&isting at top level scientists for 1bis 
purpose; and 
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(4) if so, the measures being takEn 
:sa b.aDd for 1'\11"81 uplittment tbrou.h 
.:aieDce and technology? 

THE PRIME MINISTER (SHRI-
'.KAT! INDIRA. GANDHI): (a) to 
(d) National Laboratories of the 
CSllI. bav.e undertaketl research and 
"'elopment work in rural water 
tllQJpJ.y, water purification, evapora-
tion r ~ pumps :for drinking 
water and irrigation etC. Projects for 
"the utilisation of solar and wind 
-eo.er&,y for ir.rigation and water sup-
PlY have also been undertaken. 
t!arough the Department of SCience 
.:aDd technology. In the Sixth Five-
Year Plan, emphasi.s has been laid c,n 
ilIe application of science and techno-
lagy for rural development. Measures 
iM:lude the 'fornl{ttion of a rural 
ftScmrCes core at young professiona ls, 
aDd th.e application of science and 
technology for weaker sectors i.e., 
landless laaour, Scheduled Castesl 
Seheauled Tribes and for women. 
The Science Advisory Committee to 
UIe Cabinet has already been set up 
.and rural upliftment through the 
application Of science and technology 
_ill also -come under its purview. 

BeenomJc deveopment 01 hill redODs 

-898. PROF. NARAIN CHAND 
PABASHAR: W"1l1 the Minister of 
--PLANNING be pleased to lay a state-
.ment showlng: 

(a) whether the Committee of the 
National Development Council (or 
Bill Areas recognised certain States 
-aDd regions of the country as Hill 
Begions on 12th March, 1965 for spe-
eial eonsideration 'for economic deve-
lopment; 

(b) if 80, the complete list of these 
States and areas which are recognised 
as BUl areas; 

(e) the exclusive steps taken by 
GoYel'lUDent for the development of 
1; .... States and Regions..1n the sub-
ieels mentioned to,. the Central LIst 
lOt the ConstituUon; 

(d) whether any liberal criteria for 
the sanction Of various items of in-
frastructure like new railway liRe&, 
national highways, postal and tele-
communication facilities etc. and in-
dustrial projects have been adopted 
by relaxing the existing norms and 
criteria of remunerativeness; 

(e) if so, the names of the pro-
jects including railway lines sanctioD-
ed after said relaxation for these Hill 
States and Areas; and 

('.0 it not, the reasons therefor? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) Yes, Sir. 

(b) A statement giving the list is 
enclosed. 

(c) Policy guidelines setting out the 
exclusive steps to be taken for the 
development of hill States/hill areas 
in the country are contaiped in the 
Plan ])Ocument. They are applicable 
both to the State Governments and 
the Central Ministries . 

(d) to (f) The detailed information 
is being collected and shall be laid 
on the Table of the House. 

StatemeDC 

List of Hill areas as apfJInded to the Summary 
ret:Ord of till NDe Comm,"ttee on Deve/olNUnt 
on Hill ATlas held 011 12-3-1965. 

State Hill areas 

--------------
2 

._-------------
I. Jammu &. 
Kashmir All the nine District!-

2. N.E.F.A.. . Entire NEFA. 

3. Nagaland . All the three Districts. 

4. Maoipur . Entire Manipur. 

5. Tripura. Entire Tripura. 

6. Himachal 
Pradesh All tht" six Districts. 
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-----------.--.-.. - - ----
7. Punjab . Dittricts of Kanat-a, 

Simla and Lahaul and 
Spiti. 

8. Uttar Pradesh Districts of Uttar Kasbi, 
Chamoli, PithorgaJ:'h, 
Tchri Garhwal, Garhw 1 
and Almora. 

9. Assam 

JO. r ~ 

II. West Bengal 

Districts of Garo Hills, 
United Khasi and 
J aiatia Hills, U Dited 
Mikir and North Cac:har 
HiJ}" and Mizo Hills. 

NiIgiris 

Darjeeling 

~ i ~ ~ f"tt ~ i  ~~ ~1 ifl 
"r ... r ~1  ~ "''l 1 r~  

fiti' 

* 8 9 9. sft ")(I:Ii' ~  ~ : 
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\3''f ~ ~ ~ ~ ~~ ~  ~ r r ii 

~1 ~ ~~  ~ Oifli i ~ \ill ~ ~ 
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OIl ~ 
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~ if'f ~ r ~~ i i~ ~ ~ (f'fr ~  

i~ 1 2 ~i  ~ ~ ~  ~ 

1t ~ ~~ i it "t( 1 1 00-1 600 if, 
~i  i( srfu-i£rn ~ 1400/" Qll.f'1r 
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(.: ) ~ii (I' ~ ~  , 

PapIX Allotted to States iDelU4lDc 
Puu.;u 

*900. SHRI ATAL BlHARI VAJ-
PAYEE: Will the Minister of IN-
DUSTRY be pleased to lay a state-
ment showing: -

(a) state-wise demand and supply 
position of while printing _ paper in 
each af the last 12 months; 

(b) whether it is a fact that PUn-
jab is experiencing repeated' acute 
shortage of paper even for printing 

~  for schools and does not 
receive even the allotted quOta which 1 

itself is very much less than the re-
quired quantity; 

(c) which other States are also 
experiencing shortage of white print-
ing paper.; ~  ,. 

(d) reasons O'f this shortage and 
steps taken in thi& regard; and 

(e) what is the percentage capacity 
utilisation Of paper industry in the 
last twelve months? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) A statement giving the state-
wise demand and allotment of white -
printing paper from the period April, 
1980 to March, 1981 is attached. 

(b) to (d) No acute shortage of 
white printing paper for printing text 
books in Punjab or any other State 
or ;non-receipt of allotted quota has 
been reporled. The allotted quota is 
supplied by the Mills after' the orders 
are placed by the a)Jottees. The per-
formance C1f the m1Ils is being review-
ed from time to time and discussions 
are being held with the manufacturers 
in order to ensure that supplies of 
white printing paper are-maintained. 

(e) The capacity utilisation of. the 
paper industry during 1180 was '10 
per cent. 
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Statemeat , . 
s,,.,..:wist rdquirenunts received and tile total qutPltity of /HljJIr a/lotled to State Governments and Union T milDriel 

for tM year 1980.81. 

State/U.T. Requirements Quantity 
(In Tonnes) allotted <In 

tonnes) 

------- - ------
I. Andhra Pradesh 1268.1- 5H34 

2. Assam .j.48C) ..'38.1 

3· Bihar 16694: Q7H,l 

4· Gujarat 15120 8570 

5· Haryana 5530 3066 

6. Himachal PradC";dl 1040 6!jo 

7· .J.t.mmu & Kashltlir 2109 134:i 

8. Karnataka 19598 10443 

9· Kerala 9372 .3311 

10. Madhya Prade .. h 14605 8045 

II. ~ h r ,h  !;I 7455 12427 

l.z. ~ i r 615 477 

13· Mrghalaya 217 151 

14· !,:agalaud 589 436 

15· Ori'J'Ja 5lZ33 3343 

16. Punjab 119B3 5176 

17- Rajasthan 9912 5gB 1 

1ft Sikkim 33 21 

19· Tamil Nadu 24116 11046 

llO. Tripura 365 230 

21. U ttar r ~h 31380 173°2 

22. \Vest Bengal 15489 9097 

23- Andaman & Nicobar Islands 88 79 

29 22 
24· Arunachal Pradesh 

25· Chandigarh 
610 g03 

26. Dadra & N. Hav(», ~  .. 

27· Delhi 
86&.r 5011 

~  Goa, Daman & Diu 278 200 

12 12 
!;Ig. Lakshadwt"cp 

140 104 
3°· I\.1iT.oram 

2fh llO 

~ ----3" Pondicherry 

'l'otal 237843'75 127°67'00 
-----

, ~ ---... ----
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BaIIl.boo f. Paper 1 ~ aad 
Pr04acti,oD 01 Paper 

.901. SHRI AJOY BiSWAS: Will 
the Minister Of INDUSTRY be pleased 
to state: 
(a) the reqquirement of bamboo for 
the paper industry during the Sixth 
Five Year Plan; _ 

(b) what is the production target 
for the paper industry; and. 

(c) what steps Government have 
proposed to take in order to bridge 
the gap between the demand and 
supply? 

THE MINISTER OF STATE IN 
"'THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) and (b) The Sixth Five Year Plan 
(19<;0--85) envisages capacity and 
production targets of 20.5 lakh tonnes 
and 15 lakh tonnes respectively of 
paper and paper board by 1984-85. 
As against the above, a capacity of 25 
lakh tonnes of paper and paper board 
is eJ9lected to materialise by the end 
Of the Sixth Five Year Plan which 
would be adequate to meet the esti-
mated demand of 15.40 lakh tonnes. 
As the industry utilises various forest 
raw materials such as tropical hard-
woods, agriculturli residues, waste 
paper, etc. in addition to bamboo, 
and as there is a trend towards 
higher utilisation of tropical hard-
woods, the exact requirements of 
bamboo by the endof the Sixth Five 
Year Plan are difficult to determine. 
However, according to the National 
Commission of Agriculture (1976) the 
estimated requirement of bamboo for 
pulp and paper in 1985 would be 
between 31.23 (high estimate) and 
23.52 (low estimate) lakh tonnes. 

(c) Government have been encour-
aging the growth of further capacity 
in the paper industry. Some of the 
steps taken for increaSing the produc-
tion of paper are as follows:-

0) Promoting the setting up of 
paper mills based on secondary 
raw materials which does not in-
volve foreign excbange expenditure 
has been delioensed. 

040 

(ll) The facility of imports of 
second hand paper plants upto a 
capacity of 30 tonnes per cia)' was 
allowed till recenUy. 

(iii) The import of pulp has been 
liberalized. 

(iv) The import duty on waste 
paper used for paper !Daking has 
been waived. 

(v) Excise rebates have been al-
lowed to small paper mills 'lor the 
use of unconventional raw mate-
rials. 

(vi) Special inCentives have been 
offe.red for the utilisation of bagasse 
for paper making. 

Fishing trawlers apPrehended after 
1st August, 1980 

*902. SHRI DIGVIJA Y SINH: Will 
the Minister Of DEFENCE be pJeased 
to state: 

(a) how many fishing trawlers have 
been apprehended under the Territo-
rial Waters Continental Shelf, Exclu-
sive Economic Zone and other Mari-
time Zone Act, 1976 after the 1st 
August, 1980; 

(b) out of these, how many have 
been tried and how many have escap-
ed; and 

(c) what extra patrolling measures 
are immediately envisaged to prevent 
such escaping? 

THE PRIME MINISTER (SHR-
MATI INDIRA GANDHIj-: (a) and 
(b) 61 foreign fishing trawlers have 
been apprehended in our waters since 
1st August 1 S!80. Of these, 11 have 
been handed over to the local pollee 
for prosecution under the Maritime 
Zone Act. The remaining apprebend-
ed vessels were released after being 
given stern warning not to enter our 
waters again. No apprehended vessel 
has escaped. 

(c) Patrolling is bein, 1ntens18ed 
in sensitive areas by the Coast Guard 
with the help Of the NaVy ana Air 
Force. 
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-903. SHRI ARIF :MOHAMMAD 
KHAN): Will the l\IiniSter of LABOUR 
be pleased to state: 

(a) whether Government are conal .. 
dering a proposal to increase stipend 
for the trainees in Industrial ~ i 1  

Institutions; and 

(b) it so, when the decision is like-
ly to be announced? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUlt (SHRl-
MAtJ.'l RAM DULARI SINHA): (a) 
Yes, Sir. A proposal to increaSe the 
Stipend irom Rs. 25 P.M. to Rs. 40 
P.M. for the trainees in the Industrial 
Training Institutes in the Union Terri-
tories and the Model Training Insti-
tutes attached to the Central Training 
Institutes for lnstructors is umlcr con-
sideration of the Government. The 
proposal also includes increasing the 
percentage C1f trainees entitled to 
stipend from 33-1/3 per cent to 50 
per cent of the trainees on the roll. 

(b) The decision accepting the 
above proposal has already been 
taken recently and the orders are 
under issue. 

Recruitment of O.fJleers in Coast 
GuarcJs 

·904. SHRIMATI KRISHNA SAm: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Coast Guards form a 
part of the Indian Navy; -

(b) if not haw the officers and men 
01 the Coast Guards are selected and 
recruited; and 

(c) whether in t".ae matter of re-
cruitment and appointment any dis-
criminatiOn is made between an 
Engineer from n't' and an Engineer 
trom any other recognised Engineer. 
ing Col1ege of the country, partI-
CUlarly those loca$ed in Bihar, Orissa, 
West Bengal and North-East? 

THE PRIME MINISTER (SUBI-
MATI INDIRA GANDHI): (a) No, 
Sir. 

(b) The entry of officers and men 
into Coast Guard is regulated as fol-
lows:-

(a) By borrowing on deputation 
from the Detence Services. 

(b) By permanent absorption ot 
deputationists. 

(c) By re-employment of rd,iredl 
released officers from the tJefence 
Services. 

. Cd) By .direct entry on all-India 
baSIS. SelectIon for categories (a) to 
(c) is based on previous experience 
and record of service Of the candi-

~  As regards category (d), appli-
catIons are invited on all InQia basis. 
Eligible candidates have to appear 
before a Coast Guard Selection Board 
for . preliminary and final interview. 
SubJect to medical fitness and num-
ber ?f vacancies available, successful 
candidates are enrolled in the Coast. 
Guard regular cadre. 

(e) No. Sir. 

Rejection pi ApplicatiOlll for Import of 
AllIJIdnium ExtruSion Presses 

*905. SHRI K. LAKKAPPA: WiJl 
the Minister of INDUSTRY be pleased 
to state whether it is a fact that some 
import applications received from 
certain capitalists for alwninium 
extrusion presses have been rejected 
by the Capital Goods Committee in 
consonance with the earlier decision 
of Government taken atter having 
allowed imports of three big plants 
despite protest by indigenous manu-
facturers as well as M.Ps? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
Under the 1978-79 Import Policy, 
aluminium extrusion presses were 
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eliiible tor DG'tD registiation. Thus a. whol1!. 
the import applications received from 
Jl£!s. Karllf.taka AluminiUm Ltd., MIs. 
Jindal Aluminium Ltd., and MIs. 
Mahavir Alumlni\1lll Ltd., were ap-
proved by the Government after tak-
in, the various aspects into consi-
deration carefully and in detail and 
on the considered view beinl ex-
pressed by both the Department of 
Heavy Industry and the DGTD that 
it would be premature to stop imports 
of ,.h capacity aluminium extru-
sion ]!resses at this stage of develop-
ment of both these industries, i.e. 
aluminiUm extrusion and machine 
manutacturing. -

2. With e1fect from 18th February, 
1980, Jlnits in the aluminIUm senlis 
industry require licensing. All appli-
cants fo..J," import of aluminium extru-
sion presses would first have to 
obtain an industrial licence or Letter 
of Intent. Four ~ i i  regIS-
tered on 5-12-1980, ~12 , 12-1-1981 
and 20-1-1981 have been rejected, 
since the applicants for imports of 
capital goods did not possess either 
an industrial licenCe or a letter of 
intent. 

Price RisE' of White Cement 

-906. SHRI RASHEED MASOOD: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether thc price of 
cement has been increased; 

white 

(b) if so, the extent thereof stating 
the reasons fOr increasing the price 
of white cement; and 

(C) its likely impact On the consu-
mer as a whole? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) to (c) 
White cement is not a statutorilY 
controlled commodity aDd as such price 
of this variety of cement is not fixed 
by Government. Consumption of 

.. 907. SHRI ZAINUL BASHER: Wilt 
the Minister of PLA.nNINQ be pleased 
to state: 

(a) what steps ere being proposed in 
the Sixth Five Year Plan to remove 
regional imbalances in the country; 

(b) whether States have been ad-
vised to spend more from the Plan 
allocation provided by the Centre to 
remove regional imbalances; and 

(C) the details Of (a) a1ld.. (b)? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARA YAN 
DATT TIWARI): (a) to (c) It has 
been recognised that as one of the 
methods Of relJ}.oving regional im-
balances in the country, the Central 
Pc.hcies concerning resource trans-
fers to the states will need to be suit-
ably tailored to the benefit of the rela-
tively backward state. One step ~ 

in this direction is the introduction 
of the IATP formula in 1979 and the 
doubling of the segment of the back-
ward states in the Gadgi} Formula 
fOr allocation of Central assistance 
for state Plans. Another method of 
tackling the regional imbalances in the 
country is through some special inter-
venti')n programmes in certain types 
of backward areas with specific prob-
lems. such as the Drought Prolle 
Areas, the Desert Areas, the Hill 
Areas, with concentration of tribal 
population, and the North-Eastern 
Region. 

For the above types of backward 
areas, Special Central Assistance is 
being provided to augment the State's 
own effort to develop them. There 
are also target group programmes like 
the IRD, tbe Special Component Plan 
for Scheduled Castes. the N ationa 1 
Rural Employment Programme and thp 
Minimum Needs Programme which 
also greatly aid in removing regional 
imbalances in the country. i ~, th_ the 11 i~  r~ r  

in the industrially backward areas are 
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also being assisted by Special iDeeD-
tive acbemes of Concesaional FJ.ft8.nee 
and Investment SV'bsidy. 

The States have lbeen advised t'hat 
while making plan allocations at the 
sub-state level, they may keep in 
view tHe local d(.aveopment potential 
and provide appropriate administrative 
and ftnancial SUPPort needed for up-
grading the development process in 
the backward regions. 

Security EnviroJUlJents 01 the COIlDtry 
Worsened 

8185. SHRI P  K KODIYAN· Will 
the Minister of 'DEFENCE be p·leased 
to state: 

(a) whether the acquisition of 
modern weapons and war planes by 
Pakistan, the deployment of U S. 
naval forces in Indian Ocean and Per-
sian Gulf area, the expansion of U.S. 
military base at Diego Garcia, 
Chinese military aid to Pakistan etc. 
have worsened the security environ-
ments of Our country; and 

( b) if so, whether Government have 
taken steps to ensure that our defence 
forces are fully capable of dealing 
with any external threat to OUr coun-
try? 

THE 1 ~  OF STATE IN THE 
MINISTPY OF' DEFENCE (SHRI 
SHIVRAJ v. PATIL): (a) Yes, Sir. 

(b) All developments having a tea-
ring On our security environment are 
taken into account while updating our 
defence preparedness. 
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Raids by Armed Ganes on Tripura 
Baugladesh Border 

8187. SHRI M. RAM GOPAL 
REDDY: Will the Minister of :HOME 
AFFAIRS be pleased to state: 

(a) whether there has been a spurt 
in raids and decoities by armed gangs 
along Tripura border with Bangla-
desh; 

(b) if so, the number of raids and 
dacoities dUring 1980; and 

(C) the steps taken by Government 
to check such inc.idents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRr YOGENDRA MAKWANA): 

(a) and (b) According to the infor-
mation furnished by the Government 
of Tripura, there was an increase In 
such incidents in 1980 as compared to 
the previous yalr. The number of 
such caSE'S was 17 in 1 ~7  and 56 :n 
1980, 

(c) Intensive patrolling by BSF 
and Border Wing Home Guards is 
being carried out along the Tripura-
Bangladesh bOTder to check such 
incidents. 
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"Ilatlon ., • ~ by Ameri-
e .. c-tn1 ~ ,ApaCy 

8188. SURI SUBHASH YADAV: 
SHaI KRISHNA PRATAP 
SINGH: 
SHRI RAMAVATAR 
SHASTRI: 

Will the PRIME MINISTER be 
pleased to state: 
(a) whether ~ r  atten-

tion has been drawn to a news item 
Which appeared in the Times of India 
dated the 25th March, 1981 to the 
effect that the American Central In-
teUic2nce Agency has installed. a 
computer at the U. S. International 
Communication Agency building 1n 

New Delhi r ~ i i i  biodatas; 
and 

(b) if so, the facts thereabout and 
the reaction of Government thereto? 

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes, 
Sir. 

(b) Government have received a 
proposal from U. S. Embassy for the 
installation of a sPikial computer. This 
proposal for cQmputerisation CO·lers 

WANG VS Computer System with 
terminal links between American Em-
bassy, h~ i and the American 
Centre, located at Kasturba Gandhi 
MaTg. The computer facility is pro-
posed to be used fOr the following 
operations:-

1. Administrative Personnel Infor-
mation File. 

2. Property Inventory Status File 

3. Residential Maintenance File 

4. Subscriber List for Span and 
other Publications of the Embassy. 

5. Word Processing Applicr'tions 
at American Centre. 

In addition to this WANG computer, 
the Embassy also have three Micro-
computers which they are using for 
introductory level training. As per 
their projected plan they have no in-
tention of setting up any other com-
puter in India in the near future 1'1. 
their pr ~ , they wish to link this 
system with Washington DC after 
about,. e years and to instal 3 Word 

ProcessJ.na System 'based OIl Micro-
cOmputers to support approximately 12 
CRT terminals and 6 printers. Word 
Processing Systems are intended for-
report creation and to improve roU-
tine correpondence handling. 

The US Embassy has been permit-
ted by the Department of Electronics. 
to import and instal thls computer on 
conditiOn that h~  will obtain prior 
permission of the Government or 
India before establishing any commu-
nication link !)utside India. 

Tamrapatras to Freedom Fi,ehters 

8189. SHRI R. p. YADAV: Will ~ 

Minister of HOME AFFAmS h~  

pleased to state: 

(a) whether in spite of the assurance-
given by the Home Minister On the 
floor Of the HOUSe on JUly 2Z, 193f}' 
that the freedom ftgt.aters would CQIl-
tinue to be a warded "Tamrapatras. ... 
the practice has since been abandoned;. 
and 

(b) if so, the reasons thereof 

THE MINISTER OF STATE IN TH"E 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWAN.A): 
(a) and (b) The Scheme for award of 
Tamrlapatras to Freedom Fighters.. 
which was discontinued in May, 1974 
by the then Government, hatJ ~ 
been revived. The State GoYer&-
ments/Union Territory Administra-
tions haVe been requested to expedite 
the distribution of Tamrapatras to ' 
eligible Freedom Fighters. 
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8191. SHBI 3ANAT KUMAR MAN-
DAL: Will the Minister of HOME 
AFFAIRS be pleased to refer to th.! 
'reply given to Unstarred ~ i  

No. 218 on the 18th February, 1981 
regarding rotation of officers of ess 
Grade I working in Ministry of Health 
.and its a.ttached offices and state: 

(a) whether Government have nt 
any stage made any investigation into 
the circumstancp.s under which the 
two Officers joined service ~ r  

attaining the minimum age of 18 years 
fOr entry into Government service; 

(b) if so, the outcome thereof; 

(c) whether this service before 18 
years is considered as 'qualifying' f('r 
purposes of pension; if so, under what 
Rule; 

(d) whether Government haVe con-
sidered the desirability of transferring 
such oflkers who had continuously 
worked in one Ministry fOi" the In.t 
more than 2-3 decades; and 

(e) if so, what machinery exists in 
his Ministry for automatic rotation 
for such officer'S of the Central Secre-
tariat Class I after a lapse of certain 
period's stay in one Ministry I Depart-
ment? 

THE MINISTE:R OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
p. VENKATASUBBAIAH): (a) No, 
Sir. 

(b) Does not nl'ise. 

(C) No, Sir. 

(d) and (e) Government ar(' of the 
view that the periodk rotation of 
Central Secretariat SeT.nCE' (CSS) 
officers of Grade-I and above between 
ministries is very desirable from the 
point of view of 1'lroper ('areer dc· .. t>-
lopment of the CSS Officers and the 
efficiency of the administration. There 
is no system whereby the CS;:) officers 
are automatically transferred after 

they have served far a certain. period 
in a particular Ministry /Department. 
However, . efforts are being made • to 
transfer sUCh CSS officers Of the level 
of Under Secretary and abOVe who 
have served far a very long period in 
the same Ministry IDepartment. 

Implementation of Reservaiion r ~r  

lor sC/sr jn C.S.I.R. 

8192. SHRI THAZHAI M. KARUNA-
NITHl: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to 
state: 

(a) whether the reservation orders 
for Scheduled Castes/Scheduled Tribes 
are not being followed in the Council 
of Scientific and Industrial Researcn, 
partIcularly in Madras at the time 01 
mitial recruitment, promotion and in 
confirmation stage; 

(b) how many scientists a.re there 
who a.re Scheduled Castes and Sche-
duled Tribes and the percentage 
thereof; 

(c) whether tllcre is any backlog; 
If so, the total I.umber of sCIentists 
and the number ot Scheduled. Castes/ 
Scheduled Tribes among them; and 

(d) when the backlog IS proposed to 
be cleared? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS AND 
ENVIRONMENT (SHRI C. P. N. 
SINGH): (a) CSIR and its National 
LaboratOries/Institutes follow the ins-
tructions and order issued from time 
to time by the Government of India 
relating to the reservation of posts for 
Scheduled Ca.stes and Scheduled 
Tribes. These instructions and orders 
are also being followed by the two 
Laboratories/Institutes located a L 
Madras, namely the Central Leather 
Research Institute, Madras and 
Structural Engineering Research 
Centre, Madras. 

(b) to (d) The existing reservation 
orders in respect cf Scheduled Castes 
and Scheduled T1ibes apply to appoint-
ments made to Scientific posts upto 
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and inclUding the lowest grade of 
Group A (Class I). -These orders fur-
ther stipulate that reserved vacancies 
ill such posts need be advertised only 
once; and in the event of non-availa-
bility of candidat.es belonging to Sche-
duled Castes and Scheduled Tribes. 
vacancies in suc:h posts may be treat-
ed as dereserved. 

The Central Leather Research Ins-
titute (CLRI) Madras has 46 scientists 
(upto and including the lowest grade 
of Class I), out Of which 2 belong to! 
Scheduled Castes constituting 4.4 per 
cent approximately. There are 'to 
Scheduled Tribes candidates. In the 
Structural Engineering Research Cen-
tre, Madras there are at present 17 
Scientists (upto and including the 
lowest grade of Class I), out of which 
2 belong to Scheduled Castes consti-
tutirtg'\ 12\ per cent approximately. 
There are no Scheduled Tribe candi-
date. Suitable candidates are not 
available 1(, fill up the vacancies of 
Scientists posts reserved for the 
Scheduled Castes /Tribes. 
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-Promotion of SC/ST of Group ~  

staff in seDSUs operation ADdhra 
Pradesh 

8194 .. SHRI K. B. S. MANI: Will 
the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether an office order dated 
20th January, 1981 has been issued by 
the Director of Census Operations, 

~  Pradesh, promoting! certain 
GroUp 'C' staff from the 20th Janu-
ary to 28th February, 1981 or till the 
posts are filled in on regular basis 
whic'"never period is shorter. 

(b) if so, the details thereof; 

(c) whether the above promotions 
are in operation for more than 45 days 
and if so, why nO roster is maintained 
for providing reservations for Sche-
duled castes I Scheduled Tribes; 

(d) how many Scheduled Castes I 
Scheduled Tribes have been promo-
ted on the i~ of the above Office 
Order and as per statutory recruit-
ment rules and the datails thereof; 

(e) whether due to non-observan-
ce of rosters, the Scheduled Castes/ 
Scheduled Tribes women candidates 
are affected; 

(f) whether any representation 
from any affected staff has been re--
cei ved and if so, the details thereof; 
and 

(g) the action taken by Govern-
ment in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAffiS 
(SRRI YOGENDRA MAKWANA): 

(a) Yes, Sir. 
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(b Three (8) ofllce orders dated 
20-1-81 were issued by the Direetotr 
of Census r~ i , Andhra Pra-
desh, promoting 11 Statistical Assis-
tants to the posts of Tavulatian Offi-
cers in the scale of pay of Rs. 550-900 
on a purely temporary and ad-hoc 
basis in that office. 

(c) Yes, Sir. The above promo-
tions are in operations for more than 
45 days. However, the present ins-
tructions do not require the main-
tenance of a roster for short term ad-
hoc promotions. 

(d) No Scheduled CasteslSchedul-
ed Tribes Statistical Assistants have 
been promoted on the basis of Office 
Order dated 20-1-1981. under re-
ference. 

(e) Since the appointments have 
been made on ad-hoc basis ony, the 
question of maintenance of a roster 
does not arise and as sUCh the in-
terests of Scheduled Castes and 
Scheduled Tribes women candidates 
due to non-observance of roster have 
not been affected. 

(f) No, Sir, no representation frOm 
any eligible officials have been 
received. 

(d) Does not arise. 

Review of Working of Employees' 
State Insurance Scheme 

8195 SHRI CHIRANJI LAL SHAR. 
MA: Will the Minister of LABOlJIt 
be pleased to state: 

(a) whether Government have re-
viewed the working of the Employees' 
State Insurance Scheme with parti-
cular reference to the administration 
of Medical and other benefits; and 

(b) If so, the result of the review? 

THE MINISTER OF STATE IN 
THE 'MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI SINHA): 
(a) and (b) A Committee has been 
set up r~ 1  to review the work-

in, of the Employees' State InSuranCe' 
Scheme with particular reference to 
the administration of medical and 
other benefits and to recommend how 
it may be improved. The Committee 
will also review the position of the 
arrears of contributions to ESI Sche-
me and suggest measures for the 
recovery and prevention of accumula-
tion of such arrears in future. The 
Committee is expected to submit its 
report in about 6 months time. 

~ in W'Orkerjs' ReprteseJdatiOn 
in the Central Board ~  TrUstees of 

E.P.F. & IES I Corporation 

8196 SHRI K. A. RAJAN: Will 
the Minister of LABOUR be pleased 
to state: 

(a) whether Government are con-
siderating to increase the workers' 
representation in the Central Board 
of Trustees of the E.P. F. and the 
E. S. I . Corporation and the Regional 
bodies in the States; and 

(b) whether Government propose 
to set up any review committee to 
examine the performances of both 
E.P.F. and the E.S.LS. similar to 
the Review Committee constituted. in 
the case of E.S I S in 1966? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) 
Certain proposals fOr increasing the 
representation of the workerc; On the 
Central Board of Trustees of the Em-
ployees' Provident Fund and the 
Employees' State Insurance Corpora-
tion, as also the Regional Bodies of 
the two Organisations in the States 
are under consideration. 

(b) The working of the Employees' 
Provident Fund Organisation has 
been reviewed by a Committee under 
the Chairmanship of Shri G. Ramanu-
jam and j.t has submitted its report to 
Government recently. Another 
Committee under the Chainnansbip 
of Shri V. R. Hoshing was set up in 
January. 1981 to review the working' 
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of the Employees' State InauraJ\ce
Scheme and thia Committee ia expect_ 
ed to give its report in about 8ix 
months times. 

Paeca l'Ollcl a oondiUOn fOr ApPfO\'al 
4'l balldinc Plana of Farm BOQes ID 

Deihl 

&Un. SHRI SHIV KUMAR SINQH 
THAKUR: Will the Minister ol 
BOME 'AFFAIRS be pleased to state: 

(a) whether it is a fact that a rna­
jority of farm houses in Delhi caJUlot 
get their building plans approved 
because the Municipal Corporation of 
Delhi has been insisting upon its 
owners in following a stringent con<ii. 
tion that they should first have a 
pucca bitumen road built at th�ir 
own cost to link their farm hoUse 
WJth the main roads, which in soine 
instance, are a few miles long; 

(b) if so, whether as a result of
this condition, over 90 per cent cases 
of farm houses building plans have 
been rejected by the Municipal CClr­
poration of Delhi for not falling in 
line with these directives during the 
last few months; and 

(c) why this condition is insisted
upon? 

THE MINISTER OF STATE lN 
THE MINISTRY OF HOME AFF-
AIRS (SHRI YOGENDRA MA.k-
WANA): (a) The Municipal Corpo­
ration of Delhi has intimate-I that as 
per the approved standards for fa11n 
houses adopted by the Corporation in 
1985, building plans for Fann H<>�es 
are .sanctioned provided thev have 
approach roads as under: 

(A) Roads:

(i) an approach road to the far·m
'should have a minimum right of
way of 80 ft. ot which at eut
12 Ft. should be water bound 
mecadum surface;

(ii) when the approach road �r-

ves mora the farm then tbe
minimum right of way should be 
60 P't.; 

(iii) within the farm, filere should
be drive ways with a minimum
width of IO Ft. to serve the farm
houses, office and storage build­
ings.

(b) No, Sir.

(c) The Corporation has stated that
existance of an approach ro8(i of 
appropriate specification was neces­
sary considering the type of vehicles 
which may have to be used on those 
roads. 

Settmc up of Cement Plants 

8198. SHRI DAULATSINGHJI 
JADEJA: Will the Minister of IN­
DUSTRY be pleased to c;tate: 

(a) whether almost all the States
are facing great hardship to get 
cement for the Construction in public 
and private sector; 

(b) if so, what steps are being
taken by Government to set up new 
cement manufacturing units in the 
country during the next year; and 

(c) the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
( a) There is a general scarcity of
cement in the country and to this 
extent it is possible that some ot the
construct10n work could have been

affected adversely.

(b) and (c) According to the essess­
ment m.a:ie by the Working Group
on Cement Industry appointed by the 
Planning Commission and a further
review of capacities likely to materi­
alise, it i� estimated that a total capa_
city of about 3.26 million tonnes is
likely to come up in 1981-82 as de­
tailed below:
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(In million tannes) 

Name of the party Location Capacity 

~ 1~  ___ ~ __ ~~  ___ ~ ________________ _ 

I. Oement Corp. of India Lt d. 

2. MIs. J&K Minerals Ltd. 

3. MIs. U.P. State ~  COlpOlatJon J .... ld. 

4. Mis. Damodar C"m("nt & Slag Vd 

5. MIs. Kesoram Cement Ltd. 

6. Mis. K.C.P. Ltd. 

7. Mis, Dalmia Cf"mcnt (Bharat) Ltd. 

8. Mis. Narmada Cement Ltd. 

9-Mis. Century C"mf"nl Ltd. 

Yerraguntla 

Khrew 

DaUa/Chunal 

Madhukunda 
'\'(,5t Bt"ngal 

P,dd'lpaUi 

Machrrla 

Dalmiapuram 

Jaffrabad 

Tilda 

TOTAl: 

0'40 

0.20 

0.8t-

0.26 

~  

0·09 

0.07 

1.00 

0.20 

---
3.26 

-------------------------------------------
Bo&us Claims for pension to Freedom 

Fighters 

8199. SHRI ARJUN SETHI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some ~ claims 
have been noticed by Government 
where sanctions of pension was made 
to the freedom fighters; 

(b) if so, the number of such cases, 
State-wi1e; and 

(C) the steps Government 
taken to bring to book bogus 
mants? 

THE MINISTER OF STATE 
THE MINISTRY OF HOME 
AIRS (SHRI YOGENDRA 
WANA): (a) to (c) 
care Is taken, by close 

have 
clai-

IN 
AFF-
MAK-
Every 
scru-

tiny Of each individual case to ensure 
that pension is granted only to 
genuine freedom fighters. In some 
cases complaInts have been received 
against individual freedom fighters 
that they hn,7e man3ged to get pen-
sion by furnishing incorrect and 
false information \ evidence. A state-
ment showing State-wise break-up of 
such complaints is enclosed. Such 
complaints are examined prolllptly 
and, in doubtful cases, a reference is 
made to State Government concerned 
for reveri6.cation. In cases where 
there is a strong presumption that the 
freedom fighter is not entitled to 
pension, immediate action is taken to 
'Suspend the pension pending further 
investigation. If on completion of 
enquiry, the pension is found to have 
been wrongly obtained, it is cancel-
led and necessary action regarding 
recovery is taken. where it is found 
that the person concerned, adopted 
fraudulent means to obtain pension 
State Governments are advised to 
consider the desirability of prosecut-
ing the persons concerned. 
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SIaInnmI showin, IJrla/r.-U/J of complaints made GIGwt tlce grant of pension State-wise IIplo 28-2-lgBl 

----- ---------------
Sl. Slate/Union Number of Number of Number of Case" in which Numbfor' or 
No. Territo! it'S cases in cases in pension has been cases 

which which pending 
complaint\! pension Stopped! Restored disposal 
have been has been cancelled 
{l1ade suspended 

------
2 3 4- 5 6 7 

----- -------------

I. Andlu a PI ~h ·4-9 107 go 12 107 

INA 

2. A'I'Iam 
1927 1~  15 04-27 1485 

3. Bihar l.j.6S 448 71 50 1344 

4. Chandigarh 2 

5. Delhi 130 64 28 39 63 

INA ,6 3 12 3 

6. Gujal.u 85 60 9 Ih 60 

IN.\ 2 

7. Haryaua (,5 33 6 35 24 

INA .r .) 12 of. q ].1 

8. Himath4i 16 13 2 3 IJ 

INA 12 2 q 2 

9· Jammu & Ka!obmlr 

INA 

10. Karnataka 1718 1459 103 156 1459 

II. Kerala 378 74- 81 23 74-

1:;1. MGharallhha 366 288 53 ~  366 

INA 3 2 

13. Madhya Prade .. h 129 31 49 49 31 

INA 2 1 

t4-Orissa 252 18 86 148 18 

INA 6 3 2 3 , 

15. Punjab 5 67 15 4 66 

INA 396 ~ .7 '43 206 
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------_._- -----_.-
Q 3 4 5 6 7 

----------------.. ----... --
16. Pondicherry. 62 

.J'1. Rajasthan sri) 

INA .. 
18. Tamil Nadu glo 

INA 6 

f 9. r ttar Pradesh 659 

IKA 18 

20. \Vt"st Bengal 684-

1,_\ 
<4-

:2 I. ~ i r 7 

TX\ 04-

..22. ~h  29 

2'J. ~  13 

24. T. J pw-a 25 

TOTAL <)tJ8 

i~ Of Women in two Delhi 
Colle res 

8200. PROF. MADHU DANDA-
VATE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the report 
in the Times Of India (Delhi edition) 
of March 20, 1981 regarding molesta .. 
tion of women in two colleges in Delhi 
on the eve of Holi festival and other 
acts of vandalism; and 

(b) if so, what precautionary steps 
nave been taken to prevent such in-
cidents? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(8) Yes, Sir. 

(b) The patrolling in the area h ~ 

been intensified. Guards have been 
J)osted at womens' colleges and bos-

II 37 14- II 

16 7 3 16 

2 2 R 

116 115 79 116 

.. 2 4-

358 127 215 317 

5 2 II 5 

520 121 43 520 

3 3 

7 

4- .. 
15 13 15 

tJ 13 

200 34- 17 200 

~2  1069 1558 6491 

tels. Joint patrolling by police per-
sonnel, alongwith tne University 
authorities, has been started. To 
check eveteasing, plain clothes per-
sonnel haVe been deputed at diffe-
rent bus stops. 

Settin&' up 01 Eleetronic CompIes at 
Salt Lake area of Calcutta 

8201. SHRI HANNAN MOLLAB: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether there was any pr0-
posal fol' setting up an electronic 
complex at Salt Lake area of Cal-
cutta; 

(b) the present position of that 
proposal; and 

(c) when that will be implement-
ed? 
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THE MIN::STER. OF STATE IN 
THE DEPAFTMENTS OF SCIENCE 
AND TECHNOLOGY, ElECTRO-
NICS AND ENVI"'lONMENT (SHRI 
C. P. N. SiNGH): (a) Yer;, Sir. 

(b) and (c). MIs. west Bengal 
Electronics Industry Development 
Corporation (WBEIDC) have select-
ed Salt Lake City as their next growth 
centre of ~ r i  Industry in West 
Bengal. Letters of IntentlIndustrial 
LicencE's for the following products 
h:LVe been issued to WBEIDC for 
setting up of units in the Salt Lake 
City: 

(j) Manufacture of Film Resis-
tors. 

(ii) Ma"'lufac1ure cf EJectrolytic 
Cap1citor . .:;. 

(iii) ME'nufacture of VHFIUHF 
Relrty Eq'lipment. 

In adcition, a L( tter of In1ent for 
manufacture of F'loppy Disk Drives 
(comp ..Iter peri )heraL ec!uipment) 
has also been issued to a private com-
pany in h ~ Salt Lake City area. 
These projects are at various stages of 
imple11enta ion and pl'oduc4ion is 
likely to commence within next 2-3 
years. 

The Government of West Bengal 
have also offered approximately 100 
acres of land in the Salt Lake area for 
locating Defence electronic units. A 
decision on the location of these units 
has not yet been taken. 

Condition of Naval Messes 

8202. PROF. AJIT KUMAR l\IEH-
TA: Will the Minister of DEFENCE 
be pleased to state: 

(8) whether it is a fact that the 
condition of Junior and Senior Sai-
lors' Messe3 in Naval Establishments 
are horrible and have no comparison 
with their counterparts in the Army 
and the Air Force; 

(b) whether it is also a fact that 
the food served in these messes is un_ 
Wholesome, undelicious and non-nut .. 

ritious as compared to the one ser-
Ved in the Air Force and the Army 
messes; and 

(C) if so, what steps Goverment are 
visualisi.ng to take to streamline the 
standard of the messes and bring 
equality in the matter of food. 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. Ration scales and other 
amenitie<;, like accommodation, fur-
niture, mess utensils, etc. are common 
to all the three servics. The Naval 
messes for Junior and Senior sailors 
are equipped and maintained in no 
inferior state than the Army and 
Air Force messes for their counter-
parts. 

(b) No, Sir. The food in naval r ~

ses is cooked by sailors belonging to 
the Cook (Sailors) Branch and Is 
supervised and tasted by the Duty 
Officer of the Day. The cooks are 
well trained. 

(c) All aspects concernmg Naval 
messes are kept under review at 
Naval Headquarters and measures 
considered neces,ary for bringing 
improvements are taken from time to 
time. 

New gUlide1ines for issue of passes for 
Liaison 01ftcers 

8203. DR. A. U. AZMI: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state: 

(a) whether, in the wake ot the 
recent h i ~  the Ministry of 
Petroleum and Chemicals, Government 
are considering the desirability of lay-
ing down fresh guidelines fOr the 
iSSUe of Building Entry PasSes for 
North jSouth 'Block, Udyog Bhawan, 
Shastri Bhawan Elnd other vulnerable 
Ministries both temporary and perma-
nent-in favour of Liaison Officers/ 
Executives of large Industrial Houses 
and if not, the reasons therefor; 

(b) whether Government propose to 
lay on the Table a statement showing 
the names of Business Executivesl 
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lAailOn Otllcers of the Industrial 
Houses who are issued temporary and 
permanent photo passes for entry in-
to the various Ministries as on 1st 
.\.pril, 1981 and whether Government 
have at any stage pruned fhe 
list; and 

(C) if so, the outcome thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGE'NDRA MAKWANA): 
(a) Instructions already issued for 
regulating entry of visitors to Gov-
ernment buildings falling within the 
security zone are considered ade-
quate. 

(b) and (c) A list of the names of 
the Business Executives/Liaison Offi-
cers of the Industrial Houses who are 
issued open /restricted photo passes 
fOr entry into Ministries/Depa;rtments 
is attached h ~  have been issued 
after proper scrutiny. 

Statemeat 

. SI. No., Name of the Businesg Execu-
tive I Liaison Officers Of Industrial 
Houses, holding photo passes. 

'OPEN PASSES' 

1. S/Shri Capt. Suresh Vasudeva 

2. R. L. Bansal 

3. K. Thirunarayanan 

4. Rahul Bajaj 

5. K. C. Mehra 

6. J. R. D. Tata 

7. G. C. ChQudhury 

8. H. K. Singh 

9. Mrs. Anju Khanna 

10. Dr. dagjit Singh 

'ltESTRICTED PASSES' 

1. R. B. Thiagarajan 

2. S. S. Raina 

3. Rajeshwar Verma 

4. Kirpal Singh 

~  R. K. Chopra 

6. N. D. Wadhwana 

7. N. S. Mehta 

8. B. K. Vashishta 

9. T. Balasubramanian 

10. S. Ganeshan • 

11. Pal"mod Parkesh 

12. J. Parkash 

13. AmOd Parkash 

14. Bilgu Raln 

15. Jawahar Lal 

16. M. L. Dhawan 

17. Jaswant Singh Sabharwal 

18. Dr. J. S. Kanwar 

19. Vijay Kumai' Sethi 

20. Y. Suzuki 

21. G. D. Kothari 

22. Abraham Jacob David 

23. Ani! Kumar Magu 

24. Mrs. Shicla G. Malani 

25. Vijay Kumar 

26. G. K. RaJgopalan 

27. S. T. Rajan. 

Demand. Production and Import of 
Cement in States 

8204. SHRI A. C. DAS: Will the 
Minister of INDUSTRY be pleased 
to state: 

(a) what is the approximate annual 
demand of cement in various states; 

(b) the annual production of cement 
in our country; 

(C) the total quantity of cement 
imported from different countries; and 

(d) the details thereof? 

THE MINISTER OF STATE IN-
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
State-Wise demand of cement is not 
collected. Country wide demand of 
cement for 1980-81 wal, however, as-
sessed at about 27.99 million tonnes 
by the Working Group on Cement 
Industry appointed by the Planning 
Commission. 

(b) The production of cement dur-
ing 1980-81 was 18.56 million tonnes 
(Provisional) . 

(C) aDd (d) During 1980-81, 1.97 
million tonnes of cement Was import-. 
ed into the country. These imports 
were made from South Korea, North 
Korea, Japan, Indonesia, Vietnam .and 
U.K . 
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•• UlI' ..... of ..... fer"-' ..... 
ladllllldes 

820S. SHRI CHINTAMANI JENA: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whetber GoverQJneDt are con-
sidering to ~  the list of COmnlO-
dities reserved for smaU-scale and 
cottage industries; 

(b) if so, the number of commodi-
ties included in the reserved list dur-
ing the last two yeers, year .. wise; and 

(c) the measures further Govern-
ment propose for protecting small in ... 
~~  ~ . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHAN ANA) : (a) Con-
sideration of items for reservation ls 
a continuous process and a Standing 
Committee for reserved iJldustries bas 
been set up by Government to identi-
fy and suggest such items. 

(b) DUring 1979.80, no additional 
items were included in the I'eserved 
list. During 1980-81, 28 items were 
added and one item was deleted bring-
ing the total number of items reser-
ved for small scale sector to 884. 

(c) In addition to various other 
measures being taken from time to 
thne to proDlOte the development of 
small scale industries, 382 items have 
~  ~  for exclusive pureMse 
frOUl this sector in the Central Gov-
erllJlU!nt PurchaSe Programme. The 
items included in this list as well as 
those reserved fOr production in the 
~  ,cale sector are CQnstantl;-re-
~  The QoverBJJleat in it, InchlS-
t·riat Policy Statement ot JuJy, 1980, 
have reiterilt$i lta intention to QOJltiDue 
with t,rye poUcy elf. reservatifJn for pro-
duction in the small scale sector under 
WhIch after an iWm is reserved for 
this lectDr. no fl'esh capacity Is allow. 
eel te be created in tl1e large and 
medium sectors. 

DR ............ .,.,....... .......... 
8206. SRRI OIR.lDHAR 00J4AIf-
GO: Will the Minister of HOMB 
AFFAIRS be pleased to sUte: 

(a) the Integrated Tribal Develop-
ment Projects proposed by the states 
and prepared accordingly, State-wise; 

(b) the reasons for delay on the 
part of some states for preparation 
of the I.T.D.Ps. for the rest of the 
tribal areas till the end ot 1980; 
(c) the measures and steps laken 

by his Ministry to get the project re-
ports trom these states; 

(d) the micro projects prepared by 
the States under the ITDP areas to 
cover the primitive tribal" Statel 
wise; and 

(e) the reasons why the Govern-
ment of Orissa have not yet prepared 
the micro project for Puttasing tribal 
pocket? 

THE MINISTER OF STATE IN TIm 
M-NISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 

(a) to (c) Under the Tribal sub-
Plan about 180 Integrated Tribal 
Development Projects have been 
identified. During the Fifth Plan 
period, 129Projects Reports were pre-
pared. During the Sixth Plan 1980-
85 period project reports are yet to 
be prepared. Tribal SlUO-Plans 
1980-85 'for' some States have 
been finalised but thoSe of 
some other State. are yet to 
be finalised by the State Governments 
in consurtation with the PlaDDinI 
Commission and the Home Ministry. 
These discussions are being held cur-
rently. The preparation of project re-
ports is closely related to finalisation 
df tribal Bub·Plan 1980-85 of a State. 

(d) Micro Projects for primitive 
tdbal Iilroups are not prepared as part 
of tTDP project reports. Tbey are 
prepared separately for each priml .. 
tive tribal group- Out at 52 tribes 
identified as.; primitive in the country. 
pro,ect reports have been prepared fOr 
II gJ'OUJ)J. state-wise statement is 
ene1oaed. 
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(e) Micro Project for development 
of the Lanjia Saora in Puttasingi area 
is being formulated by the Tribal and 
Harljan Research-cum-Training Insti-
tute, Bhubaneswar. 

statement 

81. 
No. 

Name of State Primitive 
Tribes 

, 

I. Andhta Pradesh 

3. Bihar 

4-Gujarat 

5. Hilnachat Pradesh 

6. Karnataka 

,. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Manipur 

II. Orissa 

12. Rajasthan 

13. Tamil Nadu 

14. Tripura 

15. Uttar Pradesh • 

16. West Bengal 

17. A&. N Islands . 

18. Goa, Daman & Diu . 

TOTAL 

.. 

3 

3 

2 

4-

3 

9 

6 

t 

3 

5 

52 

Job reservatiOn. for r ~  

8207. SRRI BHOGENDRA JHA: 
Will the Minister of DEFENCE be 
pleased to refer to the reply given on 
1st April, 1981 to Unstarred Question 
No. 5920 regarding job reservation for 
ex-servicemen and state: 

<a) what is the ratio of reserved 
seats in Government services fflr eX-
servicemen in various States, ~  

Territoriea and Union Government 
Departments; 

(b) what specific steps are being 
taken to ensure self-employment to 
ex-servicemen in cottage" mini and 
small scale industries in various 
States and Union Territories and par-
ticularly in Madhubani Palamau and 
other districts of ih ~  and 

(c) what is the latest position with 
regard to response from Bihar and 
other State Governments to (a) ~  

(b) above? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRl 
SHIVRAJ V. PATIL): (a) The per-
centage of reservation is as under:-

Statemeat 

(i) Centra) Govern-
ment . 

(ii) Centra) Public 
Sector Undf'r-
takings . 

(iii) Nationalised 
Banks 

(iv) Para Military 
Forces I. 

Group Group 

'C' 'D' 

J 0% of tht" posta of 
Assistant Comman-
dants. 

(v) State Govt"rnments As per statement 
attached ~ 1 Appendix 
'A'. 

(b) and (e) Ex-servicemen are en-
couraged to take up self-employment 
ventures. The Directorate General of 
Resettlement provides guidance to ex-
servicemen entrepreneurs in p:reparin g 
project reports. Interest subsidy on 
loans obtained by ex-servicemen from 
financial institutions is provided trom 
the Welfare Funds. A special sub-
sidy of 5 per cent is also given on 
items' of Defence origin manufactured 
by ex-servicemen entrepreneurs. 

Various State Governments have 
also agreed to ~  preferenCe to the 
ex-servicemen in allotment of indUS-
trial plots and sheds. 
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In regard to ~ , the matter 
ot reservation of jobs for ex-service-
men in th e State of Bihar is still under 

consideration ot the state Govern-
ment. The position relating to other 
states is indicated in the statement. 

Statemeat 

Rnervation of Va:a'lcies for E'I;"Slrvielmen by State GOVlmmmts and Union Territories 

Class III and IV posts 

------_ ... ------_.-----_ ... ----.------------------_._-
Sl. State/Union Territory Percentage of vacancies Rt-marles 
No. ---------

Class III Class IV 
-----------

2 3 4 

I. Andhra r ~~h 2% 2% 

2. Andaman & N icobar 10% 20% 

3· Arunachal Prad"sh 10% 20% 

4· ~  

5· Bihar 

6. Chandigarh 10% 20% 

7· Dadra, Nagar Haveli 10% 20% 

8. Delhi 10% 20% 

9· Goa, Daman & Din 10% 20% 

10. Gujarat 10% 20% 

II. Haryana 2 ~~ 20% 

12. Himachal Pradesh 20% 20% only in non-tt"chnica 1 

13· Jammu t Kashmir 5% 10% 

14· Karnataka 10% 10% 

15· Kerala 

16. Lakshadweep 10% ~  

17· Madhya Pradesh 9% 14% 

18. Maharashtra 15% 15% 

19· M:1nipuf 
10% 20% 

... 
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2 8 4-

.. _-.. -- --.. ~ --
110. ),{eghalaya 

21. Mizoram 10% 20% 

Ill. Nagaland 

13· O/issa 

14· Pondich.elory 10% 20% 

~  Punjab ~  20% 

a6. Rajasthan Ili% 121% 60% posts in the 
Armt'd Constabulary 
alsl) resnvtd. 

27 Sikkim 15% 15% 

1i18 Tamil Nadu 10% 

1i19 Tripura '2% 2% 

80 Uttar Pradesh 3(l 
• 0 3% 

31 West Bengal 10% 20% 

RESERVATION IN CLASS I AND II POSTS OF STATE GOVERNMEVI' AND 
UNION TERRITORIES 

1 Andhra Pradesh . 

2 Haryana 

3 Himachal Pradesh 

.. Karnataka 

5 Madbya Pradesh. 

6 Punjab 

, Uttar Pradesh 

8 WatBengal 

• Non Technical 

Medical 

Engineering 

• In all posts • 

• Non·Technical Class I 
Class II 

· In all posts 

• Public Health, Public Works 
and Education . 

· PCB (Executive) 

· In all posts. 

· Class I 

Olass II 

----------------..... -----------

5% 

50% Only EOO. an 
SSCO. eligible for 
reserved polls. 

8% Only SCOs aad dis-
abled ex·servicemen 
eligible. 

15% 
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8208. S8RI BAGUN SUMBRUI: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the State Government's Who 
had sought the approval of the Cen-
tre to introduce state lotteries to raise 
non-tax resourees; and 

(b) the amount of money these 
lotteries are likely to bring in? 

THE MIN STER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) Ninteen states viz. Andhra Pra-
desh, Assam, Bihar, Gujarat Haryana, 
Himachal Pradesh, Karnatalta, 
Kerala, Maharashtra, Madhya Pradesh, 
Manipur, Nagaland Orissa, Punjab, 

• Rajasthan, Tamil ~ , Tripura, Uttar 
Pradesh and West Bengal had sought 
permission to introduce lotteries. 

(b) The amount of earnings of the 
States from their lotteries would dilfer 
from time to time depending upon the 
quantum of income from sale of tic-
kets, expenditure on prize -money, 
commission to agents and administra-
tive expenses. 

Indian Assistance to Sudan for Deve-
lopment of SUl'ar Mills 

8209. SHRI CHINGWANG KON-
• YAK: Will the Minister of IN'DUS-
TRY be pleased to state: 

(a) whether it is a fact that India 
had oftered assistance to Sudan for 
~  of sugar mills in tl1at 
country; 

(b) if so, the details thereof; and 

(c) what are the sources of supply 
of equipment and finances for these 
projects in Sudan? 

THE MINISTER OF STATE IN TSE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) yes. 
Sir. 

(b) and (c) At the Solidarity meet-
ing orlanised in March, 1981 at Kh,r-
town by the UNIDO in cooperation 

with the Sudanese Government for' 
the industrial development of Sudan, 
India offered to assist sudan amon, 
other things, in the development of 
four sugar mills through supply at 
know-how and equipment from India 
and with the project finances being 
raised from multi lateral financial 
agencies or third countries. 

~ h  Koli' Scheduled Tribe 

8210. SHRr K. B. CHODHARI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Mahadev Koli was 
specified as Seheduled Tribe in the 
Constitution (Scheduled Tribes) 
Order, 1950, in the erstwhile Bombay 
State; 

(b) if so, whether people belong-
ing to Mahadev Koli in the districts 
of Bijapur, Karwar,' Dharwar and 
Belgaum were eligible to claim bene-
fits as Scheduled. Tribes; 

(c) whether Government are aware 
that the Mahadev KoIi Tribe is omit-
ted in the Constitution (Scheduled 
Tribes) Modification Order, 1956; and 

(d) if so, the reasons therefor and 
the circumstances under whiCh t'ile 
Mahadev Koli Tribe came to be omit-
ted in the Modification Order 1956 
in Karnataka state? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI yOGENDRA MAKWANA): 
(a) According to the Constitution 
(Scheduled Tribes) Order, 1950 as 
amended upto date the 'Koli Mahadev' 
has been specified as h~  i~ 

for the erstwhile State of Bombay. 

(·b) Yes, Sir. The Koli Mahadev 
tribe was eligible to claim benefits as 
Scheduled Tribes in these areas. 

(c) Yes, Sir. 

(d) The Koli Mahadev community 
was omitted trom the list of schedul-
ed Caste and Scheduled Tribes (Modi 
fication) Order 1956 because the erst-
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while Mysore Government did not re-
commanded its inclusion in the' said 
lirt -

Formula for Distribution of Funds to 
BarUana 

8211. DR. KRUPASINDHU BHOI: 
Will the Minister of PLANNING be 
pleased to state: 

(a) whether the formula for the 
distribution of Rs. 100 crores allotted 
in 1980-81 budget for the betterment 
at the Harijans has just been evolv-
ed by the Planning Commission; 

(b) whether the Central Ministries 
and the States did not furnish any 
proposal to utilise this amount till 
31st March, 1981; and 

(c) the details of the formula that 
has been worked out by the Planning 
Commission in this regard? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) The Planling 
Commission in consultation with the 
Ministry of Home Affairs, have jointly 
evolved a formula for the distribution 
of Rs. 100 crores allotted in 1980-81. 

(b) Special Central Assistance is 
meant as an additive to states Plan. 
The proposals of the State Govern-
ments were rcC'eived before 31st 
March, 1981. 

(c) The components of the formula 
are: 

(i) 40 per cent on the basis lot 
scheduled caste population; 

(ii) 10 per cent on relative back-
wardness of a State; 

(iii) 10 per cent On the size of 
Special Component Plan; 

(iv) 25 per cent on the number 
of Schedued Castes families to be / 
covered; 

(v) 10 per cent on the pro-
grammes for relatively weaker and 
more exploited sections weaker and 
more exploited sections amongst the 
scheduled castes; and 

(vi) 5 per cent on performance 
in implementation of (iii) (iv) and 
(v) above. 

setting up of Industries in Tamil Nadu 

8212. SHRI A. G. SUBBURAMAN: 
Will the Minister of IND USTRY be 
pleased to state: 

(a) the names of the districts in 
Tamil Nadu which had been declared 
as 'industrially backward'; 

(b) the basis adopted for declaring 
so; and 

(c) the action propOsed by the 
Ministry to improve the conditions in 
the said declared areas? 

THE MINISTER OF STATE IN THE 
MINISTFY OF INDUS"'RY (SHRI 
CHARAKJIT CHAl\ANA): (a) The 
following distr:cts of Tamil Nadu have 
been identified as indus1 rially back-
ward eligible 10r ConcesslOnal .1finance 
facllities from the All India Term 
Lepding Financial 11stitu.ions:-.. 

Dharmapuri, Kanyakumari, 
Madurai, North Arcot Ramanatha-
puram, South Arcot', Thanjavur, 
Tiruchirapalli anC' Pudukkoeai dis-
trict. 

Out of these districts the following 
hr~  Areas/Tracts comprisjng 33 
Taluks have been furU'er identified 
as industrially bac1t:ward for Central 
Investment Sllbsidy:_ 

Area I:-Comprising 12 Taluks 
(including Sub-T3.luks) viz. Rama-
nathapuram, Mudukul:lthur: Siva-
ganga, Parmak J.di, Thiruvadani, 
Karail udi and Thirupathur Talkus 
(from Ramanathapuram districts) 
Melur Taluks (from Madurai dis-
trict) Padukkottai, Thirumayam, 
Alamguli and Kulathur Taluks 
(from Pudukkottai district). 

Area II: Comprising 11 Taluks 
viz.. Dharamapuri, Palacode, Hosur; 
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~ i h, Krishnagiri, Uthan ... 
garai, Harur (from " Dharamapuri 
district) Tirupattur, Vanayambadi, 
Vellore, Wallajapet (from North 
Arcot district). 

Area III: Comprising 10 Taluks 
viz., Aruppukkottai, Sattur Virud-
hun agar, SriviUiputhur, Rajapala-
yam (from West Ramanathapuram 
of Ramanathapuram district) Thir-
umangalam, Usilampatti, Nilakothai, 
Dindigul and Vedasandur (from 
Madurai district). 

(b) Planning Commission had sug-
gested in !December, 1969 the folfowing 
guidelines to be adopted by state 
Governments for identifying districts 
as industrially backward:-

(i) Per capita foodgrains/com-
mercial crops production depending 
on whether the district is predom-
inantly a producer of ioodgrains/ 
cash crops. 

(ii) Ratio of populatiOn to agri-
cultural workers. 

(iii) Per capita industrial output 
(gross) . 

(iv) Number of factory employees 
per lakh of population or alterna-
tively number of persons engaged 
in secondary and tertiary activities 
per lakh of population. 

(v) Per capita consumption of 
electricity. 

(vi) Length of surfaced roads in 
relation to population or railway 
mileage in relation to populatlon. 

It was also indicated that only those 
districts with indices well below the 
state average may be selected for 
suitable incentives from financial 
institutions. 

(c) The Central Government offers 
the following assistance and facili ... 
ties:-

(1) Central Scheme at Invest-
ment subsidy. 

(ii) Concessiona! finance facilities 
from 'the all India Tenfl Lending 
Financial Institutions. 

(iii) Tax concessions. 

(iv) Hire purchase of Machinery 
by small scale industrtes. 

• (v) Consultancy far technical 
. services. . 

(vi) Special facilities for import 
of raw materials. 

, (vii) Rural Industries r ~ 

Programme. 

(viii) Rural Artisans Pro-
gramme. 

(ix) District Industries Centre. . 

(x) Seed/Margin Money . Assist-
ance. 
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RePOrt of Working Group On' Cement 
Industry 

8214. SHRI MADHAVRAO gCIN-
DIA: Will the i i~ r of INDUS-
TRY be pleased to state: 

(a) whether the high power wor'k-
in, troup on cement industry under 

the Chairmanship ot Industty Secre-
tary Mr. S. M. Ghosh, has i ~ 
its report; 

(b) if so, the main recommendations 
made by the group; and 

(c) Government's decisions taken 
in the light thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF lNDUSTRY (SImI 
CHARANJIT CHANANA): (8) and 
(b) A Working Group on Cement 
Industry appointed by the Planninl 
Commission under the Chairmanship 
of Secretary. Department of Indus-
trial Development submitted its re-
port in November, 1980. The main re-
cc,mmendations of the Working 
Group are as under:-

(i) creation of additional capacity 
by licensing of new units. establish-
ment of mini cement plants and 
expeditious completion of projects 
under implementation by close 
monitoring. 

(ii) increased use of slag & poz-
zolana material fOr manufacture of 
cement. 

(iii) better utilisation of existing 
capacity by providing adequate in-
puts of coal Be power to the indus-
try. 

(iv) in order to encourage cement 
industry in the country, it is neces-
sary to have a price structure which 
would attract investments in this 
sector. 

(v) the need to introduce quality 
control measures. 

(c) Additional capacity in the ce-
ment industry is being sanctioned and 
as on 1-4-1981, 33.1 million ~ of 
additional capacity bas been sanctio-
ned for installation., the creation of 
the new capacity is ,being closely 
mQtlitored and it is exPeCted 



that an additional capacity of 22.69 
million ~  would materialise 
during the Sixth Plan Period. The 
establishment of mini cement plants 
is being encouraged and a capacity of 
4.5 million tonneg has been sanction-
ed by way of grant of letters of intent! 
registration with the Directorate Ge-
neral of Technical Development. 
Every effort is being made to provide 
adequate coal and power to the 
cement industry to increase its capa-
city utilisation. The use of slag Be 
pozzolana for manufacture of cement 
is being encouraged both by giving 
remunerative retention price as well 
as giving transport subsidy fOr move-
ment of slag in rational for forward 
direction. A system of testing the 
quality of cement produced has al-
ready been introduced. As regards 
pricing, Government are giving remu-
nerative prices for new investments 
for creation of cement capacity. Gov-
ernment have also appointed a com-
mittee under the Chairmanship of 
Chairman, -Bureau of Industrial Costs 
and Prices to review the development 
of the cement industry and recom-
mend measures to accelerate its pro-
gress, including incentives a.nd prices. 

Purchase Of Land fOr constr.lctiOn of 
E.P.F. staff Quarters in Bangalore 

8215. SHRI SATYANARAIN JATI-
VA: Will the Minister of LABOUR 
be pleased to state: 

(a) whether it is a fact that a plot 
of land fOr constructing quarters for 
EPF staff at Bangalore was purchased 
from a person whose title to the land 
is under disputes; 

(b) if so, reasons for purchasing 
and paying money to the person con-
cerned without proper legal verifica-
tion; and 

(C) amount paid and action being 
taken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): The 
Provident Fund authorities have sta-
ted as follows:-

(a) Yes, sir. 

86 

(b) The deal was flnalised a,fte, 
verification of title by the Centra· 
Government Standing CoUnsel ~ 

Bangalore. However, in Aul\l8t, 1m 
the Regional Commissioner, 'ICarDa 
taka informed the Central omce, 0

1 

an ownership claimed by two othe 
persons who field a writ petition iJ 
the High Court, and obtained a sta, 
The Employees Provident Func 
Organisation approached the Hig 
Court for impleading them in th 
said Writ Petition bearing No. 1156 
of 1979. The High Court has sinc 
accepted this plea. The outcome c 
the Writ Petition is still awaited. 

(c) The total expenditure incurre 
is Rs. 8,62,322/-inclusive of stam 
duty of Rs. 77,950/- and regis 
tration feE of Rs. 7,992/-. The repor1 
of the Central Provident Fund Com 
missioner is under examination. 
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UDDinI' a .. y Of a sepoy lD C.O.D. 

Delhi -omtt. 
8217. SHRI A. NEELALOHITHA-
ASAN NADAR: Will the Minister 
~ DEFENCE be pleased to state: 

(a) whether Government are aware 
· the incident of running away of a 
.pdy of Central Ordnance Depot in 
elhi Cantonment on 25th of January 
181; 

(b) if so, whetner Government had 
lquired about the incident; and 

(C) the details thereof? 

THE ~  OF STATE IN 
-IE MINISTRY OF DEFENCE 
'HRI SHIVRAJ V. PATIL): (a) 
!s, Sir. 

(b) and (c) The incident of a 
poy running away from his guard 
ty took place at about 1910 Iiours 
25-1-1981. The individual was 

~  by the Civil Police at 1130 
urs on 26-1-1981. The Civil Police 
ve ftled a case against the indivi-
al under the Arms Act as well a3 
• criminal breach of trust. The case 
under investigation. 

actions Of TniDla.g Sectlon In JeB 

a18. sal BHEEKHABHAI: Will 
Minister Of DEFENCE be pleased 
state: 
.) the functions of Training Sec-
1 in Joint Cipher Bureau, the uti-
of th. Section and since when it 
unctioDing; 

b) the use of recruiting direct 
i~  Assistants through UPSC 
giving them training through this 
~ , when a111eave this organisa-
after getting specialised training. 
. pbsing threat to the secrecy of 
Cipher; and 

(e) whether in vie\(r of this threat 
to the ~r  bf the Cil1ht!r, Govern-
ment propose to impart training to 
Departmental 1 ~  onlY' and also 
make provisions for 100 per cent pro-
motion to the post of Technical Assis-
tants? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) 

The Training Section in JCB was 
constituted in 1969 to impart training 
In Cipher production/operation of Ci-
phers/handling of cipher documents 
and crypto materials/research in cryp-
tology etc. to omcers and staff of 
J oint Cipher Bureau as well as others 
from cipher using departments in the 
interest of efficient discharge of their 
duties. 

(b) and (c) It is not a fact that all 
directly recruited Technical Assistants 
leave JCB after getting specialised 
training. Besides. the security of the 
ciphers i3 not adversly affected on 
account of any trained person leav-
ing the organisation because of an 
inbuilt system of changing the cipher 
codes frequently. 

The recruitment rules fOr the post of 
Technical Assistants have been framed 
keeping in view the jab requirements 
of the post. Filling all the posts of 
Technical Assistants by promotion 
alone is not considered in the interest 
of efficiency of the organisation. 
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DEputation of otIeers I1l CBI and IB 

8220. ,SHRI KA VIER ARAKAL: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) how many officers are On de-
putation in CBI and IB services and 
the details thereof; and 

(b) what are the reasons for depu-
tation into thi3 service system? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) 

There are 693 deputationist officers in 
the CBI and 1424 deputationist officers 
in the Intelligence Bureau. A state-
ment giving details of these officers is 
enclosed. 

(b) The Central Bureau of mves· 
gation requires the services of se&sO 
ed and experienced officers to run t 
organisation. The induction of t 
deputationists in the Organisation 
according to the provisions of tl 
recruitment rules, duly approved 1 
the Government of India. The loe 
contacts and knowledge of the deput 
tioni'3ts is essential for the CB) 
working. 

Deputationist ofBcers in certain prl 
portions are required also for the prj 
per functioning of a security organ 
sation like lB. The recruitment nll, 
for various posts in the m providE 
for filling up of the ~ upto a cel 
tain percentage by taking persons c 
deputation from State Police Forc. 
and other Departments of the Goverr 
ment of India. Deputationists al 
taken in the IB against the quot: 
prescribed according to the rules. 

Statemeat 

Details of officers on deputation with the CBI and lB. 

C,JItrm Bureau of Investigation 

l' Police Posts 

(a) IPS Officers: 

(b) ~  OfBcers: 

II. Non-Police Posb' . 

Intelligence Bureau 

&6Up A 
Group B 
Group C 
Croup D 

I. I>irector . 
2. Toint I>ircctofS. .  . 
3. Dy. Inspr. General of Police 
4. Supdts. of Police 

I. Supdt. of Police. 
2. I>y. Supdt. of Police . 
3. Inspectors of Police . 
4. Sub-InspectorS of Police 
5. ASIs .  . 
6. Hd. Constables . 
7. Constables 

I. Sr. public Prosecutors 
2. Public Prosecutors . 
3. Asstt. Public Prosccutors 
4. Executive Eng. . • . • 
5. Chief Technical/Officer (Ales and I. Tax.) 
6. Jr. Technical Officer • .  . • 
7. Jr. Accounts Officer 
8. Jr. AccountaJJt (UDC) 
9. JWlior Analyst . 
10. Junior Engineers 

J 

3 

4 
17' 

TOTAL 69! 

TOTAL 
. '''' 



WrIDc Of OOolers 1»J A.".B.Q. 

1221, SHRI SATISH PRASAD 
NGB: Will the MiI\ister of DE-
;NeE be pleased to state: 

(a) whether it is a fact that Armed 
rees Headquarters is the biggest 
sert cooler user OrganiSation and it 
s been contract to the same old 
ntractor for hiring thousands of 
olers for installation in the oftices at 
exhorbitant rate; and 

(b) if so, do Government propose 
vising the Armed Forces Head-
arters to desist from this practices 
d make their own departmental 
('angements as has been done by 
lers to effect recurring economy? 

THE MINISTER OF STATE IN 
IE MINISTRY OF DEFENCE (SHRI 
nVRAJ V. PATIL): (a) It can-
·t be stated categorically that AFHQ 
the biggest cooler u 'er organisa-
m as information regarding the 
1mber of coolers used by other Or-
nisations is not readily available. 
le contracts for hiring of coolers 
we been given at competitive rates 
for difterent contractors, who-;e 
lotations in response to open tender 
lquiry in the Press, were the lowest. 

(b) The officers of AFHQ are spread 
rer in different buildings and areas. 
le question of undertaking the work 
purcha)e installation, maintenance 
ld upkeep of coolers departmentally 
id been examined more than once 
ld found to be not practicable. 

eaervatiOn of ~ i  for army 
ftccrs in Class I servioes in lAS 19'73 

Examination 

8222. SHRI K. C. SHARMA: Will 
le Minister of HOME AFFAIRS be 
eased to state: 

(a) whether vacancies re3erved for 
rmy Officers in Class I Service in 
le lAS 1973 examination were de-
~ r  

(b) if so, the reasons thereof; 

(c) whether there is any candidate 
hQ ls affected; 

(d) whether any representatioD8 
were Teceived by the Central Gov-
ernment in this matter; 

(e) whether ex-army officers who 
passed the written and interview were 
gi ven class I service; if not, the rele-
vant notification and Rules under 
which the above-was not done; 

(f) whether Ministry of Home, 
Department oi Personnel and Admini-
strative Reforms circulated a letter to 
the UPSC ::;pecifying percentage of 
marks for grant of class I post even 
in those cases where thse army offi-
cers had passed both the written and 
interview test; and 

(g) whether the UPSC h8tS got any 
authority under the relevant Rules 
and Notification issued specifically al-
lotted candidates to a particular cate-
gory of Service? 

THE MTNISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRl 
P. VENKATASUBBAIAH): (a) Yes, 
Sir. 

(b) Sufficient nnmber of candidates 
Were not recommended by the UPSC 
to fill the vacancies in Class I Ser-
vices reserved for the EC/SSC ofticel"s 
on the results of the I.A S. etc. (Relea_ 
sed ECjSSC Officers) Examination; 
1973. 

(c) No, Sir, 

(d) Yes, Sir. 

(e) Those who were recommended 
for appointment to Class I Services 
by the Union Public Service Commis-
~i  were offered appointment. 

(I) No, Sir. 

(g) Yes, Sir. 

AncWary and Small Units of Durppur 
AsaluJoI Belt 

8223. SHRI K. RAMAMURTHY: 
Will the Minister of INDUSTRY be 
pleased to state: 
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(a) whether it is a fact that nearly 
1000 ancillary and small units of 
Durgapur-Asansol Delt have been· re-
maining idle for six months in a year 
during the last three years; 

(b) whether it is a faCt that the 
Bureau of Public Ellterpri6es guide-
lines in regard to off-loading of orders 
to parties other than the small and 
ancillary units of the . area are being 
violated; and 

(c) if so, the action bein.g taK£>n to 
make the central pUblic undertakings 
observe these guidelines in the interest 
of survival of ancillary and small 
units? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) to (C) In pursuance of the gUide-
lines issued by the Bureau of i~ 

Enterprises for the development of 
ancillary and other small scale indu-
stries, encouragment is given to them 
by t'ae management of the public sec-
tor undertakings in various ways, im-
portant among which are placing 
orders for items which can be manu-
factured by the small scale ancillary 
units, providing technical know_ 
how and guidance, arranging or help-
ing in procurement of raw materials, 
providing testing and laboratory faci-
lities, carrying out regular reviews 
and earmarking items which can be 
off-loaded to those industries. Further, 
to help the growth and development 
of such industries, seniOr officers have 
been appoint1ed in each public sector 
undertakings for supervising and co-
ordinating this work. Certain proce-
dural requirements have also been re-
laXed in their cases. During the years 
1973-79 -and 1979-80, six major pUblic 
sector enterprises in the Durgapur-
Asansol belt had placed orders on 431 
and 582 Small Scale Ancillary IsmaIl 
Units and made purchases from them 
worth Rs. 244.18 lakhs and Rs. 845.02 
lakhs respectively. Therefore, there 
was no apparent reason for 1000 odd 
ancillary units to be idle for six 
months in a year consecutively dur-
ing the last three years. ' 

AHocatlOll Of funds to RaJasthaa and 
Madhya Pradesh lor tribal are. 

develOPment programme 

8224. DR. VASANT KCVAR 
PANDIT: 

SHRr N. K. SHEJWALKAR: 
SHRI SATIS:tI AGARWAL: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether Centrcll Government 
have finalised the prozramme for al-
lotment of funds to the Governments 
of Rajasthan and Madhya Pradesh 
respectively, for the tribal area ~ 
velopment programme during 1981-
82; 

(b) if so, the amount that will be 
made available to each of these 
St.ates; 

k) whether the Centre ha!; also 
detailed r r ~ that will he 
taken in each of these States OUt of 
the funds that arc being made avail-
able by the Centre to them; 

(d) if so, the ~i  thereof; and 

(£') whether the States of Madhya 
Pradesh and Rajasthan have !;ubmit-
ted any plans and identified areas in 
each State for tribal development; if 
so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 

(a) and (b) Tentative allocations 
from Special Central Assistance for 
the year 1981-82 are as under: 

Madhya Pradesh 

Rajasthan 

(Rs. in lakh.r:) 

1979.00 

358.00 

(c) and (d) The fund .. of Special 
Centra] ~ i  wil] be spent on 
the programmes included in the tri-
bal Sub-Plans for 1981-82 which have 
since been finalised by the states in 
consultation with the Planning Com-
mission and the Ministry of Home 
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Mairs. The Centre gives no separate 
programme. 

(e) The Governments of Madhya 
Pradesh and Rajasthan have submit-
ted Tribal sub-Plans and identified 
62 and 5 I. T .D.Ps. respectively. The 
major sectors for which programmes 
have been drawn UP for the two 
States are: 

(i) Agriculture and 
Services. 

(ii) Cooperation. 

1Allied 

(iii) Water and Power Develop-
ment, 

(iv) Social and Community 
Services. 

(vi) InClustries and Minerals. 

(vi) Transport and Communi-
cation, 

(vii) Economic Services. 

(viii) Genel'nl Services. 
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strengtheniol' 0" Ass,lm Border to 
Check Entry of Foreigners 

8226. SHRI SONTOSH MOHAN 
DEV: Will the Minister of-HOME 
AFFAIRS be pleased to state: 

(a) whether it has been suggested 
that a permanent wall be construc-
ted and border should be strengthen-
ed in Assam to pr'!vent entry of 
:foreigners into the country; and 

(b) tf so, the reactien of Govern-
ment thereto? 

THE MIN[STER OF STATE IN THE 
:MINleTRY OF HOME AFFAIRS 
(SHRI YOClENDRA MAKWANA): 
(a) ar.d (b) Suggestions hsve been 
1 eceived (including construction of a 
permanent wall) for effectively 
checking infiltration from across the 
boarders in Assam. The Govern-
ment have taken various steps in this 
direction. PatrolDng at the border 
has been intensified. Border arrange-
m.ents are constantly under review. 

Prodaction /of Titac'ath Paper .. 

8227. SHRI NIREN GHOSH: Will 
the Minister of INDUSTRY be pleas-
ed to state: 

(a) whether Titagarh Paper Mills 
produced S.L.C. varieties of paper 
to the requisite amount according to 
paper control order ot June, 1979; 

(b) what was production of this 
variety by this company in Mill No. 
I and II in 1979-80 separately, mnl-
wise; 

(c) whether in case ot shortfall of 
production, has any measure 1nfen 
taken against this company; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) 'I1fe 

Titaghur Paper Mills Co. Ltd. did not 
produCe the requisite quantum or 
white printing paper as per require-
ments of the Paper (Regulation of 
Production) Order, 1979 during 1979 .. 
80. 

Ch) The Titaghur Paper Mills Co. 
Ltd. was heing considered as one unit 
for the purpose of the above order. 
T!1e production of white printing 
paper by the mill during 19'19-80 
was 11.565 tonnes. 

(c) and (d) The Titaghur Paper 
Mills Co. Ltd. challenged the Paper 
(Regulation of Production) Order, 
1979 in the Calcutta High Court in 
July, 79, which granted partial ex-
emption from the production of white 
printing paper. As per the Court 
Order, Titaghur Paper Mills were to 
produce only 15 per cent of the total 
production as white printing paper 
and supply the same at the rate of 
Rs. 4,600 per M. T. to the educational 
sector. Since the statutory price ot 
white printing paper at the relevant 
time was Rs. 3,000/ -per tonne, the 
paper could not he distributed to the 
educational sector through the re-
cognised channels. The order gran-
ted by the Calcutta High Court was 
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in force till 25th April, 1980. The 
Company had also represented to the 
Government that they were passing 
through a critical financial situation 
and could not produce white printing 
paper to the extwt required. The 
Company was advised to withdraw 
the write petition field by them �n 
the Calcutta High Court so that their 
case could be examined and the com­
pany had accordingly withdrawn the 
petition in April, 1980. 

Contraband opium Mystery 

8228. SHRI BAPUSAHE,B 
PARULEKAR: 

SHRI N. E. HORO: 
SHRI JYOTIRMOY BOSU: 

Will the Minister of HOME AF­
FAIRS be pleased to state: 

(a) whether Government's atten­
tion has been drawn to the news ilem 
published in Hindustan Times dated 
the 17th March, 1981 under the head­
ing 'Mystery about Rs. 2 lakhs worth 
contraband opium'; and 

(b) the reaction of Government
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) Yes, Sir.

(b) Car No. DBE 8656 belonging
to one Khalil, a smuggler of Nar­
cotics, was impounded by Meerut 
Police. Some personnel of Police 
Station Darya Ganj, <Delhi are repor­
ted to have fabricated false evidence 
to connect the car with a criminal 
case registered with them in order 
to get the car released. ' The car 

· was brought to P .  S .  Darya Ganj,
and on inspection of the car, it was
found that there were plac�s inside
the car for concealing contraband
goods. However, only 2 gms. of
Charas were recovered from the Car.

The Inspector, Assistant Sub-Inspec­
tor and the Head Constable concern­
ed, have been placed under suspen­
sion in connection with this case and 
their conduct is under enquiry. ' 

Norms for Foreign CQllaboration 

8229. SHRI NAWAL KTSHORE 
SHARMA: Will the Minister of IN­
DUSTRY be pleased to state: 

(a) whether any new norms have
been laid down for foreign collabora­
tions in respect of Industrial ven­
tures; and 

(b) if so, details thereof?

THE MINISTER OF STATE IN THE 
MIN'.STRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) and 
(b) No, Sir. Government's policy

wit,h regard t0 foreign collaboration
is selective and based on national
priorities. Foreign collaboration is
permitted in sophisticated and high
priority ar·eas, in export-oriented or 
import-substitution manufacture and
for enabling indigenous industry to 
update existing technology in India
to meet effectively changing consumer
preferences and/or to become com­
petitive in the export market.

Sectoral allocations for Manipur .. 
Wlder the Plan 

8230. SHRr NGANGOM MOHEN­
DRA: Will the Minister of PLANN­
ING be pleased to lay on the Table 
the sectoral allocation of outlays for 
the_ Sixth Five Year Plan and that of 
the Annual Plan, 1981-82 in respect 
of the state of Manipur? 

THE MINISTER OF PLANNTNG 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): The sector-wise 
allocation of outlays for the Sixth 
Five Year Plan and the Annual Plan 
1981-82 by heads of development in 
respect of the state of Manipur as 
approved by the Planning Commis­
si�n is given in the enclosed state­
ment. 



101 Written Answers VAISAKHA 2, 1903 (SAKA) Written Answers 102 

Statement 

Sectoral Allocation of Outlay for Sixth Five Year Plan 1980-85 an<l Annual Plan 
r98r-li2-Manipur. 

Sixth Plan 
1980-85 

(Rs. Lakhs) 

Annual Plan 
1981-82 

-----------·-------· -------. -- ·------ ---- -- - -----
2 3 -------------· ··-····-··- ······-------- ·------·-· ·-· - . ----- . ··--· -------------

Research and Education 

Crop Hushandry 

Land Reforms 

Minor Irrigation & Command Arca Dc\·clopment

Soil & Water Conservation 

Animal Husbandry & Dairy Development 

Fisheries 

Forest� 

Investment in Agri. Fin. Institutions 

Marketing 

Storage & y\larehousing 

Gommunity Development & Panchayatas 

Special Programme of Rural Development 

I. A!riculture & Allied Services

II. Cooperation

Irrig"'-tion 

Fioo<l Control 

Power 

III. Irri!ation, Flood Conlrol and Power

Villa�e & Small Industries 

Medium & Large In<lw;trics 

!\fining 

l V. I,,d,ut,y and 1\1 inerals 

Roads and Bridges 

Road Transport 

Tourism 

V. Tran.,jiort and Cumm1111icatiu11s
---- --- - - ---- -------- --------·---··· 

120 

')00 

40 

!Y.>O 

55° 

3on 

25" 

·PS

20

5 

40 

2:JC> 

700 

4500 

I8'J 

.j.OU<) 

550

1865 

6415 

1�50 

700 

50 

z:)O'J 

3200 

300 

50 

3550 

35 

150 

<J 

155 

150 

60 

50 

85 

4 

') 

40 

90 

838 

35 

600 

80 

380 

106:, 

200 

60 

5 

265 

620 

45 

10 

675 
-----------·-
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General Education 

Art and Culture 

1'echnical Education 

Medical and Public Health 

Sewerage & Water Supply. 

Housing & Police Housing. 

U l"ban Development 

Information & Publicity • 

Labour & Labour Welfare. 

~ , 

W dfare of se, ST & Other Backward Classes 

Social Welfare • 

Nutdtion 

VI. Social and Commflni!1 Services 

Secretariat Economic Services 

Economic Advice and Statistics 

District Councils 

Weights and Measures 

VII. Economic Service! 

Stationery and Printing 

Public Works 
Otben-Public Adtnn. Buildingli (Police) 

VIII. G,nlral Services 

GRAND TOTAL 

settiDc' Up of Industries in Goa 

8231. SHRI EDUARDO FALBIRO: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Central Govern .. 
ment have given clearance for setting 
up any industries in Goa in 1980-81 
and 1981-82; 

(b) if SO the names of such indus-
tries and the amounts of investment 
in those industries; aDd 

(e) whether any of these industries 
have come up in 1980-81? 

--
2 S _ .. --
1620 290 

60 6 

100 18 

970 155 

2735 650 

420 70 

160 20 

50 5 

40 .5 

250 45 

135 21 

110 10 

6670 laos 
15 4-

40 8 

100 24 

10 2 

165 38 

20 4-

500 go 

~  94 

~  4JoO 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (BHRI 
CHARANJIT CHANANA): (a) Yes, 
Sir. 

(b) A statement in enclosed. In .. 
formation regarding actual investment 
in each case is not centrally main .. 
tained in the Secretariat for InduS" 
trial Approvals in the Department. of 
Industrial Development. 

(c) Since it generally takes 3 to 4 
years for a project to materialise, the 
Letters of Intent and Industrial Lic-
ences granted during the years 1980 
and 1981 (upto March) woufd be at 
various sta,es of implementation. 
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Ikatemeat 

Dltaib of Lllllrs tif IntlnI and Indus"ial Lienlels Iranud during 1!)S0 and ~  ~ 
Mar(h, IgBl) for Industries i" GtHI. 

------------------------
Name of the party & location Item of Manufacture & capacity 

Ldtlfs of 1nulit 

Modern Nels Ltd., J.Jombay (Union Territory Ex:pnaded PVC floats - 24-0 tonna. 
of/Goa). 

Economic Dev. Corpn. of Goa, Daman & Pressed partsl components sub-assemblies! 
Diu Ltd., Goa (Goa). assemblies therefrom tOr various aggregratel of 

automobil<!s - 72,f!O tonne!. 

eiba.Geigy of India Ltd., Bombay (Corlem, (I) Trimethoprlm - 6 tonnes. 
Gao, Daman & Diu). (2) Formulations of trimethoprlm - 3 tOnnes 

in terms of bulk. drug. 

Shri V.L. Khetan, Ilombay (Daman, Gao, Solid and flux. Cored tin Soldt'r Wires Solder 
Daman & Diu J' Slick., Strips and bars -500 Tonnes. 

Merck (India) Pvt. Ltd., llombay (C'waa). Vitaman 'E' and its derivatives - S4 tODDea 
(after cxpn.). 

ir ~  (P) Ltd. fllana (Uoa) 

Goa Ant biotics & h r i ~ Ltd., 
P"ne, (P-:rncm, GJd., D.lman & DIu). 

HcJe a 1J Go. Ru.l, IlILU<1ci Gracias i"'.111jlm, 
G;,a (S.l.nguem, On). 

eiba-Geigy of India Ltd., Bombay h ~ 

Goa). 

Zllari Agl'O-c.::1C llic,lots Ltll., G.):1. (SJ.ncoall", 
Goa). 

Industrial Licences 

Ciba Geigy of India Ltd .• Bomhay, (Curlim 
Kha'i, Goa.) 

Madero/Nets ~ ~  (Goa). 

Expanded PVC floats, Net buoys 'nders, Power 
block floats etc. - 240 lIOS. '. 

I. Ampicillin trihydrate - 1020.00 KGS. 
2. CcphaJ.:xUl-102.00 KGS. etc. ete. 

Wtitlng. Print, Wl'apping and Packing Paper 
- J 0,000 Lonnes. 

Hydrochlorothiazide and formulations - !;z 

tonnes (exis.) at 8handup, Bombay 8 tomleS 
at Goa, Dunan &. Diu 10 tonnes (after eXpR) 

Di-Ammoniulll Phosphate - 42,000 tonncs in 
term of P.O. and 16,435 tonnes in terms of 

NitrogC"n. 

Hydrochloric Acids (33 (}o) 500 tonnf>ll 
Methyl chloride - 2.0 Lonnes (as by products 
from the effluent streams at Santa Monica 
Plant). 

Expended PVC LJoata - 240 tonnes. 

MIs. Automobile Corpn. of Goa Ltd." Panaji, Pressed ParmI Components, SUB ~ i  
Goa (Goa). assemblies thereft'om for variou!! r rr ~ 

of automobiles - 7,200 tonnes. 

MIs. Chowgule and Co. Pvt. Ltd., Morlnugao 
Harbour (Q,ucpem, Goa). 

M!a. Shetya Tyre &. Rubber Industries, 
Bicholicn G:>a (Blcholim, Goa). 

Cotton Yarn - 25,000 spindles (exis.). 
S I, 036 spindles (after expn.) 

I. 0 Rings- ~72  Numbers. 
2. Rubber Washern - !;z63 Numbers. 
3· Metal to Rubber Bonded items - 413 Num. 
bers. 

4. Oil Seals - 30 Numbers. 



107 Written Answers APRIL 22, 1981 Written Answets 

;;q+r)ofiffi �,�ll '!_;f�ii:ti 

82 3 2. '>TI �{'I'. tttfi qf;r,:fil 
iflfr ?.ali:t' +if:fr .r� <la'1� i!fr t�-l'i cf> �it
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�'.f.fii''1'i � so ,;t;r,f �·-r<:11 �·f-ror. ;fr 
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cfTfi 9'1:l T (; ,,fr,
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�Tit' ��r�r fo·;tH) : (cf;) � ( <T). 
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�·.;r i-r ti;q; ;;ir. ,.rr �o:r'lf1'fm 'f..�lf �'if�tif.r 
ij 5 0 cmc: cf.i 1fa ti� q,: 'Jfl efr 
crQ.� �l, Tf�lm #.r ;;rr,f1 =q·rr�t:i; '1-f1<: 
�ij �!lTl<:R Pfilf[ ;;ff.ff 'itTf�CJ; I \rl 
f�"'lir�r <ir Ti� �tf·i•°f ,,fr<: �� 
� er� if. 51"'-ITr�cr,r ,fr �·rc1'!l<fefi <l'7T<f­
�� if>Ti"i �; fo� ii;;i fon •Ti.lT ! I 

Filling- up reservation. quota by 
Ministries J DepartmeJtts 

8233. SHRI RAJESH KUMAR 
SINGH: 

SHRI RAM VILAS PA.SW AN: 
SHRI BHEEKHABHAI: 

Will the Minister of HOME AF­
FAIRS be pleased to state: 

(a) whether it is a fact t:�at reser­
ved quota in the appointments have 
not been filJed up by al] the Ministries 
of the Government of India; 

( b) if so, the names 0f such De­
partment/Ministries where reserved 
quota for scheduled Caste/Scheduled 
Tribes have not so far been filled; 

(c) whether at the time of appoint­
ment, statutory relaxation allowed to 

SC'heduled CasteJScheduled Tribe 
candidates in qualifications and ex­
perience is not followed/allowed and 
if so, the reasons therefor; and 

(d) what steps are being taken by
Government so that the SC/quota is 
fully filled up in all Departments/ 
Ministries of the Government of 
India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) and (b) In the Central Govern­

ment, reservation for scheduled Cas­
tes/Scheduled Tribes is related to
Yacancies and not to posts, and,
hence, any shortfall computed wi'th
reference to total number of posts in
a Ministry /Department does not truly
reflect the correct position. However,
information regarding representation
or Scheduled Castcs:Sch�duled Tribes
available as on 1-1-1980 is indicated
in Statements 'A' and 'B'.

(c) Helaxations for Scheduled
Castes/Scheduled Tribes etc. are al­
lowed under executive instructions 
and not through statutory enactment 
Under strict instructions from the 
Department of Personnel and Ad­
ministrative Reforms, they are re­
quired to be followed by all the 
Ministries/Departments. 

(d) Ministries/Departments have
been asked to follow strictly the re­
servation orders and the procedures 
prescribed therein such as wide pub­
licity of the reserved vacancies 
through newspapers, All India Radio, 
and recognised voluntary Scheduled 
Castes/Scheduled Tribes associations 
etc. with a view to ensure that the 
reserved quota is filled up. Coaching 
centres have also been started to pre­
pare candidates for various competi­
tive examinations. Examination cen­
tres have also be:12� set up in the areas 
where t.here is a large concentration 
of Scheduled Tribes. In certain cases, 
s-pecial departmental examination for
Scheduled Castes'Tribes candidates
has also bPen held.
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Statement-A 

ReJ,resentafiqn nf S,hed•ded (,',ates/Sc!lf.d:ded Tribes as on 1-1 - 1980 in seri;ice,· under /lie Gouernm ·111 
Hf Jnfiia. 

Group (C,,) Total :\o. Scheduled 
uf ,·111plon:es Castes 

PercN1tage. Scheduled 
Tribes 

Pcrcental!;e 

A(CLI) 

B(C1.IIJ 

C(C1.IIIJ 

D(Cd\'J 

+7,937 

5<1.1ti1 

I /,:-,l,�:Jtl 

I�. 72,39 I

2.375 

5)055

12,35.555 

2A 1 ,Gu7 
(Excluding Sw,<'(J<l'S) 

Group 

+,9",59'.? 

Statemcnt-B 

.\1,nisr,·il'silkp;;rtnwnts wltcr,· resprescntatinn of 
Sclwdttkd Cas1·.·s is !t-ss than tlw pre�cribcd pt'r­

<T11tag-t· uf 1 :-i°;1 (t·xclttding S,recper:) 

4,C)'j 50G 1 .oG 

8,54 76:3 I ,29 

13,44 'j5,:J34 3. 1G

19,46 GB,401 5,3n 

1:;. G7 I ,'1j.OO � :!.<)() 

\-lini.strics/Departments where the 
r,·pres�ntat;on of Schdulecl Tribes 

iii less than I he p, escrilwd pen:en­
tagc· of 7 1 f2',' ·, (excluding SW<'t'P<TS) 

A All i\[inis1rics_llkparlnwn1s (exn·pt Prcs'd,·nt's All l\linistries/D,,ptts. 
Sl'CI (. }' 

B. :\ll .\ lini·r ,·ics · 1 ),·partnwnts (except Dt'ptt. nf All .\1inistri,·s/Drpl'ts. 

c. 

D. 

Par I. . \fLirs, Vic,·-Prcsidcnt 's Oil ice). 

All .\[ini,1,·'<'s/lkpartmenls cxcq,t Department of 
Par!. Alfairs l'rc·sidern's Sect!., Dcplt. of Ekc­
tron•<s. lkptl. or Science & T,·clrnology, :\i(inis­
trv of C:ommunic>1tions, Dcplt. of Civil Supplies 
& ( :.�,p('ratinn. l"cptt. (lf Economic Affairs, 
Ministry of I 111;,rn,ation & J\roadcasting, Dt"plt. 
of St,.d. J,l'E. I)(; l'&T. 

Dt·ptl. ,,r Pnsonr,,·J. & ,\. R. 1.\R \\'ing), Dcplt. 
of Parlian1<'ntary ,\ffairs. Dl'ptt. of Expenditure, 
.\1inistn· or ffonir .\ffairs. Drptt. of Heavy 
lndnstrics. l kptt. ..r l'nsonnd & A.R. 
(P,Tsonncl \\'i11g;-

All Ministrir·s/Deptts. 

.\11 Ministrit's/Dcptls. except DPptl. 
of Pcrsonnr). and A.R. (AR 
Wing) Deptt.

, 
of P�1rliamentary 

Affairs, P.M. s OIT1,<', Legisla­
tive Deptt. 

Meeting with French Minister for 
Foreign Trade 

automobile companies and Maruti 
als0 came uP for discussion; 

8234. SHRI S. B. SIDNAL: Will 
the Minister of INDUSTRY be pleas­
ed to state: 

(a) whether the French Minister
for Foreign Trade had a meeting with 
him recently in New Delhi; 

(b) whether the question of the
collaboration between the French 

{c) whether any specific proposals 
were offered and considered during 
the meeting; and 

( d) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJJT CHANANA): (a) to 
(d) He Mr. Michal Cointat, French
Minister for Foreign Trade met the 



tIl 

:Minister of state for Industry during 
his visit to India in March, :L981. The 
two Ministers exchanged views on 
possibilities of Indo-French Economic 
Cooperation with reference to the up-
grading of technology and moderni. 
sing various sctors of Indian Industry. 
Reference was also made to the 
Maruti Project and to the interest, 
shown in it by the two French auto-
mobile companies namely MIs. Re-
nault and Mis. Peugoot.. The French 
Minisber indicated the possibility of 
foreign exchange assistanCe for the 
proposed project. partly in the form 
of so'fti loans and partly in the form 
of export credit. 

J)eposita of Uranium in Lalitpur 
District of U.P. 

8235. SHRI DAYA RAM SHAKYA: 
Will the PRIME MINISTER be plea.-
led to state: 

(a) whether it is a fact that good 
.rade of uranium indications have 
been found in the bore-holes ill Pis-
nari area in District Lalitpur, Uttar 
Pradesh drilled by SOUl'ai ~~ pro-
ject of U.P. GOyer nment in 1970 ~  

(b) it so, what steps the De",art-
ment of Atomic Energy has taken for 
exploration of uranium in that area; 

(c) the progress made as far; ;md 

(d) what is the report of Ak·mic 
Energy regarding the U.P. uran!um 
discovery concerning the year 1979-80? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRONICS 
AND ENVIRONMENT (SHRI C. P. N. 
SINGH): (a) No, Sir. 

(b) and (c) .Do not arise. 

(d) Investigations by the Depart-
ment of Atomic Energy into the re-
POrted discovery of uranium by the 
Government of Uttar Pardesh in 19'79-
80 indicate t,hat the deposits are not of 
good grade. 

t 14 

settillr UP of Micro Cement Plallt. 

8236. SHm RAJESH PILOT: Will 
the Minister of INDUSTRY be plea-
sed to state: 

(a) the extent to which Govern-
ment have been successful in initiat-
ing and encouraging the establishment 
of mini cement plants; 

(b) whether Government have con-
sidered to develop and encourage 
micro-plants for cement production 
keeping in view the high demand and 
non.availability of cement at reason-
able fixed rates; and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANAN'A) : 
,n) io (c). The term 'Miero Plants." 
presumably refers to mJ.ni cement 
plants. It has been the policy of the 
Government to encourage setting up 
ot mini cement plants in the country. 
Approvals have been given for e.'iitab-
liEhnlent of mini cement plants for a 
total capacity 0": 4.5 millioll tonnes. 

FinalisaticD of Seloot List for Deputy 
Sooretaries 

8237. SERI MUBAHAK SHAH: Will 
the :\iinis·"er of ~  AI'F AI r~  ~ 

~  to state: 

(a) whether it is a fact that the 
Members of Selection Bo .. .ll'd ~ not 
meeting quickly to i i~  the July 
1980 select !its for Deputy i ~ 

of the Central Secretariat; 

(b) if so, the reaSJns therefor; and 

(c, the exact date by whicn th?' 
s&id select list will be issued? 

~ MINISTER O·? STATE r:s- ~ 

MINISTRY OF HOM ~ ~  AND 
IN THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS (SH1U P. 
VENKATASUB.aAlAR): (a) and (b). 
The SeleC"';ion Comm ttee 'JIlill nicet tl) 

~  the s.elect list as soon as the 
assessmen"; ot the eligible OftiCE!fS. on 
the bais of their service records. has 
been completed by each member r)f 

the Committee. This work is in an 
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~  stage and i, likely to be- ~ it WTit m itl ~ it ~ 
completed soon. ~~ r~  ~1 ~ t I 
(c) It is proposed to issue the 4::..-

Select List within about a month's a'II'rfir ~ ~i  ~ 61'"(..-
t;me. 22-3-19 7 8 it; i i 1~ "ItA' if; 

~~ ,  !f .. -w ~ "u, ... ,f1:if Iftl ~  .... "''1tfT't if 1-2-1978 ~ ~ ~ ~ 
~r wli Cf" 'tf(ffr.:r ~ r~ ~ fi(i(T, ~~ t;fTCrm • iR'" 

8Z 38. ~ .10 "0 r~~ : CflfT 'iI i~  ~ ;reT;r Gffr FrT i , ~ Ai : 

(if)) iflfT ~ n ~ fep ~ 7  

~ i  ~  Cfif ~r ~ it ~ ~ 
.:» 

7 5 0 1i 0 cfd·{ ~ m ~~,  ~ 1~ 

i ~  Cf;) 2 5 ~ r  If-fir;f ~  

'lffi' ~ ~  

( .. ) iRT ~ 'fiT ~i  ~ ftf, ~  

~~~  cpT ~ i  ~  r~ ,: 
~~~  c:.i'(:{ q)'T 1, r~ ~ ir ;=retr ~ ; 
'A1'( 

(tT) ~ ~, ~  ~ \Tfrf ~~ ~ 

~ e:lf ~ 'AT<: r~ ffttl ~ 1  ~ ir r r ~~ 

~ ~ c:p.fT ~ ~ ? ~ 

~ ;hnEllc1 if ~ ,  ('-1' q)4i'l' 
~  : (tfl) if (tT) ~ ~~~ 

it; ~ 3-9-7 4 ~ ~r ~ ~ fliif 

iF iI'!.tin: ~~ 1 ~ ~ ifi'l'f'l'tli ;;;iT 

~r~~ 9;fr<iTEI' iF ~~  ~, ~ 

~r  ~ ~ it 1 0 srfcrQRf I 7! % 
att ~ ?t r ~ ~ if ~r ~ ~ 

cfa-;:( if; 1 5 % ~ ~ ~ lfttlR i 1~ri  

~ ~ ~ ~ ~ ~, ifd fifl ~ ~ crn:ff 
t , ~ it 1-11-1973 ij-fCflUlfT 

~ ~~ ~ I cftJ;r ~ 2 5 $l'ftrwcr 
~ iF m if; ~ r r  if ~1 i  ~ h  

~~ ~ i:t ~ ~ Cfir ~ i  it 
~ ~ ~~~ ~ 15% ifl"'r ~ it 1fcmrr 
~~ ~ iti ~~  ~ I 

~~ 1 ~ smntif ~ W:qa-
fo.1lfT ~ ~ q--ift' ~ fiF«t '1'1' t:mf ~  

it ~ ~ i  ~ 1 5 % ctt ~ ~ ififlfif 
• ~ 'ilW '1"11: 10% iJft' ~ it Slfa'1<Cfi 
ri t ~ & ~  ~ ~  1'Rfr;t' 
fifilfT tNT ~ t 

Conference oi States PJanninl' 
Ministers 

3239. SHRI CHITTA MOHATA: 
SHRI AMAR ROYPRADHAN: 

Will the MInister of PLANNING be 
pleased 1.0 state: 

(a) whether it is a fact that plan-
ning l'vllDIsters of states met re::elltly 
in Delhi to discuss impletnen' 'ition 
and monitoring of the Sixth Plan 
.Programme; and 

(b) if so, the outcome of that con-
ference? 

THE MINISTER OF PLANNING 
ANi) LABOlJR (SHRI NARAIN 
DAfT TIWAR.l): (a) Yes, Sir. 

(p) 'l'he Conference provided a 
forum for inter-action between the 
Planning Commission and the State 
Planning Ministers, Vice-chairmen 
and whole-time Members of State 
Planning Boards to take stock of the 
States' capabilities to plan, implement 
plan programmes and to assess theii· 
various problems including personnel 
and training problems. The impor-
tance of decentralised planning was 
emphasised and appreciated by all 
states. The need for strengthelling of 
the Planning machinery at the Dis-
trict !;evel was emphasised and 
the Planning Commission was reques-
ted to extend assistance for this pur-
pose. trhe need for strengthening 
project formulation and monitoring in 
the case of special projects introduced 
during the Sixth Plan was empha-
sised. The Planning Commission was 
requested to provide guideline to the 
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States on the methodology of House­
hold Planning. 

Talks with Mizo Leader 

8240. SHRI N. E. HORO: 
SHRI K. MALLANNA: 
SHRI R. L. BHATIA: 

Will 1*1e Minister of HOME !�!<'­
FAIRS be p'eased to state: 

(a) whether it is a fact that Mr.
Laldenga, the Leader of Mizo National 
Front has recently had talks with the 
Central Government; and 

(b) if so, the points on which �et­
tlement has been arrived at in solving 
the problems in that State? 

THE MINISTER OF STATE JN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWAN.A): 
(a) and (b). Talks with Shri Lal­
denga are still continuing,

;rf:q 'S{� ij ri�-m:11;1�1 �1 
<tit ��rqo.fr it f�it IIWi<A q"Gf 

s 341. l!>lT '!rel� trP.f: rn �mrr 
�<;ff�� <ilaf.r <fit' <!itrT <l� f<fi : 

( cfi) i:rc-1:f 5l'� if IT� �«;r�r 
�� ii' �lfr cfir Plf(r,'fT � rnl:I' i:r1:--i;r m 
ITT<lITT ct;J' ;J;fR � 1 9 7 9-8 0 if �P: 
<!it f<lia-i'I° 3;1'�?.:., er� 5l'tCa g"Q; � ; 

(�) f�i'r 3';1'r�·�r cfiT ;,rp1n:r q'i_,j' 

iifn:I' fcf� � �; 

(if) er� f�� �t'l' PnftN f<fii:r 
-qi(; ;,ft� 

('if) fi:fi'a-il' 3;l'T�?."rf trn' f�n::mr;, 
� ? 

�f.X�1rr ii��q if �Tii'� wan 
(�r" '<.f�(f"4'A.rr): (<fi) I,4-1979 

� 3 1-3- 1 9 80 cfif ;,refer ff llE� m
i:r IT� -ij · :if.r�r erct ff fef'i-T?I' �mr <fir 
f�f(r,'fT cfi�if t �'l'C!; ;,r'tefTrT<fi <-IT�ffiti 

ifiT �ff �� 86 �� � � 

�� 'l. I 

(v) ,;r.r a� 34 ;,rrw:r � 'ITT<./
;,rrmRA. �mfff iifn:r fcf.lf � � , 

( q) ,tf<ti iifTU flliQ; � mw:r cm/
;,fTi]Jf� <'f�«ij er.r ciuar �u 
�lf!ll': 1 � j 2 cf'{ �TcJT ! 1;fl1: 5l'l'lT: � 
�r{ llT ;;rmr t ,;ra� cfli 1 9 19-so 
it si!HT fcfi� il"Q; ;,ff!IT'lf � I ,;r)�tf<T<f. 
��� �: cji"fr.f,cf'll'rf cf\' f�fll� 
�ifrnT i:r �'fir I 

('if) fm �lll!' � f<f"n:rur;, 
,;rrci'� in;rr of.T �w i:MT "� w.r

f<ifcRUT t .rrt if �n: g-m � q,: 
f;,uhr fu� ;jj'fif t cfT� �I' �T�T ;;i-r 
�cf>a'T � I 

r��� �ft.fTI"" �ci'r it 'IA'-!. ,r;;rcl 
;;yrft111t/;;f"f'5frfw:n � cQ'fif"<flff �. 1'�1. 
'l't�ftt i't'lfT �Tlfllfi"{lJf i ani q 

IR'f��T 1'i1 f"fiQ'Tf•qfff 

s242. �, "-'.Tif fq'�m qmc(1.f : 
cfZl'T 'l� ifi;{f � .-raf.r cfiT '!itrT cf>� 
f<fi : 

( cfi) lfl:fr r��r � f;,q;r t

3;fcffrf fc:-�r ,;rfr.r.rrlFf �T i:f ��f"ffl 
;;rrfui:rr/�·=r;jnfa'�r � cmcmlit <fit lla1, 
tm?lfu i:MT f2ifll1 <l>'<._ilT � otn: i:f � 
lier� t ,;r1,�r � q-r� f<li�r iifT 
�T! I 

(la) iTa err;, w t c:-h:R � 
�-1�F<rn" ;;rrfu�r i:MT 1;!'1�f"iffl iifr!'­
;;i-rfalit t �UTI'cfn: f<fia� ol!'f <ffl ,rcr1 
f<tiir �; 

( q) :a-;;t. f� ,;rn:fof a <fili if;
�1�r� � ;,f'flT f<f>i:ri'r er� laRT � 

�t 

' 
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(~) f~d'~ q-~ q-~ffif~p:ft [ro
'+f~ ;rlr a-tfT f'fid'~ lI"RT q-~ ~;

(So) ~'fi~ W ~l1zr !Rrnfa-zrr
it; f~ f'fiq~ ~T~~ q-~r !f<::fq:q~ 'fi<:

~~;~

( "f ) ~~ GiT't it f<iUTzr'1-. ~ a-'fi 'fi <:
f~T 'if'TiflTT ?

~~ ~;mrq ~ 1::T~ ~"T (~T
q)q;W qi!l:U~):('ti) ~~'fCf;:;rrfcn:rr
tin:: J;f'!,W'fCf ~Tful{r ~ 5ffa-f.:rfCT~ ~
ij'ofCT it 'l~;fz::rf<1zr ~ ~~!/Tr 'fiT f~~<1T
J;ffhml1., ~<n it ~"ff<1.,Wf'fi <tiJi"fTf~lI"r/
~r 'fiT 'N1, !Rl?rfu ;qn: PHzrT'f.~1lT
"'"<:ff~zr q-rn;; f~zrT \ifffiT ~ I

( s:) ~r-( ("f ) ~ €<I" ~f«rnlr<l
;qfCT'firo 'fiT ~~ ;jq- 'J"fCT'fiT<:T~ RWif

'-TfCT'fif<:T~ ~ it !RT?Tfa- ~ f~ ~'fi

------------------_._---_._-- _._----- - - -. - ---- ' •• 0_ .• - • • •• _

'-T""lIT<f~;;5frccrS';q"T~ ;qh ~~!f<:: lfIT~
f.,ofzr f'fi~ '3l'T;r 'fiT ~rnT ~ I

f~<R"4J

( <i ) ;q"r. ( IT) 1- 4- 1 9 7 8 ~

f~~[ ~r"'!1fll'-r «':if ;r ~i'.fT~rrTcf(it:
q-rif q-<:J;j'1,~f;:r('f ;;jrfciifr / '3J<lllTf1zrr '!if
~O'flqi( '+fQ1~~ 5[~:H t:

RW'i ~'fCT""Tfl 2

~.:r-~r!:f'l:Hr 5

q}fl(<:1t-T

iffi \:fiT., ~trqic:('
~~;:p:

<fflr.,<:

~ ~zrT i'i'Hf~[(ti

30

4

2

1

~rCTf '+f;;r1 ~ f~'C1; ~f<f~· of.Tc:l it
'g ~fO'flfr if. !RI it <f,'~ q-~ fTefl .,~1
~.«.

q-~l'i'TQ ~fl(FII
f'l:C1;lTC1;
o~·fif;=jzr)
<if ~QlI"T

~1,~f:q·(1· <:)~eT
"nfa·/~if ~ ~1,-
;;jTru ~T<

~r<:fef(l
'fireT

fq-~T
~'t:TzrT

7 7 2 2

13 12 3 2

62 51 11 15 4

44 37 7 1 1 4
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rracter Prlee 

8243. SHR K. PRADHANI: Will the 
Minister of INDUSTRY be p!eascu 10 
state: 

(.Q) whether it is a fact that the 
puce:; of tractors nave gone very 
h.1gh'; 

(b) if so, the steps Government 
propose to take to bnng down the 
prices so at to keep the same wlthln 
the reach of a common farmer; 

(c) whether Government· propost! 
to permit import of tractors in gene-. 
ral and as gift in particular free or 
at nominal duty; and 

(d) if not, what other measures re-
garding the facilities to 'farmers have 
been extended by Government to 
make them available withln ~  

reach? 

roiE MINISTER QF STATE IN 
MINISTRY OF INDUSTRY (SHR! 
CHARANJIT CHANANA): (a) Trac-
tor prices have been increasing over 
the last several yearS mainly due to 
increases in the costs of various in.,. 
puts such as raw materials, conlpo-
nents (both indigenous & imported), 
over-head charges etc. 

(b) Steps have been taken by the 
Government to encourage the manu-
facturers to increase the production 
oi tractors in the country, These in-
clude the following:-
, .. 

(i) Facility for regularisation of 
excess capacity has been extended 
to the manufacturers of tractors. 

(ii) Facility for automatic growth 
has been extended to the manufac-
turers of tractors. 

(iii) Concessional cus.toms duty 
has been allowed on import 01 cri-
tical tractor components regarding 
which shortages have been felt in 
the country. 

(iv) Applications for expansion 
of capacity by the existing manu-
facturers are being considered on 
merits. 

"v) Proposals tor cL.vel'sdica\lOn 
01 t.ne eXlSting manuiacturet'$ lr,Lo 
lower norse power ranges or 1 ~

\.01':) wnJ.(.:h al·e comparauvely ..:nea-
per aL·e belllg allowed on merll.::s. 

it is expected that with increased 
.!:J.L'octuctlon ot tractors of different 
makes and with mter-8e competition, 
the prices will stablhse at reasonable 
level. 

~ may also be melltioned that aiter 
tile .1 e,:,c1$S.lOn of tl1e statutory pl'.lce 
control 1n 1974, a ml:!thod 01 pnce 
~ r  has been introdut!ecl. 
'1 hIS system is at present· applicable 
to thlee makes of tractors Wh.lch ale 
consldered market leaders. 

(c) No, Sir. In view of the overall 
productIon in the country matchmg 
the present demand, no general l.nl-
port of tractors including its impCJft 
ciS gift has been en visaged. 

(d) Apart from the steps mentioned 
in leply to part (b) above, the Guv-
ernment are also allowing subsldy 
under I.R,D. Programme to small or 
marginal farmers for purchase ot 
tractors for self-employment purposes 
provided their land holding is not 
mare than five acres and the annual 
income of the family is less than 
Rs. 3,500. 

Adivasj Housing- Development 
Schemes 

8244. SHRI RAMA CHANDHA 
BATH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is a fact that the 
Adivasi Housing Development 
Scheme are under operation in vari-
ous states; 

(b) if so, the number of hou.c.es 
which have been distributed so far in 
Orissa state under this Scheme; 

(c) whether such schemes are pro-
posed to be implemented in each and 
every district of Orissa; and 

(d) the details about the financial 
grants givel\ to the housing develop-
ment schemes of various States in 
1980-81 and 1981-82? 
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THE MINISTER OF STATE IN 
THE ~ or HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) No, Sir. According to available 
information the Housing schemes are 
launc'hed on the basis of income and 
not on caste or tribe. 

(b) and (c). Does not arise. 

(d) During 1980-81 in the tribal 
sub-Plan area a sum of about Rs. 920 
lakhs from ·State Plan flow and Rs 34 
lakhs from special Central i ~  

was agreed to be utilised for housing 
sector. Financial provisions for 19C1-
82 are yet to be decided. 

PrOduction Of Diesel Cars 

8245. SHRI G. Y. KRISHNAN: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) the details regarding the pro-
gress so tar made in regard to the 
production of diesel cars in India; 

(b) whether diesel cars produced 
by the Hindustan Motors put on the 
road have been found working satis-
factorily; and 

(c) if so, how long it is likely to 
take before the commercial produ'.!-
tion of these vehicles in taken up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRr CHARANJIT CHANANA): (a) 
to (c). MIs. Hindustan Motors Ltd. 
have been granted permission to n"\a-
nufacture a limited number 0'£ Am-
bassador cars fitted with diesel engine 
for trial and domonstration purpose. 
It has been reported by Mis. Hindu-
stan Motors Ltd. that the field perfor-
mance of {ffese cars has been satis-
.factory. The question Of dieselisation 
df passenger cars is under examina-
tion, having regard to the avaUabi-
lity of diesel and petrol vis-a-vis de-
mand and techno-economic and tei:h-
nololical aspects of switch-over to 
diesel. 

Fl1l1aa' up Of BiI'her Posts h1 lfal'llti 

8246. SHRI GEORGE FERNANDES: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) how many posts in Maruti Li. 
mited have been created which C3.l"ry 
total emoluments of Rs. two thousand 
per month and more; 

(b) how many of th'em have been 
filled; 

(c) wlio are the persons appointed 
to these posts and what salaries and 
perquisites are available to them; ;illd 

(d) the' qualifications and experi-
ence of all these appointees? 

THE MINISTER OF STATE IN 
MINISTRY OF INDUSTRY (SlIRI 
CHARANJIT CHANANA): (a) to 
(c). Against the three posts created 
in the Maruti Undertakings, carrying 
total emoluments of over Rs. 20001-
p.m. the following three persons have 
been appointed: 

1. Shri U. K. Kat'hru. 

2. Shri B. P. Singh. 

3. Shri V. B. Chawla. 

(d) The details of qualifications and 
experience are: . 

Shri U. K. Kachru, 
Manage1 

General 

B.E. and Master of Business Ad-
ministration: 

Total experience-12 years consis-
ting of 3 years abroad and 9 years 
with reputed Indian Companies. 

ShTi B. P. Singh, Dy Manager 

Post Graduate with Diploma in 
Materia ls Management. 

Total experience-12' years in 
Joint Be Private Sector Enterprise .. 
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Shri V. B. Chawla, Accounts Affi­
cer 

Graduate 

Professionally qualified S.A.S. 

Total service as S.A.S.-21 years. 

Service as an Accounts Officer-
7 years. 

iiat<i'lft ij n<li.f\'ifit ��1�1�/1ff�T 1 
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rt, fi•!!T,·� ;it. fri�JT ij ·ni �r;r 
« i � cfil a' �rffifi"f >fiffa � �cfiTF.ic 
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a·�r Wl}:P:i' q;-) i:l r.:r ii; �r ;:;mn � 1
cf.:r•fF( .:rrfo 'ITTTT�·f:1<l> �� � R�ci·
c!i'Tlf!jffi'l\1'T �ih ijoff efci' � ft:lcf, Tf nrr

<'Fl >ffq�r;rt <tiT �fercfi�+i 'Sf!rl•f �f<lf!fq�
<-ti.�� n1·e; ctiTto1 �·q.:rmr ;q-r.-<l>T"{lf�
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Setti1tg- up of Ashoka Leylalld Truck 
En;'ine U•it at Alwar, Rajasthan 

8249. SHRI RAM SINGH YADAV: 
Will the Minister of INDUSTRY be 
p'eased to state: 

(a) whether Government have ap·
proved the setting up of a unit al 
Alwar by Ashoka Leyland Truck En· 
gine; 

(b) if so, whether the company has
installed the industry at Alwar; 

(c) if answer to (b) is in the nega­
tive, the reasons therefor; and 

( d) the steps being taken for the
early setting up and functioning of 
thi. company's unit at Alwar? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY -
(SHRI CHARANJIT CHANANA): 
(a) to (d). Government have issued
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a letter of intent to Ashok Leyland
for expanding its capacity for the
manufacture of medium duty corn-
mercial vehicles from 12,500 nos. to
40,000 nos. per annum through three
new unit, to be established in the
States of Tamil Nadu, Maharashtrn
and Rajasthan. The new unit in the
State of Rajasthan is to have a capa-
city of 12,500 medium duty commer-
cial vehicles. The company has re-
ported that this unit will be located
at Alwar and that preliminary steps
have been taken to start the construc-
tion activities. It is further reported
that the unit is expected to commence
commercial production in 1982.
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Ratio of Female Population to Male 
PopulatiOn in Census 

8251_ SHRIMATI PRAMILA DAN. 
DAVATE: Will the Minister of 
HOMl!: AFFAIRS be pleased to state: 

(a) whether the ratio of ~  to 
men in the country bas not much im-
proved accordinB to the census re. 
port; 

(b) what has been the ratio of 
female population to male since 1901; 
and 

(c) the reasons for the lesser num" 

ber of females than male in the coun-

try? 

THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AFFAIRS 

(SHRI YOGENDRA MAKWANA): 

(a) According tc? the provisional po-
pulation results of 1981 census there 

is some improvement during the de-

cade 1971-81. There are 935 females 

per 1000 males. 
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(b) The IU ratio·from lto1 to IMI 
is as follows:-

Census Year Sex ratio 
(Females per 1000 males) 

IgOI 972 

1911 964-

1921 955 

1931 950 

1941 9J5 

19:;1 946 

1961 941 

1971 930 

1981 . ·935 
(provisional) 

(c) Various reaSOns have been put 
forward to explain the lesser number 
of females than males in the cOWltry. 
Among these are the possibility of 
neglect of female children & deaths 
of women during child birth in cer-
tain age groups. However, no one 
specific or particular reason can be 
said to explain this phenomenon ex-
clusively. 

.Guidelines fOr Registration in Foreip 
Assicnment Section by states 

8252. SHRt N. SELVARAJU: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) what are the guidelines and 
norms specifled by the Government of 
~ i  to the State Governments in 
fbrwarding applications for registra· 
tion in the Foreign Assignment Sec-
tion of Government of India; 

(b) whether the Government of 
Tamil Nadu have stipulated many 
conditions and strings which are not 
ill vogue in any ot the states and 
alainst the Government of -India 
policy in the matter of registration jn 
Fareip Asalgnment Seetion and also 
In letting reilef for foreign assian-
JHIlts; and . 

851 1&-1 

(c) whether Government propose 
to advise the Government of . Tamil 
Nadu to foUow the general guidelines 
and nonns in this matter to ensure 
equality? 

THE MINISTER OF STATE L"q 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE IDEPARTMZNTS OF 
PARLIAMENTARY AFFAIRS (8RBl 
P. VENKATASUBBAIAH): (a) Ex-
perts having 0) graduate and higher 
professional quaUficatioDs in their 
field of specialisation (ii) three years 
professional experience and (iii) who 
are below 60 years of age are eligible-
for registration on the Foreign As-
signment panels maintained for meet-
ing the requirements ot developing 
countries of Asia, Africa and Latin 
America. Applications for registration 
from employees of Government and 
semi-government organisations are 
required to be supported by a certifi-
cate from their employers that the 
applicants will be released for service 
abroad on foreign service terms in 
public interest within 30 days of 
selection, if need be, and also stating 
the total peTiod for which the appli-
cants would be released for deputa-
tion abroad. 

(b) and (c). The requisite informa-
tion is being obtained from the Gov-
ernment of Tamil Nadu and it will be 
laid on the Table of the House as 
soon as received. 

Welfare of Deedi Workers 

8253. SHaI ZAINAL ABEDIN: Will 
the Minister of LABOUR be pleased 
to state: 

(a) the main functions performed 
so far by the regional Headquarters 
of the Eastern States at Bhubanesh-
war in Orissa run by the Labour We]-
fare department of the Government 
of India to promote the welfare of 
the Beedi workers; and 

(b) the methods and policies pur-
sued by this regional headquarter in 
performing its functions? 
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':f.P ~  ~ IN TH& 
MINlSTBY OJ' J.4BOtm. (SlQU ~  

V!4N¥A'-"A ~  (a) _d (b). 
The main functioua of the Welfare 
CODUDissioner. Bhubaneshwar reglall 
are to implement various schemes fOl' 
pronaotinl welfa.re of beedi W()l"kers 
aDd. tbeir famiUes, as ~r 1  in ~  
~ WeUare Fund Act, 1976. So 
far. 17 dispensaries have been set ,-p 
UDder the Fun\i. Arrulements have 
also been made for &pecialised treat-
ment to beedi worker. su1!erm, from 
T.a. A ~  ~ r grant of scholar-
ship. raD8ln, between B.s. 101- to 
Rs. '15 ~ month to the children of 
beecti workers is bein, operated. A 
"Bllild Your Own House Scbeme" has 
alao been introduced. 

8254. SHRl INDRAJIT GUPTA; 
Win the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government are awa.le 
of the harassment and atrocities t.u 
which. h~ Christian minority in l4oti-
hari.. East Champaran District of 
i ~ are beinC subjected to Slncc 
September, 1980; 

(b) whether it is a fact that the 
Christian Prachar Bhawan was raided, 
PfOPerty of the Navjivan Primary 
School and Navjivan Leprosy Relicf 
Ashram was looted and members of 
the management were assaulted; and 

(c) if so, whether the culprits ha"e 
been apprehended and puIlished in 
view of the failure ot the lGcal autho-
rities to protect the Christian? 

THE MINISTER OF STATE IN 
TU l4lNlSTRY OF ~1  ADAlRS 

~ VOGBiNDBA MUWANA): 
(a) to (c). Facta ~  1aeiD, ascer-
tain. anel will be laid OD the Table 
.1 the Bouse on receipt. 

............ J ... r~  
AteadC W;er ProJ.c 

8255. SHRI ERA ANBABASU: Will 
the PRIMm MINISTER be pleased i.3 
state the total number of workers as 
well as the staft members employed 
in the Kalpalckam Atomic Power Pro-
ject? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRONICS 
AND ENVIRONMENT (SHRI C.P.N. 
SINGH) : The total number of per-
sons employed in the Madras Atomic 
Power Project is 1293. 

~  ~ closare of 
BBl LtcL Cale1IUa 

82.56. SHRI JYOTIRMOY BOSU: 
Will the Minister of INDllSTRY be 
pleased to state: 

(a) whether B.B.J. Sramik Union, 
IS F, Shahanapr Road. Calcutta a 
had sent a memorandum to him 
(c:t.ted 16th December, 1980) re.ard-
InjE ccloJUre of Calcutta firm Mis. 
Braithwaite Burn and Jessop Cons-
truction Co. Ltd.'; 

(b) if so, what are the salient fea-
tures of the said memorandum; 

(c) the stePs that have been or are 
being taken to revive the company; 

(d) whether the Union has given 
some concrete proposals in this re-
gard; and 

(e) if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTl\Y 
(8HRI CHARANJIT CHANANA) : 
(a) Yes, Sir. 
(b) The MemorallCium has sug-

gested the following broad measure. 
for the revival at B.B.J.: 

(i) conversion of constituents 
dues into paid-up capital, 

(ii) increaSing the authorised ca-
pital, 

(iii) i i~ in revalued ft._a. 
of fbtecl assets to be taken as eIfl-
tal reserve, 
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(iv) reducin, accumulated loues 
by reduction of paid-up share capi-
tal, so that the latter equals capital 
reserve, 

(v) fresh cash contribution by 
constituent units, and 

(vi) diversification into new lines 
of production. 

(c) to (e) In view of the continu-
ing and mounting losses of BBJ, the 
question of its. reorganisation and l'es-
tructuring is under consideration in 
consultation with the CODcernell 
authorities. The various suggestions 
made by the Union, will also be taken 
into consideration. 

TaJks on Assam Acitatien 

8257. SHRI CHITTA BASU: Will 
the Minister ot HOME AFFAIRS be 
pleased to state: 

(a) whether the leaders ot the agi-
tation in Assam on foreign nationals 
issue have since offered for direct 
talks with Government! 

(b) it so, whether such direct talks 
have recently been held; and 

(c) it so, the outcome thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIltS 
CSHRI YOOENDRA MAKWANA): 
(a) Yes. Sir. 

(b) No Sir. 

(c) Does not arise. 

lncIusipn of 'nib. in ~ State. 
ill ScIaeau1e4 Tribee List 

a258. SURl N. GOUZAGIN: Will 
tbe ~ r of HOME AFFAIRS be 
pleased to state: 

(a) ~h h r ~ r r  have re-
ceived representat.lons from various 
tribal organ!sations'/groups of M'ani-
pur, Mizoram, llepalaya and Assam 
demanding recolDitlon or their tribes 
~ inclusion in the list ot Scheduled 
ri~  ad 

(b) if so, hcnv' IGDJ r ~  

intend to take for the ..... 1 ef tht8 
iSSUe concerning tlle ttlbals? 

TBIl MUQSTEa 0'8 STAft: IN 
'IHJl MINISTRY Olf HOIa Al'J'Alas 
(SHRI YOGENDRA Mz\KWANA): 
(a) Yes, Sir. 

(b) The proposal would be duly 
considered when the Government de .. 
cides to undertake legislation for the 
comprehensive revision of the lists ot 
Scheduled Castes and Scheduled 
Tribes. 

Hurden of P.re.ss People 

8259. SHRI AMAR ROYPRADHAN: 
Will the :Minister of HOME AFFAIRS 
be pleased to state: -

(a) the number of journalists, preE • .;; 
correspondents, editors and sub-edi-
tors who have been murdered durint 
the last three months in the count!')'; 
and 

(b) the steps which Government 
have taken to protect their lives and 
properties in future? 

THE MlNlSTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA KAXWANA): 
(a) and (b) The intormation is beinlt 
collected and will be laid on the Table 
ot the House. 

Be)lO'rt of Mqisterial 1Dq1l'irJ' ba1.o 
Killirl .. 01 a Boy in a Taxi in DellAi 

8260. SHRI KAMLA MISHRA K.t\-
DHUKAR: Will the Minister Qf 
HOME'AFFAIRS be pleased to state: 

(a) whether report ot the magis-
terial enquiry to aseenain facts about 
killing of a 14 year oTd boy Ganga in 
a moving taxi in Delhi has been re-
ceived; 

(b) if so, the details thereof; and 

(c) if not, how 10111 it wiD take 
and the reasons for delay? 

THE MINlST&R OF STATE IN 
TH!l MINISTRY OF HOME AJ'FAIftS 
(SHRI ~  MAKWANA): 
(a) Not fat, Sir. 

Cbf Does hot arile. 
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(c) The Mapltrate enQuirinl into 
tl\e matter has ukecl for some more 
time to complete the Inquiry and 
submit his report. He is likely to 
take another fortnight. 

baport ot Xalt.i...ClDlound Offset Priat ... 
tal' Maehlae 

8281. SHRI M. ARUNACHALAM: 
Will the ~r of INDUSTRY be 
pleased to state: 

(a) whether GoVlernment'ts policy 
»ermits import of i~ r  oft-
aet printing machines for printing on 
~r r , paper etc.; and 

(b) if SQ, what is it that is holding 
up issue of ~  necessary import li-
cence to Mis. Pioneer Pre$S (Private) 
Ltd. for import of cardboard skiller 
Printing machine. especially whea 
three similar machines have been al-
lowed to be imported by the large 
scale sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) Yes, 
Sir. Import of multi-coloured offset 
printing machines fOr printing on 
cardboard, paper etc., is allowed on 
merits conSidering various aspects 
such as indigenous availability/capa-
bility of indigenoUB manufacturers to 
manufacture the machine to be :m-
ported, recommendation of the spon-
soring authorities regarding essen-
tiality, economie advantages, likeJy 
effects on labour displacement, etc. 

(b) Although ~h  application of 
)/f./s. Pioneer Press (Private) Ltd., fOr 
unP0rt ot a four Colour Special Oft .. 
set Printing machlne has been ap-
proved by the Government, there 
were a number of representations 
a.ainat the import from the .small and 
coMage sector Dlatch industry, and 
M.eJnbers of Parliament, stating that 
the import is likely to render substan-
tial number of people unemployed. 
A study team is loine into these antl 

related aspect. dt. the import of t.he .. e 
machines. 

starttDI' Of NeW8pl'iat Factor,. at 
X ... la 

8262. SHRI A. A. HAlUK: Will the 
Minister of INDUSTRY be pleaSed to 
state: 

(a) when the newsprint factory at 
Kerala is expecfted to start produc-
tion; 

(b) whether there is s,.ufticient raw 
material to run the factory to full 
capacity; and 

(c) if ll'Ot, what are the resources 
for raw material? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT QHANANA): (a) The 
newsprint factory at Kerala is ex-
pected to commence trial runs by 
end of 1981. 

(b) and (c) The Hindustan Paper 
Corporation have entered into an 
agreement with the Government of 
Kerala for supply of adequate raw 
materials to the newsprint factory. 

News item caPtioned t'Solar E1lergy 
Appliances Developed" 

8283. SHRI JITENDRA PRASAD: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether Government's attentiol1 
has been drawn towards news !tem 
captioned "Solar energy appliances 
developed" appearing in Hindll8tan 
Times dated 18th March, .. 1981; and 

(b) if so, the steps proposed to be 
taken to popularise the appliances 
and start its production on commer-
cial basis? 

THE MINISTER OF STATE IN THE 
DEPAR'l'MENTS OF SCIENCE AND 
TECHNOLOGY. ELECTRONICS AND 
EN'VIRONMl!:NT (SHlU C. P. N. 
SINGH): (a) Yes, Sir. 
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(b) Government it livine partieu- (c) whether there is any ·proposal 
lar emphasis to demonstration and under consideration to enact lefilla-
aeld trials of solar enerr.; systems tion amendment atfordina them ~  

and devices already developed, on the tection from. exploitation and safe-
basie of which reduction in costs and luardin, their ri.hts; and 
improvement" in efficiency can be 
brought about alld meaningful com-
mercialization accomplished. Efforts 
are also being made to encourage i.he 
production of these items. The ques-
tiOn tit fiscal incentives, bOt,h for ma. 
nufactures and users of solar energy 
devices and Systems, is receiving ur-
gent attention of Government. An in-
formation programme for greater 
public awareness is alS'O being initia-
ted to popularize the use of solar 
energy systems and decies. 

InsuranCe sell-IS fOr I$hermea 

8264. SHRlMATI SANYOGITA 
BANE: Will the Minister of LABOUR 
be pleased to state: 

(a) whether Government propose 
to draw up a comprehensive scheme 
for insurance of fishermen living in 
various r ~ c1f the country and spe. 
cially Goa, Daman and Diu; and 

(b) it so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMA'l'1 
RAM DULARI SINHA): (a) and (b) 
No such proposal is under considera-
tion of Government. However, all the 
coastal States/Union Territories (bt-
eluding Goa Administration) have 
been adviSled to extend the provisioll4J 
ot the "florJunenfs compensation ,\ct, 
1931 to persons employed in any ope-
ration in the sea for catching ftsh. 

Lerflllatia fer til. perana .. plo,._ 

ill elrcae ill"'" . 
8265. SHRI B K. NAIR: Will the 
Minister of LABOUR be pleased to 
state: 

(a) the number of persona employed. 
in Cireu5 Companies under different 
catecories; 

(b) whether these are covered by 
any laws awlieable to labour, if so, 
the details t.'hereof; 

(d) if !p, an outline thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (af Accord-
to a survey conducted some years alo, 
there were about 200 companies ~
ploying nearly 10,,000 workers. 

(b) The Central laws applicable to 
Circus workers are the Workmen's 
Compensation Act, 1923 and the Ma_ 
ternity Benefit Act, 1961. 

(c) and (d) It is proposed to under-
take legislation to provide for the 
safety, health and conditions of ser-
vice, etc. of workers enga,ed in the 
circus industry for which some 
details have been worked out. 
The nature and scope of the pro-
posed legislation and the machi-
nery to enforce its provIsIons 
are likely to be considered by the 
Standing Committee of Labour MiJll.is-
tel'! at i ~ next meeting. 

Al"m,. Oftieers ia D.G.I. 

82.66. SHRl M. KANDASWAMY: 
Will the Minister of DEFENCE he 
pleased to state: 

(a) how many Army Officers are 
employed in D. G. I . Or.-misation anci 
how many of them are permanently 
seconded; 

(b) whether any military duties are 
performed by ~  Army Officers in 
D.G.l. Orlanisation; 

(c) whetber military traininl ia .8. 
sent.ial to perform thOse duties; 

(d) if SO, what arrao,ement!l are 
made to provide relUlar P.T. aad 
periodical military trainln, to per-
manently secended servtce oftiCet'l; 
and 

(e) whether all the permaJWlt1y 
seecmded o1Ilcers are medically It ,.r 
milifa1'7 duties? 
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THE JlINlST&B. OF S1'ATE IN l'HE supl)Oltln8 a Cowdiftated ...... ch pro-
~  OJ' DEFBNCB (SHlU ject oa. 'Amorphous 6fa,telials' skIce 
SHt'VRAJ V. PATIL).: (a) 334: Anny urra includlq ~r h on m$lUc 
Officer, are emploYed in the 001" PSse8. Sample tapes til metallic 
Organisation, as on 31-3-1981, out of glasses with dUl'ere1'lt compoaitioras 
which 235 are r ~  ~  have been prepared using Me1t-1pin-

(b) to (d). Though the Army Offi- ning Techniques. An Expert Commit-
cers in toe D.G.I. Organisation do not tee has been constituted to examine 
normally perform military dUties cx- the aspects on ~hi h further research 
cept in the broad sense of performing is to be undertaken and to recommend 
.functions to enable the country's de- a coordinated project. 

fence forces to remain efficient, they Indication Of r ~  of Mus'ims In 
.are liable to perform such duties if eensos 
.required. by the Army Headquarters. 
'The Army Officers., who are inducted. 
into the 001 Organisation undergo 
military training including specialised 
training in weapons and equipment 
which enables them to effectively dis-
charge their duties in the DGI Orga-
nisation. 

There is a provision' :for half-yearly 
physical proficiency test for officers. 
There is no arrangement for provid-
ing them regular P.T .. However, ~h~ 

officers themselves try to keep medi-
cally fit •. 

(e) The medical r ~ applIc-
able to permanently seconded officerr.; 
in the DGI organisation are at present 
the same as for i r~ of the Army 
Medical Corps, who are subject to 
military duties. 

Research aDd development programme 
of metallic glass 

8267, SHRI JANARDHANA POOJ-
ARY: Will the Minister of SCIENCE 
.t\ND TECHNOLOGY be ~  to 
state: 

(a) whether the Indian metaillur-
gists have developed a metanic ~  

(b) if so, whether Government ha'l1e 
decided to launch a majQr nationa 1 
programme for its research-and ue-
velopment; and 

(c) if SO, the details in thiS' regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
rrBCHNOLOGY, ELECTRONICS AND 
ENVIRONMENT (SHRI C. P. N. 
SINGH): (a) to (e). DST has been 

8268, SHR1 ~  SHASTRI: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that during 
Census, the religiOn of Muslims ~ 

indicated only by the letter 'M' in-
Rot.ead of ,writing 'Islam'. 

(b) whether it is also a fact that 
the mother tongue of Muslims who 
indicated it as 'Urdu' has been indi-
cated only by the letter 'U' and that 
too with pencil: and 

(e) i'f so, t,he justification therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA ,MAKWANA): 
( a ) The instructions to enumerators 
for filling up the question on religion 
stated that they should Use abbrevia-
tions in the case of major religions. 
The instructions read as follows: 

"In answering this question, use 
the following abbreviations: 

For Hindus, 
For Muslims, 
For Christians, 
For Sikhs, 
For Buddhists. 
For Jains. 

Write 'Ir 
Write 'M 
Write 'C' 
Write cS' 
Write '9 
Write '1' 

For the others. record the actual re-
ligion as returned fully." 

However. wherever local represen-
tations were received that the word 
'Islam' should be written as such, tbiCJ 
was done. The abbreviations have 
been used for convenience of the en-
umerator. 
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(b) The instructions to the ~ 

rator. for recordin, mother tongue 
'Were that un. should be recorded in 
full as returned by the respondent. 
Use ot abbreviations in the case ot 
mother tongue was not allowed. No 
specific instructions were issued that 
entries should not -be made in pencil 
but normally enumerators use ink or 
ball point pens. 

( c) Does not arise. 

DeftDition of backwardMss 

8269. SHRI R. rt. RAKESH: -'R'ill 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Central Govern-
ment have evolved any definition of 
the term' backwarness' at national 
level in view of conditions of back-
wardness prevailing in thE' country; 
and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) and (b). There is no single defini-
tion of 'backwardness'. Due to <:.he 
lack o'{ data On levels of living at W:1C 
required level of detail, an indication 
of the nature and spread of ~ r  

ness' has to be obtained from measu!"-
es reflecting agricultUral alld indus-
trial productivity. the degree of Conl-
mercialisation, levels 'Of social deve-
lopment, the availability of i r r ~

ture, etc. 

Setting up of IndUstrieg in BaSti, U.P. 

8270. SHRI KRISHNA CHANDRA 
PANDEY: Will the Minister df. IN-
DUSTRY be pleased to state: 

(a) whether district Basti in U.P. 
has been considered an industorially 
backward area; 

tb) if so, the steps being taken f I) 
locate some industrial units in that 
district; and 

(c) the details of the industries pro-
posed to be set up? 

THE 1~  OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 

~ CKANAM'A): <a) Yes 
Sir, in.4uJtrill unit. set up fh the in-
dustrially backward Basti district are 
eligible to concessional finance facili-
ties and to the Central Scheme of 
Investment Subsidy. 

(b) and (c) An action plan has been 
prepared by the DIe ic1entifyin, agro 
based, forest based, textile baBed and 
engineering based i ~ri  1.Ulits as 
candidate industries. The action pIau 
is being implemented by the State 
Government. The task force set up 
under the nucleus plant programme 
for U.P., will also be assessing suitable 
project possibilities and linked ancil-
lary potential in Basti dist.rict also. 

Transfer Of task to HAL from. Air 
Foree 

8271. SHRI L. S. TUR: Will the 
Mmister of DEFENCE be Pleased to 
~  

(a) whether it is a fact that the 
task of repair, overhauling, servicing 
and manufacturing 'etc. are being 
transferred to HAL complexes fronl 
Air Force; 

( b) whether it is also a fact that 
Civilian Store Keepers connected with 
the tasks in Base Repair Depots ~  

Equipment Depots are not being 
transferred toO HAL; and 

(c) tf so, th(' reasons therefor and 
the steps Government propose to take 
10 this regard? 

THE MINISTER OF STATE IN THE 
MINIS".rRY OF DEFENCE (SHRt 
SHIVRAJ V. PATIL): (a) to (c) ~  

stated in reply to Unstarred Question 
No. 7562 itt Lok Sabha on the 15th 
April 1981, for better utilisation of the 
infrastructure and manpower ~i1

able with the IAF and HAL for manu_ 
facture/repair/overhaul of aircraft 
and its svstems some tasks performed 
by the IAF in the past have been 
trans'ferred to HAL during the past 
few years. The employees of the rAP, 
which included Civilian Store KeepE!rs, 
were not tran!Jferred to HAL as these 
were not required by HAL. 
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J1"8pher Grade eN on the balis of 
seniol"ity-cum-fttnese; 

., 
8272. SHRI T. S. NEGI: Win the 
i i ~ of D!!FENCE be plea!ed to 
state: 

(a> whether Air Force Headquar-
tenl Stenographers, especially Grades 
'C' and 'D' have practically very mea. 
Ire promotional avenues within their 
own cadre. what avenues of promotion 
are available to AFHQ Steno,raphers, 

(b) whether those avenues are suffi-
cient enough in view of the existing 
stagnation in the cadre; 

(c) if not, which other avenues are 
proposed to be made available lor 
them on a permanent footing; and 

(d) whether it is r ~  to in-
troduce 'time-scale' or' in-situ' promo-
tions after, say ten r~ of service 
in this services as in DRDO, DGI, some 
other Central Services and Govern-
ment Undertakings? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) The posts 
ot ~ r h r  in Air Force Head-
quarters (Air Headquarters) are mall-
ned by Stenographers belonging to 
Arme.ct Forces Headquarters Stenogra-
phers Service. The promotional "ive-
nues of AFHQ Stenographers are a8 
fol1ow!:-

(i) Stenographers Grade '0' are 
eligible for promotion against 50 per 
cent of the vacancies in Steno,ra. 
pher Grade 'C', 25 per cent On the 
basis ot seniority-cum.fltness and 
25 per cent on the basis til Limited 
Departmental Competitive Exami-
nation; 

. (i.i) Stenographers Grade '0 ~r  
ebglble for promotion against 50 per 
cent of the vacancies in stenoll'a-
pher Grade 'B' on the batds of senio-
rity-cum-fttness antl 50 per cent on 
the basis of Limited Departmental 
Competitive Bxamlnation. 

(iii) Stenocraphers Grade 'B' are 
-eUlible fOr promotion apinst 100 
J)er cent of the vacanciea in Steno-

(iv) Stenographer, Grade 'A· :.if. 
elilible fOr promotion as Civiliaa 
Staff Officer in the A.FUQ Civil Ser-
vice against every 25th vacancy. o. 
tbe basis of medt-cum-seniority. 

(b) and (c) There is stagnation at 
present in Stenographer Grade 'C'. l'Q 
mitigate this, Selection Grade has 
been introduced in this grade in ,he 
pay scale at Rs. ~  Moreover, 
63 posts of Stenographer Grade 'C' 
attached with officers of the rank of 
Brigadier and equivalent holding. the 
appointment of Director, have been 
upgraded to that Qf Stenographer 
Grade 'B', as a special case. Thes. 
measures have r ~h  improvement 
in the career prospects of AFHQ 
Stenographers. 

(d) No, Sir. 

Expansion of instrumentation L .... 
Pa'l'hat, Kerala .. 

8273. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of INDUSTRY 
be pleased to state: 
(a) whether there is any proposal 

before Government to expand tile 
lruitrumentation Ltd. in Pa)ghat, 
Kerala; and 

(b) i't so, the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) an. 
(b). The Palghat Unit of Instrumen-
t.taion Limited bas a-programme te 
introduce new items in their product 
range for increasing overall growth. 
in production and turnover, the d.-tails 
of which are being worked out. 

m.tl, '1ft ..... , ~ .. , ~ ~ 11 
~ ,,~ 

8274. ~ 95"'mf ~ ~  

ifln '(Wf "eft' q: ~ -iT FT ~ 
~ 

(iff) mm, \i{"qitr, ~~ r~  

~ r r ~ it ~ srcm." ~  fnri 
~ r ~ Ifl(T t ; 
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Mia Sebp1 Ga ....... " N ... "iii 
83'150 81mI Ro L. p. VJlRMA: Wdl 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government are aw.re 
that Mis Sehgal Guest House at 22 1~ 

Greater i ~ , New Delhi is belfta 
run in the residential area; 

(b) whether Government are also 
aware that this Guest House is alway..s 
crowded wIth Afghan nationals who 
are indulging in anti national acti vi-
ties with the help of owner of tIle 
Guest House; 

(c) whether It is also a fact that 
the law and order situation is ver::p 

~ i  1n the }ocahty beCause ot the 
existence d{ this Guest House and 
the people, especially ladies, dO net 
feel safe 10 the locality in the mght 
and 

(d) If 50, the steps WhICh Govt' .. ' 
ment propose to take in this r r ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRl YOGENDRA MAKWANA); 
(a) Yes, Sir. 

(b) The Guest House has 10 lOOm.S. 
out of which 8 are occupied by Afghan 
Nationals with their families. No anti-
national activities on their part have 
come to notice 

(c) No complaint has been recE'ive-i 
from any quarter about law and order 
in the locality due to the eXi!teRce 
of thIs Guest Houseo 

(d) Does not arise. 

Deploy_eat of army to maiataia law 
aa. order 

8278. SHRl M- V. CHANDRASHE-
KAB.A MURTHY: Will the Minister Of 
DEFENCE be pleased to state: 

(a) whether it is a fact that during 
tne ~ of January and February 
1&81 the army was called by the r ~ 

Gus States when the situation becaME' 
uncontrollable due to tJt.e riots; 

(b) if so. how many times the ar,.,. 
was called; 
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(c) whether 1ftaJ\Y' atm,. perdlftel 
were also kUled in maintainlnc the 
peace; and-

(d) if so, in how many States the 
..army was used? 

THE MINISTER OF STATE IN THE 
.MINISTRY OF DEFENCE (SHRI 
.SHIVRAJ v. PATIL): (a> and (d) 
Other than Assam where Army was 
aiding the Clvil Authority from some 
time earlier: there were ca,lle for assis-
tance to Civil Authority only from 
Madhya Pradesh and Gujarat during 
January_February, 1981. 

(b) While no Army assistance was 
given to Madhya Pradesh, Army ~ 

requisitioned once for flag marches, 
twice 'for disturbina unlawful assem-
blies and twice for enforcing prohibi 
tory orders in February 1981 in Guja 
rat. 

(c) No Army personnel was killeJI 
injured while engaged for law and 
order duties in Gujarat or Assam. No 
civilian was either killed or injured 
due to Army action during t.hese tiis-
tUl'bances. 

Hamessing renewable sources of 
energy in a,grieulture 

8277 SHRI HARINATHA MISRA: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased 1:0 state: 

(a) whether it is a fact that in view 
of the crisis in the energy field, in 
terms of both cost; and availability, 
it is imperative to harneSs renewable 
~ r  and utilise efficiently non-
renewable sources of energy in r~

culture; 

(b) whether it is also a 'fact that 
Our farm scientists have developed 
energy saving techniques; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS AND 
ENVIRONMENT (SRRI C. P. N. 
SINGH): (a) In, view of the country's 
large energy requirements and lew 
per capita availability of energy, a 

major effort is beinl mi4e to inrease 
conventloalll enel'O' supply. However, 
taking note of the decentralised na-
ture of energy requirements owiDI to 
the predominant. rural character of 
the country and the large percentage 
and magnitade Of non-commercial 
energy consumption" Government '&as 
accorded high priority 'fOr harnesaing 
renewable energy sources for a wide 
range of applications, including agri-
culture. 

(b) and (c) Under the sponsorship 
of the Indian Council of Agricultural 
Research, a co-ordinated reseaTch 
programme on utilisation of solar en-
ergy, bio-gas and wind energy is 
being undertaken, with a view to sub-
stitute progressively conventional 
sources of energy in agriculture. The 
following five institutions are partj-
cipating in the integrated programme: 

Central Arid Zone Research Insti-
tute, JlOdhpur; 

Central Rice Research Institute, 
Cuttack; 

Punjab Agri('ultural University, 
Ludhiana; 

Tamil Nadu Agricultural Univer-
sity, Coimbatore; and 

University of Udaipur, Udaipur. 

The programme includes research, 
development and extension work. Var-
ious designs of solar dryers, stills and 
cookers have been evolved; work on 
bio-gas plants involves optimisation of 
the KYle and IAR! designs, i r ~  

gas holder and burners, use ()f bio-gas 
for running engines', development. of 
a bio-ceIl, and use of other feed ma-
tenals such as pig dung and water 
hyacinth; sail wing and vertical shatt 
-.rlnd mills have also been developed 
for water pumping applications. 
Several prototypes of these devices 
and systems haVe been installed at 
different places, 

A new co-ordinated project on re-
newable energy sources fOr agricul-
tural applications will be taken up 
during the Sixth Five Year Plan. 
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Cantonments In India 

--8279. SHRI R. K. MHALGI: WIli 
the Minister of DEFENCE be pleased 

to state: 

(a) how many cantonments were 
there in 194'1, and what is their pre-
sent number; 

(b) what is the rise in dwelling unita 
in the cantonments-since 1947, giving 
the figures for 1947 and 1979; 

(d) haw many 'A' Class cantonments 
were in India in 1947 and what is their 
present number? 

THE MINISTER OF STATE IN TtU; 
MINISTRY OF DEFENCE (skttI 
SHIVRAJ v. PATIJ',,): (a) There W'4!I'e 
56 Cantonments in 1947 and there lre 
62 Cantonments at present. 

(b) The rise in number of dwelling 
units is 44.795. There were 78486 
units in 1947 and these had increased 
to 1,23,281 by 1979. 

( c) There are no fixed scales laid 
down for facilities and amenities in 
Cantonments. Facilities are provided 
by Cantonment Boards to the extent 
their funds permit supplemented by 
grant-in-aid from the Central Govern-
ment, These facilities include general 
sanitation and conservancy mainten-
ance df roads and drains, provision of 
water supply through public stand 
post.s and private service connections, 
provision of street lighting, mainten-
ant'€.! of primary schools and hospitals! 
dispensarit's, maintenanCe of public 
~ r  and plantation of trees on 
load !'ides, etc. 

(d) There were 18 Class I Canton .. 
ments In 1947. At present their ntlnl-
beT' i~ ao 

Allocation fOr Orissa in the Sixth Plan 

8280. SHRI CHINTAMANI PAN!-
GRAHl: Will the Mmister of PLAN. 
NING be pIe,. t'd to state: 

(a) wh('ther' at any time Orissa 
State Government has conveyed i ~ 

desire to spend four thousand and 
seven hundred crores of rupees in the 
Sixth Plan in Orissa including both 
the Central Plan outlay and ri ~ 
capital outlay in the State; 

(b) if SO, when hi:; decision 0'£ the 
State Government was conveyed to the 

~i  ~~ i  and 
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(c) what is the share of the Orissa 
Government in the Central 8th Plan 
outlay of 1500 croret:? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) to (c). The Orissa 
Government in their draft Sixth Five 
Year Plan 1980-85 proposals, submit-
ted to the Planning Commission in 
November, 1980, estimated a total in-
vestment of Rs. 41M crores for 198.0.-
15 including Central Sector and pl'i-
viate secbor investments, 

As against the proposals of the 
State Government in the State Sector 
amounting of Rs, 3321.70 crores, the 
Plan size of Orissa fOr 1980-85 a'ft.er 
diseussions was agreed at Rs. 1500 
crores keeping in view all relevant 
considerations i i ~ availability 
of resources. The share of the Gov-
el'nment of Orissa in funding their 
Sixth Plan outlay of Rs. 1500 crOTes 
amounts to Rs. 840.47 crores. 
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Process of cementiDc material by 
Bida IJUlUtate of TeehDolory 

8283. PROF. AJIT KUMAR MEHTA: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to statp: 

. (a) whether it is a fact that the 
RirIa Institute of TeclmololY, Meara, 
Ranchi (Bihar) has developed a pro-

ce.s of cementing material usinf rice 
husk which has the potential to re-
place/substitute portland cement; 

(b) it gO, whether the process de-
veloped is economically viable to ma-
nufacture cement in small scale sec-
tor and its strength is in conformity 
with the lSI specification; 

(C) whether Small Scale Industrial 
and R.esearch Development Organisa-
tion sponsored by the Birla Institute 
of Teehnplogy is putting up a small 
plant to produce thi-s cementing mate-
rial; and 

(d) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS AND 
ENVIRONMENT (SHRr C. P. N. 
SINGH): (a) to Cd). Bir]a Institute 
of Tee hnology has claimed to have 
developed the process involving grind_ 
ing of rice-hUSk ash, hydraulic Jimc 
and alluminates in a ball mill; they 
have also claimed to have filed a Pa-
tent application. -

Birla Institute of Technology, in 
collaboration with Small IndustrIes 
Research Training and Development 
OrganiRation (SIRTDO). Ranchi h ~ 

to PUt up plants in the small scale 
sector. 

Research and development has been 
undertaken already in several insti-
tutions in. India like the Cent.ral Build-
ing Research Institute, Roorkee, Ce-
ment Research Institute, Ballabgarh, 
Indian Institute of Technology, Kan-
pur etc. to arrive appropriate proce!B 
pal'ametres for the production of rice-
husk ash based cement. National Rft-
search Development Corporation lR 

putting of a plant based on 
the process at Indian Institute of 
Technology, Kanpur in collaboration 
with Vigyan Shiksha Kendra, 
U. P. for the evaluation of 
ra1V ~ ri  r ~ dU!erel1t 
sources and to obtain the appropriate 
process parameters. Based on the O!-
ment Reseach Institute technololY • 
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produetion.cum-demonstration unit 
has been established at Gangoh, in 
Sabaranpur District, U.P. 

Government is aware of the need 
for undertaking development at teeh-
no1ogies in uslDg waste materials whieh 
have the potential to replace/substitute 
the use of Portland cement. 

Beservation ill plODlotion for SC/ST 
EmplO)'ees 

3284. SHRI RAM VILAS PASWAN: 
Will the Minister of HOME AFFAIRS 
be pleased to sta.te tha.t inspite of the 
judgement of the Supreme Court in 
Hira La! Vs. State of Punjab in the 
year 1970 and subsequently judge-
ment of the Supreme Court, why the 
Central Gavemment are not making 
any reservations in promotion for the 
Scheduled Caste and scheduled Tribe 
employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA KAKWANA): 
In Central Government. Services, 
reservation has been provided in pro-
motions, whether throu8ht seniority 
subject to fitness, departmental com-
petitive examination or selection by 
merit, though in promotion by selec-
tion, such reservation has been lmllted 
upto the lowest rung to Gr'lUp 
'A'. 

Mistake ID StatistieaI .A. ... traet 

8285. SllltJ R.A.M VILAS PASWAN: 
Will the Minister of PLANNIN<t be 
~  to state: 

(a) whether it is not a ~  that 
there are thirty five mistakes in the 
various tables in the $tatistical Ab-
stract ot India published by C. S. O. 
in 1980; 

(b) whether it is Dot a fact tht..t 
the footnotes are put very loosely in 
all the CSO publieatiou mcludiq 
the two supplied to trae Members of 
Parliament fOr refeNDCe; aad 

(c) .what are the reuons for these 
mistake in such publications m_nt 
for reference at all levels? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT 'l'IWARl): (8) No Sir. How-
ever, there is an errata appended to 
it which relates to 305 entries of this 
publication. 

(b) No Sir. 

(c) The Statistical Abstract in 
question contained 250 tables spread 
over 640 pages. It covered about 2 
lakh ftiures comprising 10 lakb digits. 
The errata has to be included to 
correct certain errors whieh were 
not detected at the time of compari-
son of proofs etc. 

Plan to tMJDimise d,epeadeaee _ 
toreica eouatrles for war ~  

8286. SHRr SUDWR GIRl. Will 
the Minister of DEF2NCE be' pleased 
to state: 

(a) the plan of r ~  to 
minimiSe the dependence on foreign 
countries for war equipment; 

(b) whether Government propose 
to increase the indigenuous produc-
tion of the war equipment; and 

(e) the amount earmarked for the 
production of war equipment by 
H.A.L. and B.E.L.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SUR! 
SmVRAJ V. PATIL): (a) One of 
the baSic objectives of the current 
D.efence Plan 1979-84 is to achieve 
a lreater mea SlUe ot self-reUance 
with regard to Defence equlpments; 

(b) Yes, Sir. 

(e) H.A.L. aQd B.I1.X,. are 81.11)-
td71DJ a lup aDd in ...... IMD-
ber Qt i .... fgr we "" the ~ 
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Services based on investment made 
for creation/expansion of facilities 
fr9m time to time. These Companies 
parliculady, BEL also supply i ~ 
to non-defence users aDd total invest-
ments are :planned on the basis of 
overall year to year Budgets. Gov-
ernment have earmarked an overall 
capital assistance of Rs. 40 crores as 
loan to H.A.L. and Rs. 10 crores 
(fts. 4 crores equity and Rs. 6 crores 
loan) to B.E.L. for the year 1981-82. 
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Pro&ts ,of Big BuaiDess and Private 
~ .. 

8!!88. SHRIMATI MOHSINA 
KIDW AI. Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the profits earned by 
big business and private sector Js 
shared by a few and is hardly put 
back in the industry for ~  

and research development purposes; 
and 

(b) if so, whether some short or 
long term. measures are under con-
sideration of Government to make the 
private sector plough back nons 
.c;hare of profits in industry etc.? 

THE MINISTER OF STATE IX THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA) : <a) 
Government have no reliable infor-
mation on what part of profits is 
put back into research and develop-
ment by the private sectQr. 

(b) There are no such measures 
under Government's co-ntemplation 
nor is it possible to devise any such 
measures. 

Persons from Banl'lacleak who have 
not retnmed 

8289. SHRI SUDHIR GIRl: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons who 
came to West Bengal trom Bangla-
desh during the period from 1977 to 
1980; 

(b) the number of persons who 
have not gone back sinCe then; and 

(c) measures the Union Govern-
ment propose to take to rehabilitate 
those persons who haVe not yet goone 
back to Bangladesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
( a) According to the information 
furnished by the Government of 
West Bengal 6,26,379 persons came to 
West Bengal from Bangladesh with 
valid documents during the period 
from 1977 to 1980. Yearwise kreakup 
of figures: 

1977 

1979 

1980 

-----------------------------(b) 1,69,374 persons have not gone 
back as per records ot I. C. Ps. 

(e) Bangladesh Nationals visitln& 
this country with valid passport .and 
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visa like other foreigners are requir-
ed to return back to their country on 
the expiry of their authorised visa. 
The question of providing any relief 
and rehabilitation measure for such 
Bangladesh Nationals who are over 
staying in the country does not arise. 

ExpanSion plan of ~  Greaves 

8290. SHRI B. V. DESAI: Will 
the Minister of INDUSTRY be pleas-
ed to state: 

{a) whether CromI?ton Greaves, 
one of the biggest electrical equip-
ment manufacturer in the country. 
have placed before Government a 
massive expansion and diversification 
plan which calls for an investment 
of not less than Rs. 20 crores in the 
.next two years; 

(b) whether Government have ap-
proved import of know-how; 

(c) whether talks are on to locate 
a suitable foreign collaborator; 

(d) whether it is also a fact that 
the new range of products the com-
pany have in mind include items 
which will be manufactured for the 
first time in the country; and 

(e) if so, whether Government 
have allowed tne expansion plm pro-
posed by the company? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTlly (SHRI 
CHARANJIT CHANANA): (a) to 
( e) Two applications for the grant of 
industrial licences for the manufac-
ture of various items of electrical 
-equipment received from MIS. 
Crompton Greaves during 1980 have 
been approved and letters of intent 

issued. • 

The details of all letters of intent 
are published in the supplement to 
the monthly news letter brought out 
by the Indian Investment Centre. 
Copies of this are available in _ the 
Parliament Library. Details of pend-
ing applications are not divulged till 

Government's decisions thereon are 
taken. 

Ne\vs Item "53 Thousand Refugees cU4 
not return. to Banl'lade$h" 

8291. SHRI S. M. KRISHNA: Will 
the Minister Of HOME AFFAIRS be 
pleased to state: 

(a) whether Gover-1ment's atten .. 
tion has been invited to the news 
item '53 thousand r ~  did not 
return to Bangladesh' appearing in 
'the Statesman' New Delhi dated the 
15th :March, 1981; and 

(b) if so, the reaction of Govern .. 
ment thereto? 

THE MINIS-;:'ER OF STATE IN 
THE MTNISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) and (b). According to the infor-
mation furnished by the Government 
o'f West Bengal 2,19,305 Bangladesh 
Nationals visited West Bengal in the 
year 1980 with valid travel documents 
out of which 53,043 had not returned 
to Bangladesh sO far. These Bangla .. 
desh Nationals are not refugees from 
Bangladesh. Arrival and departure 
of Bangladesh Nationals is a conti .. 
nuous procesS'. -Action is taken against 
those who did not return after the 
expiry of their valid visa under the 
relevant laws and rules. 
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Houses for Ex.-Serviemen. 

8293. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of ~  

FENCE be pleased to stat.e: 

(a) whether Government have 
drawn a housing scheme Ifor the ex-
service-men; and 

(b) if so, the outlinse thereof, state_ 
wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PA'fIL): (a): 

and (b). Two organisations, known as 
,. Army Welfare Housing Organisat.ion 
. and Air Force and Naval Housing 
Board, registered under the Societies 
Act of 1860 have been formed by the 
8erving and. retired personnel of the 
Armed Forces for constructing houses 
in various parts of the country for the 
. service prersonnel who enroll them-
selves with these organisations. Gov-
ernment iB giving due support to 
these organisations. 

Se'l Employment Scheme lor Engi ... 
neerlng Graduate 

8294. SHRI DAULATSINJI JA-
DEJA: Will the Minister of INDUS .. 

TRY be pleased to state: 

(a) when the schemes for assisting 
engineering graduates to help employ 
themselvs were launched by Govern-
ment; and 

(b) the number of engineering 
graduates in each State and Union 
Territory who have employed them-
selves under the scheme upto 1979-
80? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
"(a) The scheme was launched in 1970_ 
71. 

(b) The numb>er of trained engi-
neers who are known to have set up 
small industries during the period 
1970M71 to 1979-80 is 3B follows: 

-----
1. Andhra Pradesh 45 

2. Assam 24 

3· Bihar N.i\. 

4· Delhi 27 

5· Haryana 36 

6. Gujarat 63 

7· Kamataka 62 

8. Kcrala 25 

g. l\fadh}"a r ~h 99-

10. l\lahara.,htra 125 

11. Ori::.l>a III 

12. Punjab 44 

13· Rajasthan 8S 

14· Tamil Nadu B5 

15· Uttar Pradesh g:;r 

16. West Bengal 109 

17· Goa 22 

----
J058 
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Opnlnc of CaDteea for Ex·MDltary 
PeftODDel 

8295. PROF. NARAIN CHAND 
:PARASHAR: Will the Minister of 
DEFENCE be pleased to state: 

(a) what is the existing procedure 
for opening canteens for ex-military 
personnel in the (i) cities (ii) vill-
ages; 

(b) the nam'es of the places in 
Himachal Pradesh, Punjab, Haryana, 
Jammu and Kashmir and Chandigarh 
where the canteen are functions at 
present; 

(c) if so. whether any demand for 
opening more canteens has been re-
cei ved by Governm'ent; 

(d) if so, the names of such places 
in each one of the abOVe mentioned 
States; and 

(e) the action taken by the Govern_ 
~  On these demands? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHR! SHIVRAJ V. PATIL): (a) 

There is no canteen set up exclusively 
:for ex-servicemen. AU ex-servicmen 
are, however. authoric;ed to draw 
.. their requirements of Canteen storec; 
through the nearest and conveniently 
located Unit Canteens of th'e regular 
Arm"'d Forces to which the ex-ser-
vicemen may be attached by t.he Sta-
tion Headquarters. 

(b) Until canteen are functioning in 
all Military stations with Units and 
Formations ot regular Armed Forces. 
The names Of such places where units 
and formations are located cannot be 
disclosed for reasons of security. 

(e) to (e). A demand for opening 
canteens in Himachal Pradesh for the 
ex-servicemen was received. The de-
mand was examined and was not ac-
cepted because of administrative and 
financial ~ i  

Basis of Bemdtment to vart .... 
Regiments 

8296. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pI'eased to state: 

(a) the basis of recruitment to the 
various regiments of the Army; 

(b) whether t.her'e has been any 
change in the basis in the recent 
years; 

(c) if so, the exact nature of the-
change and whether the percentage 
of quot.a for certain States has gone 
down considerably on the adoption of 
the new basis a'fter 1971; 

(d) if so, whether Government hav'e 
received any representation against 
the reduction in t.hiS' quota; 

(e) if so, the action taken by Gov-
ernment on the representation; 

(f) if not, the reasons therefor; and 

(g) the likely date by which action 
would be taken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) Re-
cruitment t,\) the officer cadre in the 
Army is made ~r h open competi-
tion on an all India basis. In case of 
other Ranks, recruitment is open to 
all dass-es, soubject to physical and 
other requirement. based on recruit-
able male populatiOn of each State 
except in caSe of certain class regi-

~ to which recruitment is confin-
ed to some classes residing in speCI-

fied areas; 

(b) The decision to broad base re-
cruitment t.o the Indian Army was 
taken in the year 1949, which was 
1urther improved UPOn in the year 
1971 when it was decided that recruit-
ment toO can class' regiments will te 
made on the basis of recruitable male-. 
population of each State. 

(c) No, Sir. It is not a fact that ~ 

a result of the policy adopted in 1971 
the recruitment from some states to 
the Indian Army bas gone down con-
siderably. 
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(d) to (g) Yes, Sir. A r r ~

tion was received from the Presiden.t, 
Indian Ex-Services League, Punjab. 
On an examination, it was found that 
recruitment from northern zone in the 
Army was still much more than tJle 
percentage off recruitabl-e male popu-
lation to total recruit able male popu-
lation of the count.ry. 

Memorandum of All Arunachal 
Ch.tkma Youth Federation 

8297. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the An Arunacbal 
Chakma Yout.h Federation has sub-
mitted a Memorandum to Government 
listing the important demands like 
land allotment, employment etc. 

(b) if 50, the exact nature of these 
demands as contained in the MenlO-
randum; 

(c) the decision taken by Govern. 
ment, if any, in this regard; and 

(d) if not, the likely date by which 
a decision would be taken? 

THE ~  OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) to (d). Statement indicating main 
points of repl·es'entat.ion submitted by 
An Arunachal Chakma Youth Fede-
ration in April, 1981 is laid on the 
Table Cif the House. 

The matter has been taken up with 
the Government of Arunachal pra-
desh. 

statement 

Demands of All Arunachal Chakma 
Youth Federation 

(I) Immediate step for absorption 
of the Chakma unemployed youths in 
the Government services and special 
reservation of posts in the Govern-
ment services for Chakmas in view of 
bias and partial attitude of the Aruna-
chal Government against t.hem. 

(II) Revocation df the Policy. &1 
Denial, Deprivation and DestructioIr 
followed by the Arunachal Govern-__ 
ment against the Chakma Refugees 
and granting licences in trade and 
commerce, small scale industries, con-
tract works and all other vocations 
involving economi activities. 

(III) Provision of irrigation f:.lystem 
for wet riCe cultivat.ion. 

(IV) Educational facilities such as 
~ i 1 , \::rt)t)k-g'lant'El, ~ r r  o!' 
Hostels and establishment of 8 (eight.) 
nos. of M.E. Schools and one High 
School. 

(V) Confirmation df Indian Citizen_ 
ship. 

(VI) Protection from harassment· 
such as removal of Chakmss from 
Arunachal Pradesh. 

(VII) Immediate allotment of suit-
able land to the evicted families witb 
proper re!1·efs. 

Setting up a North Western CouncU 

8298. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether Government have re .. 
ceived a demand for setting up a 
North Western Council on the pattern 
Cif the North Eastern Council for 
better coordination among the States 
of Jammu and Kashmir, Himachal 
Pradesh. Punjab, Haryana and the 
Union Territories of Chandgrah and 
Delhi; 

(b) if s.0. the decision taken by 
~r  on this demand; and 

(c) if not., the likely date by which 
a decision would be taken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) to (c). No proposal for setting up 
of such a Council is under considera-
tiOn of the Gowrnment of India. 



J 69 Written. Answe"s V AISAK.HA J, 1103 (SAKA) Written Answers 170 

Medl1lcatlon or Personnel PoUcies of 
Scientists 

8299. SHRI S. M. KRISHNA: 
~  R. L. BHATIA: 

Will the Minister of SCIENCE AND 
TECHNOLOGY be ~  to state: 

(a) whether the personnel policies 
concerning i i ~ have been modi-
fied to provide for their work to be 
assessed by a Board and fOr their 
promotions to be given tn situ; 

(b) if ~ .. o, the broad outlines of-the 
new personnel policy; and 

(c) the propos2d composition of the 
Board and when its IS likely to be set 
up? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRONICS 
AND ENVIRONMENT (SHRI C. P. N. 
SINGH): (a) and (b) Personnel poli-
cies and other related aspects ~  as 
career opportunities, working condi-
tions etc. are under ('onstant review 
by t.he various scientific d('partmentsl 
organisations and appropriate mea-
sures are taken by them from time to 
time. In the major S&T ol'ganisations, 
such as ~~  Research and Deve-
lopment Organisation, Department of 
Space, Department 0'£ Atomic Energy, 
Council of Scientific and Industrial 
'Research and Indian Council of Agri-
cultural Research, specific schemes al-
ready i~  for promotion of scientist.s 
based on periodical performance as-
sessment and merit promotions with-
out being linked to actual vacancies. 
Similar schemes have also recently 
been approved in principle by Indian 
Council of Medical Research and De-
partment of Electronics and detailed 
procedures are being worked out. 

(c) The AsseSlSlllent Boards are con_ 
stituated separately fOr the Depart-
ments/Organisations. In general, these 
are composed of ~i  experts and 
officers from respective S&lT depart-
mentS'lorganisations. In some cases, 

the member from the UPSC or their 
nominee is associated. 

Methodo'ogy for Verification of Mem .. 
bership oi Trade Union 

B300. SHRI S. M. KRISHNA: Will 
the i i ~r of LABOUR be pleased 
to state: 

(a) wheth'er having receutly failed 
to arrive at a consensus On the metho-
do lory for mC'mbership verificationS, 
1.he Central Trad-e UniOn Organisa-
tions haVe left the decision to the 
Government; 

(b) if so, whether Government have 
been able to evolve a {'ommOn ap-
proach to decide the ~ ,r h o'f ·the 
Union; if so, what; and 

(c) jf not, at what stage the matter 
stands at. pres,ont and how Govern-
ment oropose to ta(:kle it? 

THE MINISTER OF STATE IN 
THE MINISTRY OF I.ABOUR (SHRI-
MATI RAM DULARI S.NHA): (a) to 
(c). DlSCUbSi'Jns have beC'n held with 
the representathre:-; of C('nt ral Trade 
UniOn Organi.:oat'lOns regarding the 
procedure to b2 adopted for determi-
nation of their membership It if) pro-
pOSE'd to discuss th" matter further at 
the NatIonal Labour ConferenCe to be 
held In May 19B1. 

Spies Arrested 

B301. SHRI NIHAL SINGH: Will 
the Minister of HOME AFFAIRS be 
pleased tost ate: 

(a) the number of spIes arrested 
in the country during the period 'from 
1st January. 1980 to 28th February, 
1981 and the names of the countries 
to which they belong; and 

(b) the action taken by Government 
against th'em? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRJ YOGENDRA MAKWANA): 
(a) and (b) Information is being 
collected and will be laid on the table 
of the House. 
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M.C.U. at Bailway Stations not Cater.., 
ing for Defence Civilians 

8304. SHRIMATI KISHORI SINHA: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether it is a fact that the 
~  Control Units set up at all 

important railway stations do not 
cater for the rail accommodation re-
quirements of the defence civilians 
who move out on tourjduty particu-
larly when seatsjberths are available 
and are surrendered unused to the 
Railways; 

(b) if so, the reasons the civilian, 
on duty are refused the facility; an4-

(c) whether it is proposed to re-
view the policy and make it helpful 
for civilians too who are also as much 
a part of the Defence as combatants 
are? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) Yes, 
Sir. 

(b) This quota \s meant for De.. 
fence Services Personnel only. 

(c) There ie no such proposal under 
consideration of the Government at 
present. 
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~ Quota 101" Grde IV of 
1881ms 

8305. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HOME 
AFFAIRS be pleased 1:0 state: 

(a) whether it is a ~ that the 
Indian StatisticalJEconomic Service 
Board has decided to increase the pro. 
motion quota for Grade IV of the 
Indian Statistical/Indian Economic 
Service from the present level of 25 
per cent to 40 per cent; 

(b) i~ so, whether a copy of the 
relevant notification issued in this be. 
half will be laid on the Table; and 

(c) the number of vacancies avail-
able for promotion, year-wise, since 
1970 and when these are proposed to 
be filled Up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) and 
{b) Yes, Sir, it is proposed to inrease 
the promotion quota for Grade IV of 
the Indian Economic Service and the 
Indian Statistical Service from 25 
per cent to 40 per cent. However, the 
Indian Economic Service!Indian Sta-
tistical Service Rules have not yet 
been formally amended to give effect 
to this proposal. 

Service Rules for preparation ot 
annual select lists. The approximate 
number dI. vacancie.s available fOr 
promotion to Grade IV of the Ind.ian 
Economic Service and the Indian Sta-
tistical ServiCe is 52 and 44 respec-
tively. Action 1.0 prepare a select 
list for filling these vacancies has been 
taken in hand. No firm d.ate can be 
given in this regard as a large num. 
ber of authorities are inVOlved in the 
finalisation of t.he select list. All 
efforts are, however, being made to 
bring out the select list without de-
lay. 

Procrammes Arranged by PEO 

8306. SHRI SANAT KUMAR MAN .. 
DAL: Win the Minister of PLAN. 
NING be pleased to state: 

(a) the details of the training pro-
grammes arranged at different centrea 
by the Programme Evaluation Orga-
nisation during ~  year 1978.79, 1979-
80 and 1980-81; and 

(b) t.he amollnt of honoraria paid to 
the various officers of the Organisa-
tion and other agencies during the 
above years? 

THE MINISTER OF PLANNING 
ANn LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) The details of 
Training Programm'es arranged by 
the Programme Evaluation Organi.5a-

(c) No provision exists in Indian tion at different centres are as 
Economic Service:lndian Statistical under:-
,..---..........,..., - ..... -- - .......... ~ 
,,1978-79 I Workshop for Senior Level Evaluation Pcr.onnel organi'led 

- by the Government of Punjab at Chandigalh.. .  . March 19.-24, 1979 

1979-80 

1980-81 

(i) \Vorkshop for Senior Leval Evaluation Perc;onne1 orga-
nised by the Government of Tamil Nadu at Madras. l\lay 16-20, 1979 

(ii) r ~h  for Senior Lev("l Evaluation P("rsonneI orga-
nised by the Government ~ r  at Gandhi Nagar. June 25-30, 1979 

(i) Workshop for Senior Level Evaluation P("rsonne1 r~

ni'lcd by the Government of Uttar Pradesh at Nainital June 17-24, IgSO 

(ii) First training programme for r i~ r  Level Lvalucltion 
Personnel organic;ed by the Indian lnc;titute of Public 
Administration at New Delhi. 

(iii) Second Training Programme for Supervisory Levpl Eva-
luation Personnel organised by Harish Chandra Mathur 
State Institute of Public Administration at Jaipur. 

April r i-to 1\lay 1 ~ 
Ig80 

Sept. 15 to Oct. 9, 
1980 
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(b) So far as the Plannintr -Com-
mission ~ concerned, th'e Programme 
Evaluation Organisation has paid 
Ks. 100/-to each of the four non-
official guest speakers at the Work-
shop held in Madras. 

40-,Point Raster reo Rfserv.ation of 
Posts for SC/ST bv P & A Directo-

rate of BSF 

8307. SHRI SHIV KUMAR SINGH 
THAKUR: Will the Minister of 
HOME AFFAIRS be plcased to 
st.3te: 

(a) whether the Pay and Accounts 
Directorate and other Directorates 'Of 
the B.S.F. are maintaining 40-Point 
roster regarding resoervation of posts 
in favour crf Scheduled Castes and 
Scheduled Tribes; and 

(b) if ~ the reasolls h~r  

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA .MAKWANA): 
(a) Yes, Sir. 

(b) Does not arise. 

FiUing up of Departmental Quota fOr 
Promotion to Grade IV of Indian Sta. 

tibtieal Service 

8308. DR. A. U. AZMI: Will the 
Minist.er of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that no per-
son has been promoted on a regular 
basis against the departmental quota 
tor promotion to Grade IV of the 
Indian Statistical Service sinCe 1970; 

(b) if E/J, the year-wise number o'f 
vacanies available and the reasons 
for not filling them up; and 

(c) how much more time will be 
taken to regularise persons already 
working against these posts and whe. 
ther a tt rget date in this behalf will 

be set down; if so, what and it not,. 
why not? 

THE MINISTER OF STATE IN 
THE MINISTRY OIF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) and 
(b) No regular Select List for pro-
motion to Grade IV of the Indian 
Statistical Service bas been prepared 
since 1970 since the question of re-
organisation of Grade IV of the Ser-
viCe was under consideration and a 
p3rt of the r ~  envisaged a large 
number of post.s included in Grade IV 
being b.ken out of the Service. How-
ever, no decision could be taken in 
this regard as a large number of com-
plex issuoes involving the r.econcilia_ 
tion of conflicting interests and views 
had to be r ~  out. It has· sinCe been 
decided to defer the reorganisation of 
Grade IV of the service and to fill 
Grade IV vacancies in accordance 
with the r i i ~  cYf the Indian Sta-
tist.ical S'ervice Rules. No provision 
exists in the Indian Statistical Service 
Rules fo.Jr preparation of annual Select 
List It is' however, anticipat.ed that 
at present' approximately 44 vacancies-
will be available for r i~  to· 
Grade IV. 

(c) As a large number of Ministries. 
and Departments are involved in the 
preparation of the Select List for pro-
motion to Grade IV and it will have 
to be drawn up in ronsultation with 
the Union Public Service Commission, 
it will not be possible to set down any 
firm target date for preparation ot 
the Select List. All efforts are, how-
ever. being made to bring out the 
Select List as early as possible. 

Issue of Passes ~ Liaison OBlcers 

8309. DR. A. U. AZMI: Will the 
Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether GOvernment are awar&-
that in flagrant defiance of the ins-
tructions issued by his Ministry, the. 
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Liaison Officers of large Industrial 
Houses in connivlUlce with the Re-
ception Officers posted in Shastri 
Bhawan and Udyo& Bhawan continue 
to get passes for entry for their 
principals in advance and without 
the latter signing the Visitor Regis-
ter; 

(b) the n urn ber of cases in March 
last where such passes were issued 
on the entries being made in the 
Registers by the Liaison Officers and 
not by their prillciples signing the 
Register; and 

(c) if so, the steps which Govern-
ment propose to take to stop such 
malpractices and fix the number oi 
times a i i~  Officer can visit such 
Bhawan daily? 

THE MINISTER OF STATE ~ 

THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA). 
(a) and (b) No such instance has 
been brought to the notice of Govern-
ment. However, the reception Officers 
have been instructed to issue passes 
strictly according to the rules pres-
cribed in this regard. 

(c) Does not arise, 

Allocation to Haryana during filth 
Five Year Plan 

8310. SHRI CHIRANJI LAL ... 
SHARMA: Will the Minister of 
PLANNING be pleased to state: 

(a) the amount a.lIocated to Haryana 
under the Centra] sponsored pro-
gramme during the Fifth Five Year 
Plan period; and 

(b) the details of the works under-
taken and completed during the above 
period? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) A statement 
(A Be) is laid on the Table of 
the House. 

(b) Relevant information is not 
readily available in the Planning 

ii i ~ 

Statetnen\ 

Outlay/e\/Jenditurr tiurtnK 1974-78 for Cen t"-a I y Sprmso,ed h ~ and CrT/frol .... cllrmf' oj thr nature of 
Centrall), IfJ(Jnwrrd SchemCf m Haryana. 

A. Cenh ally Sponsored Sch("nw . 

B. Central Sclu'mc in th(" naturC'" (If Ctontrally Spon<;ort"d S( 11("111(" 

C. Total ( \ t B) 

(RI oort''') 

2.l·75 

21· 67 

·H· 42 

Statement B Sfctor-wiJt outl'1;.JI!e\penrHtltre for Centrally SI)f)'I,\?rrd ."'·chrm·\ r~7  -7B 11I Har.Vtl1lCl. 

(R!1. crom) 
, ------------
SI. St"ctOl''1 
No. --------
I Agriculll.1rc 

2 Family Welfart: and Health 

3 gocial Welfare 

4 Developmt"nt of Backward Classt"S 

5 Education 

6 POWM" 

7 Village and Small IndustI ies 

8 Transport 

9 Nutrition 

10 Rural Watt"r Supply 

(Total I to 10) ., 

---------._-_._--. 
7'°3 
l:l· 15 

o· 14-

0·54-

() 30 

0'44-

0'41 

0·08 

0'26 

1· ... 0 

22· ... 5 
~ ----
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~ . 
~  C showing ollll4,,/,xjHNlilun for 1M C.",,111 &:/u1Ml ill IhI ".".,., Iff CAtTally ~  

sc"',,"s for 1974 -'18 ill HfJf7IlIUJ 

S.No. Deptt./Name of the Scheme 

I Agriculture and Allied Services 

2 Housing and U tban Development 

3 Water supply and sanitation 

4 Strengthing of Planning Machinery 

5 Village and Small Industries 

6 Education 

Total (I to 6) 

-Cement and Paper Industries ill North 
Eastern aepOD 

8311. SHRI CIDRANJI LAL 
SHARMA: Will the Minister at IN-
DUSTRY be pleased to state the 
details of plan for paper and cement 
units in North Eastern region during 
the period of Sixth Five Year Plan, 
the total outlay earmarked and num-
ber of units and sites chosen? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
The position with regard to paper 
and cement units in the North Eastern 
Region during the period of the Sixth 
"Five Year Plan is as follows:-

(A) PapeT PTojects: 

Three paper projects are already 
under implementation in the Cen-
tral sector, in the North Eastern 
Region. The projects are located at 
Tuli (Distt. Mokokchung), Nagao. 
land. Jagi Road (Distt. Nowgong), 
Assam and Panchgram (Distt. 
Cachar), Assam, A total outlay of 
Rs. 275.49 Crores has been provided 
10r these projects. 

(B) Cement Projects: 

An outlay of Rs. 9 crores has 
been provided in the Sixth Plan of 
the North Eastern Council for deve-
lopment of cement industry in the 
North Eastern Region. This includes 
a provision for 30 tpd plant at 
Tezi in Arunachal Pradesh which is 
already under implementation. De-

(R •. crores) 

tailed project reports for other pos-
sible locations in the North Eastem 
Region have yet to the prepared and 
approved. In addition, subject to 
further stUdies and investigations, 
provision has been made in the 
Sixth Plan of Manipur for setting 
up of 100 tpd. plant in Manipul' 
state. 

Implementation ,of Reeervation Rules 
in Recruitment and promotion by 

1 1 ~ 

8312. SHRI R. R. BHOLE: Will the 
Minister of HOME AFFAIRS be 
pleased to state: 

(a) the names of Departments 
examined by the Commissioner 'lor 
Scheduled Castes and Scheduled 
Tribes during the last three years to 
find out that reservation rules in 
recruitment and promotion are strict-
ly followed; 

(b) the result of such examination 
and the nature of remedial measures 
suggested by the Commissioner to 
these Departments in this regard; 

(c) whether the staff is quite suffi-
cient to coPe with the situation; and 

(d) if not, what steps Government 
propose to take to augment the 
strength and to make the Office of 
the Commissioner for Scheduled 
Castes and Scheduled Tribes more 
effective? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
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(SHRI YOGENDRA MAKWANA): 
(8) The Commissioner for Scheduled 
Castes and SchedUled Tribes had 
examined 73 Departments/Organisa-
tions during the last three ye .. & 
1978-1980. The names Of the De-
partments/Organisations are mention-
ed in the statement. 

(b) Copies of the reports ot the 
study teams of the Commissioner for 
Scheduled Castes and Scheduled 
Tribes indicating the discrepancies 

noticed and remedial stePs su"ested 
by the COmmissioner, are included ,fa 
his Annual Reports for the yeaI'If 
1977-78 and 1978-79. Reports on orga-
nisations from S. No. 43 of the list 
will be included in the Commissioner'. 
Annual Report for the year 1979-80. 

(c) and (d) The proposal received 
from the Commissioner for Scheduled 
Castes & Scbeduled Tribes for ac:1d1-
tional staff is under examination. 

Statemeat 

List of Organisations Stu,fied by the C'9.lllminio"" for Scheduled Carles (# Scheduled Tribes during 'M 
last 3 rears 1978 to IgBO. 

81. Name of the Deptt.{Orgn. 
No. 

I978 
I Ooal i ~ Ltd., Oalcutta. 

2 Food C'Jrporation of India, New Delhi. 

3 r ~  ~ ~  S'1',,')lild'''1 a1t i ~  L·d., C,'c..t'ta. 

4 Durgapur Steel Plant, 'Yest Bt"ngal. 
5 Htndu.ta'l ~r i  Ltd., Bangalore. 

6 Hi.ndu'Jtan AI!rohautics Ltd. Kanpur. 

7 ~r  & ~ Ta'arl:ur;;-C"lrporation of India, 1 ~  ~ hi  

8 C'\lcutta Port Truo;t, Calcutta. 

9 National In'ltruments Ltd., Calcutta. 

10 Hindu.tan Machine Tools L·d. Bangalore. 

II State Trading Corporation of India Ltd .• Xew ~ hi  

12 ~  Fertilizer C):pJ:-atioIl of Indi.a Ltd .. Surjapur. 

13 R'!gistrar G:meral of India, ~  Delhi. 

14 South E,\t1,tern R'l.i.1w:lY. Calcutta. 

15 All India Radio, J\.fadras. 

16 Integral ~ h Factory, l\{adras. 

17 Overseas C)mm'l ... ication Serv'ice, New Delhi . 

• 8 New D.!lhi Mu ... ;cipal C)mmittee, New Delhi. 

19 Oversea<; Clm"Il'l1.;cation ~r i , l\{adras. 

20 C'.)llC"ctor of C'ntral Ex.cise & C'.lltoms, BangalorC". 

21 Indian Imtitute of Tech!lology, Kanpur. 

22 Indian Imtitutec; of Tech'1'Jlogy, Madras. 

23 National ~ r Imtitute, Kanpur. 

24 Edu.cation Department, 'Vest ~ 1  

25 Bh::Lrt Electronics Ltd., Banga.lore. 

26 Directo:af.:e 0" Pu'llic Iu;tru.::tio:n, l\iy.mre. G-:>v r ~  of Karnataka. 

I979 
27 C'!ntral Water C':>rn"Illssion. Nf"w Delhi. 

28 H'ndu,tan Paper C'Jrporation, Calcutta. 

29 National r ~  Ltd, C ~  ~  Study). 
--_.---------------
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-----------
SO ~ r  Inland Water Transport Corporation, Calctttta. ,t Directorate of Ed'.l,Cation, Si.mla (H.P.) 
32 Hi.machal Road Transport Corporation, Simla. 

33 H:machal Pradf:sh Tourism Devdopment Corporation, Simla. 

31- Directorate of Pul)lic In,tructions, Punjab Government, Chandigarh. 

35 Directorate of PulJIic I"l1tru-::tio:n, H l.:y.1:l.l Govcrrrn:nt, Chmdigat"h. 
g6 Directorate of Public I1l1tructions, Union Territory o! Chand;garR. 

37 Labour Bureau, Chand i gaT"h. 

38 Hindu,tan ',l\1achint' Tools, Pinjorc, Ha.ryana. 

39 Bharat Electronics I.imitcd. Ghaziabad. 

40 Central El<-ctroniclj Ltd., Ghaziabad. 

41 Delhi Statt' Indu .. trial Dt"VelopmPJlt Corporation, ~  De1hi. 

42 National Textile Corporation, New Delhi. 

1980 

43 National Counci.l 01 E(\ucational ~ r h & Training, ~  

44 Dirt'ctor, Gf'Tlt"ral of Po<;ts & Tch:graph'l, Nl'W DC"llli. 

45 Projt:cts E1U;inc-ering Division, Hharat Hl'avy r ~ Ltd., ~  Delhi. 

46 C'lrporatt' Oflicf"', B.H.E.L., New Ddhi. 

47 Ranipur Units. B.H.E I ... Hllrdwar. 

48 Ramachandrapuram Unit, B.H.E.I •. , Hyderabad. 
49 Mod"rn BakcriC's, ~  Delhi. 

50 l\locit'rn Bakl"'ril"'s. Ranchi. 

51 ~i  In"'pcctoralC of Sdlf)ols. 'Mt·(·. ut (U.P.) 

52 Indian Drugs & Pharmac"uticals Vd., C"'ntral ri ~, r  

53 I.D.P.L., l\1arke-ting Division. Gurgaon. 

54 I.D.P.L.. Plant at Gurgaon. 

55 I.D.P.L., Antibiotic, Unit, Virbhadl'a. Rishik('sh. 

56 I.D.P.L., Synlht:tie Drugs Unit, 11) drrabad. 

57 Statt' Bank of India. Nrw Dt'lhi. 

58 National Building!. ~ i i , New Delhi. 

59 Electronics Corporation of India Ltd., Hyderabad. 

60 Dir<"ctorate of Adult Education, Andhra r ~h  Hyderabad. 

61 Dirt"ctoratl' 01 Technical Education. Andhara Pradesh, Hy&-rabad. 

62 Dir("('toratC' of School Education, Andhra Pradesh, Hyderabad. 

63 Directorate of HIgher Education, Andhra Pradesh, Hyderabad. 

64 Office of the Labour Commissionf'r, Andhra Pradesh, Hyderabad. 

65 Socia} Welfart" Departmf'nt. Andhra Pradesh, Hyderabad. 

66 Governmf'nt of India Mint, H} derabad. 

67 Heavy Enginef'ring Corporation, Ranchi. 

68 Central Coal Fields. Ltd .• Ranchi. 

6g frntral Mines Planning and Design Institute, llanehi. 

70 Trade Fair Authority of India, New Delhi. 

71 Delhi State Co-operative Bank Ltd., New Delhi. 

'72 Handicrafts and Handlooms Export r r i ~ New Delhi. 

73 Delhi Development Authority, ~ Delhi. 
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.'Repnseatatio. r~i  by Comuais-
siODer for se 1ST 

1 ~ SHRI R. R. BHOLE: Will the 
.Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of representations 
received by the Commissioner for 
~ h  Castes and Scheduled 
Tribes during the last three years; 

(b) the number af cases disposed of 
within two months, four months, six 
months and mare than six months; 

(c) the number of cases in which 
justice was restored to the affected 
-employees; and 

(d) what action the Commissioner 
take when his contention in a parti-
.cular case is not accepted by the con-
cerned Department? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
.(SHRI YOGENDRA MAKWAN.A): 
(a) to (d) Information is being col-
lected and will be placed on the 
Table of the House. 

Cash Subsidies ~ r setting Up of 
Industries in Backward Areas 

8314. SHRI CHINTAMANI JENA: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government propose to 
continue to certain extent Of per-
centage of cash subsidies to the new 
industries to be set uP in economical-
1 y backward districts; 

(b) if so, what is the present sys-
tem Government have adopted in this 
regard; and 

(c) whether any changes in their 
pattern is being contemp1ated and if 
so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) The Central Investment Subsidy 
'Scheme and Transport Subsidy 
"Scheme are currently valid up to 
31-3-1982. 

(b) Enterpreneurs setting up -indus-
tries in notified backward districtll 
areas are eligible to Central Invest-
ment Subsidy at the rate of 15 per 
cent of the total fixed capital,.invest-
ment subject to a maximum of Rs. 15 
lakhs. However, in respect 01. indus-
trial units set uP on or after 1-3-1981 . 
in the notified backward districts/ 
areas in the North Eastern Region 
comprising the states of Assam. 
Meghalaya, Nagaland, Manipur, Tri. 
pura and the Union Territories of 
Arunachal Pradesh and Mizoram, 
subsidy will be available at 20 per 
cent subject to a maximum of Rs. 20 
lakhs. 

Under the Transport Subsidy 
Scheme industrial units located in the 
selected areas will be eligible for 
transport subsidy equivalent to 50 
per cent of the transport costs of both 
raw materials as well as finished goods 
between the selected rail heads /ports 
and the location of the unit and vice 
versa. 

(c) In order to review the working 
of various incentives and to set out 
suitable strategy for the development 
of baCkward areas, the Planning 
Commission had set up a high level 
National Committee on the Develop-
ment of Ba.cl{ward Areas (NCDBA) 
under the Chairmanship of Shri B. 
Sivaraman, former Member, Planning 
Commission. The NCDBA submitted 
its report on 'Industrial Dispersal' in 
October, 1980, containing inter alia a 
review of the present Central Schemes 
of incentives and reommendations 
bearing on the criteria to be adopted 
for identifying industrially backward 
areas. The recommendations of the 
Committee are being examined ill 
Planning Commission in consultation 
with the State Governments and con-
cerned Ministries. 

Institutes En,aged in Research Work 
OIl 'lrlbaJs 

8315. SHRI GIRIDHAR GOMANGO: 
Will the Minister of HOME AFFAIU. 
be pleased to state: 
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(a) the names of the institutes in 
'the State fully and partly eng8aed 
4.or research work on tribals; 

(b) the institutes set up by the 
States and Centre 'for the research 
cum-training for tribal development 
and the expenditure shared by the 
States and Centre for these institutes; 

(c) the topics, subjects and themes 
selected and completed so far, Insti-
"tutes-wise, with the title of the re-
search papers therefor since the set-
ting up and functioning of these insti-
tutes; and 

(d) whether all these research 
papers on tribals are collected and 
kept in the Ministry 'for ready refer-
ence? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(8) A list of Tribal Research Insti· 
tutes State-wise, is given in the state· 
ment. The Departments of Anthro-
pology and Sociology of the Univer· 
Bities located in each State also under-
take some studies on tribals. 

(b) The Tribal Research Institutes 
listed in the Annexure haVe been set 

up by Government. The Plan assis-
tance under Centrally sponsored Pro-
grammes for the first eleven Tribal 
Research Institutes in the Annexure-
is on a matching basis. During 
1980-81 the Ministry allocated Rs. 45-
lakhs as Central share. 

(c) The ~ themes and topicS of 
research of these Institutes have been 
ethnographic notes on tribes, evalua-
tion of programmes, socia-economic 
surveys, identification at primitive-
tribes, delineation of tribal sub-plan 
areas, assistance in the preparation 
of tribal sub-plan and Integrated 
Tribal Development Projects, conduct 
of universal bench-mark survey, etc. 
The assignments taken up are comp-
leted in a phased manner. The titles, 
of research papers, SInce the setting 
up and functioning of these Institutes 
since 1953, rUn into thousands, ~ 

of these are mentioned in the Repcort 
at the Study Team on Tribal Research 
Insti1 utE'S of the Planning Commis-
sion and annual reports of the Com-
missio'ner for Scheduled Castes and 
Scheduled Tribes. 

(d) A few important research 
papers on tribals are available in the 
Ministry. 

StatelDellt 

Andhra Pradesh . 

3 Bihar 

4 Gujarat 

5 Kerala 

6 Madhya Pradesh 

. , 

~  of Research and rraitzing Institutes 

Tribal, Cultural Rr'''If'arch and r i ~  In stitute 
GoV'ernmmt of Andhra Pradf"sh, Ravindranagaa 
(lolony, H. No. 6-2-628[9, P.O. Khairtab ~ 

Hydcrabad-4· 

· Tribal Research In"ltitutC', GoV'ernm{'nt of A"Isam, 
New Sarania, Gauhati-78 1003. 

• Tribal 'V('lfare: Rf'sC'3reh Imtitutc, Government of 
Bihar, Morabad Road, Ranchi. 

Tribal Re-search & Training Ccntrt", Gujarat 
Vidyapith, Ahmedabad. 

· Kerala Institute for Resf'arch Training and Develop-
ment Studies of Scheduled Ca"lt("S and Schedult ct 
Tribes, Government of Kerala, hi ~  

· ~  Tribal Rf'Sf"arch & Development In"ltih.\te. Go-
vernment of Madhya r ~h, 35, Sh\m1a Hills,. 
Bhopal . 
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, h r h ~ · Tribal R.esearch Imtitute, Government ofMaharashtr .. ".. 
!l8-Queens Road, Pune. 

8 Orissa · Tnbal & Harijan Research-Cum-Training Institu.te, 
Government of Orissa, Bhubaneshwar. 

.9· Rajasthan . · M.J ... V. Tribal Research and Training Institurtt", 
Government of Rajasthan, Udaipur. 

10 West Benag I . Cultural Research Inor;titute, Nt"w S"crr-tariat Build;ng. 
1st Floor, Block-B, I, Kiron Sankar Roy Road, 
Calcutta-7ooool. 

1 I Uttar r ~ h . Directorate of H"lr jan and Social 'Vel far(" , Gov("rn-
ment of Uttar r ~h, Lucknow. 

12 Nagalancl . Naga Institute of Culturt", Education lItIl, Kohima. 

13 l\Irghalaya . Tllbal Res("arch Imhtutr, J\fe-gha-laya, Shillong. 

14 Arunachal Pra<i("f.h .  .  . Diractorate of ~ , h, ATunadulPI"a(ksh, Sllillon g' 

P';';::l ~  In-~  Nadll (a) how many applications for 
registration of cottage, mini and 
small scale industries have been sub-
mitted in the Madhubani and Dar-
bhanga districts at Bihar up to 31st 
March, 1981; how many of them 
haVe been registered or are pending 
disposal; 

8316. SHRI THAZHAI M. KARUNA-
NITHI: Will the Minister of HOME 
AFFAIRS be pleased to refer to the 
reply given to Unstarred Question 
No. 2211 on the 3rd December, 1980 
regarding communal incidents in 
Tamil Nadu and state: 

(a) whether the requisite informa-
tion has since been collected from 
Government of Tamil Nadu and if so, 
the details thereof; and 

(b) the loss due to such incident 
during the period from November, 
1980 to ~ r h, 1981? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) The reqUisite information is still 
awaited from the State Government 
of Tamil Nadu. 

(b) This information is also await-
ed from the State Government of 
Tamil Nadu and will be laid on the 
Table of the House. 

Jlegistration of Small Scale Industries 
ID DadhubaDi aDd Darbhanra, BIhar 

S317. SBRI BHOGENDRA JHA: 
Will the Minister of INDUSTRY be 
pleased to state: 

(b) what is being done to help the 
new entrepreneurs to get training. 
machinery, land and building and 
running expenses etc. to start produc-
tion within a minimum specified 
period; and 

(c) what is the block-wise list of 
cottage, mini and small scale indus-
tries in the above two districts in-
cluding their production and market-
ing? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHAN ANA): 
(a) The registration of small scale 
industries is voluntary and there is 
~ separate registration for cottage 
and mini industries under SInO pro-
gramme. According to the available 
info.rmation as on 31-12-80 there 
were 192 units in the Madhubani dis-
trict and 396 units in Darbhanga dis-
trict, registered permanently i ~ 

the Directorate of Industries. The in-
formaion with respect to application 
for registration which have been sub-
mitted upto 31-3-1981 and also OD ( 
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-how many of these have been regis· 
tered or are pending disposal is not 
,available. Efforts are beiag made to 
"'Collect this information, as may be 
available, from District Industries 
Centres, Madhubhani and narbhanga 
districts of Bihar. The information 
as may be made available will be fur-
nished as soon as received. 

(b) The entrepreneurs are provided 
facilities/consultancy services by the 
office 0,£ the DC (SSI) through Small 
Industries Service Institutes in res-
pect of training, machinery etc. Deve-
loped plots and sheds are provided 
to the entrepreneurs by the State 
Government. The working capital 
requirements are met through the 
commercial banks at concessional 
rates. In this connection, the Re· 
serve Bank of India has also issued 
guidelines to all commercial banks. 

(c) Efforts are being made to col-
lect the block-wise list of cattage, 
mini and small scale industrial units 
alongwith their production and mar-
keting ~ the District Industries 
Centres of Madhubani and Darbhanga 
districts. The information as may be 
made available will be furnished as 
soon as received. 

1 ~ 1i.1 q ~ ~ r ~ ~ 

f'it{ R .... ri i ~  if 1 i~  rn;rT f;;Q\:;r 

8318. ~ , ~  ttmit : 
i r~~ r liffi' ~ i ~ iff ~,  

~i  fer. : 

~  CfiT ~~ r  ~ <=lirU,' i~  

ctT ,~  ~~  it ct;;'o,'f1l11 ifil 
. ~ i ~ ~~ W5T ~~ ~  it ififf 

, ~ i~,  fi!f;-.... r ~ ; ~ 

~  ri;( ~ , a) , ii~r 1~~

;'1';: ~  ~  ~ ? 

If; illT 'Il't ""'" "eft (.n '1m" 
~~ fiNlft) : (at:) ~1 ~  '301' 

ii ~  11r;;rijT it ~ ~  ti , 

~ ~i~  ~ i  ~  ~~~i ~ r ~ 

i~~ ~ ~  t ~  235 ~  '6. 

CfiT ~ ~ t:f"OPfT ~ 1 ~~~ r, r 

~ ~ 2 0 i ~~~ ~  2flT ~ r 

~ i r~i  ~ I ~ r i ~1~  If't'\Ji";;'T 

if ~~  m-..: ~~ .. ' ~r~  iti 
~ hi ~ , ~ ,  f;.,·.,r{' t ~  

\3'«t i ~ r~ r i ~  t ~ 68 

i~~ lJ. if?r "{frn ~ i iifif tit 
~ I it"f:!i ~ ~  it ~ ~i  

~~ r itTciC"9 ~1 AiQ; r~ ~ 

~i~  ·,1'i'tT ttT ~  .. ,·T ll", ~  

~~ 1 r~  f;"lntl iflT i~ ~ 1  

ctT ~ r, ~  ~ ~ t ~  ~~ 

, 1 ~ i ~ ~ i ~i ~  1 ~~  ~ ~ 

r~ ~ I itfaliiw 'i:'T\ilt' ~  1 1 ~  

f.,·lPir ill"" ~~i~ i 1i  i: ~ ~ t , 
~  ~ .j\ilt. ~ ~ ~ ,, ~~ ... · f ... ".iIfT 

CfiT ~  ~  ~~  it \iT ~ , 

~ q:qqq-1r.' ~  ij ~ ~ 

, ~~  iili ~ i  1 ~ r~  ~ i  

Cf,T ~ r ~~~  ~ , 

~  ~~ r1r  i~~ r ifi qor<.Grt'Ti--
~~ qf(t:.tWl 

~r  1i,) 

;1\it( ~~~ 

~~ ~  

---
I. ~ ~ 17500 

2. ~ ~ i  1250 

3. r~  

4. ~ i ~r i  9000 

5. ~ r rr 5280 

6. ~~ 950 
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1 

7. ~ ~~ 

8. ~ ~ 

9. ~ ~ 

1 O. 'ISlI' n-w 
11. ~ ~ 

12. 1 1~ 

13. ~~ 

14. ~ rr ~ 

15. ~ r 

16. ~r r 

1 7. ~i~ r , 

1 8. ~ ~ i  

19. 

20. 1 ~r 

2 1. ~ ,  ~ 

22. q-j'v:qq ~ 

611 ~  •• 
1. QAA' *l' ~~~ 

2 

1640 

6800 

2000 

2750 

18000 

300 

800 

550 

1000 

4000 

3000 

480 

7550 

370 

12000 

14000 

111140 

~~~ 200 

2. '1'6011 ih' srbr 300 

3. ~ ~  300 

4. ~~  r 1r ~~~ 
5. ~ 40 

6. mifF, ~ ~ i{'Tcr 250 

7 ~ 

8. ~ 300 

9. '''Fete (\ 25 --
-...... -

'Machal' Sclaedtdecl, Cute III •• 
KarDa.taka 

8319. SHRI K. B. CHOUDHARI: 
Will the Minister crt HOME AFFAIRS 
be pleased to state: 

(a) whether in the list of Scheduled 
Castes under Article 341 in part VII 
of Serial No. 53, 'Machal' is a caste 
specified as Scheduled Caste in Kar-
nataka State; 

(b) if so, the ancestral and present 
occupation of the people belonging to 
Macha! Caste; 

(c) their location and approximate 
population and synonym other local 
names by which Macha! Caste is 
known in different regions; 

(d) the derivative names and other 
names in spoilt form in local dialect 
if any; and 

(e) the books, literature, debates, 
if any, on the said caste? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) No, Sir. 'Machai' community 
has never been specified as a Sche-
duled Caste in relation to Kamataka 
State. 

(b) to (e) Does not arise. 

Bariki Caste 

8320. SHRr K. B. CHOUDHARI: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Bariki Caste is speci-
fied in the Constitution (Scheduled 
Caste) Order 1950, if so, the names or 
the States in which the Bariki Caste 
is specified in the list of Scheduled 
Castes; 

(b) whether Bellary District was 
transferred from Ma4.ras state to 
Mysore State on the formation of the 
Andhra state in 1953; 

(c) if so, whether the Barild Caste 
which was in Seheduled Caste in 
Madras State continued to enJor the 



beneAt, f# tbe ~  ~ in 
Bellary District, ~ its transfer to 
J4ysore State; 

(4-) if not, whether Bariki Caste 
was Scheduled Caste in Bellary Dis-
trict between 1953 to 1956; and 

(e) the reasons ~ circumstances 
under which the Bariki Caste was 
omitted from the list of the Scheduled 
Castes, in the Constitution (Schedul-
ed Castes) Modification Order, 1956 
in ~  State? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) AccQrding to the Constitution 
(Schecl.uled Caste) Order, 1950, as 
amended upto date -the Bariki com-
munity has been specIfied as Schedul-
ed Castes 'far the State of Andhl's 
Ploadesh and Orissa. 

(b) Yes, Sir. 

(c) and (d) Yes, Sir. Bariki com-
munity continued to be Scheduled 
Caste in Bellary District till the list 
was amended by the Scheduled 
Castes and Scheduled Tribes Lists 
(Modification) Order, 1956. 

(e) The Bariki Community was 
omitted from the list of Scheduled 
Castes and Scheduled Tribe5 lists 
(Modification) Order, 1956 because 
the erstwhile MYsore Govt. did nut 
recommend its \nclusion in the said 
list. 

Machala Caste 

8321. SHRI K. B. CHOUDHARI: 
WilJ. the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Machala Caste is 
shown in the list of Scheduled Castes 
in the Constitution (Scheduled Caste) 
r r~ 1950 and the subsequent modi-
fication order; 

(b) if so, the names of the Statea 
in which they are treated as such; 

(c) wlaether the people of Machala 
Cast& ~ h r~ aDd 
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(d) if not, what is their ancestral 
and present occupation and their ap-
prt»l:imate population? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANAl: 
(a) and (b) Machala community has 
been specified as Scheduled Caste for 
the State of Karnataka aecordinl to 
the Scheduled Castes and Scheduled 
Tribes Lists (Modification) Order, 
1956 as amended upto date. The 
complete list of Scheduled Castes and 
Scheduled Tribes is given in the 
Manual of Election Law (9th EIE:c-
tion). 

(e) Machala had been traditionally 
a community of fishermen. 

( d) Does not arise. 

Seminar on AnciUary Ind,.kies 
Development 

8322. DR. KRUPASINDHU BHOI: 
W1l1 the Minister of INDUSTRY be 
pleased to state: 

(a) the principal suggestions made 
by the tWO-day seminar held in 
Ranchi in the last week of March, 
1981 on ancillary industries develop-
ment in the small scale and ancillary 
industries; and 

(b) the action proposed to be takea 
thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) The principal. suggestions mad.e 
in the Resolutions approved in the 
State Level Seminar-cum-Exbibitiml 
on Ancillary DwelGpment in Bihar 
held at Ranchi in the last week of 
March, 1981 are: 

(i) Task Force for i i i ~  of 
ancillary items: 

Constitution of a task ioree by 
the Government of Bihar to identi .. 
fy poter1tial items and to monitor 
tIle settipa 1q) of U&lita tor such 
ancillarv items. 



(·il) ERCOUTfIIJBIJIo8ftt 
Adc4'heement: 

to Technical 

Technical advancement of SJllall 
scale units by proPOsing to Bureau 
of Public Enterprises to include in 
1heir guidelines that all large P'Ub-
Jie undertakinp should encourage 
S8I units coming UP with the 
manufactw'e of sophisticated items 
,.by off-loading a portion of their 
requirement to such items. 

(jj) Moratorzum on Loans: 

Moratorium on term loans as well 
as interest should be for a minimum 
period 01 five years gestation period 
00' small scale industries in general 
l-eing about five years; the expendi-
1ure on account of various deposits 
on scarCe raw materials, tenders, 
tooling, jig, fixtures, etc. should 
be taken intO' account for evaluating 
total financial investment requh'E-
ments bv a small scale umt. 

(h-) DcclCl.mtlOll of Ancillal'U: 

Guidelines be issued to the public 
sector undertakings to the eJtect 
1hat in cases wherever the state 

~r  and entrepreneurs 
agreed, the parent industries coul<l 
declare them as ancillary for a 
Jesser percentage of wOTkload as 
against the offidal definition of the 
ancillary wherein the parent induh-
tries haVe to guarantee a minimum 
OJ 50 per cent work-load of the 
units capacity. 

(b) These suggestions have been 
recently received and are being look-
ed into. 

Applieations pending with D.G.T.D. 

8323. DR. KRUPASINDHU BHOI: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the number of applications pen-
ding with the D.G.T.D. for the import 
01 essential equipment required by 
the coal companies whose mining 
development programme is linked 
with the super thermal statiOD8; 

(b) whether such equipment is 
being produced i~ the C01tIltry; 
and 

(c) if not, the reasons fol' the delaY 
in allowing the imports of the machi-
nery? 

mE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (8) 
No applications are pending with 
D.G.T.D. 

(b) The items of capita] goods are 
e leared for import only after these 
have been cleared from indigenous 
(non-availability) angle by D.G.T.D. 

(c) Two applications received from 
MIs. Coal India Ltd., are awaiting 
consideration and will shortly be con .. 
sidered. Another application from 
Coal India is pending with the Office 
of the Chief Control1er of Imports & 
Exports for issue of an Import 
Licence, fOr want of certaIn informa-
from M IS. Singareni Collieries Co. 
the applicant. Another application 
from MIs. Singaroni Collieries Co. 
Ltd., is pending with the Office of the 
C.C.!' & E., as the application was not 
""upported with the requisite essential 
documents. 

PenSiOn aDd Gr'ltuitv of penODDel of 
former Sukei state \ 

8324. SHRI DIGVIJAY SINH; Will 
the Minister of DEFENCE be pleased 
to refer to reply given to Unstarred 
Question No. 4940 dated 25th March, 
]981 regarding pension and gratuity 
of personnel of former Suket State 
and state: 

(a) whether the ~ r i  records ot 
these ex-soldiers haVe been examined, 
and if so, how many of them have 
completed 15 years service; 

(b) the grounds which prompt the 
Ministry to take a view that no gra-
tuity Or pension should be paid to 
them as their claims should not be 
considered as special cases; 

(c) whether in view of the distin-
guished service and decorations 
earned by these personnel. their 
claims can be considered as S))eC'ial 
cases; and 
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(df whether he is aware that many 
of these ex-soldiers 'belong to the 
Scheduled Castes and other backward 
classes and if so, whether this fact 
has been taken into consideration? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SmVRAJ V. PATIL) : ('a) 
Service records ot ex-personnel of 
erstwhile Suket state Forces (ISF 
Units) whose cases were represented, 
were checked and only 4 of them 
were found having 15 years and more 
service. 

(b) As per the Suket state Forces 
Rules only gratuity on completion of 
15 years ore more confirmed and fit 
service, was pernlissible. The then 
State authority granted the above 4 
persons only gratuity as admissiblp 
under the rules and did not consider 
their cases as special for grant of 
pension. 

(c) Distinguished service and deco-
ration earned by the peronnel ara not 
conSidered as special cases for grant 
of pension. 

(d) Governmpnt have nO precise 
information in this regard. However, 
the rules on penSion/gratuity are uni-
formally applicable to all irrespective 
of the class/caste considerations. 

Arms and AmmUnitions Snatched by 
Unidentified Youths from JawaDs of 

Manipur Rifles 
8325. SHRI B. V. DESAI: Will the 

Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether 3 rifles alongwith 150 
rounds of ammunitions were snatched 
by 5 unidentified. youths from J awans 
of the Manipur Rifles; 

(b) if so, whether anny combed 
the southern part of Imphal following 
the incident; and 

(c) if so, the outcome thereof and 
the action taken in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
<a) to (e) According ... to information 

.. 
received from Government of MuJ.-
pur, armed miscreants managed to 
snatch away 3 riftes and some rounds 
of ammunition from 3 JawaD.$ of 
Manipur Rifles at gun point on March 
11, 1981. Security forces combed the 
area, but the miscreants could not be 
traced. A case was registered, and 
investigation is in progress. 

Allotment of Chassis to Scheduled 
Castes PeOple 

8326. SHRl ARJUN SETHI: Will 
the Mmister of INDUSTRY be plea-
sed to state: 

(a) whether Government have con-
sidered the question of giving priority 
in the allotment of chassis of buses, 
trucks, matador vans to Scheduled 
Castes and Scheduled Tribes people 
fOr the purpOSe of self employment; 
and 

(b) if so, the details regarding the 
scheme of Govr'.!nment in this regard 'f 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
and (b) There is no control on the 
sale and distribution of commercial 
vehicles. However, Government haVe 
advised the manufacturers to accord 
priority; among others, to members of 
Scheduled Castes and Scheduled Tri-
bes. 

Overstaying of Pak and Bangladesh 
National. 

8327. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) the number of Pakistanis and 
BanglUaesh nationals who visited 
India in 1980 with valid travel docu-
ments, but continue to over-stay in 
different States or at unknown places 
in the country; and 

(b) what steps are being taken to. 
comb out and deport such foreign 
nationals? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOMEAFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) Arrival and departure of Palds-
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tanis and Bangladesh nationals is a 
continuous process. Therefore the 
number of Pakistanis and Bangladesh 
Nationals living in India vary from 
day to day. 

(b) Action is taken to send them 
out of India whenever unauthorised 
stay of Pakistanis and Bangladesh 
Nationals is detected. 

)llegtll Entry of Bangladesh Nationals 
in West Bengal 

8328. SHRI HANNAN MOLLAR: 
Will the Minister of HOME' AFF AmS 
be pleased to state: 

(a) whether it is a fact that many 
Bangladesh citizens came to West 
Bengal with fake visas; 

(b) whether the Government of 
West Bengal approached the Central 
Government several times to take 
action against this; and 

(c) the action taken by the Cent-
ral Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOMEAFFAlRS 
(SHRI YOGENDRA MAKWANA): 
(a) and (b). Yes, Sir. 

A few cases of forged visa were 
reported by the State Government 
where they were asked to deport 
them.. In some cases we permitted 
the state Government to allow them 
to go back to Bangladesh by making 
necessary leave India . ~~ r ~  
on their passport and lnltIate action 
to black list them. 

(c) Necessary instructions have 
beeen issued to the State Government 
to indicate on the passport of the 
Bangladesh National tha.t he had en-
tered with a forged visa and such 
persons should be taken in lots to 
-convenient border posts and handed 
over to the Bangladesh authorities 
with their passports. State Govern-
ment have also ~  advised to initiate 
action to black list such Bangladesh 
Nationals and also alert the border 
checkposts to be more vigilant. 

Allocation ,or Developement 01 ~  

BarU • .and BackWanI Beseatdt JDS-
titutes in Karaataka 

8329. SHRI n: M. PU'rI'E GOWDA: 
'SHRI H. N. NANJE GOWDA: 

Will the Minister of HOME AF-
FAIRS be ple.ased to state: 

(a) the amount given by Central 
Government to Karnataka State for 
the development of Tribal, Harijan 
and other backward research insti-
tutes in the State; . 

(b) whether there is any proposal 
to allocate more funds for tbe deve-
lopment of the r ~ r h institutes; 
and 

(c) if so, how much and the details 
in this regard? 

THE MINISTER OF STATE IN. 
THE MINISTRY OF HOMEAFFAIRS 
(SHRl YOGENDRA MAKWANA): 
(a) to (c). No Central assistance has 
beeR given by the Home Ministry to 
Karnataka for the development of 
Tribal, Harijan and other backward 
research institutes. The State Govern-
ment ha.g not sent anv proposal for 
allocation of funds for the purpose. 
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Grants to Tribal and IIarijan 
Research Institutions 

8331. SHRI CIDNGWANG KON-
NAK: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the amount of grants being gi-
ven by the Central Government for 
various Tribal and Harijan Research 
Institutions in the country; 

(b) whether any evaluation had 
been made of the research done in 
these institutions; and 

(C) it so, the detalla ther.eof? 

THE MINISTER OF STATE Ill· 
THE MINISTRY OF HOMP; AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) The Central assistance of the 

Home Ministry for varioUs Tribal Re-
search Institutes in the country 
during 1980-81 has been of the order 
of Rs. 45 lakhs. The provision for 
1981-82 is Rs. 50 lakhs. 

(b) and (e). A study Team consti-
tuted by the Planning Commission in 
1969 made an appraisal of the work 
done by the Institutes. The MinistrY 
of Home Affairs hold annual confe-
rence of Directors of Tribal Research 
Institutes to review the work done by 
them. 

PlU.1chase of Raw Aim by U. P. 
Government 

8332. SHRI MOHAMMAD ASRAR 
AHMAD: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the total quantity of raw Film 
purchased by U. P. Government, U. P. 
Chalchitra Nigam from the Hindustan 
Photo Film during the last five 
calendar years; at"d 

(b) the purpose for which pur-
chases were made? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(Shri CHARANJIT CHANANA) : 
(a) The sale of raw films by Hindustan 
Photo Films Manufacturing Co. Ltd 
(HPF) directly to the r~ 

started from October, 1977 as prior tt' 
that HPF were selling their products 
to the distributors. The total quan· 
tity of raw :films purchased by the 
Education Expansion Officer, Allaha-
bad and U.P. Chalehitra Nigam, 
Lucknow from HPF during the period 
from 1-10-1977 to 31-12-1980 is indi-
cated in the statement annexed. 
(b) According to the information 

given 'by HPF, Education Expansion 
Officer, Allahabad and U.P. Chalchitra 
Nigam, Lucknow, purchase the films 
for usc in their programme. 
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8333. SHRI "B, V. DESAI: Will the 
l\Iinister of DBFBNCE be pleased to 
.tate: 

(a) whether Britiah Aerospace Ja-
guar agreement with India is gOing 
abead on schedule, according to the 
British Aerospace industry; 

(b) if so, whether British Aerospace 
has organised a seminar and an exhi-
bition in March in Delhi and in the 
c {. week of March in Bangalore; 

(c) whether 100 representatives of 
28 renowned British companies have 
briefed Indian Government officials 
and representatives of the Indian Air-
lines and Industry on the recent tech-
nological advance. in Britains Aeros-
pace agency; 

(d) to what '..extent, Jaguars at 
HAL are on schedule; and 

(e) when the engines with Indian 
parts will be available for purhase 
by the Aeropace from HAL? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) 
We do not have information on the 
opinion of the British Aerospace on 
the implementation of the Jaguar 
Programme. 

(b) The Society of British Aero-
nautical Companies had organised a 
Seminar and an exhibition in March in 
De1hi and Bangalore. But this had 
nothing to do with the Jaguar Pro-
gramme. 

(c) The SBAC had extended invi-
tations to a number of persons, inclllo-
ing Government officials. interested in 
aeronautical development to attend 
me Seminar and to see the exhibits. 
Government have no Intormanon on 
the number of representatives of Bri-
tish companies who participated in 
the briefing during the Seminar. 

(d) The production programme of 
Jaguar at HAE is behind the schedule 
originally envis,ged. It will not be 
in public interest to disclose further 
details. 

(e) British Aerospace has not so 
far made any request for purchase of 
engines from HAL. 

Talks with Gujarat Medicos 

8334. SHRr B. V. DESAI: 
PROF. MADHU DANDA-

VATE: 
SHRI M. V. CHANDRASHE-

KARA MURTHY: 
SHRI N. K. SHEJWALKAR: 

Will the minister of HOME AF-
F AIRS be pleased to state: 

(a) whether on the 24th Marcht 

1981 two rounds of talks were held 
by the agitating medicos from Guja-
rat with the Prime Minister; 

(b) if so, whether any amicable solu-
tion of the problem was reached: and 

(c) if so, the details thereof" 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) to (c). Yes, Sir. 

Following the ~ , the Medi-
cal students and the Junior Doctors 
Withdrew their agltatlon from the 
13th April, 1981. The details of the 
settlement are given in the attached 
statement. 

statement 

Detftils of settlemen't arrived at with 
the Leaders of the Ag1.tation in Guja. 

rat over Resert'ation issue 

1. The Medical colleges and hostels 
will be re-opened with immediate ef-
fect. 

2. Orders of termmation of servicf'S 
of Resident Doctors due to unautho-
rised ~  will be cancelled. 

3. The period of strike will ~ re-
gularised as follows: 

(a) Fresh admissions I appointments 
will be made effective from the com-
mencement of the current term and 
the Deans win be authorised to make 
necessary local iAiustments sO that 
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loss of term. does not occur to Medi-
cal students, Internees and Resident 
Jr. Doctors. 

(b) Calculations of stipend to be 
paid during the strike period will be 
made as follows: 

(i) Accumulated unutilised week-
ly ofts; 

(ii) admissihle unutilised casual 
leave; and 

(iii) Compensatory leave equal 
to unutilised public holidays. Inter-
nees and Jr. Doctors will also be 
allowed to count shortage between 
the strike period and the period of 
stipend calculated as above by 
C'Ounting unutilised weekly oirs as 
well as admissible unutilised casual 
leave and compensatory leave for 
unutilised public holidays during 
the next one year. 

4. Residency system will be made 
applicable to the Medical Colleges of 
Ahmedabad and Baroda effective from 
the current term. The question of 
appointment of Sr. Resident I Sr. Re-
gistrars will be decided by Govt. in 
conSUltation with Teachers and stu-
dents. 

5. Government has considered the 
request for increase in stipend and 
formal orders are being issued. 

6. The number of seats of House-
men will be increased to the extent 
such seats are utilised by candidates 
belonging to SCIST and B.C. other-
wise than on merits, so that students 
on open merit get seats of Housemen 
equal to the existing strength. 

7. The Deans will be authorised to 
make necessary adjustments of teach-
ing schedules so that there is no loss 
of tenn to i~  students internees 
and Jr. Doctors and the ~ i i  
are arranged with this objectiVe in 
view. 

8. Regarding M.Sc. (Medical) 
courses the guidelines prescribed by 
the Medical Council of India win be 
followed. 

9. h~ Government appreciates the-
requirements of extension of Hostel 
facilities for Under Graduate Students 
(including Internees to the extent 
they are posted at teaching Hospitals) 
and Jr. Doctors. A phased program-
me will be undertaken to meet such 
requirements. The need of married 
Jr. Doctors will also be kept in view. 

10. Governme.nt will take steps to 
fill all the vacant teaching posts. 

11. Steps will be taken to improve 
Library and Gymkhana facilities. 

12 The agitating Medical students 
anrl Jr. Doctors will not be Victimised.. 

Special Wing for Commercial Affure-
station fOr Paper Industry 

8335. SHRI B. V. DESAI: 
SHRI JAGDISH TYTLER: 

Will the Minister of INDUSTRY 
be pleased to state: 

( a) whether Ipdustry Ministry h':l'"' 
proposed to set up a special wing to 
promote commercial afforestation with 
a view to not only maintaining the 
ecologIC.!1 balance but ~  in i ~ 

the growing requirement of the paper 
lndustry; 

(b) If so, wnether it is also a fac·t 
that Government have stated that it 
was even prepared to workout cer-
tain schemes for providing institll-
tional finance for farmers to gro\\ 
forests; 

(c) if so, whether it has been stated 
that the development of non-conven-
tional sources of raw materials j,:, 

necessary if the growing need 101 

paper was to be met withm, i 
endangering the life sustaininh 
forests; 

(d) if so, whether Government are 
making various efforts to help the 
paper industry in the country; and 

(eo) if so, what are the steps th-tt 
are proposed to be taken to improve 
the paper industry in the country? 

THE MINISTER OF STATE IN 
THE :MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHAN ANA) : 
(a) It is proposed to set' up a spechtl 
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win. in the Ministry of Industry for 

resource development to meet the 

requirements of forest based h,-
dustrles. 

(b) A Working Group has neen 

constituted to study the possibilities 

-of raisina-pulp wood plantations for 

meeting the requirements of the ~r 

industry and proper utilisation of 

forest resources. The terms of 'l'e-

ference of the Working Group inter 

alia include the study of the modaltt ... 
ies of financing these plantations. , 

(c) Government have been en-

couraging the use of unconventio.lal 

raw material such as agricultural re-

sidues, bagasse, €tc. fOr the manufac-

ture of paper, in order to conserVt' 

pt'imary forest raw material resourc-

es. 

(d) and (e) Government have also 

taken up the questIOn ot pl"ovision of 

soft loans for-modernisation of the 

paper industry, and are also taking 

steps to improve supply of power, coal 

and other inputs. 

Permanently seconded service 

Officers in D.G.I. 

8336. SHRI MUKtTNDA MANDAL: 

Wll1 the Mlnister of DEFENCE be 

pleased to state' 

(a) whether it is a fact that per-

manently seconded service officers in 

DGI organisation are under Army Act 

but their promotiCJ!'1s "1lre done by a 

commi tttlCI of civilians; 

(b) if so, whether tbJs eomnllttee 

has been constituted. as per relevant 

provisions of Army Act; 

(c) how many colonels, Lt. Cola. 

and Majors were considered for pro-

motion by this committee during the 

last three years and how many of 

them were promoted to next higher 

rank and how many were superseded 

in each grade; and 

(d) wbether civilian officers com-

plain that these officers have inade-

quate technlcal knowledge and quali-

fication, if so, what action Govern-

ment are taking to rectify this sit'ln-

tion! 

THE MINISTER OF STATE IN 

THE MINISTRY OF DEFENCE 

(SHRI SHIVRAJ V. PATIL): (a) 

Yes, Sir. 

(b) No, Sir. The Inspection ~

tion Board has been constituted under 

an executive order issued by Govern-

ment of India. 

(c) The requisite informaton is 

given in the enclosed statement. 

( d) Yes, Sir. I t is not correct that 

Service officers working in DGI Or-

ganisation have inadequate technical 

~  and quaUfication. Certain 

minimum technical qualifications and 

experience have been prescribed for 

appointment of Service officers in 

DGI and all the Service officers work-

ing in DGl organisation possess these 

minimum technical qualifications and 

experience. " 
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BeDOri 011 mila Paper Pa1p (101D.pIUlJ, 
IIUIInapr, Weat BeDpl 

8337. SHRI M01fAMMAD ISMAIL: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have l'e-
ceived the report of Bureau of Indus-
trial Costs and Prices on the question 
of rehabilitation of India Paper Pulp 
Co., Hazinagar, West Bengal; 

(b) if so, when the said report was 
received; 

(c) what is the nature of recom-
mendaTIon of the BICP; 

(d) the reasons for delay in takw 
ing a final decision on the question 
of rehabilitation of India Paper Pulp 
Company; and 

(e) whether Government are con-
sidering to release more funds for 
payment of layoff period. wages and 
bonus to the employees Of India 
Paper Pulp Company for the period 
beyond December, 1980? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) and (b). Yes, Sir. The Report 
was received towards the end of 
November 1980. 

(c) and (d) The Report relates to 
a study of flie financial and economic 
viability of the rehabilitation of tlle 
India Paper Pulp Co. Ltd. Various 
aspects such as availability of raw 
materials, requirement of power, 
capital expenditure for rehabilitation, 
manpower requirement, cost of pro-
duction, profttabffity. etc., have been 
gone into. Government are consider-
ing these issues. 

(e) As the Company has been 
wound up, Government are not con-
Sidering the release of any further 
funds for tfte Company at present. 

Unemployment in the Country 

8338. SHRJ ATAL BmARI VAJ-
PAYEE: Will the Minister of 

LABOtm. be ple8aa· to lay a state-
ment showiDl: 

(a) the employment generated. and 
unemployment r i ~r  in the cur-
rent year and the two preceding 
years; 

(b) whether the backlog of un-
employment is incrp.asing every ~  

and 

(c) the backlog estimated as at the 
end of the Sixth Plan? 

THE MlNIS"Nn t:IP S'I ATE IN 
THE 14INISTRY OF LABOUR 
(SHRlMATI RAM DULARI SINHA): 
(a) Available information relating to 
the level of -Employment in the 
Organised Sector and the number of 
J obseekers (all of whom are not 
necessarily unemployed) on the Live 
Register of Employment Exchanges-
is furnished below: 

(Figules in ,Mi/lior.,l; 

EmplOYlllt"llt Numb('r on i ~ 

as at the end Regiskr as at the 
of Mar ch end of] kcemtJe1 

1978 21.48 12.68 

197!l 22.2') 14· 3; 

J<)80 ~2 1 16.QO 

(Provisiondl) 

(b) Yes, Sir. 

(c) On the basis of 'Usual Status, 
Approach' the backlog or unemploy': 
ment in the age-group 15-59 years. 
iD 1980, is estimated to be of the 
order of 11.31 millions. It is expect-
ed that there would be a net addition 
of 31.27 millions to the labour force 
in this age group during the period 
1980-85. 

During the Sixth Plan period ~h  

increase in employment in standard 
person years is expected to be of the 
order 'Of 34.28 millions from 151.11 
millions in 1979-80 to 185,38 milliol\S 
in 1984-85. However, the actual 
number of beneficiaries is likely to 
be much more since every member of 
the labOur force may not be a fu11-
time worker during the entire year. 
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settlar up ot MlD1 Cement PIlat. III _eat Bengal and NOrth Eastena States 
8340. SHRI .A;10Y BISW AS: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) how many mini cement plants 
are proposed to be set up in the coun-
rtry during the Sixth Five Year Plan, 
State-wise details; 

(b) whether there are any demands 
:for setting up mini cement plants from 
West Bengal and North Eastern States; 
and 

(c) whether it is a fact that infra-
structural, raw material and ather 
conditions are suitable for setting up 
of mini cement plants in thOSe states? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHru CHARANJIT CHAN ANA) : 
A State-wise list of schemes of mini 
cement plants (both in private and 
public sector) apprQved. by way of 
grant of letters of intent or registration 
with the Dte. General of Tec'anical 
Development is laid on the Table of 
the ~  [Place in Library. See No. 
LT-2405/Bl] . 

(b) No applications for grant of 
letters af intent or registration with 
bte. General of Technical Develop-
ment for setting up mini cement plants 
in North-Eastern States have been 
received so far. A Ten-Year Cement 
Plan for North-Eastern Region which 
includes suggestions for eastablishment 
of mini cement plants in this region 
prepared by the Norih-Eastern Coun-
cil has, however, been submitted for 
eon.sideration of the Planning Commis-
sion. Two schemes for setting up of 
mini cement plants in West Bengal 
have been registered with the Dte. 
General of Technical Development. 

(c) Known deposits of cement-
grade limestone in the State at West 
Bengal have not been reported other 
than very marginal deposits in Dist.. 

rict Pdrulia. Howev6r, sUch depie118 
r~ reported to be available in NorfIl-
Eastern states. 

Financial Assistance sODI'h.t by TripUl'P 
fOr formation of a Third Armed 

~ Battalion 

·8341. SHRI AJOY BISWAS: Will 
the Minister of HOME AFFAIRS be 
pI eased to state: 

(a) whether the Government of Tri-
pura has approached the Central 
Government for financial assistance to 
form a Third Armed Police Battalion; 
and 

£b) if so, whether Go'Vernment pro-
~  to accord sanction to it? 

·THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) Ye1;, Sir. 

(b) It has not been found possible 
to accede to thJ"; request and tne Gov-
ernment of Tripura has been apprised 
of this decision. 

Trial Of APprehended Trawlers 

8342. SHRI DIGVIJAY SINH: Will 
the Minister of DEFENCE !be pleased 
to refer to the reply given to Unstar-
red Question No. 6203 on 30th July, 
1980 regarding foreign fishing traw-
l .. I))prehended in I!ldia and state: 

(a) what act!on has been subs.e-
quentIy taken against the 115 appre-
hended trawlers; 

(0) how many 'have been tried, 
committed ann fined -and if so, for 
what amount; and 

(c) how many are awaiting trial? 

THE MINISTER OF STATE IN 
THE MtNrS'l'RY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) to 
(c) The details pre . being gathered 
and will be placed on the Table of the 
House. 
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8344. SHRJ K. LAKKAPPA: WUl 
the Minister of INDUSTRY be pleased 
10 state: 

(a) names of flavouring house. 
which supply soft drink manufacturers 
eith'er battlers or concentrate or be-
verage base m'3nufacturers with im-
ported raw materials for use in their 
products; 

(b) hCt\v many of these flavouring 
houses have foreign share-holders; 

(c) w'jlether such companies are 
permjtted to remit profits, dividends, 
royalties and head office charges to 
their fo.!"eign parent companies or 
share-holders; 

(d) what. is the extent of such re-
mittances by each such compa:g,y over 
the last five years; 

(e) whether any of these companies 
are obliged to cover tfneir foreign ex-
(·hange remittances by export earnings 
and if so, terms of such agreement; 

(1) what is the value of impart 
licences lssued to such companies; and 

(g) whether these companies are 

obliged to cover the value of such im-
ports through export earnings and if 
so, terms of such agreement? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) to (g) Such i ~ i  is not 
maintained centrally. Tne effort that 
would be required in the collection of 
information would not be commensu-
rate with the results sought to be 
achieved. 

I4 .. ifteatien Of Siclt/1d1e IDdutrieS 
ill Sta-. 

8145. SHRI K. LAKKAPPA: 
SHRI NAWAL KISHORE 
SHARMA: 

Will the Minister of INDUSTRY be 
pleased to state: 
( a) whether the sick industries lytna 

idle or not working to capacity in di-
fHrent States have been identtfted': 



, ~ it so, the details thereat; and 

(c) the stePs proposed. to remodel 
those industries and make them. start 
production to full capacity? 

THE MINISTER OF STATE IN 
THE MIN.STRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) and (b) In accordance with its 
adopted defiQition of sickness, the Re-
serve Bank of India is compiling data, 
State-wise, in r.elation to larie i ~

trial units (i.e. those enjoying bank 
credit of Rs. 1 crore and above). The 
RBI has specially collected data, State 
wise, fa": units in the small scale sec-
tor for 1979. The latest available 
statistical data were furnished to the 
Lok Sa'bha in reply to Unstarred Ques-
tion No. 5070 answered on 25th March, 
1981. 

(c) Banks and financial insti tutions 
have set-up arrangements to detect 
sickness in an undertaking at an ear1y 
stage so as to take appropriate correc-
tive action. They also prepare and 
implement schemes to nurse and reha-
bilitate sick units which are potentially 
viable. The Government also take!l 
neeessary remedial action where re-
quired. It is the policy of the Govern-
ment to ensure that State Govern-
ments, banks, financial institutions 
and the labour cooperate effectively 
for revival of sick units. 

News-item "Absent without leave 
Captain held" 

8346. SHRl BAPUSAHEB PARULE-
KAR: WiU the Minister of DEFENCE 
be pleased to state: 

(a) whether attention of Government 
has been drawn to the news-item 
published in Hindustan Times dated 
29th March, 1981, under the heading 
"Absent with01D leaVe Captain held"', 
and 

(b) reaction of Government there-
to., 

-. '.I.1HJf) MDlISTBR OF STATE IN 
.. lI;INIS'mY OF DElY.NCE 

(8HlU SBlVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) The officer was arrested as he 
had absented himself from duty with-
out proper authority/leave. A Court 
of Inquiry has been ordered to. inquire 
into this incident. A Habeas-Corpus 
petition has also been filed by the 
wife of the officer in the Supreme 
Court whi<"&l is being contested by the 
Government. The case is, therefore, 
subjudice at present. 

Manufacture of Economic Passenger 
Cars 

8347. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of INDUS-
T.t{Y be pleased to state: 

(a) whether Government propose 
finalising a plan for manufacturing 
a most economic passenger car; and 

(b) if SO, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHAN ANA) : 
(a) and (b) It is proposed to produce 
in the public ~  passenger cars of 
contemporary design with better fuel 
characteristics. The cost of the car 
'would depend on t.'ae model to be 
selected. investment made and other 
relevant factors. 

Post of Asst. Architects IPlanners in 
Municipal Corporation of Delhi 

8348. SHRI KESHAORAO PAR-
DHI: win the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the total number of sanctioned 
and vacant posts of Assistant Archi-
tects/Planners in Engineering De-
partment of the Municipal Corpora-
tion of Delhi; 

(b) the number of posts for Sche-
duled Castes and Scheduled Tribe 
eandidates as per roster of reserva-
tions oUt of them; 

(c) what were roster of reserva-
tions for the post of Planning/ Archi-
tect Assistant for direct recruitment 
in 1976 and for departmental promo-
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:1.iQlls te the posts of Assistant Al'eni-
teets/Assistant !Planners; 

(d) how many Scheduled Caste and 
Scheduled Tribe candidates were given 
departmental promotion to the posts 
of Assistant Architects/Planners 
from Planning/Architect Assistant in 
Novem.ber, 1980 and nwnber of pro-
motions given in 1980; and 

(e) whether the Municipal Corpora-
tian of Delhi made any dis\.rimina-
tion amongst the Planning/ Arc'aitect 
Assistants, who entered MCD's service 
directly On the post of Planning/ 
Architect Assistant during the depart-
mentsal promotions of Assistant Ar-
chitects/Planners in November, 1980? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) to (e) The reqUIsite informa-
tion is being collected from the MunI-
cipal Corporation of Delhi and will 
be laid on the Table of the Lok 
Sabha. 

AbsorpUon of Female Officers f'rom 
Manipur in I.A.S. 

8349. SHRI NGANGOM MOHEN-
DRA: Wllt the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether any female o.fficer 
from Manipur has been absorbed In 
the lAS (NOminated); 

(b) if so, how many and particu-
lars thereof; and 

(c) if not, the reason therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENTS OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) No 
female officer has been appointed to 
the I.A.S. by promotion from among 
the State Civil Service officers or by 
selection from amoa, the non-State 
Civil Service officers of Manipu.r. 

(b) Does not arise in view of ans-
W'er to (a) above. 

(c) Accardi.nJ to information fur ... 
_hed. by the State Government. th .. 

is no female ofBeer in tbe Manipur 
State Civil Service. There is also no 
female officer in other Departments 
of the state Government who fulftls 
the required conditions of eligibility 
for appOIntment to the Indian Adm]. 
nistrative Service by selection. 

Uniform wage policy for Handloom 
Workers in Kenla 

8350. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister 
of LABOUR be pleased to state: 

(a) whether Government of India 
are aware of the problem faced by 
the Traditio.nal Handloom Industry in 
Kerala due to the lack of a uruform 
wage pOlicy in the Handloom Sector; 

(b) whether Government of Kcrala 
~ represented the matter before the 

13·overnment of India; 

(c) if so, what action has been 
taken by Government af Jndia to 
make the wages uniform in the State 
oi Kerala; and 

Cd) the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI ... 
MATI RAM DULARI SINH .. \.): (8) 
and (b) Yes, Sir. 

(c) and (d) The question of unifor-
mH,y in minimum wages was i ~

~  in detail in the 31st Session of 
the State Labour Ministers' Confer-
ence heLd on 19th and 20th July, 1980. 
It was agreed in the Conk1"ence that 
a Committee may be appointed by 
the Central Government to reVle\V' the 
elJsting wage structure in Handloom 
IndUstry and suggesting measures to 
bling uniformity. A Comnllttee h3S 

~i  been constituted consisting of 
~ r ri  of Labour Departments of 
four Southern states as mmrbers and 
Additional Secretary, Ministry of 
Labour as Chairman. 

SettlDr up of IIldUflbiea in Kenla 

8351. SHRI A. NEELALOHITHA-
DASAN NADAR: Wlll the Kinister 
Of INDUSTRY be pleased to state: 
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(a) whether Government are aware 
of the fact that the two essential 
things such as man ,?ower and electrl-
City for starting of new industl'lcs are 
available in Kerala; 

(b) if SO, what is t'ile reaSOn for 
Goyernmant o.f India not taking much 
interest in the industrialisati·m of 
Kerala; 

(c) whether Government of Inuia 
are hlving any new proposal with 
them reltardir g the industrialisation 
of Kerala; and 

(d) if so, the details of the pre-
posa1? 

0) HMT Ltd. 

Oi) Cochin Sh'pyal'd Ltd. 

(iii) Fertilisers & Ch{"micah Trava.ncor(' Ltd. 

(iv) Hiulu,tan r~ i  Chemical· Ltcl. 

(v) Ha.lm('rlawl"ie & all. Vel. 

(vi) Indian ~r  Rar':hs Ltd. 

(vii) Hin.du-;thltn ~  COl"rn. 

(viii) Cochin R 'fincri('s Ltd. 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRr CHARANJIT CHAN ANA) : 
(a) Yes. 

(b) Does not arise. 

(c) and (d) The Central investmtlnt 
(value of Gross Block) in the Public 
Sector Enterprises located in Kerala 
has progressed from Rs. 137.10 crores 
as on 31-3-1972 to Rs. 422.84 crores as 
on 31-3-1980. 

Various Central Sector Projects in-
cluded in ~  Draft Sixth Five Year 
Plan (19U0-85) for locations in the 
State of Kerala -are listed below:-

Diversificaf ion & C'xpemion of Printing 
hi ~r  Pl'Ojf'Ct at Kalamassery. 

Ct)JIlpIctJOl1 of the original projf"ct and t"x-
pansion. 

Caprolactum project, *Cochin I & II 
*pl.mls. pollution ('unirol mt'aS1.lres etc. 

Phenol Projt'et 

Rf'locat ion/{"xpall''HOn or Alwaye Plaut etc. 

K('rala Newsprint Proj('Cl 

S"'Condary proc('s'I iJlg f aci lit il'"s 

~ ----------
(** Already commissioned residual investment only). 

Besides, investments are also en .. 
visaged in ~r  during the Sixth 
Five Year Plan in Instrumentation 
Ltd., Hindusthan Insecticides and 
Marine Products Export Develapment 
Authorities and Indian Telephone, In-
dustries, and an Aromatics Recovery 
Plant. 

For the development of small scale 
industries in the State of Kerala, an 
institutional net-work has been esta-
bliE'hed for providing various kinds of 
facilities and assistance to small scale 

entrepreneur's. The Central Govern-
ment Institutions include a Small In-
dustries Service Institute at Trichur, 
Extension Centres at Alleppey, Attin-
gal, Calicut Muvattupuzha and Sho-
ranur, Production Centres at Ettu-
manur, Kottayam and Tiruvalla and 
tne Footwear Training Centre at Tri-
chur. These institutions provide assi-
stance and consultancy services in 
Technical, Managerial and Economic 
disciplines at all stages of production 
and distribution for onsuring a steady 
growth of ~  scale industries in 
the state. District Industries Centres 
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have been set up in all the Districts 
of Kerala for providing necessary assi-
stance required by the small scale 
units under one roof. 

The new schemes proposed for the 
development Of small scale industries 
during the Sixth Plan Period 1980-85 
include Buffer Stocking of raw mate-
rials, Seed/Margin Money sc'aeme for 
revival of sick units and establish-
ment of Nucleus Plants in selected 
Backward districts. The benefits of 
these schemes will be equally available 
to all the States including Kerala. 

Applications fOr excess capacity 
regularisattion 

8352. SHRI S. M. KRISHNA: 
SHRI R. L. BHATIA: 
SHRI SANAT KUMAR MAN-
DAL: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the particulars of the applica-
tions received by his Ministry under 
the excess capacity regularisation 
scheme for 34 select industries an-
nounced some seven months ago by 
Government for regularisation of 
excess capacity; 

(h) the stage at which the matter 
stands; and 

(c) how many of them have smce 
been cleared,? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) to (c) The last date for receipt of 
appliC'ations for regularisation' of ex-
cess capacities was 31 January 1981. 
Minhtries have set up Task ~  to 
prcces.5 the applications. This is an 
ongoing endeavour and it i ~  E'arly 
to state ho.w many have beeD cleared 
and for what capacities. 

Utili2ation of retiring naval personnel 

2353. SHRI RAJESH PILOT: WIll 
the Minister of DEFENCE be pleased 
to state: 

(a) whether Government have cnn-
sidered any plans to utilise retiring 

nevel personnel for (i) estabUshing 
new water transport services, (ii) 
establishing coastal transport services. 
(iii) auxiliary or special duty coastal 
surveillance force; and 

(b) if not, what is the reaSOn that 
such disciplinea and trained personnel 
are not being used to meet needed 
and vital r i ~ as mentioned 
above? 

THE MINISTER OF STATE ~ 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ v. PATIL): (a) 

and (b) The newly set up Coast 
Guard Organisation provides oppor-
tunities far re-employment to retired 
Naval personnel. The question of 
utilizing the services of such per-
F;onneJ are also kept in view when 
Government ~ h  are prepl:fred 
fOr establishing new water transport 
services and coastal transport services. 
As it is there is sizable demand for 
the retired Naval personnel in meT-
t:'hant shipping and other allied fields. 
Therefore, generally. on their own, 
they are able to secure gainful em-
ployment after retirement where theIr 
training, experience and disciplined 
manner of working are utilized to 
good ad vantage. 

Licence for manufacture of Solar 
Pump Set 

8354. DR. KRUPASINDHU BHOI-
Will the Minist£'r of INDUSTRY be 
pleased to state; 

~  whether Government have 
g;ven any licence to any company to 
sr.t up an industry in Orissa for the 
manufacture of soIa1 pump sets for 
the benefit of farmers: 

(b) if so, whether the company has 
since starteti production; 

(c) whether Government propose 
manufacturing such ~ r pump sets 
in public sector; and 

(d) if not the reasons thereof·! 

'UIE MINISTER OF STATE IN 
THE MINISrnV OF lNDUSTRY 
~  CHARANJIT CHANANA): 
(a) NO, Sir. 
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(b) Does not arise. 

(c) As part Of. the programme \0 
promote the use of solar energy, 
Government have supported the de .. 
velopnt&nt and evaluation of tecnno. 
1017 for solar pumping. Central Elec·· 
tronic8 Limited (CEL), a public sec-
tor undertaking -under the Depart·· 
ment of Science and Technology, h ~ 

developed a 113rd H. P. solar Dhoto-
voltaic pump which can deliver 30000 
to 40000 titres -of water per day under 
bright sunshine conditions. A pre .. 
eommercial pilot plant to r ~ 

photovoltaic modules at an annual 
rate of 1 MW by 1985 is to be set up 
by CEL dUring the Sixth Plan. About 
75-80 per cent of this production il!! 
likely to be used for pump sets Cor 
irrigation or drinking water supply. 

(d) Does not arise. 

~ ia the Annual Survey of 
Industries 

8355. SHRI RAM VILAS PASWA'N= 
Will the Minister of PLANNING be 
pleased to state: 

(a) whether it is a fact that a lew 
footnotes are visible in the AnnUfll 
Survey of Industries for the yeat' 
L977.78 for the first time; 

tb) whether it is a fact that 110\\ 
the series has become uncomparable 
fOr quotlng in Parliament due to the 
change of coverage of ~  and 

(c) whether it is -also a fact that 
the technical officers at the top level 
have never bothered to look at what 
the publication conveys? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
OAT1' TIWARI): (a) Yes Sir. Some 
footnotes have been added for the 
ftrst time to the Annual Survey of 
lndustries 1977-78 Summary Report 
for the factory sector, to elucidate 
and clarify "certain concepts ano de-
ftnitions of the terms used in various 
tables of the report. 

(b) and (c) No Sir. 

Discontentment Of I.A S. eadre In 
. Delhi Administration 

8356. PROF. MADHU DANDA-
VATE: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is a fact that there 
is discontentment among the rAS 
officers of the Union Territory cadre 
serving in tile Delhi Aamiinstration 
because of tne indiscriminate trans-
fers of some of the officers; 

(b) if so, whether some of the lAS 
officers have been threatened with 
disciplinary action for theIr failure to 
join their new places and posting out-
5ide Delhi; and 

(c) whether Government will en-
sure strict enforcement of the general 
guidelines regarding transfers and 
avoid any discrimination that has 
caused discontentment among the offi-
cers? 

THr ~  OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK. 
WANA): (8) No, Sir. 

(b) Some lAS officers who did not 
proceed to the Union Territory to 
which they were transferred imme-
diately after the issue of their r ~

fer orders were informed that strict 
uepartmentaf action would be taken 
Qgainst tnem if they did not comply 
with the transfer orders. 

(c) Transfers -are made as per pro-
redure governing different categorie:; 
of personnel. 

Manufacture of light commercial 
vehieles in Maruti 

8357. SHRI CHINTAMANI JENA: 
Will the Minister of INDUSTRY be 
pleased to state: 

<a> whether Allwyn along with 
other public sector industrial units in 
the country are likely to be inv()lved 
in the manufacture of light com-
mercial vehiCles by Maruti; 

(b) if so, whether some other com-
panies have also applied for licences 
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for manufacture of light vehicles in AsIIoclatlOn of Govemmeat employees 
collaboration with foreiln r ~  and with activities of AIl&n4 Marlis aad 

(c) if so, the details thereof and 
the decision of Government -thereon? 

THE MINIS'l'ER OF 'S1' ATE IN 
THE M1NIS'I1tY'-- "OF INDUSTRY 
(SHRJ; CHARANJIT ~ 

(a) No formal proposal is under thp 
consideration of the Government 
However, Maruti project will consider 
such assistance as may be appro· 
priately offered to it by other i i ~ 

manufacturers. 

(b) Besides Hydrabad Metal At-
lwyn Works the following Companif'q 
have applied fOr a letter of intent fo,-
the manufacture of light r~i  

vehicles:--

(0 Mis. Delhi Cloth & Gep.eral 
Mills; 

(ii) Mfs. Eicher Tractors Ltd.; 

(iii) MI. Punjab State Indust-"hJ1 
Development Corporation. 

All these firms propose to go tn for 
foreIgn collaboration to implelT\Cf'lt 
the proposals. 

(c) No decision has yet been takef' 
on these applications. It is not POS5!· 
hIe to give details pending a final (lta .. 
cision on the applications. 

Air Space violation by Pakistan on 
28th March, 1981 

8358. SHRI CHINTAMANr .JENA: 
Will the MiniS'fer·of DEFENCE bf' 
pleased to state: 

(a) whethe1""it is a tact that two 
~ i i military aircraft on 28th 
March, 1981 violated Tndian Air 
Space over the Gurez sector in Kasp-
mir as per report of Patriot on 30th 
March, 1981; and 

(b) 1f so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY - OP DEFENCE' 
(SHRI SHIVRAJ v. PATIL): (a) 
No, Str. 

(b) 1 )oes -not arise, 

other organ_tions 

8359. SHRI G. Y. ~ Will 
the Minister of HOME AFFAIRS h~ 

plea&ed to state: 

(a) whether it is a fact that Gov-
ernment employees have recently 
been prohibited from associating 
themselves with the activities of the 
Anand Margis and some other organi-
sations; 

(b) if so, the details regarding liuch 
organisations; and 

(c) the name of States in which 
Central Government servants have 
been found participating in such 
organisations? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRr P. VENKATASUBBAIAH): 
(a) Yes. Sir. 

(b) Orders prohibiting participation 
by Government servants in the 
organisations metioned below were 
issued on the respective dates shown 
against each:-

0) RSSS, Jamaatc-e-Islami-Ills-
tructions issued-on 30-11-1966 were 
reiterated on 28-10-1980. 

(ii) Anand Marg-InstructiollS 
were issued On 31-12-1980. 

(iii) Jai Gurudev Movement & 
Door Darshi Party-InstruC'tions 
were issued on 3-3-1981. 

(c) Government have not collected 
information about Government ser-
vants participating, State-wise in the 
activities of the above organi;ationc;, 

Diesel-run mot9r cycles aDd scooters 

8360. SHRI G. Y. KRISHNAN: Will-
lhe Minister of INDUSTRY be pleas .. 
-d to st.ate: 

(a) the details regarding the vehi-
cles run with diesel in India at pre-
sent; a-nd 
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(b) what steps Government have 
taken to produce diesel run D"ctOl" 
cycles and scooters in India? 

TlIE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CH{\NANA): 
(a) and (bf By and large commercial 
vehicles in IndIa are fitted with diesel 
engines. Mis. Hindustan Motors have 
been permitted to manufacture a 
limited number of cars fitted with 
diesel engines for trail and demoI"s-
tration purposes in order to asSess 
their performance. It is also reported 
that some owners of passenger cal s 
have fitted diesel engines on thelr 
vehicles. Regarding Motor cysles and 
scooters it is for the concerned manu-
facturers to develop dlesel operated 
vehicles having regard to the techno-
logical aspects. Scooters India is en-
gaged in developing a 3-wheeler 
vehicale with a diesel engine. 

Distribution of Meritorious serV'i<l.e 
Awards to offices of C.B.I. 

8361. DR. VASANT KUMAR PON-
DIT: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Prime Minister dis-
tributed awards fOr meritorious ser-
vice to senior officers of C.B.I. in a 
function rr ~  by the Directorate 
of C.B.I. in March, 1981; 

(b) the names of the recepients of 
. these awards; 

(c) whether there is a move to 
withdraw some of these awards; and 

(d) if so, the reasons therefor? 

THE r ~  OF STATE IN 
THE MINISTRY OF HOME Ali'_ 
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH) 
Yes, Sir. 

(b) A statement indicating the 
~ of the officers is enclosed. 

(c) No decision in this reRpect has 
Qeen taken so far. 

(d) ~ not arise. 

Statement 

List of tne CBI Officers given l\1edais 
for Distin(ffti8hed Service on 23-3-1981 

Sr. No. Name 

1. Shri A. 13. Chaudhuri 

2. Shri I. 'V. 1tatna Rao 

3. Shri ~  RaJ 

4. Shri Hajinder Singh 

5. Shri S. L. Sharma 

6. Shri H. B. D. Baijal 

7. Shri H. L. Ahuja 

8. Shri Charanjiv Lal 

9. Shri P. D. Ajmera. 

.. Educated unemployment in Inclia 

8362. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PLANNING 
be pleased to state: 

(a) whether the Planning Commis-
sion has recommended district level 
surveys of manpower potential, local 
employment schemes and decentl'slis-
ed production; 

(b) what are the plans or the gov-
ernment to meet the challenge of 
educated unemployed in the country; 

(C) whether any targets have been 
fixed in the Sixth Plan to reduce 
unemployment; and 

(d) if so, the speciticd schemes that 
have been framed? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) The Sixth PJa11 
has recommended a decentralised 
strategy for manpower planning imd 
employment generation. For this pur-
pose it has been proposed to r i~  

District Manpower Planning and Em-
ployment Generation Councils In all 
the districts in the country during the 
Sixth Plan period. These Councils, on 
the basis of data made available to 
them from district level organisations 
universities, Research Institutes ~ 
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credit blstitutioDS will design a sui-
table employment strategy at the dis-
trict level. 

(b) The employment strategy In 
the new Plan 1980-85, including a 
decentralised strategy for self-em-
ployment envisages a number of steps 
to reduce unemployed among the edu-
cated unemployed and those have 
been indicated in the Plan document. 
All out efforts are being made through 
Plan schemes to create job opportu-
nities for educated unemployed. 

(c) It has been estimated that ad-
ditional employment in terms of 
standard person years in the Sixth 
Plan periOd, would be 34 million. As-
suming that in reality all the newly 
employed can not be a full time 
basis, there will be a greater absorp-
tion and the eXIsting backlog of un-
employmellt will be reduced. 

(d) Various programmes under 
different heads of development in-
cluded in the Sixth Plan are expected 
to generate employment. In parti-
cular, the following programmes have 
significant employment potential: 

1. Integrated Rural Development 
Programme. 

2. Operation FlOod II Dairy De-
velopment programme. 

3. Programme of Fish Farmers' 
Development Agency. 

4. Various programmes under 
village ano.j small scalp industriE'1) 
sector. 

5. National Rural Employment 
Programme. 

8. Environmental sanitation, .dum 
improvement, three plantation, 
construction of houses for the eCo-
nomically handicapped people etc. 
in the urban areas. 

7. Minimum Needs r r ~  

8. Special Programmes for 
Scheduled Castes and Scheduled 
Tribes for the creation Of !ncomc 
earnit1g occupations. 

Nuclear pewer precram_e It.... ell 
CameJo-tyPe ...... 

8363. DR. VASANT KUMAR PAN-
~  Will the PRIME MIN1BTER 
be pleased to state: 

( a) whether it is a fact that the 
Department of Atomic Ehergy has 
embarked on Nuclear Power Pre-
gramme based on CANDO-Type reac-
tors using natural uranium as fuel; 
and 

(b) if so, the plans that have ~  

drawn for the mining and fabrica-
tion of indigenous uranium in the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS A'"ND 
ENVIRONMENT (SHRI C. P. N. 
S NGH): (a) Yes, Sir. 

(b) The Uranium r r i ~ of 
India Limited has proposals open-
ing 3 additional uranium mines and 
setting up 2 more uranium milts in 
addition to expansion of the exist-
ing mill at Jaduguda. Nuclear Fuel 
Complex, Hyderabad also plants ex-
pansion to meet the requirements 
of this Programme. 

Undertaking Of industrial project with 
the assistance III foreip cODDtries 

8365. SHRI DAULAT _ SINGH 
JADEJA: Will the Minister of 
PLANNING be pleased to state: 

(a) whether there is any proposal 
to undertake certain Industrial Pro-
jects with the financial as well as 
technological assistance of the foreign 
countries during the Sixth Five Year 
Plan; and 

(b) if so, the detafls thereof? 

THE MINTSTER OF PLANNING 
AND LA'BOUR (SHRI NARAYAN 
DATI' TIWARI): (a) and (b) The 
Balance of Payment projections for 
the Sixth Plan assume a total inflow 
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-
on ~ r  Capital Account at Rs. 
11976 crores at 1979.:-80 prices. Of the 
total, net aid is estimated at Rs. 5889 
crores, other borrowings includinSJ 
commerical borrowings and other 
capital inflows at Rs. 5087 Cl'ores and 
drawal on foreign exchange reserves 
of Rs. 1000 crores. 

Foreign assistance comes from var-
ious sources. The projects are selec-
ted on merit. In the nature of things 
it is, therefore, not possible to list out 
the projects which may eventuaTIy 
get assisted from abroad during the 
Sixth Five Year Plan. 

Developmental projeqtsl )Of Orissa 
awaiting ~  from planning 

commiSsion 

8366. SHRI ARJUN SETHI: Will 
the Minister of PLANNING be pleas-
ed to state: 

(a) the names of the developmen-
tal projects of Orissa awaiting clear-
ance from the Planning Commission 
for which the state Government have 
been pressing for implementnUon 
during the Sixth Plan period; 

(b) the total amount these pro-
je.cts require for their completion; 
and 

(c) how SOOn the Planning Com-
mission Is likely to give clearance for 
their implementation for the econO-
mic development of the state? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) to (c) In the 
Sixth Plan 1980-85 of Orissa, onlY 
one major Irrigation Scheme. namely, 
Samakoi Irrigation Scheme i~ pend-
ing clearance of Planning Commis-
sion, the cost of which is estimated 
at Rs. 26.35 crores. Before its ac-
ceptance is considered in Planning 
Commission, it has to be cleared from 
the environmental angle by the Union 
Department of E'"nvironment. 

Pilot projects under special cODlpODeDt 
P.lan bl Sixth Plan 

8367. SHRI ARJUN SETHI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of pilot projects 
envisaged under Special Component 
Plan of the Sixth Five Year Plan, 
1980-85 with names thereof fOr the 
State of Orissa; 

(b) the amount envisaged 
this Plan to be spent during 
period; and 

under 
the 

(c) the details of projects on which 
the amount is to be spent for thp. 
increase in the per capita income of 
such people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) to (c) According to the concept 
of the Special Component Plan for 
the Scheduled Castes, schemes/pro-
grammes relevant to the develop-
ment of the Scheduled Castes in each 
sector of the State Plan/Central Plan 
~h  be identified and formulated, 
the planned flow of benefits to the 
Scheduled Castes quantified and out-
lays earnmarkcd. Thus, in the case 
O.L States, their Sppcial Component 
Plans which are part of their respec-
tive state Plans, do not compromise 
projects and programmes only 'for the 
Scheduled Castes, rather they repre-
sent the flow to the Scheduled Castes 
from programmes and schemes in the 
State Plans. It would, therefore, not 
be quite appropriate to consider the 
Special Component Plan as compris-
ing pilot projects for the Scheduled 
Castes. Like other states Govern-
ment of Orissa have also formulated 
a draft Special Component Plan for 
Sixth Five Year Plan period 1980-85. 
This is to be discussed and finalised 
very shortly in the Planning Commis-
sion. One of the programmes rele-
vant with reference to the increase 
in per capita incorne of the Sche-
duled Castes is the scheme for the 
Economic Rehabilitation of Rural 
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POQr (ERRP); under this 5 lakhs of 
the poorest families are proposed to 
be assisted to raiSe their per capita 
income in the sixth Plan period 
1980-85. The State Government 
have indicated that a substantial pro-
portion of these families wiIT -be from 
the Scheduled Castes. 

Grants under special component plan 
tor educational institutions 

8368. SHRI ARJUN SETHI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether grants under the Spe-
cial Component Plan for creating 
permanent assets in secondary 
schools, colleges and other institu-
tions for scheduled Castes have been 
stopped by the Centre; 

(b) it so, the reasons thereof; 

(c) whether State Governn"lents, 
especially the State Ciovernment of 
Orissa, have resented against the de-
cision in view of the continuance 01 
such grant-system under the Tribal 
sub-Plans; and 

(d) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFF_AIRS 
(SHRI YOGENDRA l\IIAKWANA)· 
(a) to (d) According to the concept 
of Special Component Plan for Sche-
duled Castes, each sector/department 
is expected to scrutinise the various 
schemes in the Plan, identify the 
planned flow of benefits to Schedul-
ed Castes from each such scheme and 
earmark outlays on that ~  In 
the case of the Special Component 
Plans prepared by the state Govern-
ments this process has to be under-
taken by each State Sector jdepart-
ment with reference to its part of 
the State Plan. Thus, in its Special 
Component Plan which is part of the 
State Plan each Government is tree 
to include State Plan Scheme for the 
creation of permanent assets for 
secondary schools, colleges and other 
institutiOf'wS for the Scheduled Castec;, 

provided that and to the extent that 
these are relevant to, and are of 
direct benefit to the Scheduled 
Castes. 

To supplement the funds thus 
flowing to the Special Component 
Plans of the States from the State 
Plans, the Government of India has 
introduced Special Central Assis-
tance. This is an additive to the 
State Plan and programmes for the 
Scheduled Castes and is not released 
for specific schemes, on a schematic 
basis. However, there is one lm-
portant condition in regard to the 
Special Central Assistance, namely 
that the additionality of funds accru-
ing trom the Special Central Ass1st-
ance should be utilised by the States 
only for programmes of ~ 

development. While bOth the Sche-
duled Castes and scheduled TrIbes 
are similar 1n being disadvantagea., 
there is one difference in their situa-
tion. Unlike the Scheduled Castes, 
the bulk of the Scheduled Tribes 
live in relnote areas deficient in in-
frastructure. Therefore, in the ~ 

of Tribal SUD-plans, the State Gov-
ernn"lents were permitted to utilise 
the additionaUtj' of funds from the 
Speclal Central Assistance for infra-
structure build up, like bchools etc. 
The Scheduled Castes llve in the 
same areas as the rest of the commu ... 
nity, share the same infra-structure 
and therefore infra-structural buil(i 
up is not the main thrust here. The 
thrust here has to be to see that in-
dividual families get development'\' 
benefit from the common infre-
structure in each area with focus on 
the economic development ot the 
Scheduled Caste familities and 
groups. This is naturally reflected ill 
the utilization pattern of the speeial 
Central Assistance for the Tribal 
sub-plan and the Special Central 
Assistance for the Special Compon-
ent Plan. 

In view of the above facts, the 
question of stoppage of grants and 
consequent resentment does not arise. 
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------------
1980-81 1980-

it ~~~ 81 it 
Trfw ~~

~  ~r  11 ) r~  r ... ~ 
~~ r~~ 

~ i ~ srar 
~~r 

1 r ~ r~  

2 ~r1  

i~~ 

4 ~ 

5 ~  r~i  

6 1~ r r 

7 -rfstfq'Pt 

8 r~ r r~ 
..:I 

19.17 2268 

22.34 1816 

125.15 13436 

10.22 

10.35 

1.70 

10.00 

517 

344 

35 

500 

------------
setting up of a Mini Cement Plant in 

Alwar 

.8371. SHRI RAM SINGH YADAV: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether It is proposed to instal 
a mini cement plant at Alwar, Rajas-
than, keeping in view that the place 
possesses the required facilities; 

(b) if so, when the mini cement 
plant is planned to be set up; a.nd 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) to (c). No application for grant 
of industrial licence or Iregistration 
with Directorate General, Technical 
Development for setting up a mini 
cement plant at Alwar has been re-
ceived. The state Government of 
Rajasthan have reported that the 
limestone deposits in Alwar District 
are not sufficient to sustain a cement 
plant, 

___ lOll Of .m.bdmuaa ..... to .Ia .. 
d-des 

8372. SHRI BAGUN SUMBRUI: 
SHRI S. B. SINDAL: 
SHRI CHITTA BASU: 

Will the Minister of LABOUR be 
pleased to state: 

(a) the number of industries hav-
ing the application of minimum wages; 

(b) whether it is proposed to ex-
tend the Minimum Wages Act to other 
indw;tries; 

(c) if so, the details thereof; 

(d) whether it is also proposed to 
raIse minimum wages; and 

(e) if so, when and the details 
ftlereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI SINHA): 
(a) to (c). As provided for in Sec-
tion 27 of the Minimum Wages Act, 
both the Central Government as well 
as the state Governments have been 
adding new employments to the 
Schedule of the Minimum Wages Act 
fram time to time. The Central Gov-
ernment has so far added 29 employ .. 
ments as shown in the Statement at-
tached. The process of addition 'Of 
new employments to 1fne schedule is 
continuing. A Committee is al'6o b&-
ing constituted to prepare a comm.an. 
list of various employments for con-. 
sideration of the Minimum. Wages 
Advisory Boards for inclusion in the 
SchedUle to the Minimum Wages .. ~  

(d) and (e) The Central Govern .. 
ment have reviSed the minimum rates 
Clf. wages in respect of employments 
which were in the Schedule to Mini-
mum Wages Act prior to 1978. The 
Government have also fixed minimum 
wages in respect of 4 employments 
whicFn were added to the schedule 
dUring the year 1978. Proposals are 
now under consideration for fixing 
the minimum wages for 3 mare emM 
ployments which have been added to 
the schedule and also to revive miniM 
mum wages in respect of other em-
ployments. ~  
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I. Emplc..yment in Gypsum mines 

!:t. Empl<.yrnent in Barytes mines 

3. Employment in Bauxite min,.s 

4. Employment in Manganese minp.s 

5. Employment in maintenance of buildings } 
6. Employment in the construction and maintenancco of runways 

7. Employment in China clay mint's 

8. Employment in Kyanite mines 

g. Employmen t in Copper mines 

10. Employment in Cia) mines 

II. Employment in Magnt'Site mines 

u. Employment in Stone mines 

13. Employment it. White Clay milles 

14. Employment in Ochre mines 

15. E:uployment in Steatite (including Soapstone arId talc) mines 

16. :&mplayment in Asbestos min--Ill 

17. Employment in Fire clay mines 

18. E:nploymC'ut in Chromite milles 

19. Employment in Quartzite mines 

SlO. Employment in Quartz mines 

SI I. Employmcollt in Silica mines 

Sl2. Employmt'ntin Graphite mil1cs 

23. Employment in Felspar mines 

i4. Employment in Laterite mines 

25. Employment in Dolomite mines 

26. Employment in Redoxide mines 

87. Employment in Wolfram mines 

a8. Employment in Grar,ite mines 

IIg. Employment in Iroll r~ mines 

Year of addition 

15-12-1962 

15-12-1g62 

15-12-1g62 

11-11-1g67 

8-6-1968 

14-2-1970 

14-2-1970 

28-2-1970 

28-2-1970 

11-7-1970 

23-10-1971 

21-10-1972 

21-10-1972 

2-6-1973 

19-7-1975 

21-2-1976 

21-2-1976 

21-2-1976 

12-2-1977 

24-6-1978 

7-10-1978 

7-10-1978 

11-11-1978 

23-12-1978 

3-9-1980 

• 28-6-1980 

~ ..... ------------------------------------------------------..... ----
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lnereaae/cleerease in tribal population 

83'73. SHRI BHEEKHABHAI: Will 
the Minister of HOME AFFAIRS be 
pleased to state 

(a) the names and number Of Adi· 
vasi Districts in the country; 

(b) the names and number of 
Tehsils vt.oich have gClt 40 per cent of 
tribal population; 

(c) the increase/decrease in per-
cel'ltage of population in each district 
during the last decade; 

(d) how this increase/ decrease in 
pE#'Centage Icompates With that of 
State in which that district is located; 
and 

(e) how this ~r  ~  

with 1fu.at of State and national in-
crease? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) Districts mentioned in Annexure. 
I Ilaid on the Table of the Haufe. 
Placed! in liberary. (See No. LT-2406/ 
81)] have, according to 1971 Census, 
more than 50 per cent Scheduled 
Tribe Population. 

(b) Such Tehsils are given in An-
nexure. II (laId on the Table of h~ 

House Placed in library (see No. LT-
2406/81] 

(c) to (e). Data based on 1981 
Census are not yet available. Hence, 
the compat'iso.n can not be made. 

Equipments in chest clinic Auranga-
bad, West Bengal 

8374. SHRI ZAINAL ABEDIN: Will 
the Minister of LABOUR be pleased 
to state: . 

(a) h~ h r  II is a fact that there 
is a chest clinic at Aurangabad in 
West Bengal run by the Labour Wel-
fare Department, Government of India; 

(b) if so whether tbere is any 
specialist, ~ i i , X.Ray machine 

and other necessary equipments in 
that chest clinic; 

(c) if not, the reasons therefor; and 

(d) whether Goverrunent prOpose 
to equip ~ 1  clinic with necessary 
equipments for smooth running of the 
same? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI P. VENKATA REDDY): (a) 
.Yes, Sir. 

(b) and (c). The chest clinic at 
Aurangabad has following staff; 

(i) Medical Officer one 

(ii) Nurse !Jne 

(iii) Compounder one 

(iv) X-Ray technician one 

(v) Dresser-cum-attendant one 

(vi) Driver one 

Besides, the abOve staff, there is 
an X-Ray machine and a me bile me1i-
cal unit. This chest clinic was trans-
ferred to Beedi Workers Welfare Fund 
with effect from 1-2-1979 by the state 
Government of West Bengal. In the 
absence of Cess <!ollection for Beedi 
Workers Welfare Fund, it nas not ibeen 
possible to. further expand the activi-
ties of the chest clinic or procure fur-
ther equipment and appoint additional 
staff. 

(d) Further strengthening of the 
clinic will be considered when the fund 
position Improves. 

NOD-Payment Of last instalment of 
C.D.S. by Mis. Dalmia Dadri cement 
Limited, Charkhi Dadri (Haryana) 

8375. SHRI INDRAJIT GUPTA: 
Will the Minister of LABOl,JR be 
pleased to. state: 

(a) whet!iler Government are aware 
that last 1 ~ of Compulsory 
Deposit Scheme of the workers of 
M/s. Dalmia Dadri Cement Limited, 
Charkhi Dadri (Haryana) has not been 
paid to them; 

(b) if so, the reasons therefor; and 
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(c) the steps being taken to pal" PARLIAMENTARY AFFAIRS (SHRI 
the same to the wQl'kers as the factory P. VENKATASUBBAIAH): (a) Evi. 
I!las been closed sinc,.t! 18th March, dently those persons who could nat 
1980? enter Government Service within the 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI SINHA): 
(a) and b). Yes, Sir. The Employees 
Provident Fund authorities have inti-
mated that the claim for refund of 
last instalment of Compullsory Depo-
sit amount to the workers of MIs. 
Dalmia Dadri Cement Limited, Char-
khi Dadri (Haryana), was submitted 
by the Deputy Official Liquidator in 
the middle of September, 1980. Since 
the claim was incomplete, it was 
returned to Deputy Official Liquidator 
on 1st November, 1980 with instruc-
tions to resubmit the claim alongwith 
certain necessary documents. The 
claim has not yet been received back 
by the Regional Provident Fund Com-
missioner. 

(c) The are" Provident Fund Ins-
pector visited the _establishment on 
22-1-1981 in this connecticm and found 
the establishment lying closed. A 
senior Inspector has been instructed 
to contact the Deputy Official Liqui-
dator to secure the claim with all the 
documents for early settlement of the 
claim. 

Removal of Upper age Limit for 
joining Govt. Services 

8376. SHRI ERA. ANBARASU: 
SHRI V. N. GADGIL: 

Will 1fae Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether a number of enemploy-
ed educated persons could not join 
Government service as they had 
crossed the upper age limit prescribed 
for entering Government services; 

(b) whether Government r ~  

to remove the upper age limit; 

(c) if not, what measures Govern-
ment propose to take to remedy the 
situation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 

prescribed age limit and 'nave become 
overage would be ineligible. However, 
no such data is ~ by the Gov-
ernment. 

(b) No, Sir. 

(c) The Government has prescribed 
age limits for entry into. Government 
Service in various posts keeping in 
view all relevant factors and such 
persons who cross the age limit with-
out getting a Government job will 
have to look for the job in o.ther sec-
tors There is no proposal to raise the 
upper age limit for entry into t'£le gov-
€rnment service. 

Licences issued to Brooke Bond India 
Ltd. for diVersification of trade 

8377. SHRI JYOTIRMOY BOSU: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Brooke Bond India 
Ltd" a foreign multi-national Com-
pany engaged in packet tea trading 
has been aI1o.wed tOo deversify its trad-
ing and industrial activities, during 
the past few y('ars, in a number of 
non-traditional consumer goods item 
like manufacture and domestic sale of 
:Jlades, manufacture of paper and 
finished leather and their export, etc., 
and 

(b) if so, details of the industrial 
licences given to Brooke Bond India 
Ltd. during the period 1975 to 1980, 
year-wise and item-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI . CHARANJIT CHANANA): 
(a) and (b). Mis. Brooke Bond India 
Limited were granted two Industrial 
Licences during 1975 to 1980. A state-
ment showini the details of thes. 
licences is enclosed. (Statement) 
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StaMlDeat 

D,lails of IntJustriaJ i ~  issued to MIs. Brook, Btmd IMiG Lltl. tluriII. 1975 ,. JgBo 

------_. ---------------
N ~  of the Party Location Item of manufacture and 

capacity 

Rt"marka 

---- ------------- --------

MI •. Brooke Bond India Aurangabad, 
Ltd. Maharashtra 

Cornr'd Meat (M"iJJ Producte 
= IO,74oM. Tons. 

Implemen ted except 
item semi finishedl 
finished leather 
which is in the 
process of imple-
mentation. 

By p:rotluets 
ExtJacts=440 M.T. 
Soup Stock= l,lZ8o 
Medium M.T. 
Bone Meal ... 2,040 M.T. 
Tallow=2,12o M.T. 

·977 

Semi-finished and finished 
leathM' (out of own raw 
Material) 

=9 mill. Sq. Ft. 
(As per condition of the 
Licence, the entire produc-
tion of corned meat, extracts 
an d finished leather should 
be exported) 

MIs. Brooke Bond India Auranpbold, O.T.S. Cdnt"s= 36,000,000 Implemf"nted 
Ltd. Maharashtra Nos. (No. cans will be .. old 

in the domestic malkf"t) 

Plant-wise Production of Pusencer 
Cars 

8378. SHRI JYOTIRMO;V BOSU: 
Will the Minister af INDUSTRY be 
pleased to state: 

(a) total installed capacity and ac-
tual production Of passenger cars in 
the .country, plant:'wise trom 19'16-'17 
to 19'19-80, ye-ar-wise; 

(b) what steps have been Or are 
being. taken to improve capacity uti-
lisation of the. exiatin, plallts; and .  . 
. (c) the detatrg ~ -the . offers re-
ceived by r i~ a\ttomo'bile compan-
ies for coUaboratiotl with' ::t6ruti Ltd.? . ~ . 

-to ". » 

THE MINtSTBR Of STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANnT CHANANA): 

(a) A statement furnishing the details 
as reported by the manufacturers of 
passenger cars, is enclosed. 

(b) It is for the conceJ,"ne<i unit to 
take necessary action for improving 
tt .. le ~ i  utilisation. Government 
have granted approvals to MIs. Hin-
dustan Motors and MIs. Premier Auto-
mobiles for import of technical know-
how, designs, drawings and body dies 
fOr the upgradation of the cars manu-
factured by them. In respect of 
Standard Motors permissiOn has been 
accorded to the COll\Pany to manu-
facture Commercial Vehicles also 
against their licensed, capacity fOr the 
manufacture Of passenger cars. 

(e) Proposals for foreign collabora-
tion have so far been received from the 
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following companies 
evaluated: 

and are being 

I 

4. M.A.N., West Germany. 

1. Peugeot, France. 

2. Renault. France. 

3. Volkswagen, West Germany. 

5. Ford, Australia. 

It will not be possible to indicate de-
tails of the proposals pending a decI-
sion an the offers. 

Statement 

(In Number'!) 

~  01 ~ y E A R s 

1978-79 1979-10 

Capaci- Produ- Capaci- Produc- Capaci Produc-Capaci- P >duc .. 
ty ction ty tion ty tlOn t y t' on 

3 

Mis. Hindustan Motors 30,000 19,551 

MIs Premit"r Auto-
mobiles Ltd. 14,000 li,850 

M/ ... Standard Motors 3,400 89 

~  Sunrise Auto 1,000 76 

LOBS in Cement Factories 

8379. SHRI CHIRANJI LAL 
SHARMA: WIll the Minister of IN-
DUSTRY be pleased to state: 

(a) eae extent of loss of production 
of cement caused by the recent power 
and coal crisis, factory-wise; 

(b) the factories which have been 
~  affected by the criSis and short-
age of supply of power and coal; and 

(c) the steps taken or proposed to 
be taken to overcome the crisis? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHAN ANA) : 

4 5 6 7 9 

30,000 20,440 30,000 20,524 30,000 17,47[ 

14,0'10 13,618 18,000 12,678 18,000 15,469 

3,400 157 3,400 78 3,400 44 

1,000 211 1,000 287 1,000 89 

- --- ----

(a) and (b). It is difficult to pre-

cisely quantify the loss production of 

cemen t only on account of shortage 

of power and coal. However, the loss 

of production during the quarter 

Janwary .. March, 1981 on account at 

ifaese two factors as reported by the 

affected cement factories is given in 

the statement attached. 

(c) Every effort is being made to 

make available these inputs to the 

cement factories to maintain its pro-

duction at optimum level. 
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State .... t 

Estimated LoJ'S of Iroiuclion of CeT1umt during janutlT.J-March 1981 on AccoUt,t of shortage of power (inti coal 
fJJ' reported by tM afftcted Cemmt Factories 

(In teunes) 

-- ~

81. No. Region State/Factory 

-----------_._----

Quantity Quantity 
lost due lost due 

_____ ~ ~~  

2 3 4-

--------~ ------------._-----------------
NORTH 

I A.e.C. LM Bbupcndra 22t>7I Yi5 

2 U.P. Cement Corpll. Churk 5O(JO 41:l8 

3 A.C.C., Ltd., Lakheri 3778 35926 

4- Jaipur Udyog Ltd., Sawaimadhopur 109390 1010 

5 Birla Jute Mfg. Co., Chitlorgarh 20025 

6 J.K. Celllent Works, Nimbahera 33621 

TO'fAL: 193885 41599 

EAST 

7 Cement Corpn. of India, Bokajan 1637 

8 A.C.C., Ltd., Chaibasa 55033 

9 Ashoka Cement, Rohtes 7 7~  

10 Kalyanpur Lime & Cement works Baujari :3173 

II Sone Valley Portland Cement Co., Japle I J!)I3 

12 Durgapur Ce-ment works, Durgapur 36623 

TOTAL: 171194 I 1~ 1  

WEST 

13 A.C.C. Ltd., Dwal'ka . !}84 44278 

]4- AC.C. Ltd., Sevalia 2723 566 

15 A.C.C. Ltd. PUl'bandar 1506 

.6 A.C.C. Ltd., Jamul 2:l045 

17 Satna Cement works, Satna 8uoo 5000 

18 Century Cement Til ja 4990 

19 Cement Corpn. of India, Mandhar 9359 

20 Maihar Cement, Maihar 21301 

TOTAL: • 65928 54834-

----- ~ .. -~ 
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.---------------
2 9 4-

----------
IGUTII 

21 ACe Ltd., Mancht"rial 4333 

lit lit Ramakrishna Cement M("cherIa .. 1131 

23 Panyam Cement & Mineral rnds. 15079 

24 ACC Ltd., l'A'aclukkarai 600 4812 

5t5 D.dm:a Cement (Bharat) Ltd., Dalmiapuram 4228 

26 India Cemerlt Ltd., Talaivuthu 5633 49025 

27 Tamil Nadu C("ments) AJangutam 5070 19008 

28 India Cement Ltd.) Sa.nk&.ridrug 18703 

29 Tamilnaclu Cement'i Ltd., Ariyalur 2993 

go ACe, Ltd., Shahabad 32118 3946 

31 ACC Ltd., 'Vadi 65599 

32 M,sole Cements lAd., Ammasandra 10273 '5249 

TOTAL: • '45926 ll174-
----

GIlAND TOTAL : 576933 220220 

Career prospeets of ~  of De-
fenCe Lands and Cantonment Servi('(' 

8380. SHRI N. GOUZAGIN: 'Will 
the Minister of DEFENCE be pleased 
to state: 

(a) wht"'ther it is a fact that the 
career prospects of personnel belong-
ing to Defence Lands and Cantonment 
Services cadre are not as good as 
that of pe-rsonnel in other organised 
Central Services; ~  

(b) if so, what steps Government 
have taken to improve their career 
prospects? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATlL): (a) and (b). 
Lack of promoi ional appe -tunities in 
t'lle Defence Lands and Cantonment 
Service as compared to other Central 
Services bas been brought to the notice 
of Government. With a view to i ~ 

proving the career praspects of this 
Service a cadre review was carried , . 
out in 1980 and 5 posts of Selection 
Gr.ade in the Junior Administrative 
Grade were icttroduced. Government 

are also examining certain other pro-
iposals which are aimed at improving 
the career prospects of this Service. 

Out of turn allotment of Government 
acoommodation on medical grounds 

8381. SHRI BHEEKHABHAI: WiI1 
the Minister of HOME AFFAIRS be 
pleased to refer to 1!te reply given to 
Unstarred Question No. 5976 on the 
1st April, 1981 regarding out of turn 
allotment af Government accommoda-
tion on medical grounds and state: 

(a) the names of those 9 applicants 
whose applications were forwarded by 
the Lok Nayak Jai Prakash Narayan 
Hospital to Delhi Administration for 
out ~  turn allotment of Government 
accommodation; and 

(b) the names of 8 employees stated 
to have been nllotted Government aC-
commodation on medical grounds with 
dates of such allotment? 

~ MINISTER OF STATE IN 
TRE MINISTRY OF HOME AFFAIRS 
(BHRI YOGENDRA MAKWANA): 
(a) and (b). A statement is ~ 
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Statement 

The names of o;tficials whose appli-
caltiOnB we're forwarded by Lok N ayak 
Jai Parkash NaTal/an Hospital and 
those who hcwe been allotted out ot 
tum residences on medical grounds. 

(a) Names at officials whose appli .. 
catiOns were forwarded by the L.N. 
J:P. Hospital: 

1. Shri Maha Singh, Lower DivI-
sion Clerk. 

2. Mrs. E. M. Bysack Nurse. 

3. Shri S. P. Malik, Assistant. 

4. Shri B. L. Bhargava, stenogra-
pher. 

SI. No. Name of the Official 

5. Shri Sushi! Kumar, Lower Di-
vision Clerk. 

6. 9l.ri M. R. Chauhan, Technical 
Assistant. 

7. Shri Ramesh Prasad, sr: Assis-
tant. 

8. Smt. Morni Devi, Class. IV 
(Ward Aiyah) 

9. Shri U. S. Negi, Nursing Or-
derly. 

(b) Names of 8 employees who have 
been allotted Government accotnma-
dation on medical grounds with date& 
of such allotment. 

Date of allotment 
letter issued. 

I Shri Maha Singh, Lower Division Clerk. 2-5-1 gao 

2 Smt. E.M. Bysack, Nurse • 15-5-lgSo 

3 Shri S.P. lv1alik, Assistant • 18-J2-1g8o 

4 8hri B.L. Bhargava, Stenographer 29-9-1930 

5 Shri Sushil Kumar, Lower Division, Clerk 18-6-198" 

6 Shri M.R. Chauhan, Tech. Asstt. 22-7-1980 

7 Smt. Morni Devi Class IV (Ward Aiyab) 28-5-1979 

8 Shri U.S. Negi, Nursing Orderly • 8-2-1978 

----------------------------
FlnaUsatlon of Annual Plan of Goa 

8382. SHRI EDUARDO FALEIRO: 
WUl the Minister of PLANNING be 
pleased to state: 

(a) whether 
have submitted 
plan for 1981-82; 

Government of Goa 
their draft annual 

(b) if SOl what are the proposed 
outlays and targets in different sec-
tors of economr and sacial welfare 
prorrammes Including 1!iducation, 
Health, Housin, ete'i 

(e) whether the Planning Commis .. 
sian and the Central Government have 
accorded their approval to the same; 
and 

(d) if not, the modifications sUI-
gested by them? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) Yes, Sir. 

(b) The Goa, Daman and Diu Ad-
ministration proposed an outlay of 
Rs. 40.07 crores for their draft Annual 
!Plan 1981-82. The rele'V'ant infcmna-
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tian Is placed on t'he Table of the 
House. (Statement-I). 

(c) As a r ~  of discussion bet-
ween Chief Minister\ Goa, Daman & 
Diu and Planning Commissio':l, t.he 
Plan size of the Union Territory fol' 
1981-82 Was agreed to at Rs. 34.:50 
Crores. 

Slalltnent-I 

(d) The sectoral break-up of the 
Proposed outlay and agreed outlay \is 
indicated in the statement-II placed 
on the Table of the House. Target. 
proposed by the Administration are 

not likely to be mUch affected as a 

result of the modifications in the out .. 

lays proposed. 

Ig&I-8!l-Outlay-Goa, Damtlll and Diu 

Head of Developmcn t 

--~  .. -. 

I. Agri::ultul't. & Allied Services 

If Coo >eration 

IrI. Jrrig'd.tioll and FJe-ou COll tro) 

IV. ~r 

V. Illtlusfrirs and l\f.llcraslll 

VI. Tral sport ami COInmuu:catioll. 

VII. Socid and Community r i ~ h h 

~  Education (including Technical) 

(b) Health 

(c) Housing (including Police Ho lSing) 

VIII. Economic Services 

IX. General Srrvices 

Grand Totd . 

As proposed by As agreed to in 
the Administra-f discussion het-
tion . we("n Planning 

6,0 

80 

651 

525 

197 

553 

1369 

322 

449 

15° 

19 

:I 

Commission and 

Chief Minister, 
Goa. 

460 

70 

656 

350 

150 

521 

1223 

315 

311 

130 

18 

2 

----------
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SttJtment-lI 

1981-82-Physical Targets-Goa, Dammt Diu 

Item 

Production of foodgrains 

Fertilizer consumption 

(a) Nitrogenous (N) 

(b) Phosphatic «PIOS) 

(c) Potassic (R20) 

Electricity sold 

Electrification of villages 

Pumpsets to be energised 

State highways 

District Roads 

Elementary Education 

(a) Enrolment Age 5-8 

(b) Enrulment Age 9-11 • 

(c) Enrolment Age 12-16 

Beds ill Urban h i ~ 

Beus in Rural hospitals 

Primary health sub-centres 

Middle Income Group homes 

Village Housing Prugramme i1i ~  

Unit 

• 000 toWlel 

• 000 tonnes 

" 
· MU 

· No. 

• No. 

· Kms. 

Kms. 

• 000 

" 
" 

o No. 

o No. 

No. 

. No. 

No. 

As P,'oposed by 
Goa Adminis-
tration 

I' 75 

I' 50 

143'70 

81' 15 

39-30 

25 

25 

12 

25 

50 

-------------------------

Non-filling Of senior posts in Goa 

8383. SHRI EDUARDO FALEIRO: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whetfner Government are aware 
that administrative efficiency and de. 
velopment programmes in Goa are 
affected due to non-filling up of senior 
posts which partially paralyses the 
fWlctioning of administration; and 

(b) if so, the measures praposed to 
be taken to remedy the situation? 

THE MINISTER OF STATE IN 
THE MTNISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) and (b). The lAS cadre of the 
Union Territories includes 11 senior 
posts under the Government of Goa, 
Daman & Diu. Against these 10 om-
cers are actually posted. at' present. 
The charge of the remaining eleventU 
post o.f Secretary (Planning) -cum De-
velopment Commissioner under the 
Government of Goa, Daman & Diu is 
held by the Chief Secretary, Govern-
ment of Goa, Daman & Diu in addition 
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to his own duties for some time. In 
September, 1980, this Ministry issued 
arders fQr the posting of an lAS 1 ~ 

cer as Development Commissioner, 
Government of Goa, Daman & Diu. 
The oflicelo proceeded, on leave. He 
has intimated that he will report for 
duty towards 'Cae end of April, 1981. 

Meteor Fireball 

8384. PROF. AJIT KUMAR MEHTA: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased ta state: 

(a) whether it is a fact that a 
Meteor fireball was sighted by the 
Electronic and Space Research Labo-
ratory, NagPUr University; and 

(b) if so, the details thereof? 

THE MINISTER Oi!" STATE IN 
THE DEPARTMENT OF SCIENCE 
AND TECHNOLOGY, ELECTRONICS 
AND ENVIRONMENTS (SHRl C.P.N. 
SINGH): (a) and (b). The Electro-
nics and Space Research LabOratory, 
Nagpur University sighted a meteor 
fall at 0235 1ST on 1st April, 1981. 
As reported the above meteor appear-
ed to have burnt out in ~  atmosphere 
and no debris reached the surfacE'. 
Such meteor fall is a frequent natural 
phenomenon and in most of the casea 
they are 'burnt out in the atmosphere 
aloft. 

STATEMENT CORRECTING REPLY 
TO U.S. Q. NO. 4149 DT. 17-12-80 

REGARDING SALT RATES 

THE MINISTER OJ!' STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
In Annexure II attached to the reply 
to Unstarred Question No. 4149 [with 
reference to part (b) thereof] asked 
in the Lok Saifna Oon 17th December, 
1980 giving figures of exports of salt 
to foreign countries from different 
States during the _ years, 1978, 1~7 , 

1980 (upto October), against exports 
from Tamil Nadu during 1980 (upto 
October) the figure of '45.2" shown 
under Column 9 (for Bangladesh) 
thereof may be deleted and the ftgure 

"5.2" be incorporated in column '1 
thereof (for Singapore). 

REASONS FOR DELAY 

The figures of exports of salt to 
foreign countries are maintaIned by 
the OffiCe of the Salt CommisSioner, 
Jaipur and that office furnished in-
formation for answering the question. 
A copy of t!ne question and reply 
given thereto on 17th December, 1980 
was farwarded to Salt Commissioner 
for information as a matter of routine 
after the question was i ~ r  On 
rechecking, he found that a typogra-
phical mistake had crept in while fur-
nishing the figures of exports which 
resulted in an inaccuracy in answer 
given. Action was initiated to correct 
the answer as SOOn as t:nis was brQught 
to the notice of the Ministry. 

STATEMENT CORRECTING REPLY 
TO U.S.Q. NO. 3162 DT. 11-3-81 RE-
GARDING GADGIL FORMULA ON 

CENTRAL ASSISTANCE 

THE MINISTER OF PLANNING 
AND LABOUR (SHRl NARAYAN 
DUTT TIWARI): Part (a) of the Lok 
Sabha Unstarred Question No. 3162. 
was replied in the negative on 11-3-
1981. The State Government was re-
quested, vide Telex message dated 
7-3-1981, to confirm whether a nega-
tive reply could be (iven to part (a) 
at the Question mentioned abo\le. 
Having received no communication, 
the State Government was requested 
on phone on the mornIng of March 
9, 1981, to confirm 1:ne position indica-
ted in the Telex message dated 7-3-
1981. No reply was received from 
the State Government till the morning 
of 1 ~1 1 and accordingly, the part 
(a) of the Question was replied in the 
negative on that date. 

2. In a Telex message received sub-
sequently, the state Government point-
ed out that the stata Chief Minister, 
West Bengal, in the meeting of the 
Sub-Committee of the National De-
velopment Council held in August 
1978, had expressed the opinion that 
the Gadgil Formula had outlived it. 
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utility and the State Government had 
subsequently stressed the need for 
improving the formula in order to a1-
~  the re,giodal jmbfllantees in 
development. The position was check-
ed up carefully on the basis of re .. 
levant old records available in the 
Planning CommissiQl1 and it took some 
time to do so. It bas been found that 
in the meeting of the Sub-Committee 
of National Development Council held 
in August 1978 itself, the Chief Minis .. 
ter also observed that the principal 
issue was not the determination af 
optimum. allocation of resources as 
between the States or the re-appraisal 
of the Gadgil formula; the crisis afflic-
ting th.e Indian fiscal system sterns 
basically not from imperfections (If the 
fonnula, or from the inter se alloca-
tion as between the States. Further, 
in the NDC meeting held in February 
1979, the Chief Minister supported 
the retention of the Gadgil for-
mula for the time being. In the sub-
sequent two meetings of the National 
Development Council held in August 
1980 and February 1931, in connection 
with the formulation of the Sixth Five 
Year Plan, the State Chief Minister 
did not mention t'11at Gadgil formula 
had. failed to remove the rE'gional ird.-
balances in the country. 

3. In view of the position now taken 
by the state Government, .reply to 
part (a) of the Question is stated as 
follows:-

The Chief Minister, in the meeting 
of the Sub-Committee of the NDe 
held an 22nd August, 1978, had stated 
that fne GadgiI Formula had out-
lived its usefulness. At the same 
time, he observed that the principal 
issue was not the determination of 
optimum allocation of resources as 
between the States OX' the re-apprai-
sal of the Gadgil Formula; the crisis 
affticting the Indian fiscal system 
stemmed basicaUy not fram. imper-
fections of the formula or from the 

inter se allocation as between the 
States. 

In 1he subsequent meetin( of the 
/iatlonal Development Councjl held In 

FebIUal"y 1979, the State Government 
faVOured the retention at the Gad,il 
forml.'la. In the two subsequent 
meetings of the Natiollal Development 
Council held in August, 1980 and Feb-
ruary 1981, the State Governm.ent,did 
not specifically suggest, in order to 
remOye r ~i  imbalances in the 
country, ally change in the t\Tiginal 
Gadg 1 fortn.ula or the modi5ed. Gadgil 
Formula e\ olved in the Netional De-
velopment Council meeting held in 
August, 1980. 

STATEME-IfT CORRECTING REPLY 
'10 U.S.Q. NO. 5862 D H. l-4-81 RE-
GARING S'rA.QNATIONOFCIVILIAN 

~  

THE M{NISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): In !he answer 
given to r~  Question No. 5862 
in the Lok Sabha on 1st April. 1981 
regarding ~ i  of Civilian 
Storekeepers", an inallvertent mistake 
had t!rept in the reply to Part (a) 
of th ~ QU( st on.. ThH correct answer 
to Part (a) of the Question is as under 
whic!l may be replac ed fer the ans-
wer given on It:t Ap.'il 19:U:-

pur): lfow can I speal .. ? .. ~ r

"(a) Recruitmellt 0f Airmen 
(Equipment Assista ltS) and CiVilian 
Stcrekeepers ~ ing t ~ the same 
trade is done to maintain the esta .. 
blishment in the yatio of 80: 20 in 
Static U'lits Therl' are five grades 
in this r~ and the percentages uf 

~  in diff ~r  grades are as 
under:-

Senior Store Sllperintendcllt .  . .10 

Store Slperint!nuent .. 15 

Senior Storekeo!P""r .. So 

Storekeeper . . . So 

Assistan t Storekeeper 
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In addition, the Civilian Storekeepers 
are also being promoted to Group A 
Ie B posts which are gazetted posts. 
Thus, there are adequate promotional 
avenues for Civilian Storekeepers in 
IAF and they compare favourably vis-
a-vis the Airmen and Civilians belong-
ing to other trades in IAF". 

2. Action for correction was initiated 
as soon as the mistake came to notice. 

12 hrB. 

RE ADJOURNMENT MOTIONS 

SHRI JYOTIRMOY BOSU: 
(Diamond Harbour): I seek your 
permission ... (l nterruptions) 

MR. DEPUTY-SPEAKER: 
make some observation. 

rr i ~  

SHRI JYOTIRMOY 
I have to make a submission. 
ruptions) 

I will 

BOSU; 
(Inter-

MR. DEPUTY-SPEAKER: I have 
received notices of a number of 
Adjournment Motions from Shri 
Chandrajit Yadav, Shrimati Geeta 
Mukherjee, Shri Ramavatar Shastri, 
hri ~i Pramila Dandavate and 
SIShri Chitta Basu, Jyotirmoy Bosu 
and Ram Vilas Paswan, on the sub-
ject ~ the reported failure of the 
Central Government to implement the 
Supreme Court decision regarding 
payment of Dea.rness Allowance and 
Bonus to LIe employees and having 
instead got made a reference to the 
Supreme Court fOr reconsideration. 

(Interruptions)'" • 

MR. DEPUTY-SPEAKER: This 
will not go on record. 

We have Bioo received a number of 
Call Attention Notices etc. on the 
subject. 

I agree that it is a matter of public 
importance and I also understand the 
anxiety of the Members about thjs 

matter. I have called. lor a factual 
note urgently. On receipt of tha I 
shall take a decision about the ... 

SHRI CHANDRAJIT .YADAV (Az-
amgarh) : TO-day is the last date 
(InteT7'uptions) 

MR. DEPUTY-SPEAKER: . 
appropriate manner in which the 
matter could be brought before the 
House. As already intimated to the 
Memberl concerned, I have withheld 
consent t\' the notices of adjournment 
motion. 

(InteTruptions) III. 
MR. ~  Noth-
ing will go on record. I am not per-
mitting any Ollf\ on that. I am not 
answering. N )thing will go on re-
cord. 

(Interruptions) .... 

MR. DEPUTY -SPEAKER: I have 
made an observation. You must give 
some time. 

(Interruptions) ...... 

MR. DEPUTY-SPEAKER: 
ing will go on record. 

(Interruptions) •• 

Noth-

MR. DEPUTY -SPEAKER: I am not 
permitting. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: 
haVe made my observations. 
must give me some time. 

(Inte7'7'uptions) 

No. I 
You 

MR. DEPUTY-SPEAKER: You 
must give me some time. 

(Interruptions) "' ... 

MR. DEPUTY-SPEAKER: Yeu 
must give me some time. 

(InteT7'uptions) •• 

MR. DEPUT,Y-SPEAKER: I have 
made my observation. You must 
give me some time 

(Interruptions)· • 

,------------------- ~, ,

• ·Not recorder. 
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~  JYGT.IB¥OY BOSU: I seek 
YOlB permisaien .. * (lnteT1"Uptions) 

:MR. DEPUTY -SPEAKER: I go 
to the next item.-Papers to be laid 
on the Table. 

l'.M'" 
PAPERS LAID ON THE TABLE 

Half-yearly Report on COir Board 
and on working of the eOiT IndustrtJ 
Act and Annual Report of National 
.. Institute of Design for 1979-80 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHAN ANA) :  I 
beg to lay On the Table: 

0) A copy of the Half-yearly 
Report (Hindi and English versions) 
for the period from 1st April, 1980 
to 30th September, 1980 on the acti-
vities of the Coir Board, Ernaku-
lam, Cochin and the working of 
the Coir Indu .. try Act, 1953, under 
sub-section ( 1 ) of section 19 of 
the Coir Industry Act, 1953. 
[Placed in Library. See No. LT-
2395/81]. 

(2) (i) A copy of the Annual 
Report (Hindi and English ver-
sions) of the National Institute of 
Design, Ahmedabad, for the year 
1979-80, along with Audited Acco-
unts. 

(ii) A statement (Hindi and 
English versions) regarding ReVl(l\\ 
by the Government on the work-
ing of the National Ins' itute of 
Design Ahmpdabad, 101 the 1pa" 
1979-80. 

[Placed in Library. See No LT-
2396/81]. 

NOTIFICATION UNDER ~  ACT 

THE MINISTER OF FINANCE 
(SHRI }t. VENKATARAMAN): I 

bq to lay on the Table a copy each 
of Notificaticm Nes. GSR 287(E) aDd 
288(E) (Hindi and English versions) 
published in Gazette of India dated 
the 10th April, 1981 tcgether with an 
explanatory memorandum regarding 
exemption from the whole of the 
basic and sdditicnal duties Of customs 
and auxiliary duty leviable On the 
photograph ... c fllr41ing, sound record ... 
lng and r~ i  equipment, raw films 
video tapes and sound-recording tapes 
of foreign origin, when r i r ~ 

in to In'dia, after having been export-
ed therefrom for certain purposes, ap-
proved by the External publicity Di-
vision of the I\1inistry of External 
Affairs, under section 159 of the Cus-
toms Act, 1962. [Placed in Library. 
Sec No. LT-2397/81]. 

12.06 brs. 

ARHEST OF MEMBER 

MR. DEPUTY-SPEAKER: I have 
got another annt uncencnt to ~  

I have to inform the House that the 
following wirele3s ro( ssage dated 21 
April, 1981, addressed to the Spe3ker, 
Lok Sabha, has been received from 
the Commissioner of police, CalcuHu. 
today:-

"Swami : nderycsh. Member, Lok 
Sabha alan g wit'1 others was arrest-
ed on Rani Rashmont AVE-nue, Cal-
cutta; at 16.15 hours cn 21-4-1981 for 
violating Prohi:)itory Orders in 
force there." 

12.07 b.rs. 

COMl\UTTEE ON PR ... VATE MEM-
BERS' BILLS AND RgSOLUTIONS 

Twenty-second Report 

SHRI Y. S. MAHAJAN (Jalgaon): 
1 beg to presen' .. the Twenty-seCO.l.ld 
Report of the C{lmmittee On Priva:e 
Members' Bills and Resolutions. 
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12.08 brs. 

COMMITTEE ON 'tHE WELFARE OF 
SCHEDULED CASTES AND SCHE-

DULED TRIBES 

Seventh, Eighth and Thirteenth Re-
pOTts and Reports of Study Tour of 

Study Groups 

SHRI R. R. BHOLE (Bombay _ 
South Central): I beg to present the 
following Reports of the Committee 
On the WeUare of Scheduled Castes 
and Scheduled Tribes:-

0) Seventh Report (Hindi and 
English version,) on action taken 
by Government on the recommen-
dations contained in the Thirty-
ninth Report of the Committee 
(S,ixth Lok Sabha) on the Ministry 
of Home Affairs-Disturbances In 

Marathwada (Maharashtra). 

(ii) Eighth Report (Hindi and 
English versions) on action taken 
by Government on the recommen-
dations contained in the Thirty-
ninth Report of the Committee 
(Sixth Lok Sabha) on the Ministry 
of Home Affairs-Atrocities on 
Scheduled castes and Scheduled 
Tribes. 

(iii) Thirteenth Report (Hindi 
and English versions) on Action 
taken by Government on the re-
commendations contained in .the 
Twenty-ninth Report of the Com-
mittee (Sixth Lok Sabha) on the 
Ministry Of Works and ,i ~ 

(Works Division)-Reservations for 
and employment of, Scheduled 
Castes and Scheduled Tribes in 
Central Public Works Department. 

(iV) Tour Report of Study Tour 
of Study Group I of the Committee 
on its visit to Calcutta, Behrampur 
Phulbani" Koraput, Visakhapatnam 
and Bhubaneswar during January, 
1981. 

(v) Tour Report of the Study 
Tour of Study Group II of the 
Committee on its visit to Bombay, 
Nagpur, Vijayawada and Hydera-
bad during January, 1981. 

12.10 hrs. 

STA'rEMENT RE BREAKDOWN OF 
POWER SUPPLY IN DELHI ON 

APRIL 21, 1981 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHR! 
VIKRAM MAHAJAN): Sir, before 
we take up a discussion on the power 
SUPPly position iLl Rajasthan, about 
which I would like to assure the 
Hon'ble Members that the best pos-
sible is being done, I would like to 
briefly apprise the House about the 
wlexpected breakdown in power sup-
ply that took place last night, affect-
ing many areas in the Northern Re-
gion. The breakdown in power sup-
Ply was due to a tripping of the -100 
KV line from Dehar to Panipat. This 
is an important line that brings bulk 
power from the generating stations 
of the Beas System. Any failure of 
this line would naturally affect the 
consuming areas en r ~ as the 
States in the Northern Region operate 
in parallel m03t of the time. Nor-
mally, a failure of this nature are 
rare but, unlortunately, a_ tripping 
tOOk place last night. While the 
supply was restored in the shortest 
possible time the Ministry is &llxi-.)'.lS 
to know the reasons for the failure, 
and the measureJ that are required 
to ensure that such failures do not 
occur in the future. I have consti-
tuted an Enqu4"y Committee, com-
prising the Chairman and Member in 
charge of Transmission in the Central 
Electricity Authority, to go into It 
and give a detailed report within a 
fortnight and suggest remedial mea-
sures to avoid recurrence of such 
happenings. 

12.12 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED S&R!OUs POWER CRISIS IN 

R.AJASTHAN 

~i 11m). ~ ~ ~  

r ~ i ~ , it q'rq';t) ~~  « 
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~~~ WI", ~ • ~

f1ra ~ ~ ~ ~ 1fiI iflT 

Slfr;r r~  ~  i ~ '\i;,i 
mitT i ~  i f% ~ Q its 0iq"T ~ 
'flf«1Rr i • 

, ~ qnrror llffifa ~ r  
• 

~ ~ i3lli\" m ~  i ~~r 

1fT ~ ir~  cil ",f;:rl(ftfa' ~ iii 
i i ~ '('f\;I''fIif it r ~  ~ ~  

U't\C ~ ~1 r rr  ," 

(Interruptions) • • 

MR. DEPUTY-SPEAKER: Noth-
ing is going on record. 

(Interruptions) • 

[Shri Ram Vilas Paswan, Shri 
Rasheed Masood, Shri R. N. Rakesh, 
Shri Ram Awadh, ShTi Rajesh Kumar 
Singh, Prof. Ajit Kumar Mehta, Dr. 
A. U. Azmi, and Shri Jagpal Singh 
then came and sat down on the floor 
of the House near the Table]. 

THE MINISTER OF STATE IN 
THE MINISTR;Y OF ENERGY (SHRI 
VIKRAM MAHAJAN): Mr. Spea-
ker, Sir. 

I fully share the anxiety and con-
cern expressed by the Hon'ble Mem-
bers through this Callin,g Attention 
Motion On the shortage of power in 
Raiasthan during the last few days. 
Power requirements Of Rajasthan are 
normally met by generation from 
RAPP and Rajasthan's share in 
Chambal Hydel and Bhakra Beas 
Hydel complexes. However, due to 
early withdrawal of monsoon last 
year, there was a shortfall of genel'a-
tion from Bhakra-Beas hydel com-
plex resulting in reduced availability 
of power to Rajasthan. Position gets 
aggravated whenever units at Rajas-
than Atomic Power Station are on 
forced outage. Rajasthan was hav-
ing a Ct>mfortable power supply posi-
tion in the beginning of April, 1981 & 

·NoI t"ecorded. 

the power cuts/restrictions imposed 
earlier were lifted from 30th March, 
1981. The energy requirements in 
Rajasthan was about 130 lakh per 
day, which was fully met during the 
first fortnight of April, 1981. 

The ~ h  Atomic POWdr 
Project has two Wlits of 220 MW eaeJ.l . 
The lInd Wllt of the project was 
recently commissioned and it was 
generating at the level of 100 to 110 
MW. However, on 12Lh April, 1981, 
the RAPP unit No. II of 220 MW went 
on forced outage. Even then Rajas-
than could manage its power supply 
posltion without any restrictlons 
partly by overdrawing from Bhakra-
Beas system and. partly by getting 
supplies from Badarpur & U.P. when-
ever they coulci afford to give assis-
tance. On 16th April Unit No. I at 
RAPP went out on forced outage 
resulting in acute power shortage in 
the State. Unit No. II of RAPP was 
recommissioned or.. 19th April 1981 
but it went into outage due to grid 
disturbance yesterday night. The 
power supply position in Rajasthan 
is expected to improve considerably 
when the RAPP Unit No. I is recom-
missioned in a few days. 

As a long term measure to improve 
the power availability in the state, 
additional generating capacity of 
the order of 360 MW is scheduled to 
be' added during the period 1980-85 
and tram joint and central sector 
Rajasthan's share will be approxima-
tely 260 MW. In addition, Rajasthan 
will also get share from Dulhasti, 
Nathpa, Jhakri and Chamera hydel 
power projects being executed by the 
National Hydro-electric Power Cor-
poration in the Northern Region. 

Before I conclude, I would like to 
add that the present shortage in 
Rajasthan is a temporary phenomenon 
on account of forced outage of both 
the units of RAPP. The power sup-, 
ply position will certainly become 
comfortable after the recommission-
ing of RAPP unit I in a few days. 
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..... l ,,0'). IT, .,)oJ: ~ r 1  1 ~ r, 

,r ~~  ~~ () af,l .q lltfiftJ: r~~  

~,~ « ~  '{(Wfl':qj 1 ~ t I f1'R q 
~  Sfllrt ~ Q:T{ifTa-l(T WQ; if ~ i i~ 

~ ~  ;;(f f I ~ , ~  «ctac! it ~ ~ i,i 

tfcn ifi1: f<:ir Ai ~~r Cfi) ~ if; 'lJ'afi-
!'r(if if fErn" 5-6 'ilft=€ (t ~  srrcer 

~ f-ifEf a-~ ~ ~ ~ ~ q-( I 
~  it 100 rr ,~~ ~  ifi'T cl)il'cit 
~ ~~~~~ ~ i ~ ~1  ~  ~ ~  

~  ~  ~, ~  ~ "" ... ~r~~ ~ ai({ 
~~ ~ ~i r~  <tiT ~ r 't ~~~i Cfi) , ~~ 

f(,{ltT ~  Cf-lT ~  ~ ~ r ~ {{T ~ r  I 

'lrlT ~  apT iR're if;)' ~r ~ ~  ii ~ 

~ ~~  'R ~ -.n:;rr ~~ ~ ~ r I 

~ i~i  CfiT t[Rtt4' ~ ij: fcp ~~r 

«i)i! if , ~~  '",liiq cpr ~ ~~ r ifil 
~~ ~  ~ ~ ~  i~ ~ ~ ~1 i 

~ r &lii ijl ifTi 'liftS[ ctiT ale( ~  tiT 

i ~ ~  ~~ ~ , ':3"c<:fR9{ ftn:ffT ~ \ifT 
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MR. DEPUTY-SPEAKER: Han. 
Members. .. (Interruptions) You do 
not want me to speak. That is all 
right. Mr. Nawal Kishore Sharma, 
you may continue. 
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'((T ? (.CaR) 

in Ra.jastha.n (CA.) 

MR. DEPUTY-SPEAKER: I will 
make an appeal to all of you to 
please take your seats 

(Interruptions) 

SHRI DHANIK LAL MANDAL 
(Jhanjharpur): Sir, you can U::;ten 
to our point of order. 

MR. DEPUTY-SPAEKER: Hon. 
Members you all know that we shall 
not transform this Parliament into 
an agitationa} forum. 

(InterruPtions) 

MR . DEPUTY-SPEAKER: Please 
listen. There is some decorum. The 
decorum of the House shall have to 
be maintained at any cost. We have 
a very hoary tradition as far as our 
Parliament is concerned. Today I 
have made my observations with 
regard to the LIC and I have called 
for some facts from the Finance 
Minister. And We are thinking 
aloud. 

SHRr CHANDRAJIT YADAV 
(Azamgarh) : There can be a public 
agitation abo. .. 

MR. DEPUTY-SPEAKER: I 
have made my observations. I have 
understood the feelings of the Mem-
bers. This was received only today 
by me. I have called fOr the facts. 
You see, anythint and everything 
cannot be done immediately. And 
therefore I have called for the facts. 
And I may asl{ them to send their 
facts to Us immediately, in a short 
period. 

So also, with regard to Scheduled 
Castes and Scheduled Tribes and 
Adivasis. we are ascertaining the 
facts. As far as this matter is con-
cerned, let me say tbis: I am one 
who belongs to the backward class. r 
am more interested in Scheduled 
Caste, Scheduled Tribes and Adivasis 
than anyone of you. I request you 
to maintain proper decorum in the 
House. Tf anybody is not sathfted 
with my decision, he can come and 
meet me in my chamber. We are 
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gOing to adjourn the House at 1 O'clock 
and you can cOme and meet me in my . 
chamber. All leaders who may like 
to come may come and meet me in 
my chamber. 

( In terruptions) 

MR. DEPUTY-SPEAKER: 
cannot go on. You can come 
meet me in my chamber. 
N owal Kishore Sharma. 
continue. 

This 
and 
Shri 
Please 

"" i ~ ~  ~  ~ li:srr 
~~ ~ ~ ~ \;fTffWfT r~ ~  ~  f(fi 
... ~  

MR. DEPUTY 
listening to you. 

SPEAKER: I am 
Please carryon. 
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"" 1fIIr ~ ~ ~  QJrfifa' t, 
~ i ~~ i ~~ 
~ f1;ri I ~ ~ ~ 1984-85 

it "Il ~ ifif ~ i  « 
~~ 'f1c: ~ ~ 'lU ifllfmr ifi'f 
GfT ~ _ ~ (it WTWT t fiy) ~ 
~i  4i I ¥flf I,,"', t{Tftrt;r if,TlT I 

(Interruptions ) 

MR. DEPUTY-SPEAKER: I am 
sorry. That is not the proper way. 
That is not proper. You are being 
watched by the public. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Shri 
Satish Agarwal. 

(Interruptions) 

SHR! SATISH AGRAWAL (Jaipur) 
How can I speak? ...... (Interrup-
tions) 

MR. DEPUTY-SPEAKER: Shri 
Krishna Kumar Goyal. 

(Interruption!: ) 

SHRI KRISHNA KUMAR GOYAL 
(Kota) : I seek your protection .... 

(Interruptions) 

MR. DEPUTY -SPEAKER: I make 
another appeal to the hon. Members 
of the opposition. All my friends, 
including Shri Paswan, may please 
go to their seats, and on behalf of 
the entire opposition, one of yOU may 
please get up and tell me what you 
want to say. 

( Interruptions) 

You don't want that. Please listen to 
me . On behalf of the opposition, any 
one of you can speak and tall me 
what you want. 

( Interruptions) 

On behalf of all the opposition, I can 
allow one of you 1 will not allow 
everybody. That is all right, if you 
do not tlgree to that. 

(Interruptions) 

··Not recorded. 

Shrl Bheekhabhai.... He is not 
here. 
1 have already made an ap-
peal; on behalt of the entire opposi-
tion, one han. Membet' can speak 
and tell me what they want. 

(Interruptions) 

MR. DEPUTY -SPEAKER: On be-
half of the entire opposition, I can 
allow only one Member to speak. 

(lnte1'ruptions) 

On behalf of the entire opposition, 
only one leader can speak, so that I 
can hear. I will not allow every-
body. 

(Interruptions) .... 

MR. DEPUTY-SPEAKER: I make 
an appeal to the hon. Members: they 
may meet me in the Chamber at 
1 pm.-after 1 pm. when I adjourn 
the HOUse after 1 p.m. Yes. I am 
going adjourn the House. They can 
meet me in the Chamber. 

(Interruptions) .... 

MR. DEPUTY-SPEAKER: I make 
an appeal to the hon. leaders of the 
parties in the Opposition to come and 
meet me aftre 1 p.m. 

The House stands adjourned for 
lunch, and to meet at 2 p.m. 

13 hrs. 

The Lok Sabha adjournc.>d for Lunch 
tin Fourteen of the Clock 

THE LOK SABHA REASSAMBLES 
AFTER LUNCH AT THREE NaNU-
TES PAST FOURTEEN OF THE 

CLOCK 

[MR. DEPUTY SPEAKER in the Chair] 
RE ADJOURNMENT MOTIONS-
-contd. 

(Interruptions) 
SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): I am on a point of 
order. 

(Tnterruptions) 

----.. --- .-.-. .......... --.... 
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MR. DEPUTY-SPEAKER: He is 
un a point of order. 

(Interruptions ) 

MR. DEPUTY-SPEAKER: One 
minute. r will make some observa-
tions. 

(Interruptions) 

SHRr GEORGE FERNANDES 
(Muzaffarpur) : Please listen to my 
point of order also. There is a no-
confidence motion against you. 
(Interruptions) I have a point of 
order. 

SHRI JYOTIRMOY BOSU: My 
submission is that notice of a motion 
has been given under Article 94 (c) 
(c) for the removal of the Deputy 
Speaker (Interruptions) Therefore 
the Deputy Speaker should not sit in 
the Chair .... 

MR . DEPUTY-SPEAKER: I will 
make some observation's 'and then I 
wjl1 hear you. 

SHRI GEORGE FERNANDES: 
We have given notice for the removal 
of the Deputy Speaker under the 
Constitution and for that the date has 
to be fixed. We are also concerned 
how the House is going to be run. 
Mter the experience of this morning. 
at least those who have signed that 
motion-I think the leaders of seve-
ral parties have signed that motion-
have given that motion to you under 
Article 94(c) (c) of the Constitution. 
We would like to make a submission 
that, in these circumstances, whether 
it h fair that the Deputy Speaker 
should preside over the proceedings 
of the House particularly when the 
House has now reached a point, where 
nobody knows. I came into the 
House when there were still 10 minu-
tes to go fOr the lunch. We found 
that you were neither conducting the 
House, nor were you in a position to 
give a decision about what Was hap-
pening in the House. No indication 
(Interruptions) All of us have res-
ponsibility. Yours is the greatest 
responsibility. (Interruptions) 

MR. DEPUTY-SPEAKER: h ~ 

notice is a separate thing. It has no-
thing to do with the proceedings ot 
the House. d 

SHRI GEORGE FERNA.l\.JDES: 
It is not a 'Separate thing. It is re-
lated to it. (Interruptions) 

MR. DEPUTY-SPEAKER: 
I have got to make some 
tions . Please, please. 

(Interruptions) 

SHRI JYOTIRMOY 

Now, 
observe-

BOSU: 
There is a provi ~i  under the rules. 

SHRI GEORGE FERNANDES: I 
am on a point of order. 

MR. DEPUTY-SPEAKER: Am I 
to listen to you, or to him? 

SHRI JYOTIRMOY BOSU: 
You have to listen to me, 

MR . DEPUTY-SPEAKER: I will 
make my observations. 

(Interruptions) 

MR. DEPUTY-SPEAKER: 
making some observations. 
listen, Then you can .. 

(Interruptions) 

I am 
Please 

MR. DEPUTY -SPEAKER: Please 
listen. 

SHRI JYOTIRMOY BOSU: 
I want to say one thing. The conven-
tion is that when the Chair is under 
a cloud he should not preside. (Inter-
ruptions) In aU fairness, the leader 
of the House should come to the 
House and rescue the HOUse from the 
stalemate. We have lost confidence 
with you, many of the Opposition 
leaders and parties. Therefore, 
somebody else has to be in the Chair. 
(Interruptions) 

MR. DEPUTY-SPEAKER: Hon. 
Members, I understand the anxiety 
on the part of my friends about the 
reported loss of lives of Adivasis In 
Andhra Pradesh. I have called for 
factual information so that we can 
decide the appropriate manner in 



lie. Ad;. APB&, U, 1181 Motiou 

which this subject caD be broutht 
~r  the HoUlS. 

(Inte1TUptiona) 

SHRI GEORGE FERNANDES: 
rhere is an adjournment motion OD 

"he kUling of the Adivasis. 

MR. DEPUTY -SPEAKER: I have 
already said only on that. 

(Interruptions) 

SHRI GEORGE FERNANDES: 
What does the adjournment motion 
say? 

MR. DEPUTY-SPEAKER: I have 
already read out what I have said in 
the morning with regard to Adivasis. 
The notice is a different thinl· 

"Hon. Members, I understand the 
anxiety on the part of my friends 
about the reported loss of lives of 
Adivasis in Andhra Pradesh. 1 have 
called for factual information so 
that we can decide the a ... ropriate 
manner in which the subject ean 
be discussed." 

(lnteN'uptions) 

AN HON. MEMBER: What is the 
adjournment motion who has given it? 

SHRI GEORGE FERNANDES: 
Who has given the adjournment mo-
tion? 

MR. DEPUTY-SPEAKER: Shri 
Chitta Basu, Shri J ai Pal Singh 
Kaahyap, Shri Harikesh Bahadur, 
8hrt Mani Ram Bagri, Shri Jagpal 
Singh, Shri Mukunda MandaI, Shri 
Rajesh Kumar Singh, Shri 1!alanan-
dan, Shri Ramavatar Shastri, Shrl 
Ram Vilas Paswan, Shrimatl Geeta 
Mukerjee. Shri Niren Ghosh, Prof. 
Ajlt Kumar Mehta, Shri Krishna 
Chandra Halder, Shri Dhanlk Lal 
MandaI. and Shri Amar Roy Pradhan. 
Jleceived at 10 hours-Excesses per-
petrated upon the tribal! by Pollee at 
Indravalli village in Adl1abad Dls-

trict of Andhra Pradesh on April, 
21, 1981, resulting in the ION of lite 
of 13 tribals aDd injuries to many. 
And I had already obserVed as I 
ha¥e just DOW observed, in the 
mornina I have already called fer 
facts. 

(Interruption, ) 

MR. DEPUTY-SPEAKER: I said 
it twice. You did not hear it in the 
noise. 

(InteTnLpti.ns) 

MR. DEPUTY-SPEAKER: One of 
you Or two of you may speak. 

'" "'(1" .""" ~  
fA\' ~ ~  q'fq' !II' .... 1 ~  

r~ fit: r ~ i ~  ... 

MR. DEPUTY-SPEAKER: A.out 
LIC, I have already made my obser-
vations. 

.. IIlft1:PI ~  ...ref.\' 
~ ollfl'fom 0 iti ifrt if IfT(f ~ ~ 
.. ~ if ;r(f qr I 

MR. DEPUTY-SPEAKER: About 
LIC, I have already made my obser-

i ~  

(Interruptions ) 

MR. DEPUTY.SPEAKER: About 
this a110, I haVe made my observa-
tions. You did not hear it. It fa on 
the record. 

In the noice you did not hear it. 

(1 nteTruptions) 

AN HON. MEMBER: You did not 
say anything about it. 

"" II;ft( '" .""" : mfli f'rIIrrw 
~ tflrt( , 

MR. DEPUTY -SPEAKER: It is on 
the reeoro. 

(1 ntert"Uptiona) 

SHRI DH.ANlk LAL MANDAL: 
The Home Minister is here. He may 
make a statement. (lnterruptiom). 
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IiR. DEPUTY-SPEAKER: It is for 
the Home Minister. 

(Interruptions ) 

MR. DEPUTY-SPEAKER: I will 
explain the matter. 

(lnteTruptio1t8) 

MR. DEPUTY-SPEAKER: I will 
explain the matter, I have called for 
the facts. 

(I nteTruptions) 

MR. DEPUTY-SPEAKER· One by 
one. Only if ;ou speak ~ by one, 
I can also hear. 

(Interruptions) 

MR. DEPUTY-SPEAKER: To the 
hon. members who are sitting h r~, I 
make a personal request to take their 
seats. 

SHRI RAM VILAS (PASWAN 
(Hajipur): Tell Us whether you are 
going to admit the motion or not on 
the killing of adivasis. 

MR. DEPUTY-SPEAKER: It is 
under consideration. The matter is 
under consideration. I have called 
for facts. r i ~  I said, 
it is under consideration. (InteTT1tV-
tions). I am calling for facts and I 
have explained the matter. What else 
you want? Yau go to your seats. 
Paswanji, you go to your seat and I 
will allow you to speak from there. 
(Interruptions) . 

SHRI RASHEED MASOOn 
(Saharan pur) : Give an assurance 
that you are ~ i  to admit any ~i  

on this. 

MR. DEPUTY -SPEAKER: I have 
told you. My sympathies are with 
those people. Why do you worry 
about it? I am calling for the facts. 

SHRI RAM VILAS PASWAN: 
Either calling attention or any motion 
under rule 193 or 194 or any motion 
you admit and fix a date. 

MR. DEPUTY -SPEAKER: I have 
noted what you have said. 

(Interruptions) 

SHRI RASHEED MASOOD: h~  

is a calling attention. You ccan ad-
mit it. 

MR. DEPUTY-SPEAKER: I have 
called for facts. I have told you. 
What else can I do? Mr. George, 
you are a leader of the Lok DaI. You 
can tell them. 

SHRI GEORGE FERNANDES: All 
that we want is that you admit iJne 
motion or the other-either calling 
attention or any other motion on this. 

MR. DEPUTY-SPEAKER: As soon 
as the sitting IS over. Let them come 
and meet me I require time also. (In-
terruptions) . You can come and meet 
me. 

SHRI JYOTlRMOY BOSU: Calling 
attention is in your hands. Kindly 
admit it. 

MR. DEPUTY-SPEAKER: Mr. 
George, I cannot make any commit-
ment. You come and see me. 

SHRI GEORGE FERNANDES: Do 
I take it that the House will discuss 
this issue? 

MR. DEPUTY-SPEAKER: We can 
decide the appropriate manner. You 
come to my chamber. Then we will 
decide the appropriate manner. 

SHRI GEORGE FERNANDES: Do 
I take it that the House will discuss 
this issue? 

MR. DEPUTY-SPEAKER: Don't 
put a leading Question. With reaard 
to adjournment motion or anything, I 
cannot give a commitment. I have 
already said that We can decide the 
appropriate manner in which the sub-
ject can be brought before the House. 
I ask you to come to my chamber. I 
have already said it. I said it this 
morning itself. I have said already, 
" .  .  . so that we can decide the aD-
propriate manner in which this sub-
ject can be brought before the House." 

SHRI "lNDRAJIT GUPTA (Basir-
hat) : 1 understood yOU to say a little 
earlier that you are ascertaining the 
facts. Now y<)u are saying that we 
will only find out the appropriate 
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form by which this matter can be 
brought before the House. This 
second observation of yours-does it 
mean that it is no conditional on your 
Ascertaining the facts? 

MR. DEPUTY-SPEAKER: No 110. 

This is what I stated in the morning 
itself when it was raised. But there 
was a big 1mise. I said: 

"Hon. Members, I understand the 
anxiety of my friends about the re-
ported loss of life of awvasis in 
Andhra Pradesh. I have called lor 
factual information on the subject 
so that we can decide the appro-
pnate manner in which this Soub-
ject can be brought before the 
House." 

SHRI INDRAJIT GUPTA: The 
facts should be collected. 

MR. DEPUTY-SPEAKER: You 
give me some time. Otherwise, how 
will I proceed with this? 

(I nteTTuptions) 

MR. DEPUTY-SPEAKER: That is 
why I am asking l\ir. George to come 
and meet me or, I will leave the 
Chair and go to my Chamber and let 
him come aiid meet me now. 

(I nteTTU ptions ) 

MR. DEPUTY-SPEAKER: Whether 
it is Calling Aftenllon or Adjourn-
ment motion, I was tell'ng Mr. Ge0l'ge 
that you can meet me and we can 
dp.cide. 

SHRI JYOTIRMOY BOSU: Unless 
you get a notice, under rule 193 lOU 
cannot spell out your decision to have 
~ i ~i  Unless you geL a 
IJtice, under rule 184 you cannot 
llow a discussion on a substantive 
~ i  For the Calling Attention, jf 
the notice is already there in your 
hands, you can say "yes, the Callmg 
Attention is admitted". .  . \In,ter-
7'uptions) . 

MR. DEPUTY -SPEAKER: Thclt is 
what I am saying. I have to take a 
decision about the proper method. I 
have asked Mr. George 'YOU can come 
and meet me'. 

(Interruptions) 

SHRI JYOTIRMOY BOSU: Sup-
pose you admit the Calling Attention. 
The Minister will have full right and 
freedom and time to reply and re .. 
fute whatever was said in the report. 

(InterTuptions) 

MR. DEPUTY-SPEAKER: You 
leave it to me; you leave it to me. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): \\Then there is a prima 
facie fact that 15 persons have al-
ready been kIlled, and they are adi-
vasis, tribals then what is the difTl-
culty in acce'pting any motion, which 
we had already moved? We have 
already moved several types of 
motions, like adjournment motion an.:l 
calling attention. 

MR. OEPUTY-SPEAKER: I am 
only following the procedure follow-
ed in the House. Without facts im-
mediately we cannot admit it. There-
fore, We have to wait for some facts. 
You ~  give me some time, 1 have 
said, to consider the "appropriate 
manner in which it can be discussed." 

SHRI NIREN GHOSH: What is the 
appropriate form? 

(I nteTTuption s) 

MR. DEPUTY-SPEAKER: I nave 
made my observation in the mornmg 
with regard to fhe LIC: 

"I have received notices of a 
number of Adjournment Mobons 
from Shri Chandrajit Yadav, 
Shrimati Geeta Mukherjee, Shri 
Ramavtar Shahtri, Shrimati Pram:1a 
Dandavate, Shri Chitta Basu, Shri 
Jyotirmoy Bosu and Shri Ram 
Vilas Paswan on the subject of the 
reported failure of the Central 
Government to implement the 
Supreme Court decision regarding 
payment of Dearness Allowance and 
bonus to LIC employees and hav-
ing instead got made a referel1ce to 
the Supreme Court for reconsidera-
tion." 

"We have also receiV'ed a num-
ber of Can Attention Notices. I 
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agree that it is a :matter 6f public 
importance and .. ! also understand 
the anxiety of the Member about 
this mafter. I have called for a 
factual note urgently." 

-underline "urgently"-

"On receipt of this, I shall take a 
decision about the appropriate 
manner in which the matter could 
be brought before the House. As 
already intimated to the Members 
concerned, I have withheld con-
sent to the notices of Adjournment 
Motion." 

SHRIMATI GEETA MUKHERJEE: 
(Panskura): We want to know the 
decision today... (Interruptions). 

SHRI BAPUSHEB PARULEKAR 
(Ratnagiri): Sir, on a point of order. 

(1 nterruptions) 

MR. DEPUTY-SPEAKER: 3hrl 
Parulekar is on a point of order. If 
anybody arises on a point of order, 
the others will have to sit down. 
Shrimati Geeta Mukherjee, you will 
have to sit down. Shri Parulekai' is 
on a point of order. 

SHRI BAPUSAHEB PARULEKAH: 
Sir, you have jus! now ooserved that 
the LID issue is a mli'tler of urgent 
public importance. That is what you 
have observed. I invite your atten·· 
tion again to rule 197, which we have 
repeatedly read. It mentions: 

"A member may, witn the pre· 
vious permission of the Speaker. 
call the attention of a Minister to 
any matter of urgent public im-
portance ... " 

If you are satisfied that it is a mattel 
of urgent pubnc importance, it is 
enough, because fhat IS flle only thing 
which you have to consider. 

MR. DEPUTY-SPEAKER: I ha\'"c 
not said "urgent'. 1 -have said "pub-
lice importance"; I have not said 
"urgent". Please see the records. 

(Interruptions) 

SHRI BAPUSAHEB PARULEKAR. 
The Supreme Court bas again de-

cided in favour of the employees. Is 
it not a matter of urgent public im-
portance? It is shameful on 1he part 
of the Government to repudiate .its 
obligations; half an hour ago, the 
Supreme Court has decided it and you 
say it is not urgent. Then what is 
urgent? You should go according to 
rules .  .  . (Interruptions). 

MR. DEPUTY-SPEAKER: I am 
collecting facts, Mr. Paruleka, and 
I have already said, we are taking up. 

(Interruptions) 

MR. DEPUTY-SPEAKER: 1 have 
said 'public importance'. 

SHRI BAPUSAHEB PARULEKAR: 
That is your ruling, but that is an 
urgent matter of public i r ~  

MR. DEPUTY-SPEAKER: Because 
you said 'urgent public importance' 
quoting the rules, I said only 'public 
importance' . 

(Interruptions) 

MR. DEPUTY -SPEAKER: The rule 
says "urgent public i r~  

(Interruptions) 

SHRI CHITTA BASU r ~  

Sir, 1 am on a point of order. 
(Interruptions) 

MR. DEPUTY-SPEAKER: Yes, y-cu 
are on a point of order. 

SHRI CHITTA BAstJ: Sir, I am on 
a point of order. PTease refer to Rule 
197. There is no provision :far as-
certaining factual information. Sir, 
the rule does not proVide that thing. 
(Interruptions) . The rule does not 
provide that a Call Attention Motion 
can be accepted only on the bal!lis ot 
facts submitted by Government. The 
condition of admission of Calling At-
tention is urgency and importance. 

(Interruptions) 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): May 
I help you? .. 

MR. DEPUTY-SPEAK!!R: He wants • 
to help you. ~ . 

SHRI CHITTA BASU: Sir, I will 
finish first. It is an ureent issue «nd 
I think you would respond to lne 
The Supreme Court today has give'Pl 
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anat1i'er directive to make ~  

today. 

(I ftteN"uptions) 

SHRtR. VENKATARAMAN: lam 
ready to ,.rt'fftl 1!!lis Calling A tten-
tioD notice tomorrow. nean be ~ 
mitti!d. I have no o8jection. 

~ rr i  

MR. DEPUTY-SPEAKER: No, I 
have ~1  for the facts. An ad-
journment motion was given and ~  

Call Attention notice was given on 
that. h r r ~ I have called for 
facts and now the Finance Minister 
himself came forwaro.. Ut"fierwise he 
would have told me after I left the 
House. Now he himself comes and 
openly tells you that he is prepa!'eci. 

SHRl R. VENKATARAMAN: To 
avoid all thiS nOTe. 

SHRI GEORGE FERNANDES: The 
Home Minister i~ here ... 

(1 nterruptions) 

MR. DEPUTY-SPEAKER: You 
must be satisfied. 

-n q;ifa'W .,q", : ~~ ~~ 
~r~~ qTq 'fag 110 ~ I Wi;fi ~ ~ ~ 

~r ~ '(1"1',,", ~ ~ , i ~ ~  ~1 

i ~ i1 ~ 

(I nterruptions ) 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BFISHMA 
NARAIN SINGH): 1 do not agree 
We talk and decide something there. 
(J-nterTuptions). Now he comes here 
and thinks that""under pressure it wit: 
be done. Mr. ~ r said '. 
(lnte1T'Uptions). We are not going to 
say anything. we are not going to 
commit anything on this. 

(lnterruptiom) 

.n ,, r~ ~  : 'ltG" ~ ttrT 
!1r-111ffl' iflff ~ ~ t t 
SHRI GEORGE FERNANDES· All 
that we are saying is that you U;1I us 
that the Calling A tten tion Motion 

will be admitted. (lRteTruptiofIB) We 
are not asking for anything. We are 
not applying any pressure. 

( Intert"Uptions) 

SHRI DANIK LAL MANDAL: 
You have admitted a Calling Attention 
motiOn regarding LIC. May I ask 
whether ... 

(Interruptions ) 

MR. DEPUTY-SPEAKER: You 
meet me-. I win tell you. 

(lnter'ruptions) 

SHRI DHANIK LAL MANDAL: 
Sir, I am on a point of order. Proviso 
to Rule 60 says: 

"Provided further tha.t where the 
Speaker is not in possessiOn of full 
facts about the matter mentioned 
therein, he may before giving or 
refusing his consent read the notice 
of the motion and hear from the 
Minister and/or Members concerned 
a brief statement of facts and then 
give his deCIsion on the admissibi-
lity of the rn..,tion." 

As you have said, you are n0t in 
Dossession of facts and yOU have call-
ed for the facts. Now, the rule says 
that there are two alternatives open: 
Either you can call fOr the facts from 
the Minister, :1e may make a state ... 
ment thereon, he may make a state-
ment here and now, or he may take 
time or you may ask the Member. 

Here you have also been authorised 
to hear the Member: 

"PrGvided further that where the 
Speaker is not in possession of full 
facts about -=he matter mentioned 
therein, he may before i i ~ "r re-
fusing his ~  read the notice 
of the motion and hear from the 
Minister and/or Members ... " 

MR. DEPUTY-SPEAKER: I thlnk 
you are on Adjournment .Motion . 

SHRI DHANIK LAL MANDAL: 
Yes. It is regarding killin, of adivasis 
in Andhra PradE'$h. 

Rule 60, proviso two. 
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You have said that the matter ia of 
~ jlllpOrtaRee. The matter is 
epeci8e. The maHer is aerious. But 
the only thine is that ,.au are not In 
paa_len of full facts. Now you have 
called fer fUll facts. We want to know 
from the Home Minister, will lie make 
• atatement? If not, We ma,. be allow-
eel. It has been mentioned in the rule 
''bear trom the Members". 

(lntet'rupticms ) 

MR DEPUTY-SPEAKER· Please 
read ihe statement. . 

(Inten-uptions) 

MR. DEPUTY-SPEAKER· Paswanji 
laid... . 

(Interruptions) 

-.r .. ""'... : fiM\' if ;;r(f 
'I'{r t 
., .. ~~ .,.... : R:4\' if if(f 

~r t 

MR. DEPUTY-SPEAKER· I have 
made my observation. . 

~, i  "All "ew: ~ r  'I'-lPtr 
., ~ ~ r r~  (ff FmJ IIfrt ~ 
if(f l ~ r il'fo(fif ii~ ~i  ~  @"r ~  

~ t  ( ..... M) 

till -.-. "'" .... " : "'" ttr... 
11)) ~ • f.flM Iii ;mr ~ ~ (I 

('UfIT;f) 
MR. DIEPtITY-SPEAXER: I am 
teWnc the facts. I haye heard from 
Shri Puwan. I have already read.·· 

(Interruptions) 

MR. DEPUTY -SPEAKER: I have 
made my observatiOft3 please. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I wJll 
make an appeal. 

(Interruptions) 

14B. DEPUTY -sPBA.k8R: It allY 
.. et' you wanta to .. y somedainc 
.... I will permit. PleMe ao ta ,.... 

eeat and trGm your seat )'Ou Call lIllY 
what you want. 

(Interruptions) 

SEVERAL HON. MEMBERS: No, 
no. 

MR. DEPUTy SPEAKER: I ca.JUI8It 
teU the House ... 

(Interruptions ) 

Mr. George, I have already made a 
request to them that they can eel' to. 
their ...ts if thP.;y want to make any 
s\lll,eStion to me. 

aRBI EDUARDO FALEIRO (Mor-
mu •• o): No. 

MR. DEPUTY-SPEAKER: Let 
them 10 to their ... ts if they wani: to 
make an,. suggestion. Let them make. 

(Inte.rTuptions) 

MR. DEPUTY-SPEAKER: -Let them 
go to their seats. It they want to 
make a statement, they can '!lake. 

(I,.,terTuptions ) 

MR. DEPU-rv-SPEAKER· You 
know the rule. . 

(Interruptions) 

MR. DEPUTY-SPEAKER: I have 
called fOr facts from the Minister and 
the Minister was good enough to 
come and say it here. 

(Interruptions ) 

MR. DEPUTY-SPEAKER: Unless I 
get these· thin,s. I have said, "appro-
priate manner in which ... I, 

(lnteM'UptionB ) 

MR. DEPUTY-SPEAKER: I have 
understood. I have understood. Thank 
you. 

(Interruptions ) 

SHRI K. P. UNNlKRISHNAN 
(Baclapra): May I .eek a clariilea-
tion? To-day whatever has happened. 
it is very unfDrtunate. I must aJ.-
point out that it is in unfortunate eir-
cumstances that )"ou had to preside to-
day when M! had expected, and rilbt-
1,. so. the presenee of. OUr ~ . 
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After all Speaker i, also a creature ot 
the ConstitutiOn and he is also bound 
to follow the rules and practice ~  

the House ... 

SHRI ·SUBHASH CHANDRA BOSE 
ALLURI (Narasapur): And the Mem-
bers also. 

SHRI K. P. UNNIKRISHNAN: And 
the practice has been that the Speaker 
never goes abro3d, during the session. 
It is very unfortunate that during the 
Session the Presiding Officer should go 
abroad. I do not want to apportion 
blame or anything right now. What-
ever has happened is unfortunate. But 
On Call Attention Motion, I do not 
know hoW yoU have developed this 
practice that you want to seek a state-
ment first. Nowhere in the rules you 
find any-such thing. It is upto you. 
It is up to your judgment, judgment 
of the Speaker and you now exer-
cising your judgment. You have to 
Use your discretion and judgment as 
to where an iSSUe is of importance, 
it haa not'hing to do with the Govern-
ment to make a statement. 

MR. DEPUTY-SPEAKER: This 
observation is only on Adjournment 
Motion. 

SHRI K. P. UNNIKRISHNAN: It is 
well within the jurisdiction of the 
House. If yOU think that this can be 
discussed, then it is up-to you. You 
cannot fall back on the Government 
or anybody else and say that I am 
ascertaining the facts. It is upto you. 

MR. DEPUTY-SPEAKER: I have 
said only with regard to adjournment 
motions. 

SHRI K. P. UNNIKRISHNAN: 
There are Calling Attention Motions 
pending. We must end this impasse. 
Would you please consider the advisa-
bility of having a Calling Atteration 
M.otion? It is upto you to decide, not 
for the Government or the ~i~i ,  

It is entirely upto you. (I •• ' '!til. 

MR. DEPUTY-SPEAKER: That is 
what I haVe observed. I said, "tJie 

appropriate manner in which the mat-
ter can be brought before the House .. " 
You cannot force me to give a decision 
here in the H-lUse and through this 
method. It is not proper. (InteTntP-
tions) I do not want to make a w];ong 
precedent. This is not proper. (In-
terruptions) 1 have told you to please 
meet me in my chamber. I do not 
want to create a wrong precedent. 

SHRr GEORGE FERNANDES: 
What is the wrong procedure? There 
is an issue. _. (Interruptions) 

MR. DEPUTY-SPEAKER: You 
please meet me in my chamber. 

SHRI GEORGER FERNANDES: 
Your ruling just now is on an adjourn-
ment motion ... (Interruptions) 

MR. DEPUTY-SPEAKER: I have 
made an observation. 

I am making a request to my collea-
gues here to take their seats. You 
meet me in my chamber. It is ~  

request to you. This is a very wrong 
procedure. I have not known mat in 
this House such a thing has happened. 
Not only that. Slogans were raised. 
They are my colleagues; they are my 
brothers. I am not worrie.d a.bout it. 

The point is, I was told, ffiai some 
tiffin was also taken. It is not proper. 
The decorum of the House' has got to 
'be maintained by eVery member 'of 
the House. I make it very clear. I 
ask Mr. George Fernandes whether he 
encourages this... (Interruptions) 

SHRI GEORGE 1 ~  

The family members of one at the 
members were"brought in the House ... 
(Interruptions) You have forgotten 
contemporary hbtory.. . (Interrup-
tions) 

SHRI JYOTIRMOY BOSU: The 
members of the other House came in-
side the House. 

SHRI GEORGE FERNANDES: 
The family members came inside the 
House. 

MR. DEPUTY-SPEAKER: I am only 
saying, to maintain the decorum of tile 
House, it is the responsibility of every 
mem'ber including myself. The d8CO-
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rum of the House has .to be maintain-
ed. 

Now, I make a special appeal to 
my colleagues here to take their seats 
and whatever they want, would be 
definitely considered. I am as much 
worried about the deaths of Adivasis 
as yOu are all. You must allow the 
proceedings .... (InterruPtions) 

SHRI GEORGE FERNANDES: 
Whatever you have said just now will 
not mean that a debate will be allow-
ed on this issue? 

MR DEPUTY -SPEAKER· I have 
told ~  . 

SHRI GEORGE FERNANDES: 
I would like to assure myself that 
wha.tever you have said will not pre-
empt a debate in the House on this 
issue? 

MR. DEPUTY-SPEAKER: Don't 
compel me'; don't compel the Chair 
to give a decision. 

SHRI GEORGE FERNANDES: 
I am not compelling. I have to assure 
myself ... 

MR, DEPUTY-SPEAKER: I have 
said, "the appropriate manner in 
which the matter can 'be brought be-
fore the House". 

SHRI GEORGE FERNANDES: 
Don't read that again and again. I 
am only making a submission that you 
wilI not pre-emPt a deabte on th;s 
issue in the House. 

MR. UEPUTY-SPEAKER· Am I to 
pre-empt any discussion on' an issue? 
I have an open n'ind. 

SHRI GEORGE FERNANDES: 
All presiding officers have an open 
mind. YOUr "open mind" may be to 
that side, not to this side. 

MR. DEPUTY-SPEAKER: You are 
all my colleagues. 

SHRI GEORGE FERNANDES: 
Do I take it tha.t a discussion r ~  

issue ... 

MR. DEPUTY·SPEAKER: Don't 
compel me. 

SHRI GEORGE FERNANDES: 
I am not comp el1ing yOU. I am ask-
ing a simple question. 

MR. 'DEPUTY-SPEAKER: If you 
want, I will read it again. 

SHRI GEORGE FERNANDES: 
Please don't read that. (Interruptions) 

-n ",ft'(1" .ntrfr: ;ro&m' ~, 

~  \if) i r~ ~, ~  ~ l1rC{ 

~1 1  CfTVfr ~1  ~ I ~ ~ ~~ 

it; ~~ ifi ~~  §t '-ft, W C(CR( 

~~~ QCtiJf ~ qr ~ Cfi') ~ 

~1  NCoti v:rr , ~~ ~~  ~ 

~ ;r ~ ~ ~~ t' ~  ,~ ~  

Sf6''T .. ~~ ~i  1Ii1?T ~ ~ ~ ~~ 

qrtf ifi ~~ ~ it ~ ~ ~ ~~ 
tflU I ~ ifi( ~~  ~~ ArlfT rrr.tT I 
\if;:re,. qrel it; fTiitll' ct,' i ~ \fl" it 1 1 ~ r 

~ I ~  lfiN« itr ~  if ~ ,~ ~,~ CfiT 

~ r i~ ~~ IffJ \ii"if ~r ~ rr~~ 

~~ ii-~ ~r, ~ ~ ~ cram" i~ '" 

fcIt ~ ~  ili1.:T ~ ~ ~ ifi) 

1f'\. ~ ~  I ~~ ~ ... (Ai ~  'flq ~ 

i 7~~ ~ fitio i i1 ~ ifi1.:) I r~ 9;(t t( ~  

i 7~i  6') ifi1='h; 1ff Cfr'<.";fT ~, ~ ~

~  ~ ~ ~ ~ 1  , ,~ if(T 

r~  ? (,"fIi'aTtf) ~  ~ , !R1rrair 
i(1Ci' rr1 ~~ i1 ~~  ~ I 

( 8",,"f.Wf ) 
PROF. N. G. RANGA (Guntur): 
How can yOU? (Interruption ... ) . 

MR. DEPUTY-SPEAKER: Order, 
order, order please. 

., q;ftttq ~ : ~  ~, 

~ ifi)f ~ ~ ft;.* ;:r(f ~r~, citf ctfter-
qd1:lc it ~ ~ ~ I ~ ~  'iff 
ay;) ~i  'fI fir; f.lr« ~i i fr ~ lRft 

\iff" Ill'( ~ r  ~ ~ ~ r ~ 

m;ft ~  Cflff ~  ~ t ? am ifi){ 
~ ifinT f11.: ~ ? i i~ ~ ~ 1ft ffq,l: 
W- ' q-:.'iT ~ ~ ~~ ~  ~, Q.iK 

~ tc n 'Iir I ( .... ai .. ) 
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MR. DEPUTY-SPEAKER: Please, 
please. 

SliRI HA1UKESH BAHADUR 
(Gorkhpur) ; He has said a different 
thing altogether. My point is ... 

(Interruptions) 

MR DEPUTY-SPEAKER: It is not 
proper. If this 1s allo.wed to continue, 
you must all excuse me. I do not want 
thp,t the decorum of the ~  is ~  

question. Therefore, I will not allow 
these . things hereafter. From this 
time onwaJ:ds, I will not allow. I am 
telling you. I will not allow. 

-n ~  r"fUW -mrCA ~~ ~  
~  i r~~ f;rc1)c;;rtlT ~ if) =or , 

SHRI sATISH AGARWAL: Mr. 
Deputy-Speaker, f have got -one hum-
ble submission to make. The call 
attention notice on the LIC iSSUe has 
been admitted. The Supreme Court 
has ordered the Gov.ernment to 
pay bonus. within 24 hout's ~  

that is a shame for the Gov-
ernment. they s'ilould imp'lerl'ent 
the decision. Now. the other isSue is 
a very sensitive issue. Now ob1ection 
is being taken that if is 'a State sub-
ject. But We !lave been discussing in 
this House atrocities . on r~  

Under what rules, in what ma.nner, 
what calling attention, rule 193 Qr 
rule 184, whatever it is, that partjcu-
lar point only rf mains to be sorted 
out. I would humbly request you to 
sort out that point. Whether it is 
rUle 183, 184 Ur calling attention, 
wha.tever it is. That you do. 

Mr George ~ r , ~  don't 
r~  the ~i i  

SHRI GEORGE. FERNANDES: 
You must make your observation. 

MR. DEPUTY-SPEAKER: I made 
my observation. I will not. go back on 
my ~r i , Mr. George Fernan-
des. 

MR. DEPUTY -SPEAKER: I make 
it very clear that this coercive me-
thod adopted by some of the Bon. 
Members is highly objectiona'ble. 

I will not allow it, Mr. George, this 
coercion. (Interruptions). 

~ ", .. ;ft. 1RR : i!" w)fif "'" 
ilTt' i ir~r \ifl it I 

~ r  

MR DEPUTY-SPEAKER: Hon. 
MEmbers, I make an appeal to Mr. 
George. (Interruptions) Please stop 
that. I make an appeal to Mr. George. 
I have made my observations with re-
gard to this. I make an appeal to you, 
Mr. GEorge, to tell your colleaiues to 
take their seats. Appropriate action 
will be taken if they meet me in the 
Chamber. If they continue this, then 
We will haVe to go according to the 
rules, We win have to abide by the 
rules. 

(Interruptions ) 

MR. DEPUTY-SPEAKER: I have 
made my observations. (Interruptions) 
Please ask your colleagues. I do not. 
want to make any wrong precedent. 

(Inter7'uptionB) 

MR. DEPUTY-SPEAKER: Order, 
please. Please sit down. Mr. Samar 
Mukherjee Wa!lts to say something. 
Mr. Samar Mukherjee. 

SHRI SAMAR MUKHERJEE (How-
rah): From the morning We have 
felt mortified in the way we have 
been treated unfortunately by you.·-
(Interruptions) 

MR. DEPUTY-SPEAKER: Let hia 
say. 

SHRI SAMAR MUXIlERJ"BE: We 
made a sugg!eStion ... (Int'n'8ptiot&d 
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MR. DEPUTY-SPEAKER: Please 
sit down. Order, please. Mr. Samar 
Mukherjee is on his legs. 

(Interruptions)· • 

MR. DEPUTY-SPEAKER: Any-
thing said without my permission will 
not go On record. 

(Interruptions) .... 

MR. DEPUTY-SPEAKER: 
yOU please sit down. Mr. 
Mukherjee. .. (Interruptions) 
sit down. You hear him. . 
ten'uptions). Let us hear him. 

All of 
Samar 
PJe-ase 
(In-

SHRI EDUARDO FALEIRO: You 
must ask those Members to go away 
from there. This is not the way 
(In terruptions) 

SHRI ARIF l\1.0HAMMAD KHAN 
(Kanpur): Sir. there is a limit to 
everything. They cannot hold the 
House to ransom in this manner. We 
want to hear the Minister and we 
want to ask questions. 

MR. DEPUTY-SPEAKER: We will 
hear you. Please sit down .  .  .  ( In-
teTTupr"'ns). Now please he:lc him. 

SR. "AMAR MUKHERJEE: Issues 
invoh _ .... are connected with emotions, 
passions and feelings. You have ad-
mitted that. For a proper discussion, 
an atmosphere IS necessa.ry. That is 
why we suggested that at least you 
adjourn the House and call us ... 

PROF. N. G. RANGA (Guntur): 
We have adjourned fOr one hour. 

SHRI SAMAR MUGERJEE '" and 
we will find some way out. .. (!'nter-
ruptions). 

MR. DEPUTY -SPEAKER: I called 
you. 

SHRI SAMAR MUKHERJ1!:E: Un-
fortunately, our lIPpeal has been re-
jected." You did not see-k OUr co-
operation to r.reate that atmosphere. 
So you waited till 1 O'clock though we 
repeatedly requested you to adjourn 
and call us. 
-------------_._--
··Not recorded. 

SHRI MRUTYUNJAYA NAYAK 
(Phulbani): Is it a request or insist-
ence? That is 110t a request. 

SHRr SAMAR MUKHERJEE: I am 
not going to reply to them.,. 

MR. DEPUTY-SPEAKER· Please 
don't inte'rrupt him. ' 

SHRI SAMAR MUKHERJEE· We 
do not want that this ~ h r  
should remain. We want that an at-
mosphere should be created where a 
proper discussion can take place. 

So, the· suggestion we are nOW mak-
ing is that tomorrow you admit some 
form of a discussion and to-day yOU 
allow them to ra ise the issue one by 
one ••. 

SOME HON, MEMBERS: No, no ... 
(Interruptions) 

SHRr SUBHASH CHANDRA BOSE 
ALLURI: In the normal way you can 
do it. but not by bringing pressure 
like this. 

MR. DEPUTY-SPEAKER: 
told them already. They 
going ... 

I have 
are not 

SHRI SAMAR MUKHERJEE: To-
morrow you ~  a. discussion. 

MR. DEPUTY-SPEAKER: I have 
told them already. Let them go to 
their seats. If they fiave any grievance, 
I win hear. 

SHRI SAMAR MUKHERJEE: To-
morrow there wHI be a discussion. 

SOME HON. MEMBERS: No, no ... 
(Interruptions) 

MR. DEPUTY-SPEAKER: I made 
those observations. I told yOU that 1 
cannot go back .... (lnterruptionR) 
Now, this is not the method ... (Inter-
ruptions) 

Now, Mr. George and other Mem-
bers ... (Interruptions). Mr. Harikesh 
Bahadur, please sit down, when I am 
on my legs. 
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[Mr. Deputy Speaker]. 

Calling attention and adjournment 
motions are forced On this House. They 
cannot be forced on the House ... 

SHRI HARIKESH BA'HADUR: 
There are precedents when two call 
attention motions were discussed on 
the same day. 

MR. ,DEPUTY-SPEAKER: Now, 1 
would ask Mr. George, has there been 
any occasion when a decision has been 
compelled on the House and the Spea-
ker gave a decision? This is not pro-
per. I would appeal to Mr. Mukher-
jee-, Mr. George and the leaders of all 
Parties whether a decision can be 
taken in the House by compulsion. 

SHRI HARIKESH BAHADUR: We 
are not compelling. You are mistaken. 

SHRI SATISH AGARWAL: I do not 
want to involve myself. I onry 'Say 
that we are making a humble request 
to you. (Interruptions). Nobody is 
compelling you, 

MR. DEPUTY-SPEAKER· Mr. Hari-
kesh Bahadur, you wanted to say 
something. 

SHRI HARIKESH BAHADUR: 
There is a precedent that two call at-
tention motions are discussed on the 
same day. Several times it has hap-
pened that two calling attention mo-
tions are being discussed and, in the 
rules, it bas also been provided. 
Therefore, there is no difficulty for 
tomorrow to have two calling atten-
tion motions l:>eing discussed. We are 
not compelling you. 

MR. DEPUTY-SPEAKER: Mr. 
Ravindra Varma. You wanted to 
say something. 

SRm RAVINDRA VARMA (Bom-
bay North): Mr. Deputy-Speaker, 
Sir I rise with considerable distress 
and trepidation to make a request 
through you to the hon. Members of 
this House. I do not want to rake up 
what happened after Question Hour 
to-da.y; but, I am sure that every 
hon . Member l'ere feels that such 
things should not haVe happened. I 
do not want to say who cast -the first 
stone and, in what measure, who was 

responsible. But, all of Us feel that 
We must find a way consistent with 
the dignity of the House, the dignity 
of the Chair olnd the privileges and 
rights of the hon. Members, to see 
that the business in the House is con-
ducted as it should be conductea, 

Sir, you are well aware that pas-
sions were r.oused on an issue of 
public importance. Every day we 
read reports in newspapers about fir-
ing in which people die. And, as you 
very rightly said that this is a matter 
of deep concern. So, some hon. Mem-
bers felt that when they had given 
notice of an adJournment motion, you, 
Sir, should haVe made some reference 
to the substance of the motion and 
given your observations. 

Unfortunately, however, in the din, 
an impression was created that you 
had not r rr~  to it and, therefore, 
there was some discrimination. But, 
that has now been cleared and, my 
han. friends here are anxious that a 
discussion on this important subject 
of urgent public importance which has 
caused anguish and concern to every 
hon. Member should not be pre-emp-
ted on technical grounds. I know that 
your sympathies are with them, and 
we do not want you to pre-empt the 
discussions merely on technical 
grounds. I would, therefore, urge 
upon you as well as other hon. Mem-
bers on this side, as well as on the 
other side Of the House, not to take 
technicalities into account, 'but find 
sOme way in which this matter can 
be discussed according to the rules. 

Sir, I quite agree with yOU that we 
shoUld not give the impression that 
We are trying to coerce the Chair .. 
teTTuptions) . 

MR. DEPUTY-SPEAKER: 
please. 

Order, 

SHR! RA VINDRA VARMA: I am 
very sorry that my hon. friend Is not 
apprecia.ting the spirit in which I am 
making this appeal. 

You stated in your wisdom that yOU 
did not want clnyone to haVe the-im-
pression that you pre-empted the dis-
cussion and that you would be willing 
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to find out the appropriate form in 
wnich this matter can be raised in 
the House tomorrow or at any other 
time. I suggest that since this mis-
understanding can now be regarded 
as cleared and closed, you find the 
appropriate form and the time in 
which this matter can be ra.ised. That 
would be my request to you. You 
will kindly give the impression to 
the House that this is your view too. 
I think now my hon. friends can ~ 

requested to go ·back to their seats to 
find in which appropriate form this 
matter can be raised, a matter which 
is causmg a deep concern to all of us. 

MR. DEPUTY-SPEAKER: I 
reciprocate your feelings. I havc nnt 
pre-empted any discussion. The point 
is this. You were Minister for Parlia-
mentary Affairs in the Janata Gov-
ernment. Would you agree with this 
method of functioning in the Parlia-
ment by ra.ising slogans and then sit-
ting before the Chair and the com-
pelling the Chair to take a decision? 
Do you agree with thig method? 

SHRI RAVINDRA VARMA: Mr. 
Deputy-Speaker. Sir. I am very sorry 
that you have asked me this question. 
All that I have said .  .  . 

MR. DEPUTY-SPEAKER: You ah'o 
condemn this. You must openly cemc 
out and condemn it. 

(Interruptions) 

SHRl RAVINDRA VARMA: Mr. 
Deputy Speaker, two hands are neCC8-
sary to clap. I have been in this 
House long enough to know the situa-
tions that have developed and who 
has contributed and in what measure. 
r do not think I will be contributing 
to creating conditions conducive to 
improving the situation here by ans-
wering your question. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I only 
wanted to know. 

SHRI RAVINDRA VARMA: Thp.n J 
have to cite other instances. Would 
you like me to . .. 

MR. DEPUTY-SPEAKER: Now, I 
make an appeal to my hon. colleagues 

who haVe been sitting here that 
have already made my observations 
and requested Mr. Fernandes ... 

SHRr GEORGE FERNANDES: Sir, 
Mr. Ravindra Varma has made a 
suggestion. What he has said 1s that 
you must make it clear that a discus-
sion on this subject is not pre-empt-
edt Do We take it ... 

MR. DEPUTY-SPEAKER: I have 
said that r have not pre-empted any 
discussion. That is what I have told. 

SHRI GEORGE FERNANDES: If 
the discussion is not pre-empted theu 
the only question is when the ais-
cussion is to take place. (lnternLP-
tions) I am not asking you to 'fix 
the time now. You are not allowing 
me to complete. 

MR. DEPUTY-SPEAKER: I have 
said that I have not pre-cmpted any 
discussion. 

SHRI GEORGE FERNANDES: All 
that I am saying is that if the discus-
slon is not pre-empted then it is only 
the questiOn of fixing time. So, I 
would request my colleagues to go 
back to their seats ~  that We can 
subsequently fix a date. 

(Shri Ram Vilas PaRwan, Sltri 
Rasheed Mnsond, Dr. A. U. ~ i, 

Shri Ram Awadh. Sh'ti Rajesh Kumar 
Singh, Prof. Ajit Kumm' Mehta. Shri 
R. N. Rakesh and Shri Jagpal Singh 
tllen we1lt 'back to thC'ir seats.l 

MR. DEPUTY-SPEAKER: It is 
over. AU right. I am very much 
thankful to Paswanji and all thr> 
other colleagues. Thank you. Thank 
you for at least vacating the place 
now. 

Now, We take Cal1 Attention. ~ir  

Satish Agarwal ... 

SHRI HARIKESH BAHADu!{: 
Where is the concerned Minister? 

MR. DEPUTY-SPEAKER: He is 
busy with Call Attention in the otber 
House. He has taken my permisslon. 
So, we will take up Call Attentioll at 
4 O'clock. He may be available at 
4 O'clock. 
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SHRI SATISH AGARWAL: I have 
no objection in acconunodatin, the 
Minister it he is busy in the other 
House. 

14.59 brs. 

DISTURBED AREAS (SPECIAL 
COURTS) BILL-Contd. 

MR. DEPUTY-SPEAKER: Now the 
House will take up further considera-
tion of the following motion moved 
by Giani Zail Singh on the 21st April, 
1981, namely:-

"That leave be granted to intro-
duce a Bill to amend the h r ~  

Areas (Special Courts) Act, 1976." 

SHRI JYOTIRMOY BOSU (Did-
mond Harbour): Sir, I rise to oppose 
the introduction of this Bill on 
grounds of legislative incompetence 
and other areas which obstruct its in-
troduction. Under Article 246 List I 
Union List setting up of a special 
court is not provided for. Therefore. 
it has furnished a very serious legis-
lative incompetence at the first ins-
tance. Under Artile 246. List II 
(State List), the following is stated: 

"Public order but not includ-
ing . " 

15 hrs. 

This came during the 1976 amer-
gency ..• 

"Public order but not including 
the use of any naval, military Or 
Air Force Or any other armed force 
of the Union or of any other force, 
subject to the control of the Union 
or of any contingent of unit there-
at .... " 

Sir, this came when authoritarianism 
was ruling high over the country 
during the time of emergency,-

" .  .  . in the aid of the civil 
powc.:r." 

Now, Sir, certain amendments wore 
made in the 42nd Amendment of the 
Constitution in 1976 during emergency 
which I have already indicated before. 

Under Article 246, List III is the 
Concurrent list. And there is ~  

as follows:-

"Criminal law, including all 
matters Included in the Indian 
Penal Code at the commencement 
ot this Constitution but excluding 
offences against laws with respect 
to any of the matters specified in 
List I or List II and excluding the 
use of naval, military or air force 
or any other armed forces of the 
Union in aid of the civil power." 

1501 hrs. 

[SHRI GULSHER AHMED in the 

ChaiT] 

In the same Seventh, Schedule, 
List III, in para l1-A this provision 
has been inserted by the Constitution 
Amendment Act during emergency, 
with effect from 3-1-1977. I quote: 

"Administration of justice, cons-
titution and organisation of all 
Courts, except the Supreme Court 
and the High Courts. 

MR. CHAIRMAN: You are a 
lawyer, and you understand these 
matters. 

SHRI JYOTIRMOY BOSU: The 
word 'courts' clearly mean 'Courts as 
established under the ordinary law 
of the land.' There is no mention 
about the Special Court at all. 

It is therefore, my submission, Mr. 
Chairman, that this Bill suffers from 
serious legislative incompetence. This 
is being brought forward before the 
House in an attempt to bring Law 
and Order in the Concurrent list. 
This is the attempt which they are 
making Sir. 

Sir, it is known to everybody thot 
normal administratiOn of judiciary is 
a State subject. The disabling polnts 
in respect of legislative incompetence 
have already been elaborated by me. 

The Union Government bas 
miserably failed to control the serious 
law and order situation in its own 
area, in the Union terri ".ories, 
especially the Uniov. Territory of 
Delhi, which is the seat ot power. 
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Bven a MInister's gunman was 
shot dead the other day . Sir,. so :tar 
even the culprits have not been 
traced. 

Sir, it is more than a year not/ 
since Nirankari Baba was murdered 
brutally. Still no one has been c1l-
rested so far. 

Sir, the Government is only trying 
to muzzle the Judiciary. Now what 
has happened? The Bombay High 
Court has restrained the unlawful 
Law Minister in the matter of trans-
fer of judges outside the State. 

Sir, even the Chief Justice of India 
has got serious differences of opinion 
in this matter. This is a serious cons-
piracy to make the judiciary subser-
vient to the Executive and to ens ble 
the Union Government to u;;e its 
stick to beat the States which aTe 
run by other parties. 

Even in the matter of appointments 
relating to the Judicial Reforms Com-
mission,-I am very sorry to point 
this out,-a Judge has been nom.inated 
by the Central Government without 
the approval of the Chief Justice of 
India. (Interruptions) Sir, their 
ultimate object is to prevent people 
from getting proper justice in a de-
mQcratic manner. Facts will reveal 
the present state of affairs. Sir, we 
know that 80 vacancies ore heing 
kept pending in various "High Courts 
since Shrimati Indira Gandhi has 
come to power. They are desparately 
searching for Judges who will take 
orders from the Executive. I want 
to know whether the Chief Justice of 
India was consulted with regard to 
this Bill. I request Giani ji to take 
the House into confidence and tell us 
about the correct position in this re-
gard. Sir, may I know whether the 
Chief Justice of India was consul ted 
in the matter of this particular Dill 
which is now being sought to bE' 
introduced? In Shrimati Indira 
Gandhi's own party Governments in 
the States where the Governments 
carry out her wishes, her mandate 
and directions, the law and order 
situation has assumed serious prO-
portions. It could not deteriorate any 

further. Mr. Chairman, the hon. 
Home Minister is not hearing me. 
Kindly tell him to listen to me. 

MR. CHAIRMAN: He is listening to 
you. 

SHRI JYOTIRMOY BOSU: I am 
thankful to you, Sir. Sir, there were 
riots in Mor8'dabad and other plc1ces. 
There were mass murders by dacoit3 
and repression and killing of sche-
duled Castes and Scheduled Tribes 
has become a daily feature nowadays. 
The whole House is SO upset today to 
know about the killing of tribal. ill 
Andhra Pradesh. These are all with-
in the Centre's reponsibility and they 
have miserably faned. Now, they 
want to increase the area of juriSdic-
tion furthering their political missio'lf: 
and aspirations. 

Sir, the riots in Moradabad had 
taken place in August, 1980 and the 
hone Home Minister on the floor or 
this House had promised to appoint 
a Commission or Inquiry headed by a 
HIgh Court Judge. Eight months 
have passed as On 1st April. The.y 
have confirmej that nothing has bePn 
done so far. No Commission of In-
quiry has been constituted. It has 
not been constituted because Mrs. 
Gandhi does not want it. It will in-
convenience her because it will ex-
pose the involvement of her own 
party men. That is why this Com-
mission of Inquiry has not been cons-
ti tu ted so far. 

Now. the Bill talks about (.aste 
conflict. What is the present situa-
tion in Gujarat? American money is 
flowing in like water there. Amul it; 
the post office and I hear the .\mul 
Headman who is on American stooge 
has recently been indicated by the 
Union Minister for Law. 

MR. CHAIRMAN: You are tra-
velling too far. 

SHRI JYOTIRMOY BOSU: Sir, the 
vacancies in the High Courts have 
added up about 27 in a year. The 
pending cases against the Companies 
and other officers were 10,875 in 1979. 
In 1980. it had gone up to 13,632. 
From April to September 1980, out 
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of 16;950 cases only 3,165 cases had 
been decided.' The present r ~ 
Minister wants the judiciary under 
control because she had to pay very 
heavily in the hands of independent 
judges like Justice J. M. L. Sinha who 
is the glory of Indian Judiciary, wh?m 
she tried to purchase through In-
ducement, but Shrimati Gandhi failed 
But nOw it has come in the press tha'; 
a Central Minister, may be the Home 
Minister himself, had met the 
leaders of the Khalisthan Movement 
(an independent Sikh home land) at 
a place near about Delhi. We would 
like him to deny it categorically. 

Sir the Union Government haE' 
mise;ably failed to fulfil the condi-
tions enshrined under article 246, 
in List III, Concurrent i~  

Economic and Social Planning, Social 
security and social insurance, em-
ployment and unemployment. But 
they are clamouring for more r~  

This Bill is the result of that. The 
overall responsibility to maintain law 
and order is strictly a State subject 
and nowhere the authors of the Cons-
titutiOn have contemplated the same 
to be changed. NatuTally the Special 
Courts of the Central Government 
are manned by the Judges who are 
to be appointed by tlie Central Gov-
ernment. We would like to kn()w 
how they propose to appoint those 
Judges anj under whose -corltro} those 
judges would work. This, in brief. is 
the sum and substance of h,~ situa-
tion and you, Sir. being in the legal 
profession would appreciate that. I 
am sure, you also feel alarmed at the 
attempts that have been made and 
which are completely going to sub-
vert the judiciary and make it SUD-
servient to the executive. Today, I 
must congratulate the Supreme Court 
which has struck down the objections 
against the L.I.C. employees and 
passed orders that within twenty-

four hours, the bonus should be paid 
to them. 

With these few words, I ~  the 
introducf.ion of this Bill lock, stock 
and banel. 

SHRr CHITrA BASl1 (Barasat) : 
Mr. Chairman, Sir, I rise to oppose 
the introduction of the Disturbed 
Areas (Special Courts) ~  

Bittl both on the grounds of constitu-
tional competence and other groundS', 
Sir, permit me to deal with the. cons-
titutional grounds first on -which 1 
OPPOse the introduction of the lUll. 

I think. the Home Minister is well 
aware that in our Constitution, there 
are three Lists in the Seventh Sche-
dule, demarcating the jurisdiction of 
the State Government, the Central 
Government and indicating certain 
subjects which are to be dealt with 
concurrently both by the States nnd 
the Centre. List II, which is the 
State List, gives entry 1, public order 
and entry 2, police. This is exclusIve-
ly within the jurisdiction of the 
States. The Concurrent List, List III 
of the Seventh Schedule, entry 1 is 
criminal law. entry 2 is criminal pro-
cedure and entry 3 is preventive de-
tention etc. Now, these, apart from 
some others, are the subjects which 
are regarded as concurrent subjects 
on which both the Centre and the 
States can legislate. My first argu-
ment is, that the parent Act r i~  

this constitutional demarcation, under-
stood this demarcation and, there-
fore, the authority to declare an area 
as a disturbed area was delegated to 
the State Government, because that 
comes within the purview of en tTY 1 
and entry 2, of the state List, namely 
public order and police. 

In the Statement of Objects and 
Reasons of this BillJ it is stated: 

u .••• it is thought desirable that 
the power to declare an area as 
disturbed is available also to the 
Central Government in addition to 
the State Government. 

This Bill, therefore, seeks to 
amend the Disturbed Areas 
(Special Courts) Act, 1976 to con-
fer concurrent powers on the Cen-
tral Government .  . ." 

You would agree with me that the 
power to declare an area as disturb-
ed area is vested with the state Gov-
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emmet. Now, the Central Govwia- 8B1U K. P. UNNII.lUSID1'.A: fte 
~ .",.ta _, the po'Wev to 4Iedlre Speaker h. pven ....... If ... 
_ .. as. disturbecl area should ~ wanted to. Normally Dot. 80 let U8 
vest ill ~ .. c.tral ~  The not ,0 into this point. 
Cttntral ~ CJlDDQt mab 
that claim, havtn, regard to the tac* SHBI CBrr.rA BASU: What II your 
that the Concurrent List only includes objeetfon? Sir, I have not under-
three items; one is criminal law, the stood the objection. 

other Is criminal proceciUTe and.e MR. CHAlB!4AN: My objection :Is 
thitd is pweftfttive detention. These' this. The Bill which is before the 
are the f,'hree specl4ed areas where House, may be COlUlututional or DOt, 
the Government of India bas cot tile but you ~  to say that it is not 
concUI'MIlt power. Police and public lela!, that it is not. accordiDg to the 
order are tbe exclusive jurlsdu.tlon law. Then you want a ~ IrDm 
of the State. By introtlucing this the Chair that it is not according to 
Bill, the intention is to usurp the the law. 
right of the State Government and 
encroach upon the right of the State 
Government. It is not permitted by 
the Constitution. tf you want to have 
that concurrent right, you will have 
to amend the 7th Schedule of the 
Constitution. 

MR. CHAIRMAN: Are you not di't-
cussing a legal point in this House? 

SHRrCJnTTA BASU: Am I saying 
something illegal? 

MR. ~  Do you want a 
decision here on the legal and ~ i

tutional points? 

SHRI CHITTA BASU: On what am 
I speaking? I don't know what you 
are saying. What I am saying i'; that 
the Government has no legal and 

~ i i  competence 

SHRr K. P. tTNNIKRISHNAN 
(Badagara): Sir, I am on n point tlf 
order . You are a very distinguished 
Parliamentarian with a long record 
May I point out to you that in 1958 
and in 1963 there haVe been se,·era 1 
precedents. While normally the 
Speaker dDes not talk about the 
matter, the House is eompetent to 
discuss it. There Is always a tutl-
1IC81e discussion On lelislative com-
petence. I also distinctly reeall 
several occasions in 1958 and ]963 
when there have been decisions by 
the Speaker. So, let Us not ko to 
that point. 

lilt. CltAllU.f.KN: The decision by 
the Speaker on 1eta1 points? 

SURI CHITTA BASU: Sir, I do 
not ask for your rullnr. Str, you ate 
mistaken. 

MR. CHAIRMAN: You are making 
an illegal objection in this House 

SHRI CHITTA BASU: I am not 
standin, here On a pOInt of order. I 
am standing here tor a ruling. I am 
here to oppose the introduction of the 
Bill. The Central Government bas 
got no jurisdiction to bring in a Bill 
of this nature. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri) ! r ~ Chairman, Sir, nwy 
I invite your attention to the proviso 
to Rule 72{2) I which mentions: 

"Provided that when a Motion is 
opposed on the gro1)nd that the Bill 
initiates legislation outside the 
legislative competenC'e ot the 
House." 
Sir, it will be necessary for us to 

convince this August House that this 
Bill which is sought to be introduced, 
is outside the legislative competence. 

SHRI CHITTA BASU: And in that 
connection, Sir, I have to make the 
submission. This is what 1 want to 
say. 

MR. CHAIRMAN: All right. 

SHRI CHI'rl"A BASU: Sir, my con .. 
tention is that this House has not lot 
the leeislative competence to consider 
this BiD, because the Central Oov-
ernment has lot no riPt to le.ialate 
on a subject which is completely 
within the jurisdiction Of th., State. 
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Lis�. 1'o,. ,,._: ana.. J1t?; ', •• 1 anil t.nm, 2 
of the s�le Llst a.i�� ,1iEtr­
mine the scope of t'he state tlovim.­
ment. !.'!mrelftire, Sh; l Cla -uot want 
to repeat what I have already raid. 

My second point is in regard to the 
Cdricmttdt bower. A-etiiail the Bill 
claims to hate the ConcurJnt power. 
On tliat grotffld also I c,pp�se, because 
it is not witHin the Concurrent List. 
You L-e a senior Parliamentarian. 'the 
cOJicittrent Ust is ilia tl:iere. Let us 
examine for the time being the en­
tries in the Concurrent List which 
e�le the Central Government to 
brine in a Bill ot this nature. The 
Concurrent List lntry 1, Entry :Z,
entry 3 mention Criminal Law, Cri­
mitral Procedure and Preventive De­
tention. Sir, now the objective of
the Bill is not covered by either of 
the three Entries. Therefore, it is 
not within the competence vl the 
Central Government to bring in a 
legislation of that nature. lt 1s r.oc
within the Concurrent List. There­
fore, this House has got no legisla­
tive competence to consider it. 

Thirdly, a point has been mention ... 
<-d in the Statement of Object.; and 
Reasons of this Bill that the Central 
Government has got the overall res­
ponsibility for law and order all over 
the country ... 

AN HON. MEMBER: Not for legis­
lature. 

SHRI CHITTA BASU: ... and that 
the Central Government does not 
possess that power to legislat"' for
the entire country at t>resent. They
mitht have the responsibllity and in 
order to cover that .re�p1)Ur.ibi\ity,
there is Entry 2A of the Union List, 
i.e. List No. 1 of the Seventh Sche­
dule. Kindly look into it, if you 
like. If you want, I can read 2A. 
Th� Central. Government's overall res­
po�SU,i.11ty tor law and ord.er in the 
entii;e cbUn�ry is a1one taken care of 
by� 2A of List 11 I.e. the tJnion

L�. T!rAt Jlso is not for that purpose. 
Eniry 2.A of tist I is not covereil by 
this Bil\. It is not within the jurisdic-

l 

tio� � �i.� THIPitdrtt, \tiii ls a,� 1ffll 
wtii� "'� Rorie�� ��- cdnliHt­
tetit;E! to cllMci�t. Th� I hppose 
th� lffll. Thfs is rttt 'frbtmd on the 
basis of the donstitution. 

. 

THere ire political p-ounds also.
(lnterra,,tion8). 'rhere aTe other
grounds also. Mow I enter iato other 
groumls. (lnterru,pticml) T!iis bas 
got a big and siplflcant politiQal re­
perctisaion. Our Constitution �s de• 
lineatea the powers of the States and 
the Centre aft.er ma.t\lft tht)Ulht a.M. 
deliberation, havingi re&ard to the 
hiltorical and socio-economic condi­
tions prevailing in our country. And a 
balanced relation between the Centre 
and the States has been created by
the founding fathers of the Constitu­
tion. There is a balanced relation as
per the existing provisions of the 
Constitution, and this is very delicate. 

My objection on this ground. that 
the Bill will disturb the del1ca te 
balance as visualized by the Consti­
tuti�n of the country. It is not only 
going to disturb it, bnt I am sure that 
if the Central Government moves in 
this direction, it will damage the 
very delicate Centre-State relation 
which has been built up by the Cons­
titution i.e. after mature thought by 
the founding fathers of the Consti­
tution of this great country. 

MR. CHAIRMAN: May I ask a 
quest.ion: Are the courts in this 
country established u11der the
Cr. P. C.? 

AN HON. MEMBER: They arc. 

MR. CHAIRMAN: Then I d1aw 
your attention to the Concurrent List
No. 2. (Interruptt&ns). 

SHRI G. :M. BANATWALLA 
(Ponnani): Don't damage his speech. 
What are you doing Sir? 

MR. CHAIRMAN: You are rid.sing 
a legal point. I am a law·k11owing
person. I want to discuss law. 

smu CffrrTA BASU: Whait is
your point, Sir? 
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~ i ,~ It IlsVS h ~  
~~ ~~ r , including all 

r ~ in#uded in the Code of Cri-
~ ~ r~ .t fhe commence-
ment of the Constitution. . 
SHRI cm'rrA BASU: l am sorry. 
Sir. You are .. la.yer. but you ha.ve 
not gone through tbe Bill. The object 
of the Bill1g not only to set up the 
court but also to declare some areas 
as disturbed areas. (Interruptions). 
You may be a very important legal 
man. You can have a special court 
where a disturbed area has already 
been cieelared. You cannot put the 
cart before the horse. The first phase 
is to declare an area as a disturbed 
area. Once an area is declared as a 
disturbed area, then tbe questien of 
constituting a special court may come. 
Therefore, the first question is: who 
has got the authority to declare an 
area as a disturbed area. The p.irent 
Act was very specific. The State 
Governments are authorised to de-
clare an area as a disturbed area and 
the State Govenunents can a130 cons-
titute special courts in that are;? I 
am. sorry I have to disturb yon 

MR. CHAIRMAN: That 1S a law 
point. 

SHRI CHITTA BASU· 1'hl'; is not 
a legal point here. 

MR. CHAIRMAN: You have your 
opinion. I have my opinion 

SHRI CHITTA BASU: I am SOlry 
I have disturbed you. 'l'heretc.rc. this 
point Pas to be noted tl1at the autho-
rity to declare an area as a disturbed 
area is vested in the State Govern-
ments. Now the Central Govern-
~  wants to have that power. To 
df;lC;Utre an area as a disturbed area 
~  within the purview of p,I)try ot 
public ortier, police which is m the 
State :J,rist. As you are aware having 
JlUBi.Qjng to ail these things, the 
Constitution haa delineated the powers 
1letwetm ;the ~  Centre and the 
c.o.qculrePt List. Thils very move 
wpu1.c:\ npt only, distort, '8 I ~  
eqrUer, bllt ~ i  ~  this 
very delicately built up Cf'ntt'e-ttltc 
relation by the Constitution makers 

ot our -cO'Ulitry. This is a c1aterous 
~  and, therefore, I ()ppose it. 

Tb. ~ Of the ~  is 
~ ~  , YOl1 lQay 886", no. But I ~  
that th, objecl of the Goverll.ll1ent is 
malflflde. (Interruptions). The Gov-
ernruent }'rants to have ~  powers Qt 
the States and make thezn ~  

subservient, rather vasS41 entities, 
they want to make all the States 
politically subservient to the Central 
ao,rernment. They want to giVe no 
right tQ tbe state r ~  '{'hey 
want to give DO autonomy to the 
State Governments, Dot even in those 
areas which have already bepn "e-
marcated by the Constitu.tion, under 
tbe jurisdiction of the states. r ~ 

the aJ,"ea of Jurisdiction of the StutL 
Governments is very limited and It 
has to be expanded. I deClare that 
the area of jurisdiction ot the Stat<.., 
should be further exPaJUied. ~ the 
contrary, it is beine reduced. There-
fMe, it iii a very dangerous political 
trend which has to be opposed and 
that trend is reflected in this Bill 

I apprehend a grave political ml-,-
chlef. What is that? Earlier under 
At:ticle 352 of the Constitution of our 
country the Central Government 'VclS 
empowered to declare internal enler-
gency on the ground of internal dJS-
tmbances The 44th Amendment Act 
.... ~  the words 'internal dlC;-
1urbanccs' by the words 'armed If'be 
han'. TherefOle, the Government h I 
got no power today ae; they h8d JIl 
1975 to declare an emergency on the 
grourui of internal disturbances. That 
mstrument is DQ longer with you but 
YO\l want to retain that power. You 
want to haVe the right to declare an 
internal emergency on the grau.nA. 
of internal disturbances. As I told 
you earlier, the intention t:1f the 
Government is malafide. They want 
to circumvent the Forty-fourth 
Amendment Act and ~ r  an 
Emetgency. How is it ~ 1  The 
Central Government, by tips law, is 
competent to declare a part of a 

~r a number of states-to 
d).sturbed areas. .All the nineteen 
States can be declared as disturbed 
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areas .. wtaneousq. Aacl the Cen-
tral GoverDlllellt'. authority would be 
there to have these courts aDd other 
powtrl, and virtually an Jnternal 
emergency would be declared. This is 
the political mischief. This is the 
intention, which is not b0ft4 fide, but 
wbich is a mala fide h1tention. There-
fore, \his is a grave danger to demo-
eracy in our country. 

LastlY, I conclude by saying that 
this Bill is a pernicious BilL It is a. 
evil portent of the danger that is 
ahead. It is the beginnin, of the end 
O'! the rights of the States to main-
tain law and order in the states 
which the Constitution has authorised 
them. It is a bid of the Centre to 
encroach upon the rights of the states 
and to do away with the federal 
principle enshrined in the Constitu-
tion of our country. It is a bid to set 
up a unitary form of Governnlent. It 
is a mala. fide intention to declare an 

r ~ under the cover of this 
black 'BIll. Therefore, on constitu-
bonal grounds, on political grounds, 
having regard to the future of demo-
cracy in our country, in order to 
preserVe the very federal structure of 
our country which has built up the 
unity and integrity of the country. I 
OPPOSe this Bill tooth and nail and 
I urge upon the House to oppnse this 
Bill. 

MR. CHAIRMAN: Shri Bapusabeb 
PcH·ulekar. 

SHRI BAPUSAHEB PARUUKAR 
~ ir  Mr. h ir ~ I rise to 
oppose the introduction of this Bill 
on grounds of impropriety and on 
the other ground, namely th 1t it is 
outside the legislative competence of 
this House. In doing SO, I fully 
endorse the submissions made by my 
esteemed colleague, Shri Chitta Baau. 
I will not repeat them. But I would 
like to add a few points and I would 
request the hon. Home Minister, 
through you, to consider that if this 
Elli is passed, it may be that he will 
be indulging in doing some ullCOOSti-

tutional things. The1'e1ore, my hon. 
friends', should be ccm'Vincect prima 
facie that my opposition to the intro-
duction of thla BDl which Is ,om. to 
be passed into an Act is apinat tbe 
proviso to Rule 'l2, as he maY be 
committing an unconstLtutional act. 
1 would like to make an in'portant 
statement about this Bill to which Jay 
hon. 'friend Sbri Basu had referred. 
The original Bill was introduced, I 
may say, on the recommendation of 
the National Integration Counca and 
the recommendation was that the 
Special Courts should be constit,,(ed 
to deal with offences connected with 
communal disturbances. This was the 
actual cause for which the courts were 
directed to be established by this 
particular Council. However, in the 
year 1976 during the Emergency 
after about eight or nine years of this 
recommendation, this Act came to 
be introduced and the scope was en-
larged. We find that this Act of 1976 
came to be enacted with rc.fere:lce to 
the religious, racial, language, regional 
groups, castes and communities. That 
would show that the Government at 
that time wanted to enlarge the scope 
of the recommendations to have a 
broader legislation. An effort is being 
made now by this particular Bill to 
enlarge the scope, which is very 
dangerous. Three things emerge if 
you kindly read this Bill. It is llot 
only for the establishment of courts 
so as to attract Entry 1, of he Con· 
current List of the sev£"nth schedule. 
The first thing is that the Bill 
defines "appropriate Government" to 
mean the State Governments and the 
Central Government. That is one 
amendment which is sought to be 
made. The second amendment to 
which reference was made by Shri 
Chitta Basu was that the Central Gov-
ernment get a right to declare a parti-
cular area as a disturbed area, which 
right under the 1976 Act was solely 
given to the State Government. The 
third and more i hi ~ prnvision 
is that if the Central Government 
makes a notification, the State Gov-
ernment bas no right to make any 
change. Kindly refer to clause 3 Ca) 
(Ii): 
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'The followiD. proviso shall be 
mserted at the end, namely:-

'Provided that--

(a) where a notification haa 
been issued under this sub-section 
by the Central Government in 
relation to any period specified 
therein with respect to any area 
in a State, the State Government 
shall not issUe any notification in 
relation to the whole or any 
part, 

Let us take a concrete caSe o! the 
State GO'Vernment of Jammu and 
Kashmir or West Bengal or Kerala: 
The Central Government can deelare 
the entire area of the State as a dis-
turbed area and to that extent the 
power which was liven to the State 
Government under the 1976 Act has 
been usurped or could be usurped if 
this particular Bill is passed. What 
will be the position? The lelations 
between the Centre and the States 
will be affected to a conSiderable eX-
tent. Day in and day out, since this 
Government came to power, they 
have expressed their allergy towards 
special courts. But instead oi scrap-
ping this particular Act, t.hey are 
introducing this Bill. On this ground 
and on the groWlds submitted by Shri 
Chitta Basu, on the ground of pro-
priety, I oppose this introduction. 

My second groWld at opposition is 
the unconstitutionality of it. I am 
very happy that you, Sir. a nlember 
of the Bar and a person with legal 
acumen, are in the Chail wheD we 
are debating this issue. The Act to 
which the amendments are sought to 
be made is not in existence tl)(iay 
which feel has been lost sight of, pro-
vided you agree ~i h me that this is 
a State subject, a subject in the state 
Jist. A reference is made in the 
State list to public order. The ques-
tion of declaring an area as disturbed 
area and to issue a notification and 
all other things. except estabUshment 
of CQurts, is govemed by the worda 
'public order' 'public order' 11as not 
been deftned in OUr Constitution. but 

our Suprert'le Court had OCCasioD to 
define what is public order, as de6Ded 
in serial number i, in the State List 
and that has been repol ted in AIR 
1950 Supreme Court at page 124. It 
says: 

"The expression 'public order' in 
this entry has not been deftned in 
any statute Or the constitution. It. 
is an r~ i  o:f wider 1 ~ 

tion and signifies the state of 
tranquility prevailing among tht' 
members or. so'ciety as a result uf 
interna] regulation enfprced by th( 
Government whiCh they have inst 
tuted." 

I anl saying this because if you ' 
the Bill, all the provisions relak 
this particular interpretation given 
the highest tribunal, except as ~ , 

rightly observed, the establishment 01 
the courts. This is the position. whe-
ther the Centre has a right to legis-
Jate for the State subject. In this 
l.'onnection, it would be necessary to 
re1er to articles 246 to 250. Article 
245 speaks of 'Extent of laws made 
by Parliament and by the Legislatures 
of states'. That means, Parliament 
can legislate with reference to List I 
and State Legislatures with ref£l"enCe 
to List II in Seventh Schedule. 
Article 246 is very important. Su b-
clause (1) of that article says: 

"(1) Notwithstanding anything in 
clauses (2) and (3), Pa"Uament bas 
exclusiVe power to make laws with 
respect to any of the matters 
enumerated in Ust I in the Seventh 
Schedule .... " 

Then I come to .sub-clause (2): 

"(2) Notwithstandini anything in 
claUSe (3), Parliament, and, SUbje<'l 
to clause ( 1 ). the Legislature ('l 

any State also, have POwer tl 
make laws with respect to 807 0 t 
the matters enumerated in List III 
in the Seventh Schedule ... 

(3) Subject to clauses OJ and 
(2), the Legislature ot any state 
has exclusive power to make laws 
for such State or any part thereof 
witb respect to any of the matt .. 
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~ it1 ~ II u. the Sevenh 
,i ~ • ... " 

Article 2.7 is of no \JSe, but one has 
to r~ r ~  al'tiele 24&; 'Which says: 

"Parliament has exclusive power 
to make ~  law with respect to 
any ~ r not '&nUtJlented in the 
C'6hcUtTent List lor "State List." 

The most important articles witb 
which we are ~  are articl('s 
24:9 and 250. ~ r i  has a right to 
enact with reterence to the subJe-... ts 
mentioned in the State List only if it 
IS in the national iuterest and the 
Rajya Sabha passes a resol\l.tion 
with two-thirds majority, so thai the 
Lok Babha can pass a law with 
refererlee to the items mentioned in 
the State List. That is a (!OllditiOn 
~  So. UJlless and until the 
Ra)ya 'Sabha passes a resQ1ution that 
the Lok Slbha Idlould passes law with 
referc:mce to the sub3ects mentioned 
in the State List, the Lok sabha bas 
no right to say in legal termin610gy 
has no jurisdictiOn, to pass any law 
i~h reference to any State subject. 
With tbis background, I would re-
quest you to ldildly read article 249: 

"( 1) Notwithstanding anything in 
the foregoing provisions or this 
Chapter," 

-that is, with reference to article 
248-

"If the Council of states has 
declareq by resolution supported by 
not Jess than two-thirds of the 
members present and voting that it 
is necessary or expedient in the 
national interest that Parliament 
sh9u1d make laws with respect to 
any ~ r enumerated in the State 
r.t.t specified in the resolution, it 
shan bellawfu1 for Parliament to 
ma'1te law, for the whole or any 
partl. of the territory of India with 
respect to that matter wh11e the 
resolution remains in force." 

We do not find anywhere that such a 
r ~i  has been passed by the 
'Rajya Babha. You asked a ~  

'lestiop to Shrt hi~  Basu on this 

. 
point. Unless law and order is made 
a r ~h  suD)ect, ~ Home 
Minister 'Here wm hitve no jur.tiBic-
tion. Therefore. as ~r as this. legis-
lation is concerned, it is withiu the 
exclusive ;iUlisdiction of the State 
Governments. 

Therefore, I say that this is an act 
of a legislative incompetence, because 
the condition precent that is neces-
sary to be fulfilled, what is, the pass-
ing of the Resolution by the Rajya 
Sabha, has not been done. ~, Par-
liament has no jurisdiction. Other-
wise, you will ask me how is lt that 
in the year 1976, without such a 
resolution, this Act came to be enact-
ed. The exemption is given in arti-
cle 250. When there is an Emergency, 
even without such a resolution legis-
lation with respect to State subjects 
can be enacted. Article 250 says: 

., (1) NotwIthstandIng ar.ything in 
this Chapter, Parliament shall, 
while a Proclamation of Emergency 
is in operation, have power to make 
laws for the whole or any part of 
the territory of India with respect 
to any of the matters enumerated 
in the State List." 

So, exer cising the powers &iven in 
250(1), the Government was compe-
tent to pass that legislation, even 
though the conditions laid down in 
article 249 were not tulfilled Ther('-
fore, there is legislative incompetence, 
so far as this is concerned. 

As I said at the beginnini{, the Act 
to which we are making this parti-
cular kmendment is no existing law 
because sub-clause (2) of article 250 
says: 

"A law made by Parlianlent 
which Parliament would not but for 
the issue of a Proclan'lation of 
Emergency have been competent to 
make shall, to the extent ~ the 
incompetency, ceaSe to have e«ect 
on ,the expiration C1f a period of six 

~  ... " 

The Emergency was lifted on the 27th 
January 1~17  So, now this Act Is 
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not in forc&. Therefore to an .Ad 
which is not in force, this Govem-

~ the ~  and tId8\_d.-st 
HOuse. are going to amertd. 

I )0 !"tf.",; ,. 

In my ~ submi(tsioD, these 
are the i ~  poiDts. There is a 
constltutioDal infJ.iQcmeDt, a breach 
of SODle Of these articles. Therefore, 
prima facie, Ws is a case where the 
provisions of Rule 372 are attracted. 
I tna,. be rilbt, I may not be right 
but, prith4 facie, I am collYinced that 
this is the poaition. Therefore, I op-
pose the introduction on the ground 
of iml'ropriety, and on the ground of 
legislative in competence. I would 
request all hon. Members that in 
order to see that We did not indUlge 
in doing an uncanstitutlonal thing in 
the sovereign body Of this partieular 
country, let us have a rlebate and, 
till then, the bon. Home Minister 
should not introc!uce this partie14ar 
Bill, so that we may not do anything 
unconstitutional. 

SHRI HARIKESH BAHADUR 
(Gorakhpur) : M!'. Chairman, Sir, I 
OPPOSe the introduction cd ~ l)is-
turbed Areas (Special Court) -Amend-
ment Bill. I oppose its introduction 
on the ground that this Bill is un-
constitutional. Several hon. Members 
have pleaded that this Bill is un-
constitutional, and just now the hon. 
Member, 8hri Parulekar said that 
since no resolution has been passed 
by the other House, this Bill cannot 
be discussed here. Therefore, it is 
beyond the legislative competence of 
this Bill. Such an unconstitutional 
BUI, has been brought before the 
HoUse. It is very difrtcult ~  under-
stand what the intention of he Gov-
ernment is. In my opinion this B111 is 
an interference with the autonomy of 
the states because law and order is 
exclusively a state subject. ThiS has 
been said in SO many words in the 
Constitution at India, but this Gov-
ernment; which does not llave any 
respect for the Constitution is doing 
like that. Ewry State Governrn.mt 
bas got 1he riJht to ~ r  any area 
ag disturbed atea and they ca!l COJ].Sti-

tute a Special Court also tor the par .. 
pose. But the Central Govemment 
wants to interfere iD this _u."be-
cause wl'left\rer there .... ' "GGVern-
ment of tHe OppoattlOb. Partf they 
want to create I*'oblema for Cliat. Aa 
SoD\e Members have already pofbted. 
out, I would like to Im<tw Wltether 
those states of U.P., Kunataka and 
Andhra where there are several cases 
in which mIlny people have been mU!'-
dered Or la1led will be deelat'ed as 
Disturbed Areas if this BUI is adopted. 
N01 that will not be done. But wher-
ever there are governments by "Op-
positiOn Parties, those State Govern-
ments will be put to some r ~ 

and difficulty. With this intention 
this Bill has been broullht before this 
House. This Bill, in my opinion, 1..-1 
another step towards erosion of de-
mocratic values and also to establiRh 
authoritarianism in this country. The 
Government is already talking 'If 
h ~ this parliamentary By.pm 

and bringing in the presidential ,,~

tern. Sometimes the Prime Minister 
saYs that there r:lre some things which 
must be replaced in OUr parliamentary 
system, All such types of things s.r«:: 
coming from the Government side. It 
means, it is a ~  in that direction to 
fulfil the ambition of authoritari-
anism. 

Sir, the Central Government wantb 
to control and pressurise the ~ 

Governments through this legislation 
That is why I can say that the inten-
tion of the Government is ma!a fide 
and this Bill must be opposed and T 
OPPOSe this Bill with all the emphasis 
at my command and I want that it 
.should be rejected look. stock and 
barrel. 

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Chairman, I 
oppose the introduction of the Dis-
tutbed Areas (Specia1 Courts) Amend-
ment Bill. 

Sir, Mr. Jyotirmoy BaSll, Mr. Cliitta 
Basu and Mr. Parulekar have put 
forward constitutional and Ie,.l 
cQnstraints and discussed in detaU. I 
do not want to take much of the tlpLe 
of the House. You know that the law 
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.and oJ1tler is ~ 11  subject. Under 
~ provia.iozW. Of the .Disturbed Are-as 

~ COUl1s) Bill. 1976, only the 
State (lovenunenta are ,empoWered to 
decl¥e an .rea &I l)isturbed Area 
when ~ Cpurts .. pln be consut •. li-
ed. So, under this, dt&e state Govern-
~  are • .npowered to declare One 
of the areas ~ Disturbed Area :i1l1 
(..'onsti!ute the Special Courts. Now, in 
bringing this BUll the central Gov-
ernment ... 

(Interruptions) 

MR. CHA:tR.\fAN: Mr. Chitta BasIl 
you are disturbing your colleagues. 

SHRI KRISHNA CHANDRA HAL-
DER: I can say that tile Central Gov-
ernment has no confidence or has lost 
confidence in ~h  State Governments. 
They have lost confidence in their 
ability to rUn the States properly. So, 
I think., this is an a.ttack On the State 
Governments. It is nothing but an 
attack On the very root of the feder31 
structure of our Constitution. The 
powers of the Centre and the Sta:e 
Governments haVe been properly 
defined in OUr Constitution. The1 e 
must be co-operation and co-ordina-
tion between the Centre and the 
States. There must not be any COn-
frontation between the Centre and the 
States. 

I am oppOSing the Introduction of 
this Bill In mt-ny States Congress 
(1) Governments are tnere. In 
Kashmir, there is National Conference. 
In Tamilnadu. it is A])MK. You know 
about West Bengal and Tripura. In 
West Bengal and Tripura, Left fro-nt 
Governments are there. In Kerala 
there is Left Front Democratic G(,v-
ernment. So, yoU can use this in a 
politically motivated way at places 
wbera there is 120 Clmgress (I} GI)V-
ernment. Actually you want to pres-
surise the State Governments to toe 
your line in thORe States. 

You have passed the National Se<!u-
rity Aet. You passed an Act for 
rationan.ruon Of the wages Of LIC 
employees. The Supreme Court has 
upheld the rights of the LIC emp-
loyees. Wifhout aeclating emergeJltYt 
you have created an atmosPhere of 
em.eraenq. So, you have broutht 

~ 

undemoc;:ratic, Ul:coDstitutional and 
illegal Bill. If this Bill is paBaed you 
can use it in a politically motivated 
way against those State Government, 
which are not run by the Congress 
(1). To run the Government in a pro-
per way in. this country, you shouid 
not take such cl measure wbich. is 
Undemocratic. You have to have Lae 
confidence in the people. You should 
have confl4ence in the state Govern-
mente. It may be that the other 
parties may form the Government 
and they are running the Governlnent. 
1n some States.. Intellectual ~  

sober people say ttat the West Bengal 
Government is the best administered 
Government at this time. If yOU P8:.S 
this Bill yOU will declare, as Shrl 
Parulekar has said, the whole of the 
State of West Bengal as a disturbed 
area and the power of the State w.H 
be taken away. Similarly, you \Vjll 
take away the powers of the states '3f 
Kerala and Kashmir If you rUn the 
Government in this way. then I say 
this Government headed by Shrimah 
Indira Gandhi ;s running the Govern-
ment in an autocratic way. Authorita-
rianism is now on the increase. So 
I want to oppose it. I appeal to all 
the democratic people of our country 
to rise, to form a natIonal front, irres-
pective Of party affiliations, and to 
oppose authoritarianism and this tl'pe 
of undemocratic and unconstitutional 
Bills. 

With these words, I oppose tillS 
Bill strongly, as far as I can. 

MR. CHAIRMAN: Hon. r~, 

the Deputy-Spe'iker had made an an-
nouncement that the Calling Atten-
tion motion will be taken up at " 0' 
Clock. It is now nearly 4 0' Clock. 
I want to know the sense of th-:. 
House, whether this motion should 
continue or the Calling Atte.ntion 
motiOn should be taken Up. 

SHRI K. P. UNNIKRISHNAN: 'Let 
this be finished and then yOU may 
take up the Calling Attention motion. 

MR. CHAIRMAN: Is it the sense "'Ol 
the House? 

HON. MEMBERS: Yes. 
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AN HON. MEMBER: ·What 
3771 about 

MR. CHAIRMAN: I do not know 
about that. Sh.ri Unnlkrishnall. 

~ K. p. UN'NIKRISHNAN: Mr. 
ChaIrman, Sir, it would "ha"ve been 
better i! the Law Minister had been 
here to clear many of the objectiorls 
that haVe been raised. Not that I 
have ~ disrespect; I hold my distin-
guished Home Minister in great res-
pect and I have also considerable 
affection for him as also for the 
charming naivete with which he ex-
presses himself in the House while 
discussing the serious questions of 
the day. 

The point is that yestel'day, in a 
aentence or two, he tried to make out, 
after all, this was a very innocent 
exercise, a wry simple Bill amend-
ing the 1976 Act, and that there was 
not much to be said. Bu, that ill 
exactly why I say, it would have been 
better if the Law Minister had been 
here. Possibly, he has been led to 
live by the people-I am not ques-
tioning his competence-that it is a 
very simple operation. 

I just want to invite your attention 
to the Statement of Objects and Rea-
sons ot this amending 'BUI. It says: 

"While the law and order is a 
State subject, the overall responsi-
bility-mark the words "overall 
responsibility"--continues to be 
with the Centre." 

And again I quote: 

"In the event df a serious law 
and order situation dewloping in a 
State, timely action is necessary." 

That is a very unexceptionable ob. 
jective; 1 haVe nO quarrel with the 
objective as such. But. the whole 
question is, whether, what you are 
tryina to do in this House today is 
constitutional. Is it; within the legis-
lative competence and jurisdiction of: 
this House? That is why I wanted 
to invite your attention to the State-
m@nt of Objects and Reasone. 

. ,~  concept of ''overall responaDi-. 
lIty ,  I submit, bas to be constitutio-

~ We have a written ConstitUtion. 
ThIS Parliament is not sovereign. like 
the Parliament of the United King-

~  All the limbs of the State are 
:JubJects to and shall be subjected 
to the provisions of Constitution as 
well as their respective jurisdiction. 
That is why I say. this overall res-
ponsibility that he claims in the Stale. 
ment of Objects and Reasons has to be 
a constitutional responsibility. Then 
he talks about a serious law and ordel 
situation developing in a State. What 
is he contemplating? 

16 lin. 

In our Constitution, dUe to his1Dric 
reasons-this can be explained by 
Kamalapatiji, Shri Brahmananda 
Reddy and Shri Venkataraman be .. 
cause they were associated with the 
Constituent Assembly and I know 
only through r r ~i  has been 
declared that We shall have a Union 
Of States. This concept of Union at 
States, 1 would contend, has a very 
important. meaning. It has a crucial 
significance. It is because of this fea. 
ture that We can clearly delineate the 

~r  features or our Constitution. 
We haVe a clear three-fold division 
of legislatiVe powers which are a180 
basically competing legislative powers. 
A harmonious construction has to be 
built into it sO that the ConstitutioR 
can remain supreme. We decided not 
to go in 'for a process of over-centra-
lisation nor can uniformity work in 
this great land of diversity. TJw.t is 
why we want an amicable union. 

It is at the rootJ! of this constitu· 
tional safeguards and concept that 
today this Bill is committing an open 
assault. In 1972, when this Bill was 
brought up on t.he recommendation of 
the then National Integration Coun-
cil when We had communal distur .. 
bances in the States and it was 
for sPeedy disposal of criminal cases 
arisin. from these disturbances, th1s 
Bill was placed during the Fifth Lolt 
Sabha in this House. Tftis power war-
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given by the very ~ lWU&e to the 
stat'! ~ ~ rghtly 80, as 
law and. order is ..,entially a S1ete 
subject. 

But now this very Act, the original 
purpose dl. which was asserted and 
approved by this House, is soulht to 
be atnended, to run counter to the 
origiR81 purpose ot this legiSlation 
and in open and unambiguous infrin-
gement of the rights of the States. 

~ 0 Minister mention in the aims aIld 
DbJects activities of anti-social ele-
ments that he is -seeing all around 
and, under the guise wants 00 have 
a riglit under the Act to declare what 
are known as ~ i r  areas'. Essen-
tially what is being sought frOIn 
this HouSe is the rjght to ~  'dis-
turbed areas'. So, he w1ll haVe his 

I own enclaves of ~ i r  areas' in 
the States Or wherever he chooses to 
have. That is why I say that if the 
Law i i ~r had been here-I am not 
questioning the Competence of the 
Home Minister as Minister in-charge 
cJf the Bill-it would have been 
better. 

This is a clear case of whaiJ is known 
as eolourab1e legislation that is to say 
, under the guise or pretence or in the 
form of exercise of its own powers. 
to carry out an object which is be-
yond its pOwers and-trespass on the 
true powers of legislation which be-
long to some other body or bodles. 
That is what. is happening in this ~ 

and that is why I am questioning the 
legislative competence of Lok Sabha 
to enact this legislation which sub-
r ~ the Constitution, infringes the 
Constit.ution and as an amending Bill, 
perverts and subverts the original 
Bill itself. 
Lok Sabba cannot clothe itself with 
legislative authority i i ~  with 
the Constitution which gave it its birth 
and sanction. 

Under the Const.itution, the legis-
lative powers are specifically distri-
buted. It is impossible 'for you to do 
so. Tlieret>re, I demand that you as 
.a guarC:tian of the Constitution can 

also Jive a rulinC as it haa happen ... 
~ ~~ ~ r i  p 1958 
and 11&3, to say that the propoed 
~  is unconstitutional. But 

ordmarlly HOD. Spealreri lbay not &0 
info the quelti.on of weB. What r am 
trying to point out is. to help and aid 
the 'House, the dtainnan is eompe--
tent to give his OWn Wew. 

Using legislative powers ordinary 
legislative powers-as i i~  frOm 

r i~  powers with which we 
are endowed tor subvert!hi tile pro-
cesses-is another crime that is being 
committed. If he really wanted· to 

~  over theSe powers, as has been 
pOinted out by my friends, Shri Chltta 
Basu and Shri Bapusaheb Parulekar, 
be should have gone to the Rajya 
Sabha under article 249 and got a 
Re901ut.ion adopted Or he should have 
come forward with '8 straigbtfotWard 
Constitutional Amendment alld sought 
a change in the Schedule itself; then 
I could haVe I understoOd it, if the 
~i i  SO warranted. But, as I said 
it is a colourable legislation; ~ 
the guise and pretence of sometl1ing 
else, He Comes before the ~ which 
has no le#islati"'e oompeteftce to enact 
this Bill, and me!': to subvert the 
Constitution. 

That is where I WOUld suggest to 
you and through you to this House 
that we W'Ould like to hear the Attor-
ney-General on this ~ i  because 
important questions of Constitution 
have been raised; We would like to 
hear the Law Minister and we would 
like the r ~ r  to address 
this House, SO that we can be satis-
fied that what ~ are attempting to 
do does not infringe on the rights of 
the States. He may feebly rest him-
~  on the crutches of item l1A 0'1. 
the Con(,urrent List. But there is a 
Ion g list of cases-which probably 
Mr Venkataraman will recall-bOY, 
in Canada and Australia which have 
been followed by our Supretne Court. 
In the Supreme Court itself there 
have bee11. tne ease of state ()f Blbar 
vs. Kameswar and Gaj3l)atl 'VS. State 
of OriSsa where it has been held that 
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~  .w.tance and content of the Act, 
It it 'tUbs eounter to legislative eotn,-
~ , ~ be void. ~h  is WPy, 
In all humIlity, I would request the 
hon. Minister to withdraw this Bill 
aDd to come forward wit;h a Consti-
tutional Amendment or go to the 
Rajya Sabha seeking a Resolution 
under article 249 and bring forward 
a Bill in a proper r ~ So that people 
would know what he really wants to 
do, and not try to arm himself by 
infringing on the legislative compe-
tence of the States by pursuing with 
t.his legislation. Sir, 'On what is a 
forbidden subject, something yOU 

cannot enact; if yOU do so it shall be 
a fraUd On the Constitution; I hope 
that will not. be perpetrated. r.t be 
still insists on introducing this Bill, 
I stand here to oppose the introduction 
of t.he Bin. 

SHRI MUKUNDA MANDAL 
(Mathurapur) : Mr. Chairman, Sir. 1 
rise to oppose the introduction of this 
black Bill the Disturbed Areas 
(Special ~ r  Amendment Bill. As 
nly colleagues have rigbtly said ear-
lier, it is an attack On the federal 

r ~ of our country. I would say 
that it is a Constitutional law that the 
Government is going to enact. In the 
federal structure, We have certain 
features. One important feature is 
that we haVe a Constitution which is 
written and which is rigid. Another 
important feature is the Division of 
Powers. That 'division ot powers' has 
been enumerated in OUr Constitution 
in the Sevenfth Schedule where List-! 
is the Unidn List, on which the Union 
Government has got the powers; 
List-II is the State IJst, on which the 

~  have got the powers. In 
List III, the concurrent powers llave 
been enumerated. But t.here is no 
provision-Iny eolleagues have al-
ready said that-there is no expressed 
provision in the Constitution that the 
Central Government has got the au-
thority or that the ParUament bas got 
the' authority to encroach upon the 
State subjects and State powers. Itt 
is absolutel; written and ilven In 
Ust n that law and order is 1ihe state 

subject and our hon. HOme Minister 
has rightb-said that whUe law and 
order is a State subject. ~ . overall 
responsibility continues to be that of 
the Centre. 

Here I rember a story-Nu" story 0'1 
a school boy who only committed to 
memory an essay about the cremation 
ground. But in the examination haH, 
he gc)t the questioQ to write an essay 
On a cow. So he begins by writing 
that cow is an animal, ultimately it 
has to die and after its deatn, ~  is 
brought to the ~ i  ground. 
And, thereafter, he reproduces wlult 
all he has committed to memory 
about the cremation ground 
In the ~ way, the Minister began 
by saying that law and order is a 
State subject and then he says-but 
the overall authority is of the Central 
Government and 'so we are going to 
enact this law.' etc.. etc. So. I oppo..;:e 
the introduction of this black Bill. 

This Bill is aimed at abolishing the 
democrat.ic set uP Of the country and 
the Centre-state relationship. The 
State 'Governments are demanding 
that it should be improved. The State 
Governments are seeking mort' 

powers -
At that stage, our Home Miinc:;tcr 
has brought this type of BiB. 

If this Bill is enacted, what would 
be the effect? The e1fect would be 
that it would act like an incubator 
machine which will produce sOme 
gansh!rs and some goondaSl who ~ 1 
create a law and order p,roblem In 
non-Congress (l) ruled States. and, 
thereafter, the central Government 
and our Home Minister will say that 
the law and order situation has gone 
down and 'so that State should be 
treated as a disturbed State and 
Special Courts should be set up.' .. ·. 

MR. CHAmMAN: The Homt: Min-
ister has not imputed any motIve. to 
you or to your Party: but yOU are Im-
puting all sorts of motiVe! •. 

SHRI MUKUNDA MANDAL: My 
submiSSIon· is that ... 
MR. CHAIRMAN: Submission can-
not be proof. 
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. SHRI MUKUNDA MANDAL: My 
doubt is •.. 

smu SAMAR MUKHERJEE: 
(Howrah): That is our experience. 

MR. CHAIRMAN: Anyway you 
go on speaking in your own way. 

SHRI MUKUNDA MANDAL: Our 
doubt is that Molotov cocktails will 
be produced by this Bill. This law 
will prodUCe Molotov cocktail t,hro-
wer. and they will create a law and 
order situatJ.on in the non-Congres9 (1) 
ruled States. That is my doubt. 

MR. CHAIRMAN: What is this 
Molotov Cocktail? 

SHRI MUKUNDA MANDAL: That 
is the :Petrol bomb. 

SHRI G. M. BANATWALLA (Pon-
nani): That yOU will no ~  

Tbey only understand. 

SHRI MUKUNDA MANDAL: So, 
Sir, this is an anti-people Bill. TIils iI 
an anti-working people Bill. I think 
this Bill is intended to perpetuate the 
hegell1()ny C1f a draconian adminiska-
tion. So, this Bill is unconstitutional, 
immoral and is meant for the punish .. 
ment of peaCle.loving people. So I 
oppose the introduction of this Bill. 
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it ~ m-WfSf ii ~ ~ it 't1f'J.'f 
iI';;m 1fT ... ~  \i« ~~  ~ "4T ~ 
IfiT ~~ .. ~~ tr '@ ~ I ~ ~  

m a1 1 976 ~ ~i  Ft; 'iT ,f.,"lfTit m 
~ ~ 't I ~ ~rrr ~ ;;if 
~  

~~ t ~rrr if cm{T ~  ~ "--

1Iw,:, ~ ~, ~ eT?f 
~ wgf'.,-zr;r ~ ~r  ~ 

~  !frf1fri ~ ifi ~ ~ 

~ ~ ~~  it ~ ~ ~  

~ ~ it;' '-fT':rnT ~ lfm 
~~ em ~ ~ ~ ~  

~ ~~ fqQf" ~~  ~r ;roo:; ~ 

t." ~  ~ ~~ tit ~ 
"9ffcfilrt ~ ~ ~ ~ ~ ~ 

~  ~ r i1~  ~ ,~  

1976 CfiT ~  ~ i, ~ ," 
~ ;rrcff :fi ~~ fGfn r ~  

IJl1' ~  em- ~r ~i  ft:, ~ r,cr ri 
~ ~ ~~ ;:fT ~ 1 ~ it 

~1 ~ ~ I 

~  ( 1) i{ ~  ifqT ~ ;--

it liT ef.rf--

(Cf, ) ..-m-~ t,4r ~  ~~ WitIT mr 
~r ~ mY ~  ~ ~  

rnT lIT ~ T fqf'¥Af atfircr., 
1 ~~ IlT \1Ttnf ~ ~ 
~ 1fT ~ i  ifi if'R' wEtffi" 
1ir 't'fT ctft 1 ~~ ri, ~, 



347 Re. Ad;. APRIL 22, 1981 Motion. ~  

11m, \iI1fir 1IT ~ ~ i ,~  ~ 1 
.,.' ... ~  • ~ 

qnmT ~ 'fT IPIr ~~  ~, 'fN 'll"ftt ~, fqR it ~ '1\'T 
~ cp' ~ ~, ~ t ? l( qr if ~ ~ ~ ? 

lIT 1 r~ ~ ~ ~ \;fiI' 'f,"1 if ~ ~ , ~ if m 
~, ~ 1ft ~ t, aN m 'frfT 'TJ1I'7 ~ if1«-

(" ) CfiTt tfm ~ i r ~, ~ 

fcrf'I'W ~, 11 ~ ~ 
'" 

"«w <n ~  ~ «'1(11:41 ~ 

.-):if ~i r Wr ~ r ~ smcr ~ 
~ ~ ~ ~ ~~ r ~ it ~  

~ ~ 'lJ'T ~ \3.tiit fcre-, 'f?'1T 

~ Cil'P ~  it f"3f{(ifi) ~ r  

~ ~ ~ cpT ~1 ~ , lI'T ~  1f, 

'If ~ ~, ~ r fCfllfT ~ ~ I" 

b ~ ~ r em i ~r ~ r ~ ~ 

Gfn' ~ ~ ,~ m i ~ ~ FT 
t I ~ 113 ~  .qr qf<JU:, Cfij' ~  

crtt tim it ~ ~ ~ ~  fen ~ 
'{tT;m 'lU ~~ r~ ~ if; 1t;:rrfarafi 

qNilfil( ~ fcrqr lNT ~ I ~  ~ 

"WffQ' m ~ ? 'ffQ"iifi'tw 'ii11'gr it 
~ it ~ i ~  ~ ~ ~~ 

iftT .. ~  m ~~  m ~ mtf Sri 
~ ~ ~ ~ f m ~ ~ Gil 

~ ~ 1TT mq-~  8fiT ~  ~ 

~1 til ~ t a1 ~ IifttT ~ ~ fift ~ 

~ Cf.T Jf'tit-l1ti\' ~ iAT ~ Q-

!lfR ~ ~ ~ i  if ~  ~ 

ir mq-~ ~ iftTf! 'fT ~  tnt{ ~  

~, ~ ~ ~ ~ ~ 

~  iW ~ en 'q';:r ~ ~ t ~ 
~  ~ ~~  t: m =ifrif ~ ltlR 

~ ~ ~r l fif; ~ r ~ fcrinlt 
~ ? fCfi6r ~ r~ ~ ctr ~  

t{f"{1fT r~ ~ ron \;fpfm-~ 1  ~ 

~ i ~  ~ ~ f<r.; *(;f if ~ 

~ Gf'Plrrr I ifil f<ro i ~ r  ~ ~ 

~  ttf"(QT ~  t'flIT I ~  ~ ir  

~ atfri ~  ~ F.sJ;:ajg n .. fun () 

(f) ;rrTf ifiT ~ ~ ~  ~ 

iI'tT ~~, m.. ~ iIIIT ~ it 

Cfi);{ ~  ~ ~ GIlT ~r it ~ t, 
~~~~ i  ... 

~~ i ~  : ~  ~  ~ . 
~ ;it i ~ it!' ~ ;rtf ~ ~ I 
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41ft ttit ftMm _.: ~  

~ q iff ;m'iij' Gf;fT mT ~~ ... (-:* ... '1N ~r ~~ .. ~ ~ 
~  fCf" t'(Rf ;r(T ~ r  ~i i i  fCJi«r 
~ r~ ~ i ~i ~ 

~ ~ m ... ( .... ,,',,) . 
~, ••••. (IWilfl't'I) •. • 

SlIlU G. M. BAN"ATWALLA: That. 
sentence, that reference must De 
struck off tbe record. We have tole-
r$ted enough of it. During the speech 
also, he makes mention of it. It is 
too much. 

MR. CHAIRMAN: I have under· 
stoOd the implication; you are qwte 
correct. 

iI'N ~ i1tl( ifi ~ ~ ~ ~~ f 

"'Ii ~ 1  f'fffnr "'nt" : ffr er.'7 
~1 ~ ~ , ~ if ;fcr. i~ ~ ~  q'T 

~ ffT ~ ~ Rlrr .. (-.aT;r). . 

SHRI c. T. DHANDAPANI ~ 

chi) : Sir, I wou1d like to say that 
when some of these Members are pre-
sent in the House, then it becomes a 
disturbed Homre. 

SHRI G. M. BANATWALLA: Why 
do yOU want to cast aspersions? 

MR. CHAIRMAN: 

i~  Ol1fare-iti 'ff;if;:U i19;fftl ~ ~  

~~~ I 

That porhon may be expunged. 

Wl' -a'I r"",,,U qTW'O;( . ~ ~ 
i i~ ron, ~ ~  ~ ~r I ~ i i  

1 i ~ ~ ~ ~ ~ ~  ~~  

r .. <'fd i 6 ~ \lfPf ~~ ttf-nrr if. ;rT11 q7 
al.tr1f( 1 ~ r 1i ~i  ? ~  .. 
al ~ \1T ~ 1r ~r  \1") 6") ~  1 ~ t 

tnmftt ..... : nm 'lTCrr if tf)B 
~i oq-r it ~ ~ I 

-n ~,  1 ~ , ~  : ft ~ ~  

~  fit: ~  ~~ ~ fiJilt fiji=lT 
~~~~~~ r 

~ ifi) ~ if,'"( ~ ~ , ~ 

~ fir;rr ~ i  ifi ~r ~~~ i1T;n 
~ ~ I ~1 ~ ~ ~ ~ ~ cr.T 

~ ~ ~ ~~ ~r i ~ r ri i t I 
~  mtlM' 1{ ~ i  Cfi'T rr~ (fT tIt 
t, ~ ~ ~ CfiT :;it ~~  t ~ i  

q"n.'it qffiT t q-"'h: ~ ~ ~ (T 
~ ~ ~  CflT itm \IT Rir 
~, if{T ~, ~~ q ~~  ~  

~ ~ I 

~ 

SHRI NARAYAN CHOUBEY (Mid-

napore) : sir, I oppose the very intro_ 

duction of this Bill. We have a Con-

stitution and the law and order is a 

State :)ubject all throughout. Sir, tbe 

federal structure of our Constitution 

enjoins upon the states and States 

alone to look to the question of lav.. 

and order. During the year 1976. 

during the time of emergency, the 

parent Bill was passed which has en .. 

joined upon the states the authority 

to declare an area as a 'disturbed 

area' . It is the stateg alone which 

are competent to dO it. But now, Sir, 

in a very innocent manner, they have 

brought forward this Bill to amend 
that parent Bill. Sir f it is not; so inno .. 

'-.Expunged as ordered by the Chair. 
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.cent a. it looks On the .urface if I 
may say 80. z.a OUr opiDiOD, it is aD 
iDfrinpment ot the r.ichts of tile 
Stat.. You take away these rilhtl 
from the States which the States have 
been discharging all along. The 
CanstitutJon of India hat given theBe 
power. to the Statee. I feel that the 
introduction of the Bill is entirely 
motivated. Government shoUld with 
draw the Bill. What are the reasons 
fOr the GOvemment to bring forward 
such a BUI, Sir? What is the present 
8Ocio-economic atmosphere in the 
country? Is the Government appre-
hensive that any large scale distur-
bance in any State will take place 
for which they have to be armed with 
legislative powers and so they have 
come forward with this Bill? Sir, this 
is not the case. Already they have 
got enough power to combat such 
activities. Therefore, I do not know 
what is the real objective of Wle 
Government. I disagree with' the 
arguments put forward by the Gov-
ernment, They say, we are headJn, 
towards a -big crisis and so on. An 
this shOWs that the Government has 
bad intentions. This Government ha: 
been in power for about a year and 
4 months and still it has not solved 
any of the burning problems of the 
people. 

MR. CHAIRMAN: Mr. Choubey, the 
crisis, almost enveloping crisis. ap-
pears to be there. Even Mr. Charan 
Singh has said extern a) aggression 
cannot be ruled out, 

SHRI NARAYAN CHOUBEY: J 
am stating the position, Sir. Thef'e 
are reasoI)$ for what I say. I do not 
know why all of a sUdden the Gov-
ernment has become a supporter of 
the argument of Charan Singh. 

p.m. CHAIRMAN: But who &0 

ever epeaks out the truth, based on 
facts,-to him We have to listen and 
lend our support. Do you agree or 
not? 

SHRI NARAYAN CHOUBEY: I do 
agree with you, Sir, and what Charan 
Singh said On external aegression bas 
got validity. EXternal alrreislon 

threat ia there in view of the US 
arm. aid to p..waD. ....' BIr, -f that 
the r.eamn why this BUt has been 
broUlhl yorwatdt 

MR CHA.lRMAN· I am ~  to alllWer that. - . 

SHlU NARAYAN CHOOSEY:' That 
does not COIlCel'D. 'this Bin. My feeliD8 
i. that ~ Government itself i. feel.-
ing 'disturbed'. The Govenunent is 
not able to come to any conclusion 
what they shoUld dO Or wha\ they 
should not do. On the 1JC matter. 
the Supreme Court gave a vetdlet. 
Government did not abide 127 it. The)' 
forced the employee" to 10 on a atrJke. 
Government promised the Supreme 
Court that they will pay tbeIe 
amounts to LlC employees. But they 
did not abfde by \hat assurance also. 
So the present situation has been 
brought forward when the President 
has to resort to make reference to 
the Supreme Court! So, this is the 
attitude of the GOvemmen'. I feel 
that the Government has become com. 
Pletely nervous to !face the people. A 
date was fixed, namely, 17th of May, 
for holding elections to certain State 
Assembly seats and Parliamenta!7 
constaituencies. But suddenly no noti-
fication was issued; elections were 
postponed. All this shows that the 
Government is r h i~ of t.he 
people. They can't solve any of the 
peOPle's dt!maads or meet their ... 
pirations. That is why they are 
bringing in such fNpes of Bills, to 
attack such Governments which do 
not abide by their. anti-peoP!e policies 
of the Centre. 811', I oppOse the In-
troduction of the Bill and I appeal to 
~ Government to withdraw the Bill. 
Thank you.. 

MR. CHAIRMAN: Shri Krifhna 
Kumar Goyal. 

Smt! JAGANNATH RA-O (Her-
hampur): Sir, all points which have 
been mentioned earlier are bem. re. 
peated by the hon. Members. There-
fore, I wouIct request you to ccmslcler 
for calling upon the hon. Minister tt' 
reply. 
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MR. CHAIRMAN; The names have 
already been sent up and· the Mem-
bers have indicated that they would 
like to have their say. Well, at this 
stage, I cannot re'fuge permission. As 
I came, I did not know what other 
non. Members had already spoken 
and repetition, to some extent, has 
generally become permissible. 

~, l"'t ~  ~ ( ;p)er) : 

~h1 r i~, ~ ~ ~i i i:llT 

... ("'!f'TJif) .. ~ ~  ~  

if(T 'fi-{tr ~  it i ~  _tlf CJiT {m I 

~~ ~ q(l(lf: it ~ i ~~  Cfi'T 

~  ~, ~ q-rq"6 ~~~  ~  i~~i  Cfi'T 

~  ~ ~ iffa= ~  ITt ~ , \FiCflT q-rq' 
if ~~~  I iii:( ,~~  tiT i ~ I 

~  PII ~  rr ~  fhlTqfO' 

~ ~ i, it ~~ r ~ i ~ ~~ ~ 

'tl'T ~~ ~ Cfi'7;r t f(1t( .. ~r lifT ~ I 
~ r ~ ir~ ~ ~ i CifCf?iTq-r it i i ~r fCfi' 
~ i i i i  Cfi) ~ i i i ~  

~ ~  C6'T ... if ~ 1 ~ ~~  ~ ~  'i 

t««Gf'l:lif'lt)f ~ ~ 1  ~ ~  

~ 1  if ~ r ~  ~ I '{ij' srtrr q"7 

ifif ~ i ~ ~  ~ fctltt Iftt & ~1  

~ r , ~ i~ ~~i  it; ~ r 

i i~ 'l'tt &' ~ ~~ ~  ~ fCfl ~
iIltQfa: 1 ~ ~1  q"T :q:qT ~rrrr~~  ~ 

{)qT t ft r i ~ i~ ~  fCfi' '3'if 
lI'iif em, '3';; etl'PPfT ~  if ~ ~~~, 

C\ 

mCll;J ~~ i  it ii ~ ... ~ r ~  

fifl ~  ~  cpT'!.'; ct\) ~ i 1976 * 
,,~  ~ rr~ ~  ~~~ ~ 

~ r it: q-rm't q1:, \Sf) fCfi' ~~ 
1 96 8 if ~ 'fT I ~  1 97 sit ~ i  

~ i  a) ~  iti ~7 ~ ,~ 1~  it I 
~ 1  fa' \;(T 1 ~r i  tt(IT ~ ~  fCll ~  

~ ~~ ~ ;sr:qt ~ (1') w ... ~ ~  -

~ ~~ ~ ~~  it '(qit 
~ ~  ~~ 1 r~ ~  ~ ~ 

~ ~~ if ~~ ~ '"" 
fiflIT !A''n' ~~i  fiR7ti if ~ 
q'f'lt I ~  ~ ~ hrr rr ~ 

~ f1Il- 'I""lfT ~~ en ~ q7 i 1~ 
iAr.f CflT m!iCfirt ~ liT ~  I Cf),t 
r ~ r~~ a' 1Iq' ~ ~~ it. q{1fif 
;;(r ~ I ~ ~ 1 ~ f(qf 
\;1'1« 1 ~~,  ~  flfi 'l"m-a-sfi ~ 

~~  'itt irli ~ ~  fcfi '1'l'iif 
\it ~~  t fCli ~ r 'iff ~r  ~ ;J;f'lf 

ij'Cli ~  ~ fCifi1IT tfl(f &1, ~ 
~~ itCf)Tf ~r  iM-rf ttt ~ i 

~  ~~  ~ i  i~ ~ r  Cfili 
~ ~  Cf)":.'i it ~ \iHttl ifl\"T &1 1 ~ ~ i  

"'iff nCfi' i~ ~ t, ~ irr it 
qcr ~i  ~ ~  ~  \ifT) 

~ ifTSlFq ~ ~~ ~~r \ifT ifiC i ii ~  

~ CiT ~ fCfi f\jj ~ CflT't ~ cpr ~  ~, ii 

\iff 1 ~ ~ ~ Cfi1'1.. ~ Cfil ~ ifiT ~ 

Cf)'t q-fa-Clln: ~ ~ I ~  it 
~ i ~ ~ ~ 'tT\7l1l ifif ~ 
~ I tT'izft ~ ~ i i ~ Gli 
g'tt ~ I 7 cr' ~~ ~ ~ ~ ~  

,~ ~ I ~~  ~ ~ ~ i~~  

~  ~ I ~ ~ ~ fCf)«r ~ it: 
fifi«r \TTIT cti1 i ~i 'Cf)ftRr if;-{it', 

~ 1 r fITQ'CI)l1: ~ ~ Cf)) t ~ 

~ ct?c;;(f flf\WT ~ i ~ I ~ 

«ara-it ~  \1'T ~ ctlT ctlf a'r-mrT 
CfiT q)1: ~r i~~ ctiT ~~  fifilfT tFll'T 

~ it r ~ ij' ~  ifi i i i~ ~ 

liefr \iff em StIR ~ Cf)'vrT ~  

re 249 i r~  ;t1' 1~ ~ ir 

SlITt=i ~  ~  I ~ i  ttlt;.;; ~  

a1ft' ifiiT ~  ~, \ifGffifi ~ 

~ it a;) falJt .§lfO '" lt1: ~ r 
i ~~ ifi1' , ~  ~  I ~ q 
~~ 249 ~ fff!O' r ~ ~ 

~ ~, ~ $ 1tT1ilWfT it ",recti\'( 
2 ~ (I) • ~  ~ r 1 ~  If'1' 

mQeliT"( ~ r  ~ ~ 'fit 
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.. ""'"" fq ~  : ~ 
qftr ;ft, ~ ~  ii tt w ii~ 

lin' fcriN ~ ~  ~ I ~  ~~ 

it al ~ r~ ~~ it w 
em fcfT)!f ~~, ~ i ~ il ~~ ~ 

ct\' ~~ CfiT ~ ~ ~ 1.'« ~  

fcrU!f ~  ~  I ~  q (t ~  
~ i i~ ~ ~~ r  ~ it, 

~r ~  it, ~ ~ ~ 
'fT ~  ~ m ~~~ if trieR: ~~ ) 

C1\T ~ii r ~r  r ~ I ~ 

;i ~ if ~ ~ ~ ~  (qorq;-) 
;;,,(1 ~  r ~ ~ i~ ~~ 

lilt ~ Wffiil- ifi1 i1:qm ~ I 

1 97 6 if \iT \1fir i i~~ ~~ i ~ ~i

liiC if ~ fq·iltGf) em- ~r  q-r, ~ 
CAa' iff ~ ili1 ~ fqoiqft) Cfft 
~  ctT 'lTct"a" ~r ii"tT '{1 I 
lflITfctl ~ ~ ~~ ~ ~~ 

tft ~ ~~~ ~117 i ft)m« ~1 1 

ifi'T ~ ~ G'Te1 q il1 '!oTl1Rfr 
~~  mm ifl'T \3'ij' q-cm ~ I ~~ 
i(c!ffi' \IT ~ ~~ ~1 '1"r ~ iti'if' 
m ;"{f t ~~ rii~i  '1T!'T ~ 

\rn ctn" snrrif 1im- i ~ i ~  rrilfr 
~ ~ ~~i ~ ~,~~ 

rim ctfT ~ ct1t ~~ ~  ~  br ;r 
{rt"iif\T ~ I ~  liit ~1  it ~~1 itTh'T 
t fcfi {rI' Cfil fCf)'i° r~  ~ ~ t 
far: cf ~  ~~~i,  ~r Cflr.;ii" ii~  

" 
qr;iii rtT ~ Cfrr i ~ ii"51 ~ I 

""r\;ct ~~ if &1' ~ 1."« CFr i 1 ~ ~ ... li 
~~i ~i ~~ ~ ~ i~ ~ 

t.tT faJ;t ~ CfI1 ~ r ~ ~ i  ~ 

~ \i(n:t, it· i ~ ~ ~ ~ ~ 

~ r~ it ~ ~~  

wr ~ ~ Q-mt?f \Neir smff 

it "'fl°eldl it mA' 1Ir":" I ifif;;r 
" ~ GIl 'l'Nr ;rT 'f(T t II( ~ 
-mrr 1ft;r ~ ~ If)) i~ cir lIT« 
81 ~ t I ~~ ;i\" ~ rrmf I,. 
'if R 2Ii1 ~ ct\';rnr ~ '{(t t I 
GLf.flfi4(T if tmnf titil IIi7 ~
~~ ifiT ~ tft 'A"'mf' ~ -nit 

11ft' ar;,- ~ t w ~ ~ mcm " 
~~ t fCf1 ~ ~  ~ r~ 9A 

i!frf \flfm U ~ r~ ~

~ arit ~  \Silt{ I ~ q Wt 
~  ~  ~ flti ~ i1 3 ii\ 
~~ it mq it ~ ~~  t: 
There will be a Central Government 
or the State Government. 

,,~ ~  4 it it,-q ~ -q ~ flli' 
\ifGI' lfE{ ~ 1  g)Ji'T, aT ~i i 1i  Il'q-;{ -

~ ~  ifiT i ~ ~1 I m 
~ .q ~i ~  ~ I 'if'iI' Wf 
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~,  ~ Rl' r ~ ii ~ ifiTt ~ 
~ i  ~  i<=l CfiT ~ ~  

~  it"Jl1Tra- ~r  ~ri  1 ,~ ~ 

~ a"liR ii~1 ~ ~~  ~~ ~  
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~~~ ~ ~~r~~~~~~~~1 
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[q"\' ~ r ~  

~ i1'RT <t Wh: ~ vm rn tr( 
~  ~ ~ i i ~ 

q"t<1'iiI' 8:, GIl ~ ~ 1 r~~ 

~ fct1 ~ r ~ ~~i  ~ ~  ~ 

i ~ ~ 1 1 ~ ~ i  , \iff ~ f;:rt1aT 
~ m-~ ~r  if 'ltJrfT ~ 
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~ ii~ ~ ~ i ~ it ~  ~  

fCff ~ ~~ i ~ ~ ~ ~~i  

ifctfif ~~ a'cll" ~ i~1  ~~  §f I 
\iftt q'N etiT ~ ~ ~~ ~  ~ 

qn,: mr 9/n:: ~~ i i ~ ~ ~r  

\ifqif tn 'if'n:T ~ ~, 1~ ~ ~  

i ~ m<1' it Cfl'@ ~ -dT ~ ~ iCfCfllRT 
~ Cfl'('rf ~ ~ ri ~ rri~ WT 

il'rrrt ~ I ~~ ~~ ~ ;r;r<ttfe ~ , 

1i r~ '{f.,eq;r ~ ~, ~  it J;lT\if 
~~ ~  ~ 'IT ~ ~ iiJili .. ~ i~ 

il'olr{ ~ I ~~ ~r ~  ~  ~ 

t ~ q"rq' em qrrif ~ ~ ~  

f1!r$'l"\I'I;r if rr 1 ~ t ~~ q'{ 

111', 1 ~ ~ 'dtt it ~~ ~~r r ~~ fCf; 
i~i ~ qrr1i ~ i trar.,q';:a' ~ ::ill 
r~~  ~r  ill ~  ~ i  ~ Cfn' ~  & 
~~ ct\fil;r ~ ~ r it ~ ~ ~ I ~ 

f\ttt it '{« ifi'f fClUCT itH'crr g ~ 
i ~ ~ r i fCfl ~r  ri' C(fq'e' 

~i  ct'(.,r ~ ~ r ctiT ilfTm, 
~~ r~ ~ ~ , m;r'T \;ft, 

.. ~~ it ~ ~  ~ ~ ~ 

ifi'1ll' 1ft mqr ~ ~  it ~~ t I 
i ~  ~ mq i i ~  ~ r ~ 

1itt ~ i~ r ~  W ~ ~~ .. 
~ i  ~ ~  c¢T i ~ ~ 

~ ~~ 'lfrq i~ ii rr~~ Cfi1 CfTq« iij-I 

SHRI CHANDRAJIT YADAV 
(Azamgarh) : Mr. C.aairman, Sir, I 
think that this Bill, which is being 
brought here, is unwarranted and is 
against the spirit of the Constitution 

and also against the very established 
principles of a Federal Government. 
The Government, if it accepts the 
principles of Federalism, then it must 
express it in its behaviour also. Not 
that, the Government 5110uld go on 
saying we are a federal government, 
but in its actit\n the Government is 
totally a unitary type of Government. 
Sir, the first Article of our Constitu-
tion really says that: "India i.e. 
Bharat will be the Union of States.' 
The very first Article of the Constitu-
tion says this. It means that we start 
from this very well accepted principle 
~  the Government of India will 
functicm as a Union of States, and 
that the real powers in matters direct-
ly connected with the day-to-day 
activIties of the people will rest with 
the State Governments. (Interrup-
tion) I am saying that if you read 
the very first Article of the Constitu-
tion, yOU will find that it says: "India, 
that is Bharat, shall be a Union of 
States." Tllerefore, it is nat a unitary 
type of Government. You may hold 
a different opinion. We may dlffer on 
this. It is a federal structure, and 
Government must be very realistic. 
As the Indian democracy becomes 
more and more mature, people will 
chOG<;;e the Governments of their 
choice. They will choose the colour of 
the Government-which they like; and 
t1h.e Government will bave to I1ve 
with that, and that is the strength of 
democracy. If the Central Govern-
ment wants to mU7zle it, it will be a 
mistaken notiQn. Wherever the Gov-
ernment has tried to do that, it bas 
not worked. In this kind of tactics, 
Government has failed. 

The first power taat the Govern-
ment of India gets is with regard to 
the defence of the country, The first, 
second and third powers which state 
Go.vernments get are with regard to 
public order, police and courts. These 
are the first three most important 
powers resting with the states. Now, 
t"ne introduction of this Bill is an 
attack on one of the most important 
powers of state GovernmentS. If you 
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yvant to bring it on the Concw-rent 
Li&t, you may recall that even during 
the Emergency an attempt was made 
to bring Education on the Concur-
rent List. There was a lot of opposi-
tion from the State Goverrunents. And 
the Government of India, very ri h ~ 
ly, later agreed to the wishes of the 
State Governments. And that subject 
was left with the State Governments. 

May I know from the Home Mini-
ster whether he has taken the trouble 
of ~ r i i  the views of the State 
Chief Ministers before bringing this 
Bill, or whether he nas sought the 
advice of the Chief Justice of the 
Supreme CQurt? 

Only last night, the President has 
made a reference to the Supreme 
Court in a case where there was no 
justification to do it-where the Sup-
reme Court has given a verqict. a 
judgement. Even if the Supreme Court 
gives its opinion, that will not be 
binding. It will not take the place of 
law, while the judgements given by 
the Supreme Court Judges have al-
ready ibecome the law of the land. It 
ls binding. In that case, Gavern-
ment is acting against the interests of 
the working class; against the Class 
III and Class IV employees of LID-
they bave sought the opinion ot the 
Supreme Court. 

Here, in the present Bill where the 
entire country is directly involved, the 
State Governments are involved and 
the principle of federalism is involved, 
I WQuld like to know from the Home 
Minister whether he has taken the 
trouble of inviting the opinion of, or 
w'hetner he has called a meeting of, 
the Chief Ministers i.e. on this very 
vital issue. I am sure he has not. r 
think this is nOit a correct approach in 
a federal structure. 

Now they say there may be COM-
munal riots, there may be caste co.n-
iiicts and there may be certain tE'n-
sions; and -roen the Central Govern-
ment will have the right to intervene. 
I am asking a question: Shri Kamala-
pati Tripathi was the Chief Minister 
of U.P. He is one of the very senior 
leaders of our country. There was a 

~  revolt; and the Prune Minister 
and the Govermnent here saw to it 
that Shri. Kamalapati Tripat'hl \V3S 
removed from Chief Ministership. He 
was removed. The Moradabad inci.. 
dents have ()CCUrred. Is the Govern-
ment very serioUs where hundreds of 
iPeople belonging to the minority 
community have been killed? Is Mr. 
Vishwanath Pratap Singh a more 
powerful Chief Minister than Shri 
Kamalapati Tripathi was? Has lVlr. 
Vishwanath Pratap Singh not listened 
to the Harne Minister? Can they sa,. 
filat he has refused to set up a special 
court and, therefore, the Home Mini-
ster, the Prime Minister and the Gov-
ernment of India are compelled to do 
i'.h.is? If there had been any reason. I 
can understand this. Can the Home 
Minister cite a single example? Can 
he cite an example who are the Chief 
Ministers? Before the Bill be allowed 
to. be introduced, let the Home Mini-
ster take the House into conftden<:(! 
and place the entire list of thOSe oc· 
currences, communal riots, caste con-
flicts, other types of riots where "the 
Central Government thought it pro-
per tQ establish special courts but 
the Chief Ministers redused to do so. 
Can he produce the list of that? ·It 
there is an element of honesty then 
tthe Home Minister must ta'ke the 
House into confidence ,before bringing 
forward an important Bill. He is 
making a clear encroachment an the 
powers of the State Governments. 

Now I am coming to a specific i ~  

As far as the Tripura Government is 
concerned, when disturbances took 
place there, the Tripura Government 
was the first Government to approach 
the Central Gavernment for an im-
mediate help. At that time, the Cen-
tral Government failed to provide an 
immediate help. They cannot blame 
the Tripura Government. It waq the 
responsibility of the Central Govern-
ment also to help them. Did the Prime 
Minister or the Horne Minister or the 
Central Government suggest to the 
Tripura Government that they should 
do such and such thing and the 'l'ti-
pura Government failed to do that? 
Did they suggest anything to Mr. Jyoti 
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Besu that there were communal riQts 
or caste riots and they should do such 
and such thing and he failed to do 
that? Did they suggest anything to the 
Kerala Government about it? That 
is why I want to understand all this. 
Today, they are in a very fortunate 
position that the Congress I Party is 
ruling at the Centre and in almost all 
the States except 3-4 States in the 
country. It means that the authority 
of the Congress I leadership at the 
Centre is being eroded. The Chief 
Ministers are refusing to listen to their 
leaders at the Centre. Will anybQdy 
believe it? Will anybody believe that 
the Prime Minisrer has Il)st her politi-
cal authority and the Chief Ministers 
are trying to defy the Prime Minister? 
All the Congress I Chief Ministers are 
the creation of the Prime Minister. 
They are not the creation of the Legis-
lature Party in the State. (Interrup-
tions) They are not elected even by 
their own parties in their own legis-
latures. Will they dare to say any-
thing and for what? 

If the suspicion comes to the mind 
of some hon. r~ that there is 
some doubt; that the Central Govern-
ment has got some ulterior motive to 
intervene unnecessarily into the in-
ternsl affairs of the State Govern-
ments particularly where non-Con-
gress I Governments are functioning, 
ihen they will be fully justified. 
Therefore, I am charging the Home 
Minister. The Home Minister is a 
very gentle person. I have a great re-
gard for him. I know that he is a 
very simple and gentle person. He 
should not lbe misguided by his o.fti-
cers and by the bureaucracy which 
has always a tendency to take ~  
entire power into their hands. They 
want centralisation ')i the ('1"Itjre 
power. They want to rule froIn 
Delhi. Now those days are gone. 
If anybody thinks that he can rule 
from Delhi, it is not correct. What is 
the real tragedy of the Indian Parlia-
mentary democracy today? The real 
tragedy is that there is centralisatiol1. 
'Of power. Even the political power, 
the administrative power, the entire 
powers are concentrated today in the 
hands of a few individuals and it will 

be impossible to rule such a bic coun-
try. I am saying about a,nybody. He 
may be a very great person; he may 
be a very genius person; be may be a 
very able and competent person, but. 
fOr a single person to rule such a big 
country is impossible, and that is the 
real trouble that the people who can 
help, tile_people who can share the 
respansibility and power are not even 
taken into confidence. 
16.54 hrs 

[MR. DEPUTY-SPEAKER in the 
ChairJ. 

The Home Minister can say, it is 
all right, the Seventh Scheduled is 
there and the Sixth Schedule is also 
there. Therefore, an amendment call 
be brought by this Parliament. It is 
not unconstitutional. I know the ar-
guments which You are going t:> put 
forward. I am fully aware o.f your 
arguments. But it is not only the 
arguments. It is the spirit. It is the 
decision. it is the objective, it is the 
total perspective in which the Consti-
tution was really framed in tnis coun-
try and under which the Governments 
are functioning in this conntry_ 
Therefore, I will request the Home 
Minister to please reconsider and not 
to rush and I will also warn that un-
necessarily he should not take all the 
responsibility on his head. Why are 
you going to take all t'ne responsibili-
ties? If there is a riot and if the State 
Gov"ernments are not able to control 
the riOts, if they are not able 10 create 
communal harmony and if they :£ail 
to perform their duties you. can exer-
cise the other powers whiCh thE! Con-
stitution gives you. Why are you com-
ing in a way which is slightly and 
gradually making an encroaclunent? 
It is like a very clever person who 
makes trespasses from one plar.e to 
another in a very clever manner, he 
does not jump at, but a very clever 
manner, goes on making encroach-
ment and after some time this ten-
dency will go and then one day thE" 
Home Minister will say that the entire 
responsibility of law and order and 
keeping the POlice and judiciary 
should come on the Central List. To-
dat, it is ibeing taken on t!le Concur-

rent List. Tomorrow YOu will say 
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that it should be on the Central List. 
lit is a dictatorial measure. This Wnl 
not strengthen democracy and there-
fore I am saying that it is a question 
that We are passing through a very 
critical period. Now, India being a 
very great country and a big coun-
try as Pandit Jawaharlal Nehru used 
to say, is a great country with great 
many problems. We have so many 
problems. We know C'nat we are at 
a very early stage of our deznocracy 
though OUr people time and again 
have shown maturity-political matu-
rity. It is the people who have given 
all the strength and support tQ de-
mocracy in this country but it is the 
leaders who are failing. Therefore at 
this stage, tIne traditions, precedeit.ts, 
certain respect to values, certain r ~ 

pect to the structure, they are also 
very important factors and therefore 
all the time-whether it was the DMK 
Government in Tamil N adu or the 
ADMK Government no in Tamil 
Nadu-they have also been all the 
time saying that the states s'hould ,be 
given more powers. There should be 
no unnecessary encroachment on the 
States' powers. They have been de-
manding more and more powers. In 
this House so many important de-
bates took place, where I ~  say 
that the consensUs of the House was 
always that the State Gov('rnmcnts 
should be given as much power as pos-
sible and the Central Government 
should have as minimum powers as 
may be necessary. This Bill is against 
the whole spirit. Therefore, I oppose 
the introduction of this Bill and I 
request the Home Minister to give 
serious thoug'1llt and to reconsider. It 
a situation ari'ses when any State 
Government defies, then he can come 
before the House as the C<.\tlstitution 
makes provision for it. You have all 
thOSe rights here. TheTefore, the 
Home Minister should do SO. 

:MR. DEPUTY-SPEAKER: Now, 
before 1 call upon PrGf. Ajit Kumar 
Mehta, Mt:. R. Venkataraman, the 
Minister of Finance will make oS state-

ment. 

THE MINISTER OF FINANe .. 
(SHRI R. VENKATA.RAMAN): It is 
not yet ready. It will take a few 
minutes more. Two minutes or so. 

MR. DEPUTY-SPEAKER· AU 
right. Prof. Ajit Kumar Mehta. 

sft 0 "I'm ptt 1q:a-T ~ ~~  : 
~  i~ '1ft ~ r 1 i~  it; 'lit if 'ff 
q2fa'Rff ~ GTT f9' i~ ~ 1 ~~  ~~ 
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~ ~ ii~i if ~ r ~  ~ ~ ~ 
~ flf,' ~ ~ i if T:mT 250 ~,  ~ t I 

~ ~  ~ ~i~ ~  
1~ ~  ~ ~~ (,' ~ ~  ~ , 

~~  ~~  ro:rm it i~ afrn" ~~ ~i ~ fer. 
ft r r i ~ ~,  ~  ~  ~ if ~ I 

~ 1 , i i~ ~ i~ ~~~~ ~  

eir ~~ ~ I ~i  ~~i ctl'')i ifiT1f ;r(f Cli'<:ifT 
~ , fiiift°?t" ~ ~  ~ ~  ~ STfo°-

~  ~1 iiiTzT' I ~ \if) fciir;Cfi tiillT lilfT ~, 
\1'{i'6 ~  r i ~  ~ i ~ fcf: ~  ~ " 
it ifI 1 r~~ ~ ~11  ~ i  ;:;rr ~ ~ 9;1'" 
~~ ~ ~ '(r\illl Cjf:r ~ ~ 1 ~ r 

~~ I ~~~~ ~~  I 
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~  qqr ~ I it ~ Cfi"OO ~ ( 
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~  I ~~~~ 1 r i i  

Cip"(6' ~, ~  ~ ~  ~ ~ ~~ ~ 
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~ ~ ~~ I ~ ~~ 

if ~ 'lffii t ~ r~ ~7  ~ t;tllW[4 

lIT ~ ~ ft;f ~ ~~ ;pit ~ 

iii ~ I 

itm ~ t fir: ~ if ~ .. 1I44Har ~ 
~i ~  t ~~i i ~ r 
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~~~~  ir,~~  
~ 'A'RAiRf 1FT itl;:r if i !I1'f'=tT t I ~ 
~ t Ai if@: ~ if ~ ~~ 
cfr ~  itr srRrCft'f fr t, ~ ~ "') 

Rit ~ !Rf8"ctrru ~ ~ iflT sp;rq' ~ 
11') ~ ~ ~ i ~ em 'it"'r ~ 
~  1~~~~ ~  

~  ~ ~~ ~ Nim' ~, i I 
SURI SAriSH AGARWAL (Jai-
pur): Today seems to be a very 
WlUSUal day, right :from the beginn-
ing." The calling attention has been 
koken up ... 

MR. DEPUTY -SPEAKER: Every 
one at us is responsibe for it. 

sst\' ;rqqm r~ ~  ~ 1  ~ : 
nrszr« ~ ~, w ~ ?r w ~r~ 
am ~ ~ ~ ~  Q1"( tn: i ~ ~ ~ 

~ 1 ~ ~ ~ ~ r tn: ~ ~ 
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~~ ~~ r~ I 
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;:qj 4'1 (i1 14 cit ~1 r  rfr rr~ '""( {tm 
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~  mr i r~ I ~ ~ ~ i~ ~ * em ~~ t, C(i! ~  ~ ~  ~  
t: ~ r~i i~ ~ i ~ 

~ Cfi) ~ eft Cfi)mw cfr ~ I W ~  
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.,. tr ~ ~ it cmt i7 ~ 1 ~, ~ l."« 

frir it ~~, ~ ~ ~ q-uT-
~,  CI'T ~ ~ t:, ~  if'SZ' fifi'lfT 

~ ~ fcrm' epff ifi i\T:q cCr ~ ifi) 
~ fcBqr i ~ I ~ ~  aT ~ ~ 
i\"Ta" ifi ~ i i~ ~ ~ fi.tl' ~~  lffm" 
~ ~~ if ~ r~ I 
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flmflf :srtt:t, W w br ~ fimtw ~  
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'l1T'( ~ fiiT ~  \intt, ij') ~ eRr if ~ 
~ ~~~ i i ~~ ctft Q(rtt I ~  ift \if) 
1 ~~ ~ i i ~~  ~, ~ ,  ~  ifi 
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~ iiT, ~ i i~ it ~i  Q. 1 ~i 

CIfr riif m ~ i 1 if q"@ ~  ~ ~ ~ ~,  
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i ~~ ~~ ~ i ~ ~ ~ 'ie-iir, 
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C'I. 
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~ 'fT fcti ;f11ft ~ ~ ~~ 1{ i ~ 

tnr i r~ ~i  ~ GJ,1' 1l(1- i ~ ij-~  

~ ~~ qiGfr lfI' ~  'fI1fI' if ~ I 
~ r ilTUf ~~ it ~ t I ~1  ~ i ~ 

~ tfr 9ii\ifr ;r ron t ~ ~ ~ ~ ~ ~  

~ if ~~~ ~ ~  ~  riril' ~ 
r~ ~  ~ i ~ ~  ~ ~ ~ i ~ 
it ~ CIli ~ ~  ~ ij-~1~ ~ if 
tm i i~ I W cf.r m il ~~ ~  ~ I 

-n ~ .nrrtr: wrrn ~ ~1 i r 

'1'," ~ ~ I 

SHRI NIREN GHOSH (Dum Dum) : 
Sir, I oppose the introduction of this 
Bill on the constitutional, politic&l :llld 
other grounds. This Bill, as far as I 
can see, is one of the most dangerous 
Bills as far as the future of India is 

~r  It may spell disaster for 
our country in the future. The consti-
tutianal arguments given by Shrl 
Chitta Basu and Shri Bapusaheb are 
generally valid. But I think even if 
the Rajya Sabha passes a resolution to 
this effect, 1flle Government has no 
constitutional authority to introduce 
such a Bill, because it is beyond the • 
purview of the Rajya Sa,bha to allow 
such a resolutic4n, which can pave the 
way for the introduction of such a 
Bill. 

As correctly pointed out by Shri 

Chandrajit Yadav India is a Union of 
States. Tfiis basic concept or feature 
of the Constitution cannot bel lequi-
dated by this Bill. 

Now an Emergency cannot be de-
clared unless there is internal armed 
rebellion. Since they cannot declare 
an internal Emergency, tbis is a ruse 
to introduce internal emergency in 
parts thereof and ultimately through .. 
out the country. It is a. dengeraus 
thing, whi-ch was undone during the 
Janata regime. Now through the 
backdoor they want to have ~r

gency, without a formal declaratIOn 
of Emergency which is a most c!an-
gerous thing they are trying at. 

Sir in the statement of Objects and 
~  it has been said that States 

have not generally taken advantage of 
the power given to them to deelare 
certain areas as Disturbed AI'ea. Since 
it is stated like that in 1!ae Statement 
of Objects and Reasons, the Home 
Minister owes it to the country and 
to the House 10 declare which states 
have not t'aken advantage Of it and 
why, which areas in which States 
should have been declared as Dlst.urb-
ed Areas and at wnat time or when 
they have not taken advantage of the 
powers given to the States to declare 
any area as Disturbed Area and to set 
up Special Courts. He should say 
abo.ut that. 

Then, Sir, I should say that the most 
fundamental feature of the Constitu-
tion is as regards the Centre-state 
relations, The most fWldamcntal and 
the basic feature, according to me, is 
~  power given to the states ta main-
tain public order, pOlice and courh 
in the respective States. Thi.;; is the 
most fundamental feature of the 
Constitution as regard'S the Centre-
States distribution of powers. ~ 

this is taken away, once it 13 put on 
the Concurrent List, then you do 
'away with QIle of the most basic fea· 
tures of the Constitution, which the 
Parliament is not competent to do 
because the Supreme COUl't as already 
said that whatever law the Parliament 
can pass they cannot tamper with or 
tinker ~i h the basic features of the 
Constitution, It is one of the most 
Pasic features as far 'a'S the Centre .. 
State relations are concerned. Once 
the law and order is put on the Con-
current List as it seeks to do, then 
states go away. The States become so 
many districts of India, Thera are ~  

States. There will be So many dIS-
tricts, you can say that. India is ~
posed of thousand distrIcts. But IndIa 
is said to be composed of the Stu !es 
of Indian Union. So, by i r ~  
thi feature you demolish the State<; 

~ h r, The most basic function, 
the serious function that has, b::cn 
given to them in this ConstIi.utIOn, 
will be taken away. This is the f:ecOllcJ. 
point that I would like to mak:, The 
result will be that it spells dIsaster 
for India in future because in a vast 
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[Shri Niren Ghosh] 
eountry like ours compOSed for the 
States which are of different linguistic 
varieties, not like America where there 
is one linguistic variety, whatever 
powers the States have wiftlin the 
federal structure which constitute the 
basic and fundamental feature, if YOU 
take them away, then you suppress 
all the linguistic groups in this coun-
try. The result may be an explQSion 
in future and that would be disruptive 
-of the unity and stability of India. It 
runs counter to the policy of national 
integration. This is a Bill taken to-
wards national disintegration. Taat 
is what I want to say to put it mast 
humbly and seriously before this H01.lse 
as far as the future is concerned. By 
and by many States will come to feel 
that their rights have been taken 
away. They have been suppressed. 
They have been denied a place ~  

India. What is happening in N orf!'n 
Eastern states, Jammu and Kashmir, 
here and there? Do you want that 
situation throughout India? ,,~ want 
to break India. I charge, by introduc-
tion, if you pass this Bill, you will be 
held responsible in future for the 
breaking up of the unity of IndIa and 
national integration of India. Y nu do 
not know what a dangerous step you 
are taking! It will run counter to ifae 
fundamental policy. You say casual-
ly that certain caste riots, communal 
riots rare the reason for that. But 
actually yOU are responsible for that. 
You have ruled for thirty three years. 
If you have not been able to eradIcate 
those things, put that question to 
yourself instead of putting a blame an 
others. We make bold to say, if de-
mocratic forces or socialist forces 
could have been in the control of t'he 
cQuntry.. within five years these evils 
can be liquidated throughout India. 
You should put that question to your-
self as to why the problems could not 
be solved. So, I would request the 
Harne Minister to withdraw it. I am 
astound that such a measure hal:.: been 
approved by the Cabinet and the 
Prime Minister! I would request the 
Home Minister and the 'Prime Mini-
ster let it not ibe written down in h ~ 

tory that Prime Minister Shrimati 

Indira Gand.hi was ,X'eIfpODSible for 
disintegration of India. You should 
think on it hundred times. I would 
request you to withdraw dlis mea$ure. 
It there are communal riots, etc., 
generally it has got to be tackled in 
a democratic manner on a pol1tleaJ 
understanding, This socia-economic 
set up has been going on. Even it 
we have reservation for 'fifty years 
more, unless socio-economic funda-
mental reforms are brought about, this 
caste conflict will go on. A section of 
Muslims feel that they are in a Hindu 
country. They have to look to the-m 
for protection. That is what they 
think.. That is the culture that you 
have brQught about in India. You have 
to bring about fundamental re-orien-
tation of the policy and cultural out-
look in India. If this Bill 1s ~  it 
will tentamount to wiping out the 
States of India. India WIll be com-
posed of thousands of distrJcts. States 
will go. Dark days will be i.n for us 
in future. I request the Home Milli-
ster and also rae Prime Minister, on 
this vital issue they should think hun-
dred tilnes. Even at this last n1.O-
ment, they should withdraw it and 
\81o.t to bring this measure. 

17.18 hrs. 
STA'I'EMENT RE GOVERNMEN'I"S 
DECISION ON L.I.C. BONUS ISSUE 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): r 
wish to make a statement regarding 
the LIC bonus. 

The non. Members are aV\ nre that 
there has been a long and chequered 
litigation with regard to the liability .. 
of the LIC to pay bonus to its emplo-
yees. Recently, Parliament enacted 
the LIC (Amendment) Act, 1981 em-
powering the Central Government to 
frame rules with regard to the service 
conditions of the employees and agents 
of the Corporation. In pursuanco of 
t!nese powers Gavernment .framed, on 
2.2.1981, the Life Insurance Corpora-
tion of ndia Class TIl and IV Emplo-
yees (Bonus & D.A. Rules) 1981 plac-
ing 11 ceiling on the payment of bonus 
jn the interest of policy holders and 
mare economical administration of the 
Corporation. 
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As hone Members are aware proceed-
i~ were initiated in the Supreme 
Court by a section of the employees 
of the Corporation challenging the 
validity of ,the said Act and the Rules 
and the Supreme Court thereupon 
passed an order staying the implemen-
tation of the aforeSaid Rules. 

The LIe was willing to pay bonus 
to' its employees in accordance with 
the terms of 1974 settlcmen ~ upto 
30th June, 1979 and, thereafter, in 
accardance with the provision 0 f the 
said Rules, but this was stayed by 
the Supreme Court. 

On 15th April, 1981 the s'upreme 
Court was pleased to 'pass an interim 
order directing payment of bon uo;; ac-
cording to 1974 agreement. 

The Government was, advised that 
this Order in So far as it amf)untcd to 
a direction to. pay bonus in contra-
vention of the provision of lav ... which 
has not been declared invalId was not 
legal. The order also rai'-'cd far ~ i1

ing issues of general importance as to 
the scope of the judicial power to sus-
pend operation of a law ".:lnd to issue 
a mandamus to make payruentz ip 
contravention of the provi:;ion of a 
valid law. 

In view of these dov,ts, the Presi-
dent of India was plea::.ed on 21-4-81 
to make a reference to the r ~ 

Court under article 143 of the Consti-
tution on the severa] issues L'aise:i in 
the reference. In view or this refer-
ence and the resulting uncertainty as 
to whether it is open to the Corpora-
tion to make the payment. th0 
Supreme Court was moved by the 
Corporation and by trne Government 
for suspension and/or vacation of th.e 
interim order of 15-4-81. These pel1-
ti(\ns were rejected by the Supreme 
Court today. 

Although the Government enter-
tains doubts as to the correctness of 
the interim order of 15-4-81 which has 
necessitated a Presidential reference 
under article 143 of the Constitution. 
the Government, in order to uphold 
the rule of law, has advised the LIC 

to make payment of bonus in accord-
ance with the Court's order. ThIs 
payment will be for the fiscal ~ 
1978-19 and 1979-80. 

MR. DEPUTY-SPEAKER: Shrl 
Vijay Kumar Yadav. 

SHRI JYOTIRMOY BOSU (Dia-
mand Harbour): Sir, I am seeking 
a clarification from the hon. Finance 
Minister ... 

MR. DEPUTY-SPEAKER: You 
have got a Calling Attention to-
morrow. (Interruptions). No please; 
I do not allow. There is a Calling 
Attention tomorrow. 

SHRT JYOTIRMOY BOSU: You 
shut out everybody. 

MR. DEPUTY -SPEAKER: That is 
your opinion. No Clarification can be 
sought from the Minister on a state-
ment made by him. That is the rule. 

SHRI JYOTIRMOY BOSU: I can 
show you umpteen instances .... 
(Interruptions) , 

MR. DEPUTY -SPEAKER: No 
please. Shri Vijay Kumar Yadav. 

17.23 brs. 

DISTURBED AREAS (SPECIAL 
COURTS) BILL-Contd. 

r,' 

~ fq'\11li PT' 1 ~ : ~ r  

1 ~ r 1 ~, i' ~ ~ ~ 
~~~ CfiT mnr ~~ ~ , ~i  ~~ 

~ mm .q iIF" ~i ~~ ~ i ~ 

~r \iiT "Cfi"t ~ I 1{' ~ ~ r ~ fCF:' 

~  fil'{Oj" ~ tfti ~ ~i ~ ~ i i 

r~ i i ~~i  ~  t, ~~r 
~~~ 1 r ~ qfu i ~ ~ fiffi" ~ 

" C'\ 

m'7-rT lT2IT , , 

~  SATISH AGARWAL: On a 
point of order, Sir. 
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[Shri Satish Agarwal] 

According to the List of Business 
and conventions and practices of the 
House, the Calling Attention is to be 
disposed of first. But, as you desired 
me to agree to postponement because 
the Minister was busy in the other 
House, I agreed to that. It was fixed 
at 4 O'clock. Again, this particular 
business has started. I am again sit-
ting for that particular purpose. We 
have got another busines,; at 5.30 
P.M. Tomorrow morning I am leav-
ing for Cochin. I will not be here for 
three or four days. I will be return-
ing on Monday. What will happen 
to the Calling AttentioJl Motion? It 
is half-way through. I cannot ask 
questions later on. Either the Half-
an-Hour discussion bas to be taken 
up at 6 O'Clock or this particular 
debate may be postponed to to-
morrow. The Calling Attention Mo-
tion cannot be postponed. 

MR. DEPUTY-SPEAKER: I have 
to ascertain the wishes of the House. 
After this discussion, we can take up 
the Calling Attention. 

SHRI .f'YOTIRMOY BOSU: No, Sir. 
I am on a point of order. Sir, the List 
of Business is under the Speaker's 
orders. Therefore, for him to de-
viate constantly and to deviate from 
assurances given from the Chair, 
makes it a very uncomfortable posi-
tion. The question is after the com-
rade has finished his Speaking, you 
should take up the Call Attention 
and then the Half-an-Hour discus-
sion will be taken up immediately. 

MR. DEPUTY-SPEAKER: It is 
not deviation. 

SHRI JYOTIRMOY !SOSU: It is 
deviation. 

MR. DEPUTY-SPEAKER: WJlen 
I called, there was some confusion. 
Therefore, Mr. Satish Agarwal could 
not speak. We have to go ahead. 
We have to make some arrangements. 
It is for the House to decide. Now 

this is to be disposed ot. You see 
this is to be disposed of. About Call 
Attention, I will ascertain the views 
of the House, Now Mr, Yadav. He 
cahnot be stopped. 

~ ~ ~ ~1  : ~ fif(i'l' 
iti ~  if ~ ifTCi' if, T fijf"fi Ann' 
iflIT ~ ~ ~ ii; ~~ 1976 if 
iSf) ~  CifrTi::f ;r;:rm ~ 'IT, ~ if 
1ft ~ i ~ '-ft' ~ fCfT;:r qf(ft:lffrn 
it fctT« ~ ifi') ~ ~~ 

~ fitnrr \i1'T1{'1T ~ ~ ilf\)i 

iiflT ~ ~  r~r I ~ it Gf) 
~ i i1 ~ 1Tij- it, '\VI'it ij' '4!SI ti I r~ Cfi 
\lcrsrqT, 'lI'Hfilf ~ ~  ~ ~ 

ir i~  ~ "ifir ~ ef.l ~ tfi I 
~ oetl 1l ~1  ~ ~ i ~~rr 

~ \it f lft ~~ ~, \3';:r ~~ it \iI1 
~~  ctm=r i~ ~ ~ ~ CfiRm 

1 ~  CJi') ~ 1 i  ~  'TT<: ~~ ~ 

tfTfro ';fir ~ ~ , ~ ~  (r 

~ ~ ~ it Cflif m iflff 
~~ CfiT ~ i ~ ~r I Cf)rt 

l'T\7lf ~~  ~~ ;;@' ~ \iff ~ r

~ rr 'ifiT ~ ~ r~ ~, 

\jf) m- ~ ~ i~ 'Cl)) i ~ if if@' 
~ r~ ~  lff \ill i r~ ~ . 
em if <=GTR1' ~ ~  I i ~ r ~  

it ~  *" 1 ~ iflf ~  

"(W ~ ~ i  Cfi) ~ i 7 ~ ~ 

~  '11 it ~ ctlT Gf)'f'l'i cr;:rrrrr ~ ~
iRli ~, ~~~ ~ ~, ~ i  

~ ~, ~ \ifT ~ r ~ ~, ~  it: 
~~  ~ ~ I W ~ tfI'i fum 
~1  it; ~ ~ GIla ~ ~  

ij"4'(f') & I ~ !lmRi ~ ~r 

sr'llCf qorli ii ~  it 'ElC'ai GIl ~ ~ I 
lI'&" ~r iil'T ~ ~ fctr ~~ ~ ~ 

crrcm ~ r~ Cflf ~~~  i~ ~ 

~ ~ ~ rr~ cr:r;rtf ~ ~ <ff{;;-c-. 

Cf1 rt\ if,'ftr ~ , , ~ ~ I ~ 

~  Cfi) ~ ami' CfrT ~ ~ 
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~ i r~~~~~ 
t, ~  1 ~ ctTT i~~ ~~ i 
wi\'1: ;mt€r ~ i i ~ wmtfi\' ij'\jfar 

Ii' \0:1 

m'"( 'l''t'lCr ~ ifTif ~~~ r em ur;re'T 
~ W ifi"l ~ ~  ~ I ~ 01 ~  

~ ~ ~  cp) WI';:ffl' Cffr ;mr 'Sffr \iff 
~ ~ ~ ~ r r '11 ~ ~ :;fte 
Cfi) \iff ~r t: I ~ ~ iii!' ~ 

~ ~ ~i ~ ~ r r~ ~r G\T ~ 

t fctr ~ o,if.,ffi:fI.l( ~~ 1  ~ 

~ iii ~ q'f-( ~ iI1) ~i~ ~ 
tit ~ ~, '«< 1f qF<qd"1 ~ cit 
~ ~ I ~ r ~ it- ~ ~ 

~ ~ ~ ~  CFT 'C§r"1' ern: ~~~ 1  

it; i ~ ~ ifi) ~ ~ it-
~ i~r ~ ~1  ~i  liT ~ 

~ ctl !fffcRr ~ if ~ tft· qrcr ~ 
;rT"trf ~ 1 ~~ *r un ~ ~, ~  

~r  ~ iifl) ~ ~ ~  qcn ~  

Ra'l ~ I !A'll' ~ ~ rr~  ~ 

~ ;:frUr' oef1'f it Gf) ~~ ~ ~~ 1 

~ ctlr i ~  i~r 1 ~ ctr GfH=rT t 
it ~1 ~ ~ ~  ~ ~i  ~~~ 

;r ~~ ct\T;:r;r it. ~ ~ "(T:jlif 'R 
'" 

~i r ~ ~ ~ ~ ~ ~~  if; 9;l"fa'-

~r~  'R ;:r)e ~~ ~ i~ ~ t: I 
~~ i i ~ ~~ ~~ ;;@ ~, 

~ 'i§l"er ~ ~1 ~ 6 8 ~~ 

~ r Crf(1T ~ ~ ~ I ~ ~ 

~ ~ ~  ~ ';rr ~i~ 

~~ ~ ,",\ilIT Cfif ~ if\'( 

~ " ~ I Tt.\ilfT cit ~ ,  ~ i i 

~ i  

MR DEPUTY-SPEAKER: At 5.30 
we have to take up half-an-hour dis-
cussion. Now he is the last speaker 
to oppose the introduction of the Bill. 
Then Calling Attention is also there. 
We cannot postpone this. Is it the 
sense of the House .... 

SHRI SATISH AGARWAL: Sir, 
he has to make his speech. Then the 

Minister has to repl)". 'l1tere will be 
voting; most likely there will be ~ 

division on this, as I anticipate; and 
maybe, a walk-out later. Anyway, 
in view Ilf all this, this business will 
take not less than 20 to 25 minutes; 
it may take about half an hour. It 
cannot be disposed of today. After 
all this discussion is a lively discus-
i ~  Let it be continued tomorrow 
and let it be disposed of tomorrow. 
That does not make any difference 
because the whole business has been 
upset. Therefore. Sir, my Calling 
Attention may be disposed of first. 
After that, the Half-an-Hour discus-
sion may be taken up or if any of 
these two other items can be post-
poned ... (Interruptions) 

MR. DEPUTY-SPEAKER: Is it the 
sense of the House that we take up 
immediately the Half-an-Hour Dis-
cussion. Mr. Vijay Kumar Yadav 
will continue tomorrow and the 
Minister will reply tomorrow .... 
(Interruptions) NOw, we take up 
the Half-an-Hour Discussion and then 
the Calling Attention .... 

SHRI SATISH AGARWAL: No, 
Sir. Calling Attention first; then 377 
fixed up for today. They could be 
disposed of and then any other busi-
ness .... 

SHRI JYOTIRMOY BOSU: 377 may 
be postJ'Oned till tomorrow .... 

AN HON. MEMBER: No, no. 

~  "(T1f r11'(lIftf qr".Tit: ~  

1 ~  , ~  ~ SIl"'1" t I qGf ~ 
qj'=if i ~ ~ I ~r~ qj";f i ~ ~ i T{"1" 

r r~ ~~ 1  fulfT \ifT"1T ~ (1') ~  

9;l'at' ~ mf\if'ct , ~~~ rr~ cmftwm 
~ ~~ ~ i~  I 1 9 3 * mft'l 
:;:r;ri Cfi'\WI' ~ r ~ I 

SHRI SATISH AGARWAL: Half-
an-Hour discussion is not important. 
(Interruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Yadav does not agree. 
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SHRI SATISH AGA"""RW AL. CalUng 
~ i , then 87'1, then ·Half-an-
Ilour. 

)IR. DEPUTY-SPEAKER: Now, 
Halt-an-Hour can be completed with-
in half an hour. 

SHRI RAM VILAS PASWAN: 
Half-an-Hour and Calling Attention 
today; and 193 tomorrow. 

MR. DEPUTY-SPEAKER: Mr. 
Mani Ram Bagri and the Home Minif:-
ter must agree to that. Mr. Bagri is 
the mover. 

~ q;ft"{lq ~ : m: i I 
~  ~  377 6") ~ ~r I 

SHRI JYOTIRMOY BOSU: In any 
case it does not affect the business 
because it is to be taken up at 6.00 J. 
Therefore, it can be shifted for to-
morrow. 

MR. DEPUTY-SPEAKER: Now, We 
take uP Calling Attention. It will 
take only 15 to 20 minutes; then the 
Half-an-Hour Discussion. 

1!ift ";:""\'1:,,, i ~ . i r~  3 7 7 ~ I 

~ ~  I 

SHRI RAM VILAS PASWAN: DiR-
cussion under 193 tomorrow? 

MR. DEPUTY-SPEAKER: Yes. I 
think, Mr. Bagri has agreed. We mu.et 
complete the Calling A ttQlltion in 20 
minutes. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA 
NARAIN SINGH): Is the discussion 
under 193 being postponed for to-
morrow? 

MR. DEPUTY-SPEAKER. Yes. 
They are agreeable. (lntemptions). 
So, first Calling Attention, then the 
Half-an-Hour Discussion and then 
377. 

SHRI BHlSHMA NARAlN SINGH: 
What about the introduction of this 
Bill? Will it be taken up tomorrow? 

JIll. D:&PUTY -SPZAKBB. ~ 

morrow morning, we shall diipose ot 
that. 

SHRI BHlSHMA NARAIN SINGH:-
The hone Member was about to con-
clude. The Minister would take 01113 
five minutes or so. It could be dis-
posed of today .... 

MR. DEPUTY -SPE4KER: Let him 
reply tomorrow morning. We SIiaU 
take up the Calling Attention. Mr . 
Vijay Kumar Yadav, have you con-
cluded your speech on the Bill? 

SHRI VIJAY KUMAR YADAV: 
No, Sir. 

MR. DEPUTY -SPEAKER' Then, 
Mr. Vijay Kumar Yadav can i ~ 

and conclude his speech in two 01" 
three minutes. Then the Minister 
will reply tomorrow. 

Mr. Vijay Kumar Yadav. 

~ fCfatlr ~1 1  1fT.. : ~ 

~, it ~ ~ ~  ~ fir. ~, 
~  ~ r~ ~ I ~  ~~ ~ 

,";:en: r~ ~ if.r ~, i r i ~ ~ 

~ ~ if.r ~~  ~ I ~ ~ 

~~ ~ ciT 1f"icm( i ~ ~ iifttf 
~ t ~  r r~ ~ ~ i  t€r ~,
~ r ~i  g I ~ ~1  arrat 

cr.t ~~ r ~~ ~ rr r Cfif \if} ~ r  

if;r1 ~ ~ ~ r  , ~ 1  ;r;rr ~ ~ 

~~~ ~  ~ J1J=t 1~~ ~ 1l't': 
~, ~~ ~  \;fr ~  ~  r, ~  

~  af.'r ~r t, \if) ~r  ~ r 

it 1~ fctilfT ~  t ~ ctft 
1 ~ ~ iflT, ~ ctif1.;r iti' \iff"(tt 
~ ~ ~ i fctilff \iTT ~1 ~ 

,frt w !A r ~  < ifi) ~r  iti ~ 
mt ~ ~~ ~ ~ ~  if irir ;;n 
~ t: t ~~ i ~~ , ~ ~~ 

qT ~ ~ ~ W Cfi'l't;.:r * 
~ u:, w flr<wr t ~ , "i ~ ctrr 
\if) ~~ i ~, ~ ~  ~ ~ rr~ 



t. ~ ~ it; ~ ~ f"Miit11t{ 
~ i ~ t\ ~ It'fiAnU Iff1 ~

ttaw IIn.it qrrif ,,'f it ilit fit iflfWw 
~ ~,  t t ~  ::iI'tf(t t ~ l.t\ilf 

~ ~ri  ~ \if) ~ « ~ ~ i :aV 
~, '"'t({f tr,lI" ~1 , ~ fc.-.stTcRRn 

i ~, ~ ~ r~,  i~i ~  cf 
~ «t.2·;j' I i ~ i~~i i  ri,' ~i  

it" ftwt"tt ~r \li ~ ~~ ~i ~ 
~ i  ~  ~~~ r ~ I ~~ ~ ~  

~~ ~, ~ 'If'' 1lffi.ro. it ~  ~ 

cr.r;.rr iI1T, 1~ \if) fG17'" ~  ~~ ~, 

~ i  it fcn:Tu i~ r ~ ~  ~  

if}{ciT ~ fctl #rii ~r J;t·..ri ~,  ~  

iffc-.· Cfi) ;",,'a-;f' ~r  ~~ i  r ~  ~ I 

17.37 hrs. 

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE-Contd. 

Reported Serious power crisis in 
Rajastban-Contd. 

MR. DEPUTY-SPEAKER: Now we 
continue the Calling Attention. Shri 
Satish Agarwal. 

SHRI SATISH AGARWAL. Look-
ing to the paucity of time, I ~h 1 try 
to be very brief in my observations 
with regard to the calling attention 
notice regarding power shortage in 
Rajasthan. 

I have got twO' statements with re-
gard to this call attention notIce made 
available by the hone Minister for 
Energy. The first one we got in the 
morning and a little later We got the 
revised statement from the hone 
Minister. Probably some facts came 
to his notice later on and that is why 
some amendments have been made. 

I am really thankful to the Minis-
ter for the anxiety and concern that 
he has shown for the power shortage 
in Rajasthan and the implied assur-

anee that he has liven In W. ....... 
ment tor the early solution at thtB: 
problem. But I am sotty to ~ that 
Rajasthan is being given a vel'7. step-
motherly treatment and wh,lever 
necessary is not being done to help 
Rajasthan and to bail out Rajasthan 
from this power crisis. You have 
mentioned in your statement that the 
problem has arisen very recently, 
that the power position was quite 
comfortable in the first fortnight of 
April and that it will take just a few 
daxs.. to restore normalcy so far 3S 
power supply is concerned. 

I am sorry to say that either fuI! 
facts have not Deen brought to your 
notice or either full facts have not 
been brought to the notice of the 
Government or they try to conceal 
those facts ... 

SHRr NAWAL KISHORE SHARMA 
(Dausa): On a pOint of order Sir. 
I was listening to the call ~ i  
notice and though I made my sub-
missions, my questions were not re-
plied to or at least I could not hear 
them. I am sure the Chair also did 
not hear the repTy. I think if Mr 
Satish Agarwal could be given that 
opportunity of being called again-
I have no objection to it-and allow-
ed to put questions, I should also 
be allOWed. 

MR. DEPUTY -SPEAKER: After 
Mr. Agarwal finishes and the Minis-
ter's reply, I shall allow you. 

SHRI KRISHNA CHANDRA 
HALDER (Durgapur): Under what 
rule are you allowing this? 

MR. DEPUTY-SPEAKER: Under 
the residuary powers of rule 389. 

SHRI SATISH AGARWAL: Mr. 
Deputy-Speaker, Sir, it was some-
where in the month of February-the 
date is 8th February 1981-when a 
huge conference of Power Engineers 
was held in Jaipur wherein practi-
cally 300 power engineers from h~ 
Northern Grid area participated and, 
at that particular conference. these 
engineers warned the state Govem-
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ment as well as the Central Govern-
ment that Rajasthan was going to 
face an acute power crisis hereaftet-
I would like to know from the hop. 
Minister as to what effective steps 
were taken in view of this warning 
to prevent the power crisis from 
.overtaking Rajasthan? 

There are certain paper cuttings 
with me and in all the paper cuttings 
right from December, 1980 upto the 
month of April, 1981, fOr fhe ~  

three to four months since 18th 
December, 1980, power cut was ap-
plied in Rajasthan. It was practi-
cally 60 per cent, 70 per cent 
or 80 per cent but for the 
large-scale and medium scale in-
dustries, it was hundred per cent. 
Even, for agriculture, power wac; 
not made available. FOr the small 
scale sectors too no power was avaH-
able. For domestic consumption, due 
to power ;failure, in Jaipur City, right 
from the morning till late in the 
evening, we had no electricity what-
soever and Shri Nawal Kishore 
Sharma would vouch for this state-
ment I make. Since 18th December, 
1980 Rajasthan has been facing an 
acute power crisis. I am sorry to 
say that the Central Government dtd 
not come to the aid of the ~ Gov-
ernment, particularly, in view of the 
fact that Rajasthan Chief Mimster 
does Dot enjoy that much confidence 
to be able to deliver the goods. This 
is the position, Sir, in Rajasthan. 
Unfortunately, Rajasthan is a drought 
affected area, Rajasthan is also 
economically a backward State with a 
population of five per cent of tre 
total of the country and it has not 
got that much of industrialisation. 

In view of famine conditions that 
prevail in Rajasthan as also its 
economic backwardness and its less 
industrially advanced stage, it is 
urgently necessary that the Central 
'Government should have come to the 
aid of Rajasthan. 

In this connection, I am. disputing 
all the figures which the hone Minis-
ter has stated in his statement. He 

said that the requirement of Rajas-
than is 130 lakhs units a day. Accord-
ing to my information and according 
to official sources, the daily requil"e-
ment of power is 180 lakhs units a 
day. In view of this, the average 
availability is 90 lakhs units a day 
according to my statistics and figures 
Only 75 lakhs units a day for the last 
three or four months is given to It. 
1 t has even gone down in certain 
weeks to 65 lakhs units a day. 
This is the power position in Raias-
than. So, the requirement is 80 lakh 
units a day whereas 75 lakh!; units 
a day is available to it which is ~ 

than 50 per cent or so. Naturally. 
the large-scale industry has no 
power; medium-scale industry has no 
power and for agriculture there I.; 
no power. For domestic consump-
tion, partial supply is there. In vIew 
of this, a large number ~ industde;; 
have been closed down. Look at 
Western Rajasthan, particularly, tlte 
places like Jodhpur, Barmar, Jaisal-
mer, Nagour or even Udaipur, Alwar. 
etc. In these areas, when there Is no 
power supply, naturally, industrIes 
had to be clOSed down. The labour 
has been dislocated; people had been 
rendered jobless. nr view of the 
very great problem having arisen in 
Rajasthan, I do not know, how to 
cope with the situation there. This 
has resulted in a loss of indusl!";a1-
production as well as excise duty lass 
to the tune of RS. 20 crores. Also this 
has resulted in the loss to the tune 
of Rs. 20 crores in sales tax and Rs. 5 
crores loss to the Rajasthan state 
Electricity Board and, ultimately, it 
resulted in a loss to the state Gov-
ernment as well. People were ren-
dered jobless and i ri ~ had 
been closed down. Industrial p1'O-
duction jeopardised. In this parti-
cular situation, I would request the 
hon. Minister to tell me as tQ what 
is happening to the Nathpa-Jhalrrl 
proiect. You have not tl'entioned 
anything about this particular pro-
ject. Rajasthan unfortunately has 
got only two per cent investment In 
the Central sector. So far as tall-
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India figure is concerned, we have 
got only two per cent in the central 
sector. So far as Rajasthan is con-
cerned, I want to know what you aTe 
going to do with regard to Jhakri 
project. Why don't you help Ra;as-
than in the matter of approval of 
this project? Rajasthtn Government 
has represented to you. When did 
the Chief Minister write to ycu? 
When did they take uP the issue? 
When did you discuss the issue? Why 
didn't you decide a bout this project? 
Why are you prepared to give 
Rajasthan 16.5 per cent in this 
particular project? You are giv-
ing 50 per cent to Haryana and 
25 per cent to Punjab. I do not want 
to dispute but Rajasthan which is 
such a vast and backward State Je-
serves only 10 per cent. Then you 
have earmarked 20 per cent for Uttar 
Pradesh. What about Rajasthan! 
You have not indicated about the 
share so far as this particular pro-
ject is concerned as to how much 
Ra;iasthan is going to get OUt of it. 
So, I would like to ask the hon. 
Minister as to what particular share 
out of this Nathpa-Jhakri proje('t 
Rajasthan is going to got. By what 
time will you decide? Why don't 
you give-from Haryanil's share be-
cause Haryana has got three times 
more per capita consumption than in 
Rajasthan? Looking to all these 
facts I would earnestly request par-
ticularly with regard to thelnlal 
power project Pal.lana. ~h  .11ap-
pened to this? RaJasthan IS not in a 
position to execute all these projet:ts. 
Things are lying in railway godoWJls. 
They are not able to get them releas-
ed. So financial assistance has to l'e 
provided to the Rajasthan Govern-
ment. Meanwhile till these problems 
are solved r would request the hon. 
Minister to intervene in the matter 
and urge upon the Government . of 
Madhya Pradesh, Haryana,. PunJab 
and Gujarait to make avaIlable to 
Rajasthan the additional power 

that they have so that Rajasthan's 

problems are solved. Sir, I wuuld 

particularly like to know Rajastt1an's 

share in the Nathpa-Jhakri project. 
I would also like to know about 
development of solar energy froJn 
desert and about Pallana lignlte 
power project and availability lr'"m 
neighbouring States. What e1fe"!tive 
steps are you going to take and by 
what time will i'nis problem be sal-
ved? I want a categorical reply and 
assurance on these matters. 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): Mr. Deputy-
Speaker, Sir, the Central Government 
is concerned about the present power 
situation in Rajasthan but our assess-
ment is that it is a temporary phase. 
The situation in Rajasthan has been 
improving as compared to 1979. I 
have got the figures. The require-
ment of Rajasthan varies in different 
months. When the agriculture de-
mand is high the requirement goes up 
and when the agriculture demand is 
not there then the requirement comes 
down. For example, in April 1980 
the requirement was 12.50 .million. 
units whereas this year Apnl our 
assessment is 13 million units. 
In May last year the require-
ment was only 11 million units and 
in June it was 10 million units. So, 
it is not that the requirement is the 
same throughout the year. It varies 
from month to month. In my state-
ment I have given the factual infor-
mation. The position had considera-
bly improved. in March and Rajas-
than Government withdrew all the 
powercuts because of the i r ~

meni in the situation. I have SpecI-
fically said in my statement: 
"Rajasthan was having a com-
fortable power c;:upply position in 
the beginning of April 1981 and the 
powercuts I restrictions imposed 
earlier were lifted fron'l 30th 
March, 1981." 

That was the situation at the end ot 
March. In April I haVe specifically 
said: 

"The energy requirement, in 
Raiasthan was about 130 lakh per 
day which ~  fullv met during 
the first fortnight of April 1981." 
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So, improvement in power supply 
position has been there. 

But, as the House Knows, we don"t 
have cushion in some of these States. 
So, it is nO use blaming A or B State. 
During the last 4 or 5 years, I can 
name a number of power units which 
We have got, which have been feed-
ing Rajasthan. But not a single addi-
tion unit has come up in Rajasthan. 
This position is well-known to the 
han. Member also. We are making 
various efforts to raise the generation 
capacity. Our efforts are two-fold: 
One is short-term and the other is 
long-term. Whenever there is deficit 
in any State, it has to be met by ad-
ditional supply from neighbouring 
state. Whenever Rajasthan faces any 
difficulty we try to help them from 
Badarpur Or from Bhakra. Actually 
Rajasthan has drawn more power 
from Bhakra than what it is entitled.. 
This is how We are giving all help to 
Rajasthan. In November Or Decem-
ber last, We did load-shedding in 
Delhi to help the farmers of Rajas-
than. We are trying to raise the capa-
city of the mechines at Bhakra. 
Instead of 90 M.W. they will here-
after generate 120 M W. We are 
thus trying to raise the existing capa. 
-city also. and we are making provi-
sion in this regard . We hope that 
the country would become surplus 
in energy position in 1984-85. Rajas-
than's deficit will be met. As I have 
already stated in my statement, 
'Rajasthan will also get share from 
Dulhasti, ~1  Jhakri and h~

mera hydel power projects' in addi· 
tion to Singrauli which will come 
into production sometime next year. 
We are going to give more power to 
Rajasthan and We hope that by 1984-
85 we will meet fully the requiTe-
ment;; of Rajasthan. As far as agri .. 
cultural sector is concerned we have 
given power to the agricultural sector 
all over the country. There is a 
directivp of h~ Prime Minister. If 
anv State doec; not follow the direc-
tive, it will bp penalised. Just as we 
can give assistance, sO also, we can 

withdraw the assistance. With the 
help of various directives and various 
firm measures taken, the agricultural 
sector has been provided with su:fR... 
cient power and we have not receiv-
ed any complaint from the agricul-
tural sector about non-availability of 
power. Our country now is poised 
to beat all previous records of food 
production because of the various 
efforts made by the Government and 
by the farmers, helped by ~  

kindness. So far as Jathpa-Jhakri 
is concerned, the hon. Member has 
conceded the point. We have tried 
to help Rajasthan, and We have given 
them share of power. There are 
many projects where the Central 
Government invests money. They 
will get the benefit of power. That 
is the advantage we are giving to 
Rajasthan and RaJa5than should ~ 

grateful for that. 

SHRI SATISH AGARWAL: Rajas-
than Government has represented to 
be a partncl in this project 10:: it 
not a fact? 

SHRI VIKRAM MAHAJAN: Let 
me complete. As the hon. Member 
has conceded the point. 

SHRI SATISH AGARWAL: I havt7 
not conceded. 

SHRI VIKRAM MAHA.T AN: VOL. 
said, they have no funds to invest in 
the power sector. That point yO'G 

raised. We know the financial posi-
tion of each State. We want to 
help Rajasthan. When the Central 
Government inve-;;ts its money in 
various projects, naturally, the bene. 
fit will go to Rajasthan. Sir, the 
mangoes are important and not the 
trees. So far as the question 
of quantum of share is concerned, we 
have asked the Member, !Planning, and 
whatever the Member, i ~ de-
cides, will be implemented. This is 
a minor matter. They will get a 
reasonable share in power and let it 
be clear to the House that Rajasthan 
is not given a step-motherly treat-
ment. 'It is a favoured child of the 
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Central Government and whatever be 
the Tequirements of Rajasthan, we 
will see that they are met. Therefore .. 
-my humble submission is that this 
is a temporary phase. We are not in 
a position to help them at present 
but the help can be given from out-
side if the atomic power goes out of 
order for a short time. This is only 
a temporary phase and it will be 
solved shortly and the entire r ~ 

blem will be over. 

MR. DEPUTY -SPEAKER: Ac-
cording to the sense to the House 
taken earlier today, the Home Minis-
ter will reply to the debate on the 
motion for leave to introduce the 
Disturbed Areac; (Special Courts) 
Amendment Bill, 1981. Item regard-
ing matters under Rule 377 will be 
taken up after disposal of the Call-
ing Attention today. 

SHRI It. P. YADAV: h ~ 

pura): How have you come to this 
decision? You have said previously 
that Half-an-Hour discussion will be 
taken up after the Calling Attention 
is over and the matters under Rule 
377 will be taken up thereafter. 

MR, l)EPUTY -SPEAKER: After 
Matters under Rule 377, Half-an-
Hour discussion will be taken. After 
Half-an-Hour discussion, the Finance 
Minister will have the Motion for 
consideration of the Finance Bill and 
make a speech, The discussion will 
be resumed tomorrow. The discus-
sion fixed under Rule 193 win be put 
down at 6 p.m. tornol'row. 
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18.16 hrs. 

MATTERS UNDER RULE 377 

0) Power failure in Delhi on April 
21, 1981. 
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18.17 hrs. 

[SHRI K. RAJAMALLU in the 
Chair] 

wtiff ~  if ~1 11  qcft ~ 

1 i~ 111' iiA )  : ~ r i1 it ~, 
~,~~ ~~ ,  ~ r ~~~  

i ~ i ~  ~ ~  I ~ ~ 

if6'M t fCll ~ i r ~ ~ii ~~  ~ 

~ ~  it ~ ~ ~ Cfir q\ill. ~ 
19;fT ~  lIl1:tCfl ~ i  ~ r t \if) 
~ q= \if'R, ~ i ~ r~ , 1! 0 qr 0, ~~ i 

~r CPT tf";fCfc rtiTaT t I imf 
tmftqa ~ qm U,ifi ~~ ~ fS'iefG" 
1m ~ i  ~ ~ ~ ~  it ~ 
~  ~ I ~ ~ i ?r ~  it ~r 
~  i ~~ ~ ~ i  Cf;'f ~ ~ 

~ ctiT ~  ~ ~  I 

~  ~ ~ it ~ ~ 1 

Ef)T ~ i t fiffiWfT iT tfTCn: ~ r 

~ fGo:rt if ~  ~  ~r ~ I ~ I 

1 979 q' ~  ~ ~i ,  tr'T 
~ ~~~ wfuq ~ ~ 

~ r~ ~ I ~~, 1979li 
~ $";rcpr ~~  trr 9 fGrf ~ 

i~  gm ~ ~ CfiT( 'iT ~  

1m ,~ \iff gm ~ ~ til' 
ij m'fC ~ rr ~  I ~ ii  !Rri"( 

~~ri  ~ furcA' ~ i ~ ~~ 
i c{ ~ tfffT ~ fifi If( ~~ ~ 

Ifli1 pT I ~ arrcr ~ ~  it 
~ '4T ~ ~  ~ I ~ Gmf cpr 1ft q(fT 
\O(1I'TlfT \ijT -qT i fifi ~ CflfT ~ i  

r i i ~~ ~ ~ fifi' ~ If( 
f«ftallm.. if ~  • lit[ ttrRffi" ~ ~ 

'---------

~ ~ I ~~~ ~ ~ i  

\lTiRI'M( I 
, 

"" Q;f\"(lQ an"" I ~ ftnJ\iff 
~  i i ~ cR 6"T mm 11'''i i i~~ ~ 

CiiT ~~  ~  '1'tf( ~ ~ if 
q'Ttf fctitTT aT CflJT 'Aft(" iff qrtT cRiT? 
~~ ~ ~  ~ creFf 11 ~ ~ 
~  ~ mlfr ~  ~ CiiT '1ft 
~ ~ ;ntfir ~ ~  \ifJ'(t? ~ 

~ ~  ~~ ~  \, 
~  ~  ~ i  ~r I ~, 

~ i ~r ?J) ~ ~ mtT m-
~ 

;,,(T ~ ~ W·? 

(ii) HARMFUL EFFECTS OF INDISCRBII-

NATE USE OF POISONOUS CHEMICAL 

PESTICIDES 

·SHRI RASABEHARI BEHERA 
(Kalahandi): Efforts are being made 
all over the country for increasing 
agricultural production and with that 
end in view the newly developed 
high yielding varieties of crops have 
been introduced extensively. Addi-
tional quanti ies of fertilizers and 
chemical pesticides are necessarily 
used in the fields where such high 
yielding varieties of seeds are sown. 
Proper instructions are always ri ~ 

ten on the cover of the packets ancJ 
tin containers of these chemical pes .. 
ticides about the method of their use 
in the fields. But the Indian farmerS! 
who are generally illiterate, find it 
extremely difficult to understand these 
written instructions. 

A fpw vear.:; hark one of the re-
search organisations of San Francisco 
of USA had cautioned the fanners all 
over the country about the harmful 
e1!ects of the use of chemical pestici-
des In farming. This organisation 
was of the view ~  the indiscrlpU-
nate use of chemical pesticides waa 
the root cause of a large number of. 
new diseases and deaths caused there .. 

-The original speech was delivered in Oriya. 
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by. In view of the above mentioned 
dangers inherent in the use of such 
pesticides, the Government of India 
should send cIrculars to the farming 
conununitees warning them not to use 
the chemical pesticides without proper 
precaution and care. It may be re-
called that the former USA President 
had banned the export af chemical 
pesticides by the various trading com-
panies of USA which were harmful 
and poisonous. He had cautioned the 
farmers all over the world against the 
use of those pesticides. In view of 
this, I request that the Government of 
India should take every precautionary 
measure for not using 5U(!i1 harmful 
and poisonous chemical pesticides. 

Even water kept in the clean tins 
and plastic packets earlier used for 
containing pesticides has been found 
to be contaminated. Since most of 
the farmers are illiterate the Govern-
ment ~h  immediately impose res-
trictions on u:e of such poisonous 
chemical pesticides. I demand that 
the Government should set up a re-
search laboratory in each state and 
these chemical pesticides should be 
examined thoroughly in the laboratory 
before sending to the fields. 

(iii) NEED TO ACCORD TRADE UNION 

RIGHTs TO THE WORKERS WORKING IN 

THE INDUSTRIAL BELT OF MIRZA!PUR, U .p. 

SHRI NARAYAN CHOUBEY (Mid-
napore): In the industrial belt of 
Mirzapur in Uttar Pradesh in places 
like Renukut, BE'nusagar, Saktinagar, 
big factories like Hindalco eXist and 
also big power pJants are being cons-
tructed, and big coal mines are func-
tioning. These power projects be-
long to the public sectOr and belong 
to the Central Government as well as 
the state Government. The coal 
mines are owned by the Central Gov-
ernment. In this area there is abso-
lutely no right for the workers to 
function and organise their trade 
unions. In the entire belt Section 144 
is enforced for more than 16 months 
at a stretch. The uniOn specially 
cannot hold any public meeting or 
demonstration since permission is 
rarely granted to them. Restrictions 
on meetinlfs and demonstrations . aTe 

projects in colluE.tion wlth the local 
administration. Even ordinary gate-
meetings are not allowed to be held 
at the gates of Hindalco and Renusagar 
Power Projects. The local administra-
tion is controlled by the management 
aIld in factories and projects at theu 
behest the police openly terrorise the 
workers and very often beat them anti 
start false cases against them. The 
Central Government should imme-
diately enquire ir.to the whole matter 
and see that rUle of law prevails there 
and industrial workers are not treated. 
as bonded labourers and slaves as 
they are also employees of the public 
sector belonging to the Central Gov-
ernment. 
(iV) Need to provide coal and lig-
nite to brick kiln manufacturers of 
Gujarat. 
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~ i ~ it ~ ~  t lit fe 
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f'I1;r "{(T ~ I Q ~i  \l\" qA armr 
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t ij"T i ~ ij-~~r ~ rr~ arm 
ct?t ~ ~~ m ~ i ~ CfiT mtf 
i:(Wf ~ r ,  iff< ~  11 r~ ij-~  

cpr ~ ~ii fCfi ~ ifil'nT r ~ r 
it ~ &T ~~ i ~ ~ i rr~ 1 ii ~~  

ill) Cfill1 fl1;P[ uif; t 

(v) NEED FOR FINANCIAL ASSISTANCE TO 
RAJASTHAN TO MEET FAMINE CONDITIONS 

SHRI SATISlI AGARWAL (Jai-
pur): RaJasthan continues to be in the 
gl ip of the worst famine that h~  "\ 
every visited the State. ~i  tllls 
stituation prevailing in the sta.te con-
tinues to be grim, the availability of 
the funds wIth relief department lS 

rather depressing. The Government 
of India had sanctioned Rs. 7.74 ('rOL"t;!b 
for the financial year 1980-81. Most 01 
this money has already been expend-
ed for meeting the liabilItIes of tile-
famine work undertaken by the ~ 

Government for the previous year ~ i  

virtually no funds were available to 
lneet the exigLllcies of the current 
famine. During the first week of 
November 1980 an allocatiOn of Rs. 3 
crores ~ ~  by the State Gov-
ernment but this too has been fully 
utilised lor ~ i  the expendit ~ t.' 
on test-reliet work, payment of wages 
.for t.he previous famine-work. m,aking 
arrangements for transporting dl'inkil'" ~ 
water and fodder to the remote area.;. 
The net result today is that the St'lH' 
Government's cotTer is totally empty 
and the situation continues to be grim 
and a sru.tained relief operation is the 
need of the hour. Most of the test 
relief work started in the dIstrict::. 
are nearing ~ i  and this must 
be followed up by l'egular re lief works. 
Nearly 62,926 labourers are engageJ 
1n relief work in 431 test relief ~  

and all these persons WIll be thrown 
out of employment unless Central 
a.istance is forthcoming to meet their 
wage bills. The Central Study TeanlS 
visited the State from 27th to 30th 
November, 1930. Susequently, the 
team sought some information hi~h 
was submitted immediately. In a 
memorandum suhmitted to the Gov-
ernment of India on 1'5-11-1980, the 
State (}overnr.nent had asked for an 
assistance of Rs. 174 crores fOr various 

relief measures but till today no in-
formation about the Central allocation 
of funds to tfne State Government has 
been furnished. 

The State Government have in anti-
cipatiWl of the Central assistance, 
sanctioned a ,um of. Hs. 16 crores for 
the current year, EO that no worker IS 
retrenched, and no relief wOrk is stop-
ped. The State Government have also 
taken a decision that all the rc h~  

works there were continuing on 31st 
o.f March, 1981 should continue and 
wher(' the work has been completed, 
the labour force working there should 
be transferred to other places. The 
Centre would have to realise that the 
aforesaid commitmc:nts of the Govern-
ment, which are ~1 and necessarv to 
meet a difficult situation cannot conti-
nue unless immediate Central assis-
tance is rushed to the State Govern-
ment. It is indeed strange that al-
though the Minister of Agriculture has 
assured this House that he would give 
all possible assistance to the State of 
Rajasthan to .neet the difficult situa-
tion, 1,4L1e Central assistance is yet to 
reach the State Government, although 
aJI the necessary information :lnJ 
brf.3ak-up of the utilisation of the 
money sought from the Centre has 
alrea.dy been furnished as late as 
December, 1980. Centre bas already 
taken three months to consider this 
issue and  any further delay to give 
assistance to the State will hamper ail 
developmental activities and plan pro-
gramme, because the State will have 
to give top priol"ity to meet the famine 
conditions in the State and divert all 
funds earmarked for developmental 
activities for thls purpose. I h ~ 

and trust that the Central Government 
would realise the gravity of the situa-
tion and act exoeditiously. 

MR. CHAIRMAN : We shall now take 
up the hali-hour discussion. 

SHRI SATISH AGARWAL: I hope 
the Finance Bill will be only ~  

for consideration today. 

THE MINISTER OF FINANCE 
(SHRI R. VEmcATARAMAN): You 
know more than anybody else that 
the Finance Bill bas got to be moved 
on the day it is set down, because it 
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passengers of trains (H.A.H. Dis.) 

contains certain provisions. otherwise, ~~ ~ ij') ~ ~ CfiT i~ 1  
there may be .leakages and all .that. ~ i ~ q-mr A- lq'R ~~ \ifTa'f t 
Therefore, I Will have to move It to- .... ~, ~  ' 
day etself. ~  '3"«cfi'T ~  '1 ~ i  ~  ~ ~r 

18.30 brs. ~~~  ifTtl' T-fifT ~i ~ I ~ 

HALF-AN-HOUR DISCUSSION ~~ ~ ~  i ~ ~ i  mq-;r 
i ~ ~i  Cf:r ~  ~, q€\Jfi ~  

compensation to passengers fOr tate 
ru.'1lDiDg of trains 
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ctmffi' ~ trfirT6' ~ I 11 ~ ~ 

~ ~ ~  IfTf.ieror ~ ~ ~ r 

~ ~ ~ ~ q'flf '1'1 ~ ~ I ~  ~ 

• ~ ~ ~ r 11'1 ~ r  f;:;.u ~ ~ 
.,;) i r ir ~ ~  ~  ~ I ~ ~ rr~ 

iIft «'ill' ~ rrrcrozr ~ ~ ~ ~ 

~ ft;t if iaf ~ r ~ I 

SHRI MUKUNDA MANDAL (Mat-
.nurapUJ'): Mr. Chairman, Sir, I have 
beard the statement Of the hone 
ltfinister and the suggestions given hy 
.my hon friend, Shri R P. Yadav. 

My point is lhat there is an addi-
i,lonal chal"ge for the super fast train 
because of its super fast speed and 
lesser time consumption to reach the 
destination. The question is nOt that 
the Government will not be in a posi-
tion to give ~ i  But my 
.point is, when a passenger gets into 
the train with a proper ticket, it is 
the duty of the railway  administra-
tion to bring him to his destination jn 
1ime. It is an implied contract. If 
the train does not run or it does not 
reach the desination in time or it con-
sumes more time than the scheduled 
time, then it ;s nothing but a breach 
of contract. If a passenger fails to pay 
'the fare for his journey, he will be 
dealt with according to the law of the 
land. So, the railways are taJ .. ing 
money from the passenger and sa.ying 
tnat he will reach the destination 
within such and such a time. If they 
are not in a position to do their duty, 
they should pay a penalty for that. 

The Indian Airlines is a member of 
the lATA where it is the custom that 
lf the journey is delayed by one hJur 
or more, the full ticket value is refund-

of train$ (B.A-B. Dis.) 

ed to the passenger. I want to know 
whether this can be done in the case 
Of railways also. 1 want to ask the 
hone Minister to think over this . 

SHRI G. M. EANATWALLA (Po .. 
nani): He is accepting the suggestion. 

SHRI MUKUNDA MANDAL· Well 
and good; I welcome that. • 

Another ChaIrman of the Railway 
Board has communicated in a recent 
letter to our Chief Whip Mr. Jyotir-
moy Bosu that 60 per cent of the trains 
are running punctually. That is, punc-
tuality is 60 per cent. So, what about 
the 40 per cent? They are compelled 
to pay extra money. This is illegal 
and immoral, I say. 

My point is that the railway passen ... 
gers should be refunded on the spot 
if the train runs mOre than half-an-
hour late. 

Unless this is done and unless the 
cdmpensation is paid, the concerned 
officials responsible for this delay 
cannot ~ detected. They will remain 
unspotted. 

The next point is that it is necessary 
to get incentiv'as to employeeJilo $lIso. 
You are not listening to the demands 
of the loco-running staff. They are 
to work more than 14 hours, even 
some times 16 hc.urs, 20 hours. They 
are treated inhuma,nly. In no modern 
country, more than 6 hours are to be 
worked by the loco-staff, the firemen 
Or the drivers. But, if they are not 
properly treated, if their demands a!'e 
not met by the Government, how can 
the Government expect the train to 
rUn properly, punctually and effi-
ciently? 

My point is i hat it is due to late 
running of trains that there is 103s of 
revenue. There is prolonged track 
occupation and dIslocation of conti-
nuous movement. Consequently, 
national loss is taking place every day, 
So, the primary task of the Govern-
ment is to fully ensure the punctual 
running of the train and should charge 
that much (\f fare only which is legiti--
mate. 
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The suburbau trajJ'l servicl!t; arc q''f'': ~  a. ~ ::.-~ A 
very important The suburban trllin r r~ I (1 t'!1 (11 W ~  111'1 'l'r"ft'ir ~  
service must be punctual. I would "'-... • .., 
like to. know what steps are going ~ 

be taken by thi, Government in thai 
regard also 0 sec hat the daily passc;!n-
gers;.., the ~  are wenefited"! 
that much I have to say, 
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FINANCE BILL, 1981 

MH. CHAIHMAN: The hon. Finance 
Minister. 

THE MINI3TER OIf FINANCE 
(SHRI R. VENKATARAMAN). Sir, 
:t 'bg to mavet: . 

... 
"That the Bill to give effect to tI'e 

fillanc:ial pro .. .>os..l LS of the Central 
Gvvernment fOr 1 he financial ye'31 
1981-82, be taken into considera.tion." 

Sir, I had outlined the main features 
of the proposals embodied in the 'Bill 
in my Budget SIJcrch. The Explana-
tory Memorandum circulated to hon. 
Members, along with the Budget 
papers spell out in greater detail 
thesp proposals. 1 do not therefore, 
wish to take the time Of the HOuse in 
covering the same ground . 

It is over ~  wE!ekl) since I intro-
duced the Finance Bin in the House. 
DUring the General Debate On the 
Budget, hon. Members had, amonJ 
other things, m3uE' several suggestions 
in regard to the provisions contained 
in the Bill. 

I have also received a number of 
representations from members of the 
public, Chambers of Commerce pro-
fessional associatioJ1s and ~ i  
0:1 the pro")oa1s (entained in the Bill. 
While there have been the usual pleas 
for further ~r i  and reliefs, I 
am heartened by the general welcome 
accorded to the Budget by all sections 
Clt ~ ~ ~  1 -om ~  t.Q 'la1..t 
those who havE' made- constructive 
suggestions for further improvement 
ot the Bill, 

I am glad that my proposals in re-
gard to Direct Taxes haVe in particu-
lar been welcomed by all sections af 
the society. 

-
-Moved with the recommendation of the President. 
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~ raising Of ~ exemption lim1t in 
the case of the generality of non-
corPorate taxPayers from Rs. 12,000 
to Rs. 15,000, as .180 the redfU\tion of 
Income-tax liability in the C.l"1e 4:lf 
taxpayers with taxdble i ~~ upt{l 
Rs. 30,000 will give considerable relief 
to middle classes in these i~i  

times. The reduction of the rate or 
surcharge on income-tax in the tase 
of companies from 7.5 per cent. to 2.5 
per cent has 'been welcomed by jn-
dustry. The other proposal; in the 
Bill nave also generally been appre-
ciated. I do not, therefon", propose 
to make any i i i ~ 1n tlwse 
proposals. 

I shall now briefly explain the 
principal changes that are proposed 
~ be made in the pravibionc; of the 
Finance Bill. 

To encourage the establishment of 
export-oriented industries in the Free 
Trade ZoInes, the Bill ~ i  a pro-
vision to allow complete t ax holiday 
in respect of units set up in thE-se 
zo.nes for an initial 1,Jedod of five 
years'in lieu of other conc;e&sions. As 
hon. Members are aware, the Income-
tax Act contains sever31 Pl'ovisions 
for encouraging the establishment of 
new industries, such as investment al-
lowance, partial tax l1odday, export 
markets development allowance and 
special concessions in the case of new 
industries set up in backward areas. 
It bas been represented that the new 
Sc:heme may prove to be less advanta-
geous in the ease of some capltal-
intensive units wi1rn long gestation 
period as compared to the benefl1.s 
available in the case of new indust-
rial undertakings in the rest of India 
I accardingly propose to gIve an Clp-
tion to tax-payet's deriving in('ome 
from industrial undertakings in the 
Free Trade Zones to choose bet wee:n 
the complete tax holid'!y proposed 1n 
the Bill and the existing tax conces-
sions, whichever they find more at 
ttaclive. 

At present, resident individuals and 
Hindu Undivided Families incurring 
expenditure on medical treatment of 
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handicapped dependeJ.lts are entitk.d 
to ~ deduction of a JrpecHicd amount 
in Cae C()mputation of the1r taxable 
income. 'l'he deduction specified In 
tbis behalf is Rs. 2,40Q in a cas2.where 
such depende.nt has becn hospitalised 
fa" not less than 182 days during the 
r~i  yelr and Rs. 600 in any other 
case. The Finance Bill sElcks to raIse 
the monetlry limits from ~ , 2,400 to 
Rs. 4,800 and from Rs, 600 to Rs. 1,200. 
The Bill does not, however, envisage 
any modification of tile existing con-
ditions that the quantum of deduc-
tion would be reduced by the incolne 
of the handicapped ~  in the 
previous year and that tl,(, de:iuC'tion 
will be admissible only with reference 
to one chosen handicapped dependent 
ill a case where the tax-payer has to 
maintain more 'Caan ~ such depen-
dent. I propose 10 Ubera1if..f' the 
provision in order to !)ecurp thnt the 
quantum of deductlOn lor medIcal 
treatment of handicapz:lE'.i dependent 
will not be reduced by the income of 
such dependent and the expenditure 
for hospitalisation of nll physically 
handicapped dependents will be an.-
missible as deduction. In the "Bill/ I 
have provided for ~ person/ If 
there are more than flf\ ~ person, they 
will alc;o be entitled to deduction. 
Under a provision m3de in the Bill, 
the Central Government h ~ heen 
empowered to rela.x 0'" modIIy the 
provisions of the Income-tax Act with 
a view to enabIin.,the Government to 
make on exemption, reductian in l'ate 
Or other modification in respect of in-
come-tax in favour of certaIn classes 
of persons including ~  rendering 
technical services in connection with 
any i ~  cansistillg of the r ~ 

peeting for Or extraction or produc-
tion Of mineral oils cat'rled on by that 
Government or any person specified 
by that Government In thi3 behalf by 
notification in the Official G ~  

It was ariginally ~ i r  that 
the i i i~ of the persons in con-
nection with the i ~ of r ~

ting for or extraction or production 
of mineral oils in the off-shc.re ure'8S 
partake of the h r ~r of technical 



aerv1ces. It has now bee.:1 bl'OUiht to 
the notice of the Government that 
some of ~ services rendered by them 
will not fall within the well under-
stood connotation of the expression 
'Technical Services'. Since it is in-
tended to make the provlSion appli-
cable to all types of ~ r  t.'ntered 
into with the authorised persons ope .. 
rating in. the oft-shore areas, it is prO-
posed tQ extend the scope 0.£ ttne rele-
vant provisit).n In the Bill So as to 
cover persons providing any services 
_ or facilities or supplyin.g any ship, 
aircraft, machmery or plcmt, whether 
by way of sale or hire, in connection 
with the business ~ i  of pros-
pecting for or production of mineral 
oils carried on by the Central Gov-
ernment or any person spe\!itied by 
that Government in th.LS behalt by 
Notification in the Official Gazette. 
A similar amendment is also prupas,ed 
to be made in the provision relating 
to the Companies (Profits) Surtax 
Act, 1964. 

On many occasions hon. Members 
have voiced their concern about the 
problem af black mClney and its in-
vestment in immovable property. The 
Income Tax Act alreaoJy contains pro-
visions empowering the Cellhal Gov-
ernment to acquire immovable pro-
perties in certain cases of transfer to 
counteract evasiClIl,.,.... of tax. These 
provision's are, hdWever, applicable'" 
only in cases of transIer of imolovable 
properties by way of sale or exchange 
and do not cover cases of at.ber tYlJe8 
of transfer. It is r 1~  to intro-
duce a Bill to extend these provisions 
to cover transfer of fiats or premises 
owned through the medium of co-
operative societies r.nd companies, 
agreements of sale followed by part 
performance as visu3li:;ed III Section 
. 53A at the Transfer of Prl)perty Act, 
1882 and long-term leases. Sir, I 
understand that copies of the Bill h-ave 
already been placed on the Publica-
tions Counter for ciL""!u1ation to the 
hon. Members. These provislOnc; wW 
curb the widespread practice of 
understating the value or immovable 
pIqpertiea 1D case of transfer with the 

laal 

purJ)Qte of avaJdtog pnJPe.r .. liaId-
.iity an.d check the, cireuJatioa cd IWIcJr 
Illoaey. 

~ re,aJ.'ds Indirect iaxe, as hola. 
Members will recall we had Jl(Jt vir .. 
tually proposed any sicniflcant 
ehange in the excise duty ,tru.ctu.re 
for raising revenue. It has been 
soueht to mobilise rCSQUl"ces ~ 
thrQugh increased levy of auxiliary 
duties Qf customs. In framitt.g our 
proposals we had kept uppermost in 
our mind the imperative need to avoid 
hardship to the middle and ~r 

sections of society and to proviQe a 
largemeasure of relief to the small 
scale sector of oux industry. 

Tn.e levy of 15 per cent custom duty 
on newsprint has understandaDly at-
tracted a goad deal of comment both 
within the House and outside. As it 
has been explained in the Budget 
Speech, this levy is iutended to pro-
mote a measure of restraint in the 
consumption of imported newsprint 
and thus help in consel-ving foreign 
exchange. In the light of the obser-
vatic.ms made by the hon. Members in 
the course of the General Debate on 
the Budget I had 'assured the House 
that I would try to work O'..lt a scheme 
Of providing relief to small and me-
dium newspapers about which Mem-
bers bad voiced their special COD.t:el'h. 
We have now worked out Ul& modali-
ties of a scheme for aJfording reJief 
to small and medium newspaper •• 
Under this Scheme, the State Traditl& 
Corporation would selJ. imported 
newsprint to small newspapers at a 
Price which would niJt include aQY 

, ~ relatable to import dU'tJ'. 
Medium newspapers will get their 
newsprint at a price which would in-
clude an amount relatable to tmport 
duty of 5 per cent ad valorem. Ble 
newspapers would, however, pay a 
price which will reflect t'he full duty 
burden of 15 per cent "4 t)otoTem. 
There is a deflnition of small, ~  

and big newspapers in the Preu 
Council. At the moment the preaent 
definition is that those which have a 
circulation of 15,000 or less are elaul-
Bed as .mall; those with • clreulat10D 

! 



of more than 11),000 but 1_ tban 
10,000 are clasaitled as -mediUlll a.d. 
those With a circulation 01 over 80,000 
are called big newspapers. '1'b.ere-
fore, the Jl'DaU newspapers with a 
clrculatian of 15,000 ~  less will not 
pay any customs duty; those with a 
circulation between 15,000 and 50,000 
~ pa, ~ duty Of 5 per cent 
and with ,a circulation of over 50,000 
.ill pay 15 per cent. Suitable finan-
cial arrangements will ,be worked out 
as between Government and the State 
Trading Corporation 1:() enable the 
STe to give effect tu these conces-
siOl'lS. As hone Members are aware, 
the categorisation of newspapet".9 as 
small, medium and big in terms of 
circulation is already well understood, 
in the industry and is being followed 
by the Ministry of Information and 
Broadcasting far purposes of deter-
mining initial allocation of newsprint 
and for setting the rates of growth of 
consumption at neW'spl'lnt by various 
newspapers from year to year. The 
State Trading Corporation will, for 
jMlrposes of the present scheme, follo\v 
the same categorisation of newspapers 
into small, medium an(i big. These 
_rangements will, in effect, provide 
a relief or a.bout Rs. 5.86 crores to 
small and medium newspapers. 

As part of. the Budget pro.posals, 
we had sought to bring Into the Ex-
cise Duty net units producing goeds 
assessable to duty under Item. 68 of 
the Central Excise Tari!! if they did 
not come wit'ilin the purview of the 
Factories Act when their production 
exceeded. the exemption limit of 

1881 

:as. 80 lakhs ptr year. III response to 
represeotat1oDs made to Gcave.rnment 
against the change, Government have, 
with a view to avoiding any hardship 
to the small entrepreneur, decided 
to restore th& position as obtaiJliD& 
prior to the Presentation Of the ~ 
get. In other words, units r , ~ 

goods of classifiable under Item "'w. 
which do not fall within the 1i 1~ 

,tion of Factories under the Factorit'lS 
Act will not have to pay any Excise , 
~  

The changes, both substantive and 
procedural, which we have made in 
the proposals outlines in the Budget, 
snould demonstrate that Government 
is responsive to all reasonable d&-l 
mands and would be ever ready to 
redress genuine grievances. I request 
Hon. Members to lend their suppart 
to the Finance Bill with the rAlocUft-
cations now proposed. 

Sir, I move: 

MR. CHAIRMAN: Motion moveti: 

"That the Bill to give effect to 
the financial proposals of the Cen-
tral Government for the financial 
year 1981-82, be taken into consi-
dera tion." 

19.16 brs. 

The House staDiil adjourned to meet 
tomorrow at 11 A.M. 

The Lok Sabha adjourned till Ele .. 
ven oj the Clock on Thursday, April 
23, 1~ 11 i h  3, 1903 (Saka). 
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